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LOK SABHA DEBATES 

LOK SABHA 

The Lok Sabh. mel ., EIevtJn of the Clock. 

[MR. SPEAKER in 11111 eMIl) 

(English! 

SHRI BASU DEB ACHARIA (Bankura): Sir, yesterday 
the Supreme Court has Inteifered In the functioning of a 
particular State Legislature . ... (lnl8nuptiol1$) 

MR. SPEAKER: Let us take It up after the Question 
Hour. 

... (Intenuptions) 

MR. SPEAKER: I have called a meeting of the 
leaders today. I will decide about It afterwards. 

... (InMnuptions) 

MR. SPEAKER: I have not allowed him. 

... (lnl8nup/ions) 

MR. SPEAKER: Due to the important nature of the 
matter, I have called a meeting of the leaders of the 
parties today. 

... (Inl8nuptions) 

MR. SPEAKER: Let me conduct the proceedings. 

... (lntwnJplions) 

MR. SPEAKER: You have raised an issue. I have 
informed you that I have called a meeting of the leaders 
of the party on this issue. 

... (Inl8nuplions) 

MR. SPEAKER: Mr. Adhir Chowdhury, what is this? 
Please sit down. 

... (Inlenuptions) 

MR. SPEAKER: Hon. Members, at the appropriate 
time you will be allowed to make your observations, not 
now. 

... (Inl8nuptions) 

MR. SPEAKER: Mr. Topdar, you can speak Jatar, 
not now. 

MR. SPEAKER: Nolting is being recorded. Nothing 
will be recorded. 

... (Inlenuptions) -

MR. SPEAKER: Hon. Members, please cooperate. 

... (lnl8nuptions) 

MR. SPEAKER: This Is very unfortunate. 

... (Interruptions) 

MR. SPEAKER: Mr. Adhlr Chowdhury, you are 
crossing the limits. I am not minimising the importanoe of 
the issue. It is because of the importance of the i8Iue 
that I have called a meeting of the leaders of the parties. 
Let us sit and discuss. Then, I shall make my observation. 

... (Inl8nuptions) 

MR. SPEAKER: Hon. Members, please sit down when 
I am on my legs . 

... (/nMrruptions) 

MR. SPEAKER: Mr. Topdar, I will not hear you. 

. .. (Intenuptions) 

MR. SPEAKER: Hon. Members, I have myeeIf said 
that the matter is important. But sitting here I have 
informed you that I have called a meeting of the leaders 
of the parties. On this matter, let us hear their views. 
Then, I shall make my comments on this iaaue. 

... (Inlsnuptions) 

MR. SPEAKER: Hon. Members, please sit down . 
have not allowed anything now. 

... (Inlenuptions) 

MR. SPEAKER: Hon. Members, nothing is being 
recorded. 

... (lnl8nupt1ons)-

·Not recorded. 



3 MARCH 10, 2006 4 

MR. SPEAKER: Nothing will be recorded. 

... (InIBnuplions)" 

MR. SPEAKER: Nothing Is being recorded. 

... (In~)" 

MR. SPEAKER: Hon. Members, please sit down . 

... (InIBnuplions) 

MR. SPEAKER: Nothing is being recorded. 

... (InIBnuptIons)· 

MR. SPEAKER: I have to Inform the House about 
one thing. 

... (lnltmUpllons) 

. MR. SPEAKER: Why are you not sitting? You are 
not the Chair. Please sit down. It Is my job to control the 
House. 

... (InIBnupllons) 

[TrsnsIslion} 

MR. SPEAKER: You please sit down. 

... (lnlBmtptions) 

/English} 

MR. SPEAKER: You do not have to advise me. 
am trying to do whatever is my duty. Please sit down. 
By standing here, you are not doing your duty. 

... (Inttlrruptions) 

[Trsnslation} 

PROF. VIJAY KUMAR MALHOTRA (South DeIhl): A~ 
least ask someone to alt. .., (Inltlf1upllons) 

MR. SPEAKER: I have asked everyone to sit. 

... (InIBnupllons) 

/English} 

MR. SPEAKER: Do not teach me how to conduct 
the House. 

... (InIBtnJptionsj 

"Not recorded. 

MR. SPEAKER: Nothing will be recorded . 

... (Intem.ptions)· 

MR. SPEAKER: NothIng Ie being recorded. I have 
already directed them . 

... (IntwnpIIon$) • 

MR. SPEAKER: NothIng Is being recorded. Why are 
you saying these things? Please sit down. 

. .. (lnlWn.ptions)" 

MR. SPEAKER: SM Chowdhary, you have to lit 
down now. 

...(lnItImJpIIona) 

MR. SPEAKER: Nothing is being recorded. I have 
already directed them. 

...(lnIBnuptIons)" 

MR. SPEAKER: Shri Swain, you are crossing your 
limite. Pleaee sit down. Nobody is mlnlmlelng the 
importance of the iuue. But how do we conduct 
ouraeIves? Because of these things, the other organa 
are getting more importance. It Ia because the way we 
are behaving here. 

I have to Inform the House aoout one thing. 

. .. (Intsnuptions) 

MR. SPEAKER: Are you helping the Chair to control 
hie Houae? Is this the way the aenior Members would 
have to conduct themIeIvea? Do you think you are helping 
us? 

... (InlMupllons) 

11.08 Ma • 

RESIGNATION BY MEMBER 

[English} 

MR. SPEAKER: I have to inform the HOUle that I 
have received a letter dated 10th March, 2005 from Shrl 
S. Bangarappa, an elected Member from Shlmoga 
Partiamentary Constituency of Kamataka resigning from 



5 PHALGUNA 19, 1926 (SBAlI) to .QuasIJons 6 

the Membership of Lok Sabha with effect from 
10th March, 2005. 

I have accepted his resignation with efleet from 
10th March, 2005. 

MR. SPEAKER: Let us have sorne semblance of 
order. Everybody is teaching the other. Everybody is 
teaching the Speaker. 

Now, the hon. Minister for Civil Aviation to give repty. 

... (In/tJtrUp/ions) 

MR. SPEAKER: That is why we are making others 
more important. It is because the way we are functioning. 

11.07 hrl. 

ORAL ANSWERS TO QUESTIONS 

[En{llishJ 

Operation of Flight. of Gu" Countrl .. 

+ 
·101. SHRI M.P. VEERENDRA KUMAR: 

SHRI N.N. KRISHNADAS: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the number of flights of Indian Airlines and Air 
India being operated to the Gulf oountries; 

(b) the number of passengers travelled to Gulf 
countries during each of the last three years; 

(c) whether the Government proposes to inorease 
the number of flights operating between India and Gulf 
countries; 

(d) if so, the details thereof; 

(e) whether the Government proposes to introduce 
low cost flight from India to Gulf countries and also South 
East Asia regions; and 

(f) If so, the details thereof? 

THE MINiSTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) to (1) A 
Stalement is laid on the Table of the House. 

(a) Air India and Indian Airlines are at present 
operating 103 and 70 flights per week reapec:tively to 
Gulf countries. 

(b) The number of passengers travelled to Gulf 
countries by Air India and Indian Airlines during the last 
three years are as under: 

Vear 

2001-02 

2002-03 

2003-04 

No. 0' passengers travelled 
(In Lakhs) 

20.43 

22.32 

24.38 

(c) and (d) Increase in frequencies will depend on 
bilateral arrangements between India and the respective 
countries on the basis of assessment of traffic demand 
on different routes. As far as peak season demand is 
concerned, foreign airlines are allowed to mount additional 
services during the limited open sky policy announced by 
the Govemment. 

(e) and (f) Ves, Sir. Air India is in the process of 
starting a subsidiary Low Cost Airlines, Air India Express. 
This airline will commence operations in a phased manner 
from India to the Gulf and India to South East Asia. In 
Phase I, this airline will operate from India to certain 
points in the Gulf. In Phase II, based on bilateral issues 
and availability of aircraft, these services will be extended 
to South East Asia and to other points in the Gulf. The 
first phase of the operations is expected to be launched 
in April 2005. 

SHRI M.P. VEERENDRA KUMAR: Hon. Speaker, Sir, 
one of the busiest sectors in the air travel is the GuH 
sector. ... (In/tJmlptions) 

MR. SPEAKER: It is the first supplementary. Please 
sit down. There should be no oroas-talk. 

SHRI M.P. VEERENDRA KUMAR: Shall I put my 
supplementary now? 

One of the busiest sectors in the air travel is the 
Gulf sector. Maximum passengers in the Gulf countries 
are increasing as stated by the hon. Minister. Most of 
the passengers are from Kerala, especially from the 
Malabar area. In the case of Air India and the Indian 
Airlines, it is this sector which provides the maximum 
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return and maJces the A1rfinea profitable. Most of these 
passengers work in the Gulf countries and they are 
contributing to our foreign exchange. Unfortunately, the 
passengers in the sector are not getting a fair deal 
compar9d with the other International destinations. Air 
India and the Indian Airlines are charging much higher 
fares to GuH countries. Why Is this discrimination prevailing 
there? 

I would also like to know from the hon. Minister 
whether the Govemment is ready to end this discrimination 
to the GuH passengers by reducing the air fares at par 
with the other international Airlines. Also in Kerala, the 
CalicUt Airport attracts the maximum passengers. Only 
the Air India and the Indian Airlines flights are operating 
from there . ... (lnf8I7l1ptions) Moreover, both Air India and 
the Indian Airlines are charging higher fares to Gulf 
countries than other Airlines like the Oman Air, the Qutar 
Air, the Gulf Air, the Srilankan Air and the Emirates which 
are operating from Cochin and Trivandrum. 

MR. SPEAKER: You are putting too many questions. 

SHRI M.P. VEERENDRA KUMAR: I would like to 
know whether the Government would reduce the fare 
and also allow the other Airlines to operate from Calicut. 

SHRI PRAFUL PATEL: Sir, I must concede that 
Kerala is one of the most important States In terms of 
traffic to the Gulf and the concerns raised by the hon. 
Member are always welcome and we take them very 
seriously. However, just to give a little bit of an Indication 
about fares, I would like to Inform that the fares of Indtan 
Airlines and Air India are not decided by the Govemment, 
they are decided by both the organisations on commercial 
considerations and I must infonn the House that as much 
as we talk of Air India and Indian Airlines as national 
carriers and Government owned, we do not give any 
budgetary or any kind of financial support to both these 
carriers. They have to function basically on the economic 
viability of their operations. 

However, that being so, I do not think that It Is the 
correct view point that the fares, especially on the Kerala-
Gulf sector, are slightly higher than that of other sectors, 
as has been mentioned by the hon. Member. Just to 
give a little bit of an idea as to how the fares are moving, 
I would like to infonn that if we compare the fares of 
April, 2004 versus April, 2005, the fare between Kochi 
and Abu Dhabi were Rs. 7,840 in 2004 and they have 
come down to about Rs. 6,500 now. Similarly, on many 
other sectors, the fares, including Mumbai-Dubai and 

Mumbal.Saudl Arabia sectors, have all progressively 
started coming down. This Is aft on account of competition, 
more the services, more the competition to get 
passengers. However, certain factors like increase in 
intemational fuel prices have affected the fares which 
were coming down in the last one year, because, as all 
of us know, Intemational fuel prices have really gone up 
very much. 

SHRI N.N. KRISHNADAS: He hu not answered It 
primarily. ... (Inltlnuplions) 

MR. SPEAKER: What is the good of passing 
judgement like this? This is not the way to pass 
judgement on an answer. 

SHRI M.P. VEERENDRA KUMAR: Sir, even though 
Calicut airport is named as an intemational airport and 
intemational flights are operating from a separate tenninal, 
it has not been declared by the Govemment as an 
International airport. I would like to submit that 76 
Intemational flights are being operated from there every 
week. Why is the Government not recognising Calicut 
airport as an intemational airport? I would like to know 
from the hon. Minister whether the Government would 
declare Callcut airport as an international airport. 
Moreover, many intematlonal flights are connecting 
Chennal and Calicut, but none Is connecting Calicut with 
Bangalore. Would the Government consider connecting 
Calicut with Bangalore? 

MR. SPEAKER: The main question is regarding flights 
to Gulf countries. 

SHRI PRAFUL PATEL: Sir, I would like to reiterate 
that In view of large number of our own countrymen 
working in the Middle East and Gulf countries, we give 
special tmphasla to flights to Gulf area and the Middle 
East. Therefore, many of the concems, which he has 
raised, are being taken care of. Of course, Calicut is a 
very important airport and there Is no doubt about it. Not 
only to Callcut, in fact the Government attaches the 
highest priority to most of the airports in Kerala because 
a large number of air movements take place not only 
intemationally, but even dolT\88ticaily. 

The hon. Member's question is very general in nature, 
but just to give a little idea, I would like to Infonn that 
we would look at Callcut In the w,ay as he is expecting 
that airport to shape up. But even to answer the first 
part of his question. I would like to Infonn that Air India 
is launching a low cost carrier known as Air India Express. 
Most of Its operations, initially, are going to be operated 
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from Kerala. In fact, aircraft are going to be baaed In 
KeraJa. The far. would be roughly 20 to 30 per cent 
below the fares which Air India 1& charging right now 
because of the lower coat structure of that alr1lne. Aircraft 
of Air India, for the firet time, win be positioned outside 
Mumbal. They would be positioned In Thiruvananthapuram, 
Koehl, Calicut and such other places 80 that there could 
be direct flights from there. In fact, for the knowledge of 
most of the Members here, I would like to Inform that 
not only will the aeroplanes be parked there, but there 
would also be Malayalee-speaklng crew or crew speaking 
a language of that particular area so that our passengers 
feel more at home and more at ease and yet they are 
able to get better services at a cheaper cost. 

SHRI N.N. KRISHNADAS: Sir, first of aU, I must thank 
the hon. Minister as he is expressing more concem about 
the passengers who are travelling to the Middle-East, 
especially from Kerala. 

The hon. Minister has mentioned here: Mit is not 
correct, the fare from Kerala to Middle-East countries is 
not far higher than any other sector". But I would Uke to 
say that it is correct if you compare it with other sectors, 
to Europe, to America or to any other destination. As 
compared to the distance, at present, the cost of travel 
is much higher than any other sector. It is a very 
consistent demand of lakhs of people who are travelling 
between Middle-East, especially GuH and Kerale to reduce 
the price level comparing it with any other destinations 
or any other sectors. 

Now, the hon. Minister has mentioned that it is not 
decided by the Govemment. My first part of the question 
is whether the Govemment would give any direction to 
the public sector undertakings, that Is, Air India or Indian 
Airlines, to consider the consistent demand of the 
passengers who are travelling between Middle-East and 
Kerala. 

The second part of my question is regarding newly 
declared Air India Express. As everybody knows the 
passengers, especially travelling from Kerala to Middle-
East are ordinary passengers. They do not need any 
five-star flights. So, conSidering all these things and 
considering only a four to five hour joumey between 
Kerala and Middle-East, whether the prices will be 
rationalised. . .. (Inttlnup/ions) I would like to have a reply 
on these questions from the hon. Miniater. 

MR. SPEAKER: Yes, if you put your question 
succinctly, then you will get a satisfactory reply. 

SHRI PRAFUL PATEL: Sir, I think, I have answered 
most of the queries which the hon. Member has raised 
here and It Is In context of the ear1ier supplementary. 
But I would reiterate that, firstly we are conscious of the 
fact that Kerala has a large number of countrymen living 
abroad who are price conscious, who are working class 
labourers. Therefore, they need good service at a 
reasonable price. 

As I said, we cannot mandate our public carrier to 
do any operation because we do not give them any 
financial support. In terms of economic viability, they do 
their best. However, I am sure, In today's competition, if 
the prices In our public carriers are more than any other 
carriers, automatically they will be out of busineaa. It is 
a situation where I think, it will depend on the economic 
viability. However, because of the price conscious workers 
or for persons, who are out of Kerela living In the Middle-
East, we are launohing this low coat earrier, that is, Air 
India Express, particularly to address the concern 
expressed by the ·hon. Member. 

[Translation} 

SHRI GANESH SINGH: Hon'ble Speaker, Sir, through 
you I would like to know 'rom the hon'ble Minister about 
Khajuraho. Khajuraho is an Intemational tourist centre in 
our country. 

MR. SPEAKER: Khajuraho? The original question 
relates to GuH. 

SHRI GANESH SINGH: My question relates to that 
only. People 'rom all over the wor1d visit this place. The 
flight of Indian Air1inee which used to operate from our 
place has been discontinued recently. I would like to 
know the reason for Ita discontinuance? 

{English} 

MR. SPEAKER: Not allowed. You need not answer. 

SHRI C.K. CHANDRAPPAN: Sir, the hon. Minister 
had agreed that comparatively the price from any airport, 
from Kerala to Gulf is higher. When a public sector 
undertaking is taking an exploitative attitude towards large 
masses of passengers, Is It not the responsibility of ~e 
Govemment to intervene and say that they should be 
rational? Would the Govemment do that and get some 
result? 
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SHRI PRAFUL PATEL: I think, our public sector 
carriers are not over charging. I can assure the han. 
Member about that. The fact of the matter is that In 
today's open market environment, people are competing. 
Today jf 'A' Airlines wants to give a fare which is lower 
than a public sector carrier just because to get a larger 
market share, I do not think, we can hold our public 
carrier responsible for over charging. I do not think that 
is the correct stated position. 

However, as I said earlier also, we are sensitive to 
the cancern and that is why Air India Express Is 
particular1y launched to cater to the lower rank of the 
travelling public which is price conscious and Is working 
in the Middle-East. 

MR. SPEAKER: I think you meet the Members from 
Kerala once and sort it out. 

DR. C. KRISHNAN: Mr. Speaker, Sir, thank you very 
much. There are only three flights from Chennal to 
Coimbatore. There is no flight at all from Coimbatore to 
Bangalore. 

MR. SPEAKER: This Question is related to the 
operation of flights to Gulf countries. 

DR. C. KRISHNAN: The Civil Aviation Minister may 
kindly answer this question. 

MR. SPEAKER: Is it between Chennai and 
Bangalore? 

DR. C. KRISHNAN: It is between Chennal and 
Colmbatore. 

MR. SPEAKER: It is not allowed. 

Now, Dr. Rajeah Miehra. Dr. Rajesh Mishra, if it is 
related to Gulf, you put the question. Otherwise It will be 
disallowed. 

{Tf'IIns/a/ionj 

DR. RAJESH MISHRA: Sir, through you, I would like 
to bring to the notice of hon'ble Minister that besldea 
Kerala people of other States in the country also travel 
regularly to Gulf countries. I would like to mention 
particularly about Uttar Pradesh. The people of eastern 
U.P. travel to Gulf countries from business point of view 
but in the absence of direct 'air service from Uttar Pradesh 
to Gulf countries they have to take flight from Delhi or 
other cities of the country. I would like to know from the 

hon'ble Minister that with a view to promote trade and 
particularly while considering the trade of eastern Uttar 
Pradesh, whether Government propose to start direct air 
service for Gulf countries from Varanaal also which has 
been declared as an International airport by the 
Government, as this move will be beneficial to the 
Government alao from business point of view. 

SHRI PRAFUL PATEL: Mr. Speaker, Sir, with regard 
to the view expressed by hon'ble member for starting Air 
India aervice to Gulf countries from other cities, I would 
like to tell that Air India Express has not been .. t up for 
Kerala only, rather the number of aircraft under Air India 
Express will Increase In future. We are making a beginning 
with only three aircraft but later on we propose to Increase 
them upto 18 aircraft which would cover several big cities 
of the country and some of them would be from Uttar 
Pradesh also. From there alao, certainly air services will 
be started for Gulf countries. Once It is started, it will 
cover Uttar Pradesh also but all that would be done in 
the phased manner. 

Sir, hon'ble member has said that air services should 
be atarted from Varanasi to Gulf countries. In this 
connection, I would like Jo say that Varanasi is an 
Important city of our country and it has an intemational 
airport also. As and when competition increases, air 
facilities would also increase and consequently air services 
would also be provided there. 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, I 
express gratitude to hon'ble Minister for starting Air India 
Express to Gulf countries. My question is that if the 
Government have started Air India Express to strengthen 
Air India then, the Minister of Civil Aviation or the 
Government should not give permission to private Airlines 
to operate thalr flights to Gulf countries. I would like to 
say that permission should not be given to King Fisher 
Airlines, Sahara Airways and Jet Airways to operate their 
flights to Gulf countries. I would like to know the view of 
hon'ble Minister in this regard? His Air India Express is 
going to run smoothly like our U.P.A. Government which 
would complete Its term of five years. Therefore, his Air 
India Express should operate smoothly. 

SHRI PRAFUL PATEL: Mr. Speaker, Sir, so far as 
the question wHich the hon'ble Athawafejf has asked Ie 
concerned I would like to say onty this that we have 
given permission to Private Airline Companies to operate 
their flights to foreign countries but alongwith this, we 
have reserved the right of Air India and Indian Airlines to 
operate in Gulf region for three years 80 that their viability 



13 0,.1 AnsWSfS PHALGUNA 19, 1926 (s..a, 14 

remains intact. Therefore, Ramdaaji, need not worry about 
five years, let first three years be completed after that 
we will think as to what could be done in this regard. 

MS. MEHBOOBA MUFTI: Hon'ble Speaker, Sir, 
through you, I would like to bring to the notice of hon'bIa 
Minister that recently the Government have declared 
Srinagar Airport as an International Airport and there the 
work has also been going on for the last several years. 
For the last two three years, flights are already operating 
between Srinagar and Jeddah during Haj. 

/English} 

I would like to know from the hon'ble Minister whether 
the would consider it since the Infrastructure Is already 
there to accommodate these direct flights from Srlnagar 
to Gulf countries. 

[Tl'III1SIstion} 

Whether he would consider that to give boost to 
tourism, a consulate of Gulf countries should be set up 
in Srinagar and a direct flight should be made operational 
between Srinagar, Sharjhah, Dubal and other countries? 

/English} 

SHRI PRAFUL PATEL: Mr. Speaker, Sir, we attach 
the highest importance to Kashmir and Srlnagar. Of 
course, Ms. Mehbooba Mufti is aware that at her 
intervention of Shri Ghulam Nabi Alad, we had started 
direct flights for Haj from Srinagar this year, which were 
actually to go vis some other place. The work on 
construction of the new terminal for the Srlnagar airport 
has also started in full vigour. Also, Srinagar airport has 
been accorded the status of an intemational airport as 
recently as a few months ago. Therefore, with all this 
background, definitely, there would be more flights 
between Srinagar and intemational cities, including the 
Gulf, which she would see in the months and years to 
come. Right now, because of security considerations, the 
GovernlTlent has taken upon Itself that only the 
Government carriers would start intemational operations. 
Progressively, I am sure, a review could be taken and 
further "eps could also be taken. 

MR. SPEAKER: Mr. Shivanna. 

SHRI M. SHIVANNA:* Sir, there I. tremendous 
increase in the number of air passengers who wtsh to 

"English translation of the speech originally delivered In ~ 

go to Gulf countries from BangaJore. Hence there is an 
urgent need to have an intemational airport in Bangalore. 
Therefore, may I know from the hon. Minister whether 
the Centre would take up the construction of DevanahaJly . 
Intemational Airport immediately? If 80, the detatIs thereof, 
and If not, why? 

MR. SPEAKER: No, It does not arise out of the 
main Question. I am sorry, this Question is not about 
construction of the Bangalore airport. 

. .. (Inltlnuptions) 

MR. SPEAKER: Next, Shri Anandrao Vlthoba Adlul. 

SHRI ANANORAO VITHOBA ADSUL: Sir, I have got 
the answer. 

SHRI KINJARAPU VERRANNAIDU: Sir, 
V1aakhapatnam il a fast growing city in South Asia and 
South-Eat A81a. I would like to know from the hon. 
Mlnllter whether there il any proposal to run direct flights 
from Visakhapatnam to the Gulf. A lot of minority 
population Is there In Visakhapatnam. That Is why I would 
like to know whether there Is any IUch propoeal. 

SHRI PRAFUL PATEL: Sir, Vlsakhapatnam Is a big 
city and big airport Ia being planned th ..... However, I 
do not think, there Is any definite plan, to answer the 
question of Shri Verrannaidu. 

SHRI SURESH KURUP: Sir, I am sorry that the han. 
Minister Is evading the questions put by hon. Members 
from Kerala. It has been a constant complaint of the 
Gulf p .... ngers that Air India and Indian Alrtines are 
charging exorbitant rates from these passengers. Even 
the Kerala Legillature has passed a Resolution regarding 
this and I am sure that the hon. Minister must be aware 
of that. To explain the magnitude of the exploitation, If a 
passenger takes a night 1118 Colombo, the charges are 
leas but here, our own alrtines are charging exorbitant 
rates. That is the complaint of the passengers. I would 
like to know whether we should conclude that the 
Govemment has no control over our own airlines. The 
han. Minister should assure this House that he would 
look Into it and if the charges were found to be exorbitant 
they would be reduced. 

SHRt PRAFUL PATEL: I would reiterate, it for the 
benefit of han. Members from Kerala, eepeciaUy since 
they are very conscious of what is being charged by 
various airlines. I do admit that there .... many airlines 
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trying to lure passengers by gMng all these benefits 
because they want a larger market share. In an open 
market situation, H somebody wants to lose money and 
take a higher percentage of the traffic, it is beyond the 
control of the Govemment. 

However, that is why, precisely because of your 
concerns, I think, Air India Express is being bom. It is 
precisely to keep the concems of the Members of Kerala 
and the people of Kerala's sentiments in mind that this 
action is being taken. 

Outatandlng Due. of AAI 

+ 
'102. SHRI S.K. KHARVENTHAN: 

SHRI BHARATSfNH MAOHAVSINH SOl.ANKI: 

Will the Minister of CIVIL AVIATION be pleased to 
atete: 

(a) whether many scheduled airlines and foreign 
carriers owe huge amount of money to Airport Authority 
of India; 

,b) if so, the detalis of outatanding duel as on date, 
AIrlines-wise; 

(c) the steps taken by the Airport Authority of India 
for recovery of outstanding dues from them; 

(d) whether the Government proposes to start 
charging any security deposit from foreign carriers; and 

(e) if so, the details thereof and reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (e) A 
Statement is laid on the Table of the House. 

(a) Yes, Sir. 

(b) Dues as on December 31, 2004 from various 
domestic airlines including Indian national carriers (in 
crores of rupees) are as follows: 

Indian Airlines Ud.-404.34, 'Air India Ltd.-118.86, 
Alliance Air-101.57, Pawan Hans Helicopters Ltd.-2.69, 
Vayudoot-23.70, Jet Airways-20.71, Sahara Alrllnes-6.77 
& others-6.27. 

Dues are also outstanding from private airlines who 
have closed down their operations. Details are as under: 

East WHt A1r1lnee-16.22, NEPC A1rUnee-3.56, SkylIne 
NEPC-1.68, Eibee Airlinee-1.07, Continental Aviation-tOO, 
VIF Airways-o.24 & other8-1.52. 

Oetalla of dues outstanding from various foreign 
airline. as on December 31, 2004 are given in the 
encloeed Annexure. 

(c) In the case of national carriers Indian Airlines 
and Air India efforts are made constantly to sort out the 
dispute. regarding payment of dues at the level of 
Ministry. An intemal arbitrator has been appointed to 
mediate between Indian Airlines and Airports Authority of 
India (AAI). Meetings are also held to sort out disputes 
between Air India and AAI. Govemment has written off 
the dues of Vayudoot towards MI In February, 2005. In 
reepect of AI~ Transport Operators, du.. are backed by 
Bank GuaranteeS/Security. In respect of other airlines, 
dues are monitored regularly and action through LegaV 
Arbitration/Public Premises Act are taken wherever 
necessary. Besides, interest is levied for the over-due 
period on defaulting airtlnes and they are put on operation 
on Cash & Carry buls. 

(d) and (8) Airports Authority of India (AAI) propoees 
to take a Security Deposits from foreign Alrtines, to secure 
the dues of MI. The matter Is under consideration of 
the Govemment, keeping the Intematlonal practices in 
view. 

An~ 

OUtIS hom Forsign Airlinss lIS on 31.12.2004 

Name of the Airline 

Aeroftot 

Aerosvit 

Air Asia 

Air Europe Italy 

Air France 

Air Mauritius 

Air Maldive. 

Air Arabia 

Air Lanka 

(In Crores of Rupees) 

Total 

2 

0.69 

0.22 

0.60 

4.33 

1.99 

0.62 

0.46 

0.10 

1.89 
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1 2 2 

Atlanta Italian Airlines 1.41 Iraqi Airways 0.34 

Ariana Afghan Airways 0.20 Iran Air 0.12 

Aslana Airlines 0.18 Japan Airlines 0.20 

Austrian Airlines 0.88 JES Air 0.08 

Atlanta Iceland 0.25 Jug08lovenski Arotransport 0.36 

Air Kazak 0.12 Kaaakhiatan Airlines 0.20 

Blue Panorama Airlines 0.22 Lot Polish 0.11 

Blue Dart Aviation 0.17 KLM Royal Dutch 1.42 

Biman Bangaladesh 1.03 Kenya Airlines 0.38 

Brttlsh Airways 3.00 Korean Airways 0.50 

Brttania Airways 0.10 
Kuwait Airways 0.82 

Bak:an Bulgarian 0.10 
Kyrghyzstan 0.15 

Condor 
Lufthansa Cargo 2.04 

0.31 
Lufthansa German Airline 3.60 

cathy Pacific Airways 1.21 
L TU International 0.19 

China Airlines 0.48 
Lauda Air 0.71 

Czecoalovia 0.15 
Morarch Air 0.50 

Delta Airways 0.26 
Martin Air Holland 0.79 

0Nck IrDmattonal Alrfines 0.62 
Mahan Air 0.14 

EL AL lar.el 0.42 
Malaysian Airlines 2.22 

Egyptian Airlines 0.19 Mk Airlines 0.73 
Emiratee 3.76 Maynamar Airways Intemational 0.08 
Ethiad Airways 0.53 MIC 0.51 
Ethiopian Airlines 0.88 North West 0.90 
Eva Air 1.12 Nova Airlines 0.27 

Eurofly SPA 1.33 NOV Air 0.06 

Expo Aviation 0.29 Olympic Airlines 0.53 

Fedral 0.29 Oman Air 0.78 

Finn Airways 0.76 Pakistan Intemational Airlines 0.63 

Garuda Indonesia 3.30 Phuket Airlines Thellan 0.25 

Gulf Air 7.14 Phllllpinee Airlines 1.23 

Hong Kong Dragon Air 0.24 Qatar Aitways 0.83 



19 

1 

Catar Airways Cargo 

Cantas Airways 

Royal Brunei Airways 

Royal Jordanian Airways 

Royal Nepal Airlines 

Saudi Arabian Airlines 

Scandavian Airlines 

South African Airways 

Singapore Airlines 

Signapore Airlines Cargo 

Scan Air Ltd. 

Srtlanka Allines 

Sky cabs 

Swlaa Air 

Silk Air 

Thai Airways 

Travel Service Airtines 

Tul1<lsh Airlines 

Turtl:menstlan Airtlnes 

Transmlle Air 

Transaero Airlines 

Tarom Romanian 

United Parcel Service 

Foreign Defence Aircraft 

United Arab Emirates 

Uzbekistan 

Virgin Atlantic 

Yaman Airways 

Vietnam Airlines 

Others (lesathan 10 Lakhs) 

2 

1.49 

o.n 
0.81 

1.12 

1.24 

4.27 

1.31 

0.08 

3.98 

0.82 

0.52 

0.28 

0.17 

0.38 

0.28 

6.50 

0.26 

2.17 

0.64 

0.13 

1.43 

0.36 

0.17 

7.29 

0.40 

1.12 

0.24 

0.47 

0.70 

17.64 

MARCH 10, 2005 20 

SHRI S.K. KHARVENTHAN: The hon. Ministerhaa 
given a list of outstanding duee of Airports Authority of 
India from 80 many Airlines. It is very alimning. So, I 
would like to know from the hon. Minister 88 to what 
steps our Government Is going to take to avoid heavy 
dues In future. 

SHRI PRAFUL PATEL: I would just like to Inform 
the hon. Member that the dues from the Airlines are not 
as alarming as It has been made out to be in the 
numbers because majority of the dues are from our own 
public carriers. However, we have a policy where the 
credit of 15 days is given to all scheduled carriers in 
India and for private carriers, barring our own public 
carriers, security deposit of one-month bHling Ie already 
taken. So, these arrears sometimes do not reflect the 
correct position. On the other hand, there Is a security 
deposit also which has been received from the private 
scheduled carriers. 

SHRI S.K. KHARVENTHAN: I would like to know 
whether our Govemment plans to take any action for 
collecting this money through the court of law. 

SHRI PRAFUL PATEL: Yes, Sir. What the hon. 
Member, probably, trying. to refer is regarding some of 
the Airlines which had started in the early 90s and clOled 
down soon thereafter. At that time, there was no policy 
within the Airports Authority to coliect money up-front or 
have security deposit. Theretore, some of the .Alrtlnes, 
which have been closed down, definitely owe aome money 
to the Airports Authority of India. There Is already court 
litigation and other measures, which are suitable, are 
being taken to recover this money. 

SHRI N.S.V. CHITTHAN: From the statement auppIIed 
by the hon. Minister, we came to know that Vayudoot 
has a due of Rs. 23.70 crore. I would like to quote from 
the reply which he has given. It says: 

-The Government has written off the dues of 
VaYUdoot towards AAI in February, 2005: 

WHI It not be a bad example for others who are In 
dues? They will not be In a condition to pay the dues 
becauee the Govemment has written off the dues of the 
Vayudoot. 

SHRI PRAFUL PATEL: As we all know, Vayudoot 
was a . public carrier and it was started in circumstances 
where, I think, most of the hon. Members would agree 
and it. wu the desire of all of us to connect . our own 
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country to every small city or town. It was, unfortunately, 
not a very happy experience. Since the Airlines has 
wound up and being a Govemment carrier, I think, the 
Govemment, in Its wisdom, at that time, has taken a 
decision to write off the dues of Vayudoot. 

SHRI SARBANANDA SONOWAL: Sir, I would like to 
point out here that a few months back the hon. Minister 
had a meeting with the MPs from the North-Eastern States 
of India wherein he had promised that there would be a 
regular flight from Guwahati to Bangkok. He had also 
promised to build up international Airport level 
infrastructure facilities in and around Guwahati. What steps 
have been taken so far in this regard? ... . (lntemJptlons) 

MR. SPEAKER: Mr. Minister, you need not answer. 
You can inform him otherwise. 

... (InlBnupHons) 

MR. SPEAKER: Shri Sarbananda Sonowal, I 
sympathise with your question. But It does not relate to 
this question. Therefore, I have requested the hon. 
Minister to inform you. 

Supply of Gaa Cyllndera to Cuatomera 

-103. SHRI KHARABELA SWAIN: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the public sector oil companies have 
instructed the gas agencies to stow down the delivery of 
gas cylinders to the customers; 

(b) if so, the reasons therefor; and 

(c) the steps being taken by the Government to 
enaure supply of gas cylinders to customers on time? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) A statement is laid on the 
Table of the House. 

S*ltImtmt 

(a) to (c) While there are no instructions from Public 
Sector Oil Marketing Companies (OMCs) to slow down 
the delivery of gas cylinders to customers, there is now 
more strict monitoring than earlier of the distribution of 
cylinders. 

Based on long-term trends, OMCs have estimated 
the national average consumption per family of 5 persons 
to be about 10 Kg per month, l.iI., a 14.2 kg cylinder 

may last for about 40 days. However, it varies from 
market to market and season to season. Against this 
norm, and taking into account the growth In customer 
base, It was noted that there has been a spike in the 
growth of domestic LPG consumption, which can only be 
accounted for by unauthorised use of subsidised domestic 
LPG. The growth rate in consumption inereased from 8.6% 
in 2002-03 to 13.4% in 2003-04 and further to 17.5% 
during April-June 2004. With a view to monitoring and 
minimising unauthorized usage of domestic LPG, OMCs 
have started strict scheduling and monitoring of supplies 
to their distributors since June 2004. 

Domestic LPG is a subsidized product. In addition to 
the Govemment subsidy, the public sector Oil Companies 
have also been subsidizing this product. Based on 
February 2005 intemational prices of LPG, the total 
subsidy on domestic LPG works out to Rs. 96.201 cylinder 
of 14.2 Kg. Thus, while, ensuring easy avaJlabUiIy of LPG 
to genuine customers, It is necessary !o monitor that the 
subsidized product is not diverted for unauthorised usage, 
such as commercial purposes and automobiles, including 
auto-rickshaws. 

In addition to the problem of diversion, on account 
of the increase in steel prices, especially from Jar1uary 
2004 onwards, OMCs also faced a shortage of LPG 
cylinders for some time. However, this has a1nee been 
resolved and there is no longer any shortage of LPG 
cylinders. 

On account of regulated supplies to distributors, in 
certain markets, rush of refill booking may cause a time 
gap between the date of refill booking and date of refill 
suppty. However, in such cases, necessary corrective 
action is taken by OMCs. 

SHRI KHARABELA SWAIN: From the answers 
supplied by the hon. Minister It seems that recently there 
has been a spurt in enthusiasm among the public sector 
oil marketing companies to strictly monitor the 
unauthorised usage of domestic LPG. 

But, during the NDA Government, the ule of LPG 
was being marketed by the LPG companies even in the 
slum areas. So, my question i8 this. Why Is the turnaround 
nowadays, and is it a fact that the OMCs are not 
Interested in Increasing the customer base and they are 
refusing to supply the second cylinder before 21 days? 

SHRI MANI SHANKAR AIYAR: Sir, while It II • 
priv~ege to be able to crose swords onee again with a 
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foeman worthy of my steel, I must say that he is deeply 
nillnfonned. The Increase in the consumption of LPG 
IIIIItiId rising alarmingly. While it was 8.6 per cent In the 
~ 2002-2003. it rose to 13.4 per cent the following 
year and in the months of April to June, 2004 it had 
reached the peak at 17.5 per cent. This could not be 
accounted for by either average market consumption 
patterns or by the increase in the customer level or by 
the requirement of new cylinders. It could only be 
~ed for by the unauthorised diversion of cIome8tic 
LPG to non-domestlc users. 

That is why we put in place a very strict monitoring 
which has resulted in the figufe of 17.5 per cent being 
brought down to 10.9 per cent in the period Aprl to 
December, 2004 and-lhis is the point to be streued-
aIIhough we have decreased the consumption of dome8tic 
LPG, the number of LPG connections being given by us 
has, In fact, Increased in the year 2003-2004 when 
approximately 72 lakh new customers were enroUed. This 
year, in 2004-2005. it is estimated that we have slightly 
increased the number of new customers to about 76 
Iakh. 

Sir, it is completely untrue to suggest that there Is. 
in any way. a slowing down of the provision of either 
connections or LPG to genuine customers. But, those 
who are unauthorised, I would plead with the hon. 
Member. not to take up their cause. 

SHRI KHARABELA SWAIN: Sir. actually I am not 
taking up their cause. I only say that to the domestic 
.... rs, before 21 days, the LPG dealers or the 011 
martclting companle8 are refusing to supply the cylinder. 
Actu.IIy, I would request the hon. Minister to look Into It. 
It is a genuine problem in this country. 

My second. supplementary is this. How mud'! of total 
IUb8idy waa provided by the Government for the dome8tic 
LPG during the year 2003-2004 and 2004-2006; how 
much of subsidy 18 proposed to be given In the next 
financial year; and how much has been the inc,.... or 
reduction in the subsidy provided by the Government 
when we compare the year 2004-2005 to 2006-20061 

SHRI MANI SHANKAR AIYAR: Mr. Speaker. Sir, I 
mult protest against the unfounded allegations being 
made on the floor of the House and H the hon. Member 
does, in fact. have any information to justify the point 
that he is taking. I would request him to please let my 
Mi*ry knoW because it Ie the duty and It is a duty that 
.. being ~, by the 011 marketing companies to make 

available domestic LPG to genuine cuatomera, but ensure, 
at the aame time, that the rapid Increue In illegitimate 
diversion which took place under the previous regime is 
first ~, thM reversed and finally hatted. 

SHRI KHARABELA SWAIN: Actually It Is not an 
unfounded allegation. Actually I am making a request 
and If he wanta I can supply the information. But let him 
not say It.. unfounded. It Is not unfounded. 

MR. SPEAKER: Everybody Is entitled to hold an 
opinion. 

SHRI MANI SHANKAR AIYAR: Sir, can I anawer hie 
second supplementary? He made an allegation and then 
asked an unrelated question. . .. (hWf1'IIpI/on8) 

SHRI KHARABELA SWAIN: It is not unrelated. It is 
very much related. 

MR. SPEAKER: In view of the special friendship 
between you two, he refers to It. 

. .. (Inltlnuplions) 

SHRI MANI SHANKAR AIYAR: Sir. I have to inform 
him that the quantum of. aublldy has, In fact, been 
subatantiaHy increued not 80 much through the Budget 
as through under-recoveries that are suffered by our public 
sector undertakings. 

In the year 2002-03, under-recoveries were of the 
order of Re. 5.430 crore which Increued the following 
year 2003-04 to Rs. 9,274 crore. This Is on both keroaene 
and LPG. This year. they have topped Rs. 18,000 CfOI"8. 
In reapect of apecIfIcaIly LPG, It has gone up from ·Rs. 
3,383 crore In 2OQ2-03 to Re. 6,523 crore the following 
year and then to Rs. 6,404 crore up till the month of 
December. It Is expected thI8 year to reach AI. 8,700 
crore. So, we 81"8 undertaking a very large number of 
steps on the part of the Government We have apecifIcaIly 
brought down to nil under the Budget from 12 per cent, 
when they were In power, both the cuetoma duty and 
excise duty. So, I think. there needs to be a recognition 
on the j)art of the hon. Members, particularly thole In 
the Opposition that both the G.ovemment and the 011 
marketing companies are beartng' an increasing .hare of 
the subeldy In the Interest of consumers of domestic LPG 
and even more importantly of PDS kerosene. 

SHRI KHARABELA SWAIN: Sir, he must have 
understood that it is not an unrelated question . 



25 PHAlGUNA 19, 1926 (SskB) to QIItISIJon6 28 

MA. SPEAKEA: I know that becauM of your IP8CiaI 
friendIhIp, you will get .... e~ _. 

SHAI l. RAJAGOPAL: Since LPG Is a aubeIdiIed 
product and to reduce Ioeaes, it Is natural for the 011 
companies and offtcers to restrict supply of cylinders. 
Hence, I would like to know from the hon. Minister the 
action taken against companies or officers reaponsible 
for the recent Ihort supply of gu cyllndIn to demonstrate 
that this Government makes everyone accountable for 
his deeds and miadeedl. 

SHRI MANI SHANKAR AIYAR: Sir, there are a very 
few Members of this House more capable of 
understanding the significance of the rise in steel prices 
than the hon. Member who just aakad this question, given 
hill industrial background. May I, therefore, remind him, 
In caae his General Managers have felied to let him 
know, that the prices of ataeI have risen ex-Bokaro In 
term. of rupees per metric tonne from 17,800 In 
December, 2003 to 28,600 today In February, 2006. With 
this enormous Increase, the euppIIera of cylinders decided 
not to make supplies and the reuon they did not make 
auppIIes Is that the ~ Government felted to eneure 
that there would be an escalation clause In the previous 
contracts. So, we were cbnped with a IItuatIon where 
there wa. a refusal on the part of the cylinder 
manufacturers, understandably, to make the supplies, 
given this rise in steel prices. 

SHRI L. RAJAGOPAL: A year before atso, it was 
Re. 26,000 per metric tonne. 

MR. SPEAKER: No, you are not to give Information. 

SHRI MAN I SHANKAR AIYAR: No, Sir. He Is quite 
wrong. I am sorry that he Is compietely wrong on that. 
In February. 2002, the steel price was Rs. 9,975 per 
metric tonne. I agree that up to the month of March, 
2003, it did go up to Re. 17,680 per metric tonne, but 
then it declined. I gave you the figure for December, 
2003, which Ie As. ·17,800 per metric tonne ....• 

MA. SPEAKEA: That portion need not go in record. 
We have to take Inputs from everybody Including General 
Managers. 

{T1'lll76ltl1ion/ 

SHRI HARIN PATHAK: Mr. Speaker, SIr, in 1992-93 
MPs used to get booklets for providing gaa connection to 
the people In their respective constituency because at 

"Not 1'8COI'ded. 

that time there was too much shortage of gas. After our 
Government came to power gas cyRnders were bRIg 
auppHed Immediately to all. I do not agree with the reply 
given by hon'ble Minister. I' Is my right to dleagree with 
the reply. Just now he has stated that In 2003-04. 
. .. (/nItImJpIians) 

{E",*,,/ 

Try to understand. I am getting the point for the 
people. 

{T1'BI1IIIIIIItJn/ 

I am nol levelling any allegation. . .. (/nItImJpIians) 

{EngIIsh/ 

MR. SPEAKEA: Do not do this. We hav. compleled 
only three queItiona. What fa this. 

... (/ntsmJplltJn8) 

{Tmnslsllon/ 

MR. SPEAKER: You please apeak. 

{EngI/MI/ 

You are a eeuoned PIII'IIamenIarta and you can 
Ignore thta. 

SHRI MARIN PATHAK: J~ now hon'bIe Mlnillter hM 
said that during the year 2003-04. more than 78 I8Ich 
connectiotW have been given which Is a good thing. I 
would like to know a. to whether they are aU 
unauthorieed? In hta reply he haa atated that the IC8I'CIy 
which we are facing today II due to unauthorlHd 
connecIionI. SUI the queation Is not .... We, lilt memberI. 
who are a .. oclated with people are sitting he,.. 
... (/fIMmJpI/Dn6) 

{English/ 

MR. SPEAKER: Shri Pathak, you have put your 
queatlon. 

SHRI HARIN PATHAK: Sir. let me complete my 
qlMtion. 

{T1IIII$/tIIitJn) 

Everyday a demand is being made by memberI that 
they may be i8aued booklet of gas couponI eo that they 
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can provide gas connection to people in their constituency 
as registration has been stopped. The people are not 
getting even first cylinder . ... (lnlsmlptions) 

{English} 

Shri Kharabela Swain rightly pointed out that the 
waiting time-period is 21 days. 

My question to the hon. Minister relates to the last 
paragraph of his answer. The hon. Minister has stated, 
and confessed that: 

·On account of regulated supplies to distributors, In 
certain markets, rush of refill booking may cause a 
time gap between the date of refill booking and date 
of refill supply. However, in such cases, necessary 
corrective action is taken by Oil Marketing Companies 
(OMes)." 

I would like to know through you, han. Speaker, as 
to what sort of necessary action is being taken on this 
issue. Please try to tell It to the nation, and the 
Partiament. 

{TransIs/ion} 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, I 
would Uke to explain to the hon'ble member that there is 
a difference between unauthorised connection and 
unauthorised use. As far as the question of providing 
connections is concerned, the number of LPG consumers 
till December 2004 had already reached B crore 27 lakhs. 
There has been record increase in number of consumers 
this year. They had Increased the number of LPG 
distributors upto 424 and later 415 in one year whereas 
we have appointed more than 640 distributors In this 
year itself. You should not think that we are not supplying 
LPG to the consumers seeking it ... (InMtnJptIons) We are 
supplying LPG~to them but It Is being misused. 

SHRi ASHOK PRADHAN: Today cylinders are not 
available. Their black-marketing has started again . 
... (Inttlrruptions) 

/EfI¢sh] 

MR. SPEAKER: Shri Ashok Pradhan, this Is very 
unfortunate. You do not have to agree with whatever Is 
being said here. What is th .. ? 

... (lnIBmJpIions) 

PROF. VIJAY KUMAR MALHOTRA: Sir, the answer 
given by the hon. Minister is very unfortunate . 
... (lnttmtJplltJM) 

MR. SPEAKER: The hon. Ministers are entitled to 
reply and you are entitled to put supplementary related 
to the question or the answer, but you cannot pass 
judgement in the midst of someone answering a question. 
How do we decide on this issue? 

... (Interruptions) 

MR. SPEAKER: Shri Malhotra, please do not do It. 
Mr. Pathak very succinctly and very cogentty expressed 
his reservations. Shri Pathak, I am sure that you do not 
want any supporters. 

{Tl1Inslstion} 

SHRI MANI SHANKAR AIYAR: Sir, I have said that 
we have taken some concrete steps to check the 
increasing misuse. We will bring it under control, which 
was not done while they were In power, which is why 
the misuse has increased so much. . .. (Intsrruplions) 

SHRI ASHOK PRADHAN: Mr. Speaker, Sir, Black-
marketing of LPG has started again. . .. (Intsrruptions) 

{English] 

MR. SPEAKER: Next,. Shri Orner Abdullah. 

... (Interruptions) 

MR. SPEAKER: I have already called another hon. 
Member's name. 

... (IntsrrupHons) 

MR. SPEAKER: Please do not take down anything. 
Nothing will be recorded except Shri Omar Abdullah. 

... (InlBrruptlons) ~ 

MR. SPEAKER: There is a method of raising a 
particular matter, and you know about it. You can put In 
notice. for the same. 

... (Int6rruptions) 

SHRI HARIN PATHAK: Sir, what 80rt ofneceeeary 
action is being taken? ... (Interruptlons) 

MR. SPEAKER: Sorry, I have already called another 
hon. Member to ask his queetlon. Now, Shri Omar 
Abdullah. 

.•• (IntBmJplions) 

"Not recorded. 
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MR. SPEAKER: It is not being recorded. 

(Tf'lInslslion} 

All right. If you do not like his answer then 

/English} 

you know the method of raising h. So, pleue lit 
down. 

... (InMnuptions)· 

(Tf'llflslBlion} 

SHAI MANI SHANKAR AIVAR: There can only be 
one action. ... (IntrKnJpIions) please have patience. At least 
wait for the reply . ... (lnlflnup/i0n8) 

MR. SPEAKER: What is all this happening? 

... (Inltlnuplions) 

SHRI MANI SHANKAR AIYAR: They want to know 
as to what necessary action is being taken. 
... (Inlflnuptions) I would like to say that wherever there is 
some delay, the action should be to reduce the delay. 
What other action can be taken. . .. (InltNnJplions) But along 
with this we have to see that there should not be anything 
from their side favouring misuse. We have to stop the 
misuse and if while checking the misuse, some of the 
genuine consumers are not supplied gas for some time. 
... (Inltlnuplions) 

[English} 

MR. SPEAKER: Nothing else will be recorded, except 
the supplementary of Shri Omar Abdullah. 

... (Inltlnuplions) • 

SHRI OMAR ABDULLAH: Mr. Speaker, Sir, the recent 
snowfall in the Kashmir VaHey exposed completely the 
Government's ability to supply essential supplies to the 
people in the face of adverse weather. A situation was 
reached in the Valley when gas cylinders were being 
sold at black rates for Rs. 600 to Rs. 700 a cylinder 
which put the common people to enormous hardship. 
Even as late as day before yesterday, queues as long 
as two to three kilometres were stretched outside gas 
depots and people were waiting for gas cylinders to be 
replaced. 

"Not recorded. 

My supplementary to the hon. Minister has two parts: 
(a) Will the Minister consider speeding up the deRvery of 
cylinders on an emergency basis so that the hardship of 
the common people in the Kashmir Valley is reduced? 
(b) Will the Minister consider putting into place certain 
guidelines to ensure that in Winter adequate stocking of 
9as cylinders is done so that when the road Is closed on 
account of adverse weather, sufficient supplies are in the 
place and we do not have this black marketing and the 
common people are not put to difficulty? 

SHRI MANI SHANKAR AIVAR: Sir, (a) Ves, Sir; (b) 
The guidelines are already in place. No guideline can 
take into account the possibility of the kind of 
unprecedented disaster that took place in the Kashmir 
Valley a few days ago. We will certainly do all we can 
to restore normalcy with respect to LPG supplies .. 
quickly as possible. I am grateful to you for having brought 
this issue to my attention. It wiD receive the highest priority 
from the Ministry . 

SHRI OMAR ABDULLAH: Can I just add that earlier 
the procedure was that minimum 30 to 45 days of I'888I'Y8 

was kept of petroleum supplies and gas cyllndera • 
Obvisouly, this time, that amount of supply has not been 
stocked. Would the Minister consider reviving that? 

SHRI MANI SHANKAR AIYAR: I regret I caMot 
accept that. It is entirely possible that from the depots 
where these are stocked it was not possible owing to 
the unseasonal and exceptional snowfall for the suppUea 
to reach the particular point at which the consumption 
used to take place. Nevertheless, the charge having been 
made, it will be investigated. 

(Tf'lInslslion} 

SHRI SHAILENDRA KUMAR: Mr. Speaker, the basic 
question is about delay in supply of LPG cylinders and 
ensuring the supply of gas cylinders to consumers on 
time. I would like to tell the hon'ble Minister that ~e 
cylinders do not weigh up to the expected standa. \ la, 
particular1y the blackmarketing of LPG cylinders is taki'9 
place at large scale. I would like to know that in som,~ 
Metropolitan cities gas is supplied to homes in pipelines, 
whether he will consider providing gas supply through 
pipelines Into homes In Uttar Pradesh also? 

SHRI MANI SHANKAR AIYAR: As far as the question 
of under weight gas cylinders is concerned, an Inquiry 
will be made if a formal complaint is put before us but 
to say on a large scale that everywhere gas cynnders 
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are not supplied on time, I do not think it Is possible. 
.. , (InMnupIions) 

SHRI RAGHUNATH JHA: Mr. Speaker, Sir, inquiry 
should be made everywhere. ... (Inlflnuptions) 

MR. SPEAKER: Let the answer be completed. 

.. , (InMmIpIions) 

{English} 

MR. SPEAKER: You do not reply to Shrl Raghunath 
Jha, you reply to him. 

{TnmsI8tion} 

SHRI MANI SHANKAR AIYAR: We will conduct an 
Inquiry If Jha Saheb or any other hon'ble Member has 
any specific Information on the basis of which an Inquiry 
can be made. As far as the question· of providing gas to 
homes through pipelines !s concerned we have formulated 
a policy according to which we have identHled 11 cities 
where we are making efforts to supply gas to hom .. 
through pipelines. To provide gas in these 11 cities we 
need to have availability of gas and to put the required 
infraatructure for this purpose . ... (Intsrruptions) 

SHRI RAGHUNATH JHA: Which are those 11 cities? 
... (lntsnuplions) 

SHRI MAN I SHANKAR AIYAR: This question Is not 
related to the basic question but this information has 
been presented again and again In the House and wHl 
send the information to hon'ble Member by post also. 

{English} 

MR. SPEAKER: Patience always pays! Why do you 
not have patience? 

{Tmnslstion} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
hon'ble Member has mentioned two points here-firstly 
they have set a time limit of 21 days for a family of 5 
members but there is a difference between the life in 
Urban and rural areas. In the Uman areas it may be 
sufficient for a family of 5 members but it is not sufficient 
in rural areas because of the joint family system. 
Secondly, .what has been mentioned by the hon'ble 
Minister here is the marketing of ges. Many distributors 
were appointed in rural areas during the previous 
Government's tenure. Their present distribution system .... 

MR. SPEAKER: If you uk such tong qu.tlone, the 
time will be over and It wiD not be replied . 

SHRI PRABt-:tUNATH SINGH: Sir, I am talking 
practically. Both the old LPG deale ... and offtclala In the 
distribution 8ystem there are not able to eupply gal to 
the new LPG dealers of the rural areaa which C8U888 

such IhortcomlngB. WhIch Is why COf1IUI1MII'I In rural .... 
do not get gas cylinders on time. I would like to know 
as to what steps Govemment are taking to remove the 
shortcomings in the marketing 8ystem. The time limit of 
21 days 8hould be changed believing the famHles In the 
rural areas to be of more than 5 members. 

SHRI MAN I SHANKAR AIY AA: Sir, I would like to 
draw the attention of hon'bIe Member towards the MCOnd 
line, which he has not read. It is written that 

fEngI/sJI} 

-However, It varies from market to martcet and season 
to leason". 

{T""'Iion} 

We already believe that u8uaUy a family coneum. 
10 Kilograms of gas, but there may be certain placea In 
the country where the supply would be more or .... 
than this. The euppiy is affected by weather aI8o. I ~ 
him to read the reply 88 sincerely as he reads the 
question. 

The second thing I would like to say is that because 
some problems were faced. ... (Intsnuptfons) 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
hon'bla Minister only reads the material written by 
Government officials sincerely. He lacks the practical 
knowledge. We do not need to leam from him. 

SHRI MANI SHANKAR AIYAA: He lacks the practical 
knowledge of the things. He doesn't know that now the 
policy has been changed. ... (InlfltnJplion8) Neither he 
reads the reply properly nor he knows that the policy 
has been changed and still he blames us that we do not 
possess practical knowledge. 

{English} 

MR. SPEAKER: Please take your 8eats. 

... (Inlflnuptions) 
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{Tf'IIMIation} 

MR. SPEAKER: Please liaten to me. I will tell them 
also, please have some patience. 

/English} 

I am trying to help you. 

I am only appealing to you that this is the Question 
Hour. which is a very important period. We have only 
one hour for this. Some time was lost today also. 
Therefore, the question may be speCific and the answer 
may also be specific. Let us not get Into personal things. 
You also do not make any comment; ask for information. 
I am sure the experienced Minister, and the experienced 
Member Shri Prabhunath Singh who is a cooperating 
Member, can always adjust themselves. Thank you very 
much. 

... (Intsnupllons) 

MR. SPEAKER: I shall look into it. If there is anything 
derogatory, I shall delete it. 

/TfBIJSI8Iion} 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir HaH 
an Hour Discussion should be held on this issue. 

MR. SPEAKER: Who has stopped you, give a notice 
for this. 

SHRI PRABHUNATH SINGH: Sir, I have not got the 
reply. 

/English} 

KUMARI MAMATA BANERJEE: Sir, I have been 
asking for a chance to put a question. It is most 
unfortunate that from the beginning you did not allow me 
to put even one question. What is this? This is too much. 

WRITIEN ANSWERS TO QUESTIONS 

/Eng/ish} 

Subsidy on Keroeene and 01 ... 1 

*104. SHRI JASHUBHAI DHANABHAI BARAO: WHI 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Union Govemment Ie aware of the 
_vere hard8hlps being faced by the small and marginal 
coastal flahermen due to frequent rise In dIeIIeI and 
kerosene prices, particularly in Gujarat; 

(b) If so, the relief measures propoted to be pnMdId 
to alleviate their sufferings; 

(c) whether the Union Government proposes to 
Increase the subsidy on kerosene and diesel tor the 
fiahennen; 

(d) If so, the details thereof; and 

(e) the time by which the final decision In this regard 
Is likely to be taken? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) The public sector oil companlee 
have not increased the selling prices of POS K.."... 
since April ~OO2 despite the increase In Intemdonlll 
prices. PDS Kerosene is a subsidized product and In 
addition to Govemment subsidy, Oil psUa are bearing 
the substantial burden of aubsldlzing this product. POS 
Kerosene is allocated at the subsidized rate to Stat.I 
UTs, who, in tum, make their own arrangements to r8IICh 
this product to entitled customers. Further, effeotlv8 
19.8.2004, excise duty on PDS kerosene w.. reduced 
by 4% and customs duty by 5%. In the Budget 2006-08, 
the customs duty on PDS kerosene has been reduc8d 
from 5"10 to nil, and excise duty from 12"10 to nil. 

(b) Government have taken a number of fiscal 
measures to contain the impact of the unprecedented 
rise and volatility in intemational prices of HSD. Effecllve 
16.6.2004, the excise duty on diesel was reduced bV 
3%. Later, effective 19.8.2004, the excise duty on dlelel 
was further reduced by 3% and customs duty by 5%. Aa 
regards Diesel, domestic diesel prices have been frozen 
since midnight of 4/5 November 2004. 

(c) to (e) The -Fishermen Development Rebate on 
HSD- scheme implemented by the Ministry of Agriculture 
provides for a subsidy of Rs. 1.50 per litre of HSO IMd 
by mechanized fishing vessels below 20 meter length. 

The National Council of Applied Economic R .... n:h 
(NCAER) have been commissioned by the Ministry of 
Petroleum and Natural Gas to institute a scientHlc 
assessment of demand lor kerosene in the country, an 
exercise not previously undertaken, and after their ,..xMt 
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Is RlCeived (expected date; mlc!-May) decl8ions will be 
taken about the pricing and supply of kerosene for 
different sections of society, including fi8herfolk 

As for diesel prices, these are kept under constant 
review. 

Relaxation In .,ourney Rule. 

·105. SHRI KIRTI VARDHAN SINGH: 
SHRIMATI NIVEDITA tir1ANE: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Government has announced 
relaxations in joumey rules for passengers starting journey 
from the station falling between Originating and destination 
stations as reported in the Hindustsn 'T'Ifn6s dated January 
09l _ 2!J.05: 

(b) if so, the details thereof alongwith the reasons 
for relaxation in rules; 

(c) whether such move of the Railways has increased 
difficulties for geF'leraVreserved ticket holding passengers; 

(d) if so, the reaction of the Government thereto; 

(e) whether general ticket holding passengers have 
to take prior permiSSion of TIEs before boarding the 
train; 

(f) if so, the steps takenlto be taken by the 
Govemment to ensure the availability of ticket examiners 
in trains at each station; and 

(9) the corrective measures taken/to be taken by the 
Government to save the passengers from the 
inconveniences caused by such move of the Railways? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) to (g) The boarding procedure from 
intermediate stations for passengers, who do not possess 
any wait listed or reserved ticket, has been slightly 
modified with effect from 1 st January, 2005 according to 
which such passengers will purchase the joumey ticket 
for IIndllst class depending upon the class in which they 
desire to travel instead of purchasing the platform ticket 
as earlier. There is no change in boarding procedure for 
those passengers who po!lsess reservedlwait listed tickets. 
These modifications were made in the administrative 
interest. 

There has been no perceptible Inconvenience to the 
passengers as instead of platform ticket, they have to 
purchase the joumey ticket for their Joumey from any of 
the current booking counters. There Is no change In 
boarding procedure .. far as aaklng permiaeJon from the 
Travelling Ticket examiner (TTE) is concemed .. no 
passenger Irrespective of the ticket he poeee.... Is 
allowed to board a reserved coach without the pennIaIon 
of the TIE if he does not have the confinned reeerved 
ticket for that coach. 

Regarding improving the availability of the coach 
manning ticket examiners, the Railways have taken the 
following steps:-

<a) AddItIonal posta of ticket checking staff are being 
created. 

(b) Vacancies In the ticket checking cadre are being 
filled up. 

[Trsnsl8lionJ 

Policy for Con .. rYlltlon of Monument. and 
Maintenance of ArchlvellMu .. um. 

*106. SHRI MUNAWAR HASSAN: Will the Minister 
of CULTURE be pleased to state: 

(a) the policy laid down by the Govemment for 
conlervation of monuments and maintenance of the 
archives/museums; 

(b) whether the Union Govemment has received 
proposaJs from the various State Govemments for financial 
assistance for preservation of manuscripts of historical 
and cultural Importance in their States; 

(c) if so, the details of financial assistance provided 
during each of the last three years, State-wise; and 

(d) the steps taken by the Govemment for safety 
and preservation of manuscripts of historical and culturel 
importance in the country particularly In Delhi and Utter 
Pradesh? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Con'servation of protected 
monuments is the primary responsibility of the 
Archaeological Survey of India (ASI). The Ancient 
Monuments and Archaeological Sites and Remalna Ad 
1958 lays down these responlibllities. 
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Archival recorda are coIlec:ted and conserved by the 
National Archives of India under the Public; Rec:ords Act 
1993. 

In order to protect and conserve manusc:ripts, a 
National Mission for Manuscripts was eet up in 2003. 

The National Museum Inatttute, New Delhi and the 
National Reaearch Laboratory for Conservation of Cultural 
Property (NRLC), Lucknow have been set up with a view 
to imparting training in the area of conservation. 
Govemment maintains important museums like National 
Museum, Indian Museum, Salarjung Museum, Allahabad 
Museum etc. where antiquities are collected, exhibited 
and conserved. 

Besides, the Ministry of Culture. extends flnanc:iaJ and 
technical help to other Museums. 

(b) Yes, Sir. 

(c) The information is given in the statement encloeed. 

(d) The National Archives of India (NAI) extends 
financial assistance to State Archives and NGOs for 
improving storage facilities, better records management 
and computerization. 

During the last three years, National Archives of India 
has released Rs. 13,95,000/- to five Non-Govemment 
Organisations in Delhi and As. 18,76,000/- to five 
Govemment Organisations and Rs. 6,60,0001- to eight 
Non-Govemment Organisations in Uttar Pradesh. 

The National Mission of Manusc:ripts has designated 
27 Manuscripts Resource Centres and 20 Manuacript& 
Conservation Centres in the various States. In Uttar 
Pradesh, three Aegional Manuscript Conservation Centres 
are already in existence. The Manuscripts Conservation 
Centre in Delhi region has been conducting conservation 
and preservation work of both types, curative and 
preventive. 

StIIt.",.nt 

Dstsi/s of Financial AssisMI7CtJ providsd duling last 
thlBB ytJ8rs 

S.No. Name of the Financial Assistance 
Provided 

1. 

2. 

State 

2 

Goa 

GUjarat 

3 

2001-2002 

Rs. 4,00,0001-

Rs. 2,00,0001-

1 2 3 

3. Jharkhand 

4. Kamataka 

5. Madhya Pradeeh 

As. 2,25,0001-

Rs. 5,00,0001-

Rs. 11,50,0001-

Rs. 2,28,7501-

Rs. 1,71,0001-

Rs. 10,00,0001-

6. Manipur 

7. Mizoram 

8. Nagaland 

9. Tam" Nadu 

10. West Bengal 

Total 

1. Mc'ua Pradesh 

2. Assam 

3. Gujarat 

4. Haryana 

As. 8,00,0001-

Rs. 13,27,500/-

Rs. 80,02,2501-

2002-2003 

5. Himachal Pradesh 

Rs. 8,75,0001-

As. 7,00,0001-

Rs. 2,50,0001-

Rs. 5,95,0001-

Rs. 2,00,0001-

Rs. 7,30,0001-

Rs. 3,00,0001-

Re. 3,76,0001-

Rs. 3,00,0001-

6. Punjab 

7. Karnataka 

8. Maharashtra 

9. Na~and 

10. Ori .. a 

11. Rajasthan 

12. Tamil Nadu 

13. Uttar Pradesh 

Total 

Andhra Pradeeh 

As. 12,50,000/-. 

Rs. 2,82,5001-

Rs. 9,00,0001-

As. 16,25,0001-

Rs. 83,82,5001-

2003-2004 

As. 8,00,0001-1. 

2. 

3. 

4. 

5. 

Arunachal Pradesh Rs. 4,09,0001-

Rs. 7,50,0001-

Rs. 5,35,0001-

6. 

Gujarat 

Haryana 

Kerala 

As. 2,60,0001-

Rs. 9,76,0001-
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2 3 

7. Madhya Pradah As. 8,00,0001-

8. Manipur Rs. 10,0Q,000I-

9. Orissa As. 6,30,0001-

10. Rajasthan Rs. 5,00,0001-

11. Uttaranchal Rs. 6,00,0001-

12. Uttar Pradesh As. 2,50,0001-

13. West Bengal Rs. 6,00,0001· 

Total As. 78,09;0001-

/English} 

Reaervatlon In PrlYate Sector 

*107. SHRI ALOK KUMAR MEHTA: 
SHRI GANESH PRASAD SINGH: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Government has held any consultation 
with Big Business Houses alongwlth CII, ASSOCHEM, 
FICCI and PHOChamber of Commerce and Industry for 
extending reservation policy in the Private Sector; 

(b) H so, the response from the Big Busineaa Houeea 
in this regard; 

(c) whether the Government has formulated any 
concrete opinion on the basis of views expreaaed by the 
Indian Corporates and Industrial Houses; 

(d) If 80, the details thereof; and 

(e) the time by which the final decision to implement 
reservation in the Private Sector is likely to be taken? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) to (e) 
According to the National Common Minimum Programme 
(NCMP), the Government has to initiate a National 
Dialogue with political parties, industry and other 
organizations to see how best the private sector can fulfil 
the aspiration of Scheduled Caste and Scheduled Tribe 
youth. Accordingly, Associations of trade and industry have 
been addressed. The response of the private sector has 
on the whole been positive regarding affirmative action. 
Regional consultations with Industry associations will be 
held soon by the Group of Ministers constituted 'for the 
purpose. 

New FM R8cIIo Poley 

*108. SHRI RAVICHANDRAN SIPPIPARAI: 
SHRIMATI D. PURANDESWARI: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to 1tat8: 

<s> the number of FM Radio preeently broadcaItIng 
in the country by AIR and private companies, State-wl8e; 

(b) whether the Government is considering to 
formulate New FM Radio Policy; 

(c) if 80, the details thereof; 

<d) the time by which It is likely to be announced; 

(e) whether the Govemment is al80 considering 
enhancement of FDI limit from 26% to 49% in order to 
double the reach of FM radio from 30 to 60 per cent 
during the Tenth Five Year Plan; and 

(f)H so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Presently, 139 AIR and 21 FM 
Private radio stations are broadcasting in the country. 
The State-wise details are given in the Statement 
enclosed. 

(b) to (d) A new policy for private FM Radio 
broadcasttng is under consideration of the Govemment 
and no final decision has yet been taken, for which no 
time frame can be Indicated. 

(e) and (f) New policy framework for private FM I'tIcIIo 
broadcuting would include various aepect8 including FDI. 
As per the existing policy, no FDI Is permitted In the 
companies holding FM radio licenses. 

S,No. Name 01 the Statet\JT 

2 

1. Andhra Pradesh 

2. AaIam 

3. Bihar 

No. of FM Radio Station 

AIR PriYllte FM StatIon 

3 4 

1Q 

5 

3 
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2 3 .. (b) if eo. the detalle In 1hia regard; 

4. Chhattlagarh 3 (c) wheIher the GoYenvnent hu aIeo worked out • 
modIIily for providing • sovereign guarantee for fleet 

6. Delhi 2 3 acquiaIIIon programme; 

6. Goa 1 Cd) If so, the details thereof; 

7. Gujarat 6 
(e) the total expenditure involved for purchase of 

8. Haryana 2 aircraft for each Airline and how the Government propoaed 

9. Himachal Pradesh 4 
to meet It; 

10. Jammu & Kaahmir 7 (f) whether tenders have been invited for purchase 
of aircraft; 

11. Jharkhand 5 

12. Karnataka 13 1 
(g) If 80, the firma from which tenders have been 

received; and 
13. KeraJa 6 

(h) the time by which tender proc"s will be 
14. Madhya Pradesh 11 1 completed and order placed for aircraft? 

15. Maharashtra 15 5 THE MINISTER OF STATE OF THE MINISTRY OF 
16. Meghalaya 1 CIVIL AVIATION (SHRI PRAFUL PATEL): ca> to ce) Indian 

17. Mizoram 1 
Airlines proposal for acquisition of 43 aircraft comprising 
19 A-31B, 4 A-320 and 20 A·321 manufactured by Airbus 

18. Nagaland Indu8tries with engines from CFM International was 
coneideredI-wroved by the PI8 in Its meeting held on 

19. Orissa 5 10.11.2004. The net project coat is Rs. 10089 crol'8l. 

20. Punjab 3 Provision of Rs. 325 croras approved by Govenvnenl 
towards equity enhancement has been considered In 

21. Raj88than 11 Indian Airlines propoaal. Pursuant to the PI8 approval, 

22. Tamil Nadu 6 4 
final negotiatiOns with the lowest bidder have been 
Initiated. An Inter-dlaclplinary team of IAL is undertaking 

23. Tripura 2 the negotlatfons under the overall supervision of an 
Oversight Committee. The matter will be placed for final 

24. Union Territory 3 approval before the CCEA thereafter. 

25. Uttar Prade8h 7 1 
In November, 2004, Air India Board approved a fteet 

26. UttaIw1chaI acquisition Plan for the period upto 2012113. This Plan 

27. West Bengal 6 4 
envisages the acquisition of 18X 8737·800 aircraft for Ita 
new airline subsidiary, Air India Expreu and 50 Medium 

Total 139 21 CapacIty Long Range Aircraft for Air India. The estimated 
project coat for purchase of 68 aircraft wIU be around Re. 

Purchaee of AInnft 30,000 crores. A Project Report for the induction of 18 

-109. SHRI RAYAPATI SAMBASIVA RAO: 
9-737·800 W aircraft for Air India Express has been 
submitted to the Government for approval. Air india has 

SHRI 8RAJA KlSHORE TRIPATHY: Invited offers for the 50 aircraft to be acquired for Air 

Will the Minister of CIVIL AVIATION be pIeued to Incia. Theee offara have been received. AIr India's Techno 
Econornic-cum-Negotlating CommIttee hfI8 evaluated the "' 

state: 
T echnlcal 81de and submitted Ita evaluation report to the 

(a) whether the Gowmment hM decided to purclwe Management in February 2006. The Financial Bide ... 
~ for Incian AlrIInee and All India; under evaluation and the I'88UItI will be IUbmlIted to the 

Management thereafter. 
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M has been done in the put, both the alrtlnee will 
ralae funds through their internal resources and also 
through commercial borrowing from International/Indian 
m.rket after obtaining requisite approvals from the 
respective Boards/Government. Both the Airtlnes wi. also 
seek Government's support for guarantee or Letter of 
Comfort, as the need may be. 

(f) and (g) Yes, Sir. Tenders have been invited for 
the purchaae of 50 aircraft. Air Incla received the technical 
and financial bids from Mis. Airbus Industries and Mis. 
Boeing for the aircraft and from Rolla Royce, General 
Bectrlc and Pratt & Whitney for the engines. 

(h) No firm time frame can be Indicated at this stage, 
a the established procedures for public investment will 
have to be followed before the orders are placed. 

Handing over of Servtce. to Private Partl .. 

·110. SHRI SUGRIB SINGH: 
SHRI EKNATH MAHADEO GAIKWAD: 

WHI the Minister of CIVIL AVIATION be pleased to ..... : 
(a) whether the Government has handed over some 

of the services of the International Airports on leue bute 
to the private p.rtIes; 

(b) If eo, the detaIIe of MfVioee handed over to the 
private parties; 

(c) the terms and conditions on which these services 
have been handed over to the prIv.te parties; 

(d) whether the Government has made .ny 
8IM88m8nt of the servlcee provided by the private parties; 

(e) If so, the details thereof; 

(f) whether the Government also propose to hand 
over such services at domestic: alrporta to private partI .. ; 
and 

(g) If so, the details In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (.) to (c) 
Airports Authority of India (MI) provlcle8 certain services 
such as Duty Free Shops, Travellers Requlshel800k 
Shopa, Restaurant. Snack Bar & Fat Food FacRlty (both 

Inside and outside terminal building), Car rental, Interstate 
Coach services, Tea, Coffee, Cold Drink vending machine, 
Car parking services, Money exchange counters, STD, 
ISD/Payphone faclllty/Cyber cafe/Photostat, Insurance 
counter, Cellular Phone Hire fac/lhy, Hotel reservation 
counter, Health care etc. through private parties and ATM 
facilhy by banks through competitive tendering amongst 
banks. Service providers are selected through a 
transparent process of competitive bidding as per terms 
and conditions of the Airports Authority of India's 
Commercial Manual. 

(d) and <e) AAI ensures that the terms and conditions 
on which the services have been contracted are followed 
by the parties. 

(f) and (g) Service contracts to private parties are 
granted at domestic airports also as per the requirements. 

{Tmnslslionj 

Rei... of Quota of Kero.ene 011 

·111. DR. LAXMINARAYAN PANDEY: 
SHRI SANTOSH GANGWAR: 

WUI the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the quota of kerosene oil required to be released 
in the whole country from April 2004 to December 2004 
and the quota actually released during the said period; 

(b) the quantum of shortcomings that remained 
against the general requirement after the release of quota; 

(c) whether the Government has assessed the fact 
that large acale price-rise of kerosene has been witnessed 
in the market due to the shortcomings in the release of 
quota; 

(d) If so, the facts thereof; 

(e> whether the Union Govemmant propose to modify 
the kerosene 011 distribution policy keeping in view the 
need to keep • check on the price. of kerosene oil to 
mlnlml8e the difficulties of the general public; and 

(I) If eo, the details thereof? 

THE MINISTER OF PETROLEUM AN'o NATURAL 
GAS AND MINISTER OF PANCHAYATl RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Under the present system, the 
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Govemment of India makes allocations or PDS Kerosene 
to StatealUTs. who in turn 11ft their quotas from public 
sector Oil Marketing Cornpanles (aMes). During the 
period April-December 2004, as against the allocallon of 
67.75,786 Metric Tonnes (MTs), States/UTs uplifted 
67,55,075 MTs of PDS Kerosene. In addition to PDS 
Kerosene, which is subsidized, the oil companl. also 
sell Kerosene for other uses on commercial tenna. 

(b) With a view to assessing the genuine demand 
and requirement of Kerosene In the country, Government 
have commissioned a comprehensive study through the 
National Council of Applied Economic Research. Further 
necessary action will be taken upon receipt of the study 
report. 

(c) and (d) The selling price of PDS Kerosene has 
not been increased after 01.03.2002 despite a sizeable 
increase in average international FOB prices of Keroaene 
which rose from $24. 26/barrel in March 2002 to $53.871 
barral in Fabruary 2005. In addition to the Government 
subsidy, OMCs also subsidize this product. During Aprll-
December 2004, OMCs have suffered under-recoveries 
of Rs. 7,155 crore on PDS Kerosene. This Is projected 
to rise to As. 9,316 crore for the full year 2004-05. Of 
course, as regards free sale kerosene, Incr ..... In 
international prices do impact on domestic price •. 

(a) and (f) Thare is a proposal under the 
consideration of the Government for strengthening the 
distribution network for PDS Kerosene with the objective 
of reaching subsidized Kerosene to the targeted population 
and preventing Its diversion to unauthorized uses! 
adulteration. 

International Standard Facilities at Alrporta 

*112. SHRI SANJAY DHOTRE: 
SHRI ANANTH KUMAR: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government has decided to provide 
international standard facilities at some of the airports of 
the country; 

(b) if so, the details thereof; and 

(c) the amount allocated by the Government for this 
purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): <a) and (b) 
The Government hu already accorded Its IIppfOvai for 
restructuring and modemiaation of the IntemaIIonaI airports 
at Deihl and Murnbai through the formation of two 
separate Joint Venture Companl. (JvCe) for world clasa 
development and expansion. Airports Authority of India 
(AAI) and other PubHc Sector Undertakings (PSUs) of 
Government of India will hold 26% equity with the 
remaining 74% equity held by the private HCtor partnera. 
In addition approval of the Government h.. aleo been 
accorded for the development of two Greenfield Airports 
near Bangalore and Hyderabad by adopting joint venture 
route with 74% held by strategic joint venture partnenl 
and balance 26% held by AAI and the respective State 
Governments' Undertakings jointly. Also Airports Authority 
of India (AAI) has decided to modernize 2S tentatively 
selected non-metro airports to world class standards in 
phases with focus on airaide and city side development 
and enhancement of non-aeronautical revenue. Indian 
Financial Consultant (IFC) and Global Technical AdvIaor 
(GTA) have been appointed to conduct techno-economk: 
feasibility study of 10 identified airports to evolve an 
appropriate model based on vlablUty of the project. The 
action for appointment of these conaultants for another 
15 airport in Phase II Is In hand. 

(c) Funds have not been allocated by AAI to 
modernize the non-rnetro airports since the developmental 
works win be finalized bued on the balls of Techno 
Economic Feasibility Reports and availability of Internal 
and extemal resources. 

fE"fII*hl 

FDI In Prtnt ...... 

·113. SHRI RUPCHAND MURMU: Will the Minieler 
of INFORMATION AND BROADCASTING be pIeMed to 
state: 

(a) whether the Government Is aware of growing 
dieooIltentment in the email and medium scale ~ 
IncMtry In the country due to alowing FDI In print media; 
and 

(b) H 80. the aafeguardl takenllikely to be taken to 
protect the Intere.t. of the indigenous magazlneal 
~ in Regional Ianguagee? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND'MINISTER OF CULTURE (SHRI 
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8. JAIPAL REDDY): (a) No such repre_.1IIIIan _ been 
reoeIY8d by the Government. 

(b) Does not arlee. 

AlIoc8tlon of Fund. for Diubled 

·114. SHRI OAYABHAI VALLABHBHAI PATEL: 
SHAI ASADUDDIN OWAISI: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to atate: 

(a) whether out of total allocation of As. 952.83 ~ 
made towards the weHare of disabled during the 9th plan 
Re. 197.89 remained unspent; 

(b) if so, the reasons therefor; 

(c) the total allocation made towards the welfare of 
disabled during the 10th plan period and amount utilized 
cUIng the first two years of the said plan; 

(d) whether the large chunk of the allocation made 
r'8I'IIIIIned un utilized; and 

(e) if so, the steps taken or being takan by 
Govemment to ensure that the whole amount allocated 
for this purpose Is utilized judiciously? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) and 
(b) The utilization of funds is measured 88 dHference in 
Revised Estimates and actual expenditure. Thus, the 
unspent amount for disability sector for the IX Plan was 
As. 35.07 cro,... and not Rs. 197.89 erores as reported. 
Major reasons for non-utilisation of funcla were: 

(a) State Governments took time to formulate projectI 
and set up mechanism for implementation. 

(b) The office of Chief Commissioner for Persons 
with Disabilities (CCO) could be set up only by 
the middle of the 9th Plan due to adminiltratlva 
procedure involved in getting required cIearanceeI 
approvals. 

(c) to (e) The total Plan outlay for the 101h PIM .. 
As. 1454.10 crores. During the 10th Fw..Y ... PIIn, for 
the year 2002-03, expenditure was Rs. 194.06 ct'OI-. 

against the Reviaed EatImate (RE) ofRa. tt2.31 orore. 
Thua, there was alight ace. .,....ndIIure. 

For the year 2~2004, the expendllure _ Ra. 
1 •• 82 CION8 agalnat an RE of Ra. 18826 cro,.. Thua, 
theN ... a shortfall of Rs. 17.33 crotei. The .~ 
wu on account of delays In racelpt of utilization 
cartIfIcIIaa from the NGOe and the I'8COfnmMdaIion of 
S .... Governments as waU as time taken in c:ompIeIing 
procedural formalities under certain echemee. 

Production of Crude otl 

·115. SHRI ABDUL RASHID SHAHEEN: 
SHRI KINJARAPU YERRANNAlDU: 

Will the Minister of PETROLEuM AND NATURAL 
GAS be pleased to state: 

(a> the annual demand of crude 011 In the CCM1Iry 
and how much of it is met indigeno'*Y; 

(b ) the quantum of crude oU produced In the country 
during each of the last three years; 

(c) whether the Govemment propoaaa to .fon'nuI* a 
IotIg term plan to Increase the produallon 01 crude 01 In 
the country; 

(d) H so, the effortl being made by the Govemma .. t 
in this regard; 

(e> whether the Government has propoNd a long 
term crude 011 auppIy contracts with the 011 producing 
nations; 

(f) H 80, whether any pntllmlnary dIecuaaIona have 
been held with the 011 producing nations In thla regard; 
and 

(g> H 80, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The annual demand of 
crude 011 during last three years Is asunder: 

(In million rneIric tonnel) 

y-

2001-G2 100.4 

104.1 

107.8 
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The indigenous crude production (Including 
oondenute) during last three years Is .. uncter: 

Year 

2001-02 

2002-03 

2003-04 

(In mllon metric tomes) 

Production 

32.022 

33.0n 

33.368 

(c) and (d) Government have taken the following 
atepe to meet the growing demand for hydrocMMxw: 

(I) Improve the recovery factor from existing ",*r 
fields by implementing Enhanced 011 Recovery 
(EOR)llmproved 011 Recovery (lOR) sc ...... ; 
in particular Oil and Natural Gu Corpordon 
Limited (ONGC) has taken up 15 fielda for thi8 
purpose at an estimated investment of Rs. 
10,000 erore, which would also help In 
accelerating 011 production from these fields. 

(iI) Incr.... exploration eff0ft8 through the New 
Exploration Ucer ing Policy (NELP); I.I1der the 
four rounds ot NELP, Production Sharing 
Contracts (PSCs) have been signed for 90 
blocks. Bids for 20 exploration blocks· have now 
been invited under NELP-V. 

(III) Speed up exploration efforts by ONGC and OIL 
in the blocks allocated to them on nomination 
basis. 

(Iv) Explore In new area, epecIaJIy In the deep water 
and difficult frontier arHa, .. allo explore In 
the deeperlay8l'l of alreedy producing fIeIcII. 

(v) Develop newly diecovered fleldl f .... r and to 
step up the UN of new technologiee for eeIemIc 
surveys, work over, atlmulation operations, drilling 
of wells etc. In producing areas. 

(vi) Acquire acreages abroad. ONGC-Videsh Ltd. 
(OVl), Indian Oil Corporatk)n ltd. (IOCl), Gas 
Authority (India) Ltd. (GAIL) and 011 India Ltd. 
(OIL) have participating Interest In acreages 
abroad. 

(vii) Make ·efforts to Import natural gas In the fonn 
of Uquefied Natural Gas (lNG) as well .. 
through trans-national pipelines from gas rich 
regions such as the Middle-East incluclng Iran, 
Central Asia and South E.... Asia. 

(viii) It tIM been decided to set up strategic crude 
01 atonIge of 5 MillIon Metric T onnee (MMT) 
c:.p8CIty .. an ernet'g8nCY raeponee mach..,.." 
agMwt ahoIt term 011 euppIy diefuptlons. 

(e) to (g) The quaeIIon of longer-term auppIy contracts 
was raleed by india at the filM Round Table of Asian 011 
MInI8tenI on ragIonII coaperdon In the oil & gas economy 
held In New DelhI on 8th January, 2005 which was 
attended by Mlniaterslrepreaentatlvel from Iran, Japan, 
MeIayIia. Oman. Qatar, Saudi Arabia, UAE, Kuwait, ChIna. 
Korea beeides hoat India. The inaugural addl'888 of the 
Chairman and the CIOIIng Statement by the ChMman 
MtIIng out the draft concIusione of the conference .. 
enc/oaed. Public &ector 011 companies factor In Iong-*"' 
c:ontract8 In their pun:hue arrangements, u approprlMe, 
but It may be noted that long-term contracts only provide 
for M8U1'8nCe of 1UppIee; ptcea are linked to periodic 
variations In Intematlonat marketa. 

Your Excellency, the oo-hoet of this conclave, the 
distinguished Head of Delegation of the Emirate of Kuwait, 

Your Excellencies, MInl8tera and Heads of o.Iegation 
from the principal Asian suppliers and consumers of 
petroleum, 

Your ExceIIencIee, Arnbuladors to New Delhi of 
theM countrtee, 

Dt.tingulahed rapreeentatlves of the Govemmenta of 
partioIp8ting countriea, 

Distinguished repre.entatlves of National Oil 
Companiee and the Asian Oil Induetry, 

Dlatlngulehed delegates of the principal Intemational 
organizations here preaent, our co-sponaor, the Secretary-
General of the International Energy Forum, the 
dlltlnguilhed repl'8Hf1t8tive of the Internationel Energy 
Agency, and the dletinguI8hed Acting SeoreWy-o.rw.l 
of OPEC-the Organisation of Petroleum Exporting 
Countrlee, 

My fellow-Minister, the distinguished MIni8ter of stat. 
fOl.Extema/ Affan of India, ShrJ E. Ahamed, Ladles and 
GentIema1,.,FeIIow AIiane, 
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We meet In the shadow of the terrible Tsunami 
tragedy that has struck our shared continent of Asia. 
Might I request you to please stand and observe a 
minute's silence In memory of the 125,000 or more who 
have been snatched so cruelly from our midst? ... Thank 
you. 

This Is a moment that might yet be recorded as 
Mhistoric" in the annals of regional cooperation in Asia. 
For this is the first gathering together of the principal 
Asian ministers charged with responsibility for the most 
crucial sector of the economy-petroleum and natural gas. 
Whether our meeting today does get recorded as .,.Istorlc· 
does, of course, depend on the outcome of our 
deliberations and of our resolves to persist on the path 
of such dialogue. I have little doubt, however, that it will-
for in the very ad of joumeylng to our capital you have 
registered your commitment to our shared destiny. 
Through almost all of the advancement of human 
civilization, It is Asia that has been in the vanguard. For 
the last few centuries, we fell to the sway of others. 
Now, onee again, are we the captains of our ship and 
the masters of our fate. I thank you most warmly and 
sincerely, on behalf of our Govemment and all our one 
billion people, for having done us the unforgettable honour 
of being present here at the creation. Thank you, indeed. 

Excellencies, in the sector of our concern, 
hydrocarbons, the dawn of the 21 st century heralds an 
unprecedented, dare I say revolutionary change In 
intematlonal oil and gas relations. In the last quarter of 
the lut century, Asian oil producers came Into their own 
when OPEC secured fair and just remuneration for the 
most vital element of growth and prosperity-oil. Now has 
come Asia's tum to consu~ that oil-and thus fuel the 
resurgence of Asia as the harbinger of the further 
advancement of human civilization. The total coneumptIon 
of the Asian countries here present almost equal the 
total production of the Asian countries here present. No 
longer are we labouring so that others might profit. We 
have already emerged as the world's principal source of 
supply; we are emerging as the world's principal 
destination for the consumption ot that supply. Already, 
some two thirds of the f08811 fuel that principal producers 
around this table extract from the bosom of Mother Nature 
il bought by the principal consumers represented at this 
very table. That trend will only accelerate as we traverse 
the 21st century-the Asian Century. We .re gathered here 
to rise to that challenge and to avail· of that opportunity. 

The Challenge, Your Excellencies, llee In 88Chewlng 
the errors of the past. The opportunity, Your excellencies, 

lies In Fashioning a more fair, more just and more 
remunerative oil order for all of us In AsIa-in which the 
Asian producer is ensured a stable, secure and 
sustainable retum for a most precious but depleting natural 
resource, and the Asian consumer is assured a stable, 
secure and sustainable regime within which to promote 
progress and prosperity for that deprived one-half of 
humankind that inhabits our shared continent of Asia. 
We commence here a dialogue to meet that challenge 
and rise to that opportunity. 

How do we do 80? 

First let me deal with stability. Last year has aeen 
the worst roller-coaster ride in oil prices for the better 
part of generation. OPEC has behaved most responsibly 
through this period of turmoil and turbulence. Instead of 
pursuing short-term advantage; OPEC, led by its Asian 
members, has persistently striven for moderating volatility 
and dampening speculation. For this, OPEC and Its 
membership have earned the world's gratitude. Moreover, 
OPEC's production plans give the world the reassurance 
that global oil supply will keep pace with booming global 
demand, and that over the next twenty years at least 
there will be no market disequilibrium to warrant any wild 
fluctuation in prices. If, nevertheless, volatility rather than 
stability has marked intemational prices in the last twelve 
months that is largely because of speculation and 
apprehensions-that have been mostly belied-of the fallout 
on oil prodUdion of exogenous political developments. 
The fad is that however uncertain developments in the 
world political order have been, the underlying global oil 
economy has held a steady course. 

For us In Asia to convert that underlying stability in 
productlon (and the prognosis for production) Into stability 
In 011 marketl, it is eS8entiai that we develop a 
sophisticated Asian market for petroleum and petroleum 
products. That Is how the West converted their abundance 
of natural resources into abundance of production and 
consumption. 

Unfortunately, we in Asia continue to behave as if 
we were still a residual consumer of Asian 011 production 
when, in fad, we are the principal consumer. 

Your ExcellenCies, for Asia to be the residual 
consumer made some economic sen. When there was 
large and growing production on both aides of the Atlantic, 
on-Iand in the Americas and off-shore in Europe. It was 
in that era that Westem Texas Intermediate (WTI) and 
Brent emerged as markers. But as the world wheels into 
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the 211t century, WTI output Ie down by three-quarter 
compared to two decades ago and Brent I)utput Is down 
by two-third compared to just a decade ago-and both are 
aet decline even further, and to decline quite precipitately 
at that. Meanwhile, It Is AsIa, from Eastem Sberia through 
the Caspian, Central Asia and China, to South-ea.t Asia 
and to some extent even South ASia, and, If course, 
above all, Iran and West Asia, that Is booming In both 
the output and throughput of 011. Yet, Asia has little in 
tenna of a global marker. And even less In terms of a 
well-prepared 011 and oil products market. 

With a view to bringing about greater stability In AsIan 
trade in petroleum and petroleum products, can we think 
In term of an Asian market 

• where long-term contracts become longer, 

• where price discovery through the market Is 
more transparent, 

• where such transparency facilitates greater 
stability In formulate for printing In long-term 
contracts, 

• where spot purchases occupy a progreealvely 
larger share of market transactions, 

• where petroleum exchanges are establishes and 
used, 

• where derivatives are Integrated Into market 
practice, 

• where, In short, an Asian marker emerges 

which reflects AsIan reaIitiea and the real role In the 
global oU economy of AsIan production, AsIan oonaumptlon 
and Asian trade? 

To pose the problem, Your Excellencies, Is easier 
than to find the answers. But I do submit, Your 
Excellencies, that through sustained dialogue among 
ourselves, buttressed by dialogue among our experts and 
market operators, we might be able to find an Asian 
eoIut1on to the Imperatives of AsIan stability. 

As for the second theme of our meeting-security-the 
answer there too lies in promoting mutual 
interdependence. Security has two upects. One is security 
against unexpected disruption of supplies. As a joint 
emergency response mechanism, perhaps we should 
consider jointly building storages which would enable 
consumes 10 enjoy an uninterrupted flow of supplies and 
producera to enjoy an uninterrupted flow of oil revenue 
till normalcy is restored. 

The second aspect of security relat.. to ... urance 
of market for producel'8 and UlUrance' of euppII.. for 
consumers. This calle for mutual Interdependence through 
mutual investments in each other'e countries by producer 
and consumer nations of the Asian 011 community. 
Hitherto, we have looked West for much of the Investment 
in Asian petroleum exploration and production, Aelan 
petroleum refining, and Asian petroleum marketing-and In 
saying so I include gas as well. Now, Increasingly, Alia 
itself is merging as a Significant source of Investment In 
Asia. Japan is, of course, a long-established Asian 
investor in other Asian countries. China in the last decade, 
as also Malaysia, have become key players In E&P In 
Asia and, indeed, the world over. So has India. We are 
already in E&P,-refinlng and marketing projects In more 
than ten countries and much of our ove .... as Inveetrnent 
is In Asia. Reciprocally, in refining, we In India have 
been the beneficiary of investments by Iran In the Chennai 
Petroleum Corporation and of Qatar In LNG. Theae are 
but Illustrative examples. A future beckons In which Allan 
countries can become major participants In the maIIlve 
Investments which need to be made In the Allan countrill 
represented at this table, running to an Mtimated 1680 
billion· dollars over the next 25 years In upstream, 
midstream and downstream 011 and gas development In 
all our countries put together. Investment on this 
humungous scale, to the extent poulble mutual and 
reciprocal Intra-Asia investment, would hugely enhance 
security of production and consumption for a" of ua around 
this table, for all our fellow-Asians and, Indeed, for all of 
humankind the world over. The 011 and gaa nctor in 
India welcomes the worid with open arms, and reaerv .. 
a particular welcome for Asian Inveatora. Equally, we atand 
ready to do our share for the promotion of the global 011 
economy In general and the Asian 011 economy In 
particular. We believe we should continue and intensify 
this dialogue in the intereets of facilitating mutual 
Investments to ensure mutual security. 

The third great theme of our meeting today Ie austaln-
ability. It has taken millions of years Indeed, hundrede of 
millions of years for Nature to create and Itore what we 
have sub8tantIaIty exhausted in a mere one hundred years 
or so. What remains we can u .. only If ueed with great 
care. That calls for conservation, on the one hand, and 
technology, on the other. Japan has shown the way to 
both conservation and the technology for conservation, 
as perhaps no other country In the world has. India has 
had no aHematlve but to conserve and innovate, although 
we still have a long, long way to go. China has taken 
significant initiatives. So has the Republic of Korea. Aaian 
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oil exporting countriee have demonstrated a cornmendable 
awa,.."... of the Importance ot sustainablilly. The time 
now I. for u. to pool together our experience, forge them 
into a shared, common experience, and build on that 
experience in concert. Sustainability in Asia calls for 
sustained dialogue among Asians. We stand ready and 
willing to place our Petroleum Conservation Research 
Association, the Indian Institute of Petroleum, the 
University of Petroleum Studies, The Energy and Research 
Institute of India (TERI), our Center for High Technology, 
our 011 Industry Safety Directorate, Indian Oil's R&D 
Centre, and all our other scientific and technological 
research and development Institutions at the service of 
all Asia. It Is said that one in every three Information 
Technologists In the world is an Indian. Our achievement 
in petroleum technology is perhaps less spectacular. But 
we would be more than happy to share what we know 
with our fellow-Asians and even more to leam from others, 
above all to leam from our fellow-Asians. 

As we embark on this historic Initiative which will, I 
hope, bring us together frequently, even up to once or 
preferably twice a year, perhaps alternately in a net oil 
exporting and a net 011 importing country of Asia, and 
perhaps progressively expanding our ambit while keeping 
our core intact, I welcome all of you once again to our 
national capital and wish you all a pleasant and fruitful 
stay in our midst. 

Your Excellencies, I thank you, one and all. 

Chlllnnan:S StstslTltlnt on thtJ conclusion of thtJ fitsf 
Round Tllbltl of AliMn MIn/$MIS on R~ 

CooptlnJtIon in IhtJ ON and GIIS BCOnOmY, 
NtJw OtJIhi on 6th JlII1UIIty, 2Q()5. 

A. GENERAL 

1. The Asian 011 economy is integral to, and 
inseparable from, the global oil economy. 

2. With Asian destinations emerging 88 the principal 
consumers for Asian production, and the ahare 
of Asia in global production and consumption 
likely to progressively increase, cooperation 
between Asian producers and Asian consumers 
is crucial to ensuring. 

Stability, 
Security and 
Sustainability 
through 
mutual interdependence 
in the Asian oil and gas economy. 

3. The fundamentals of such cooperation mU8t 
Include moderation, dialogue, mutual 
understanding and re'pect, seourlty of 
International supplies, demand-8upply, 
equilibrium, and strategic partnerlhlpe band on 
a reciprocity of Interests. 

4. To this end, an Asian dialogue Is both welcome 
and Indispensable aimed at evolving and 
elaborating an Asian consensus. 

5. It is, therefore, agreed that the Instrumentality 
of Round Table, of Asian MInisters on Regional 
Cooperation In the 011 and Gas Economy, 
Initiated here In New Deihl, must be maintained. 
The following countr1ea have kindly agreed to 
host/co-host subsequent Round Tables: 

Second Round Table 

Third Round Table 

Fourth Round Table 

Saudi Arabia, C0-
Host: Japan 

Japan, Co-Host 
Qatar 

Kuwait, Co-host : 
Republic of Korea 

The Round Tabl .. may follow the pattern of 
alternating between net importing and net 
exporting countries. 

6. For the preparation of Ministerial Round TabI .. , 
the Secretariat of the International Energy Forum 
might convene experts, operators and offtcIaI8 
to prepare pOSition papers and agenda 
documents. 

7. To reinforce MInisterial-level dilcU8810ns at the 
Round Tables, a parallel effort may be initiated 
to bring together Asian buslneaa operators 
belonging to the countries r8pl'888nted at the 
Round Table. 

B. STABILITY AND SECURITY 

1. There is scope for improving Asian markets for 
petroleum and petroleum products. The lAue 
requires careful study and detailed consideration, 
primarily among experts and operators with a 
view to Indietifying broad policy parameters that 
might require further consideration. 

2. Prices should be 8ustalned at levels which 
encourage AaIan consumers to Increue their 
purohaaee of AsIan produce; at the same time, 
prices should be such 88 to encourage A8Ian 
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producers to promote InV8ltment In 011 II1d gas 
for Alian consumer deetinatlons u an economic 
priority. 

3. Cri88CroSS Investments all along the entire oil 
and gae productl chain through reciprocal 
Investment Interlocking of producere and 
consumers wIft guarantee eeeurity of both supply 
and demand, thus contributing to stabHlty of 
prices and thereby security of both eupply and 
demand. Thus stability of prices would encourage 
domestic and crosaoCountry Inveltment In all 
streama of the petroleum sector and other 
energy-related projects. 

4. Caution must be exercieed In promoting balanced 
Inveetment 80 that over-lnveetment does net lead 
to exceel capacity nor under-Inveltment to 
Ihortage of supplies. 

5. Strategic Moraga and stockpiling contribute to 
security, and In thl. regard the valuab/e 
experience of Japan might hold Ilgnlflcant 
l8880nl for other major consumers. However, 
there must" be no abuse for illegitimate 
commercial purposes of such strategic storage 
and stockpiles. 

6. The exchange of information and knowledge Is 
the key to Increasing confidence on the part of 
both buyers and sellers. 

7. The Sustainable and Aexible Energy system 
("SAFE") proposed by Japan constitutes a useful 
framework for further consideration of Issues of 
energy security. 

8. The Iranian proposal for an Asian Bank for 
Energy Development merits deeper consideration. 

C. SUSTAINABILITY 

1 . Endorsing the importance of energy conservation 
of the protection of environment and issuee of 
climate change, the need for techno/ogical 
cooperation in the pursuit of cleaner and more 
environmentally-sound fossil fuel technologies 
was emphasized. 

2. To this end, cooperation among Asian research 
and development centers and the promotion of 
conservation awareness among the general 
public were recognized a key instrumentalities. 

-116. SHRI G. KARUNAKARA REDDY: Will the 
Minister of PETROLEUM AND NATURAL GAS be pIeued 
to state: 

(a) the present petroleum refining capacity In the 
public sector; 

(b) how much petroleum refining capacity hal been 
Increased during 2003-04; 

(c) whether the Union Govemment II conalderlng to 
further Increase its petroleum refining capacity; 

(d) if so, the details of the plan Inthie regard; and 

(e) the total expenditure likely to be Incuned thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAA): (a) The p ..... nt petroleum ,.flnlng 
capacity In the public sector II 94.37 minion metric tonnes 
per annum (MMTPA). 

(b) During 2003-04, the petroiel.Am refining capIICIty 
In the public eec:tor Increued by 3 MMTPA. 

(c) and (d) ExpanSion plans of refining capaclti .. of 
exiltlng refineries are as under:-

IOC, Panlpat 

BPC, Mumbal 

HPC, Mumbai 

HPC, Visakh 

from 6 MMTPA to 12 MMTPA 

from 6.9 MMTPA to 12 MMTPA 

from 5.5 MMTPA to 7.9 MMTPA 

from 7.5 MMTPA to 8.33 MMTPA 

Besides, three new refineries have been planned to 
Paradeep (9 MMTPA) to IOC, at Bhatlnda (9 MMTPA) 
by HPC and at Bine (6 MMTPA) by BPC. 

(e) The approved expenditure for the above projects 
Is as under: 

(As. In crorea) 

IOC, Panipat = As. 41651-
BPC, Mumbal = Rs. 1831/· 

HPC, Mumbai = Rs. 1152/-
HPC, Visakh = As. 16351· 
IOC, Paradeep = As. 83121-
BPC, Bina = As. 63541-
HPC, Bhatinda = As. 98061-

Total As. 33,2551-
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Functioning of Panchayatl Raj Inatltutlon8 

·117. SHRI P.C. THOMAS: 
DR. CHINTA MOHAN: 

WHI the Minister of PANCHAVATI RAJ be pleued to 
elate: 

(a) whether any national level survey hu been 
conducted by the Government about functioning of 
Panchayatl Raj Institutions In the country; 

(b) If so, the details thereof; 

(c) the names of those States where Panchayatl Raj 
Irwtltutlon8 are functioning effectively; 

(d) the names of those States where Panchayetl Raj 
Irwtitutlons have not been constituted as yet alongwlth 

. the reason. therefor; and 

(e) the stepa taken by the Govemment In this regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI.RAJ (SHRI MAN I 
SHANKAR AIVAR): (a) and (b) No national level survey 
has been conducted by the Govemment about functioning 
of Panchayati Raj Institutions in the country. However, 
the Information available with the Ministry of Panchayatl 
Raj Indicates that the Panchayatl Raj System Is being 
implemented in all the States/Union Territories to which 
Part IX of the Constitution apply except for Jharkhand 
and Pondlc::herry where elections are stili to be held and 
NCT of Delhi where the Panchayati Raj Act had been 
suspended several years back. However, implementation 
it uneven. Therefore, the Ministry of Panchayatl Raj 
convened seven Round Table Conferences with the State 
Ministers In charge of Panchayatl Raj and evolved by 

consensus a set of around 150 points for action which 
have been put together In a compendium that was 
adopted unanimously at the conclusion of the lut Round 
Table In Jalpur. 

(c) AI may be eeen from the encloeed Statement 
showing the ltatus of devolution of fundi, functions and 
functionaries given that PR institutions are functioning falrty 
effectively in some States and are becoming progre881ve1y 
effective In others. 

(d) and <e) Panchayatl Raj Institutions have not been 
constituted as yet In Jharkhand and Pondlcherry. Elections 
have not been held In Jharkhand on account of some 
controversy on the Issue of non-tribal population In 
Schedule V Areas. The Govemment of Jharkhand has 
Informed the Government of India that the State 
Govemment has Iince amended the JharkhancI PanchayatJ 
Raj Act, 2001 In November, 2003 and elections will be 
held In the near future. The High Court of Jharkhand 
has asked the State Govemment to hold the elections. 
The Union Territory of Pondicherry has Informed that the 
elections of Pondicherry could not be held as there were 
court cases pertaining to reaervatlon for backward cl88I88. 
The matter has now been settled and the necel88ry stepa 
for the conduct of the elections were being made. 
However, Pondicherry and Karalkal Regions were 
unfortunately struck by the devastating Tsunami on 26th 
December, 2004, putting the people Into hardship and 
requiring the entire Administrative Machinery to be geared 
to attend to relief and rehabilitation works. The 
Govemment of Pondicherry expects that the situation will 
come back to normalcy in about three months, by which 
time It might be possible for them to hold the elections 
80metime In May, 2005. The NCT of Delhi had suspended 
the Panchayatl Raj Act several years back and It Is now 
actively considering the reviving of Panchayats In Deihl. 

s"'""".", 
Sliltus of DtlvoIution 01 Funds, Functions lind Functionatf6s to Pllnchsysti Rsj Institutions 

(AI on 1.4.2004) 

SI.No. StateslUTs No. of Departments/subjects Transferred 
to Panchaypts with 

! 

Funds Functions Functionaries 

2 3 4 5 8 

1. Kamataka 29 29 29 

2. KeraJa 26 26 26 

3. Sitddm 24 24 24 
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2 3 4 5 8 

4. Maharashtra 18 18 18 

5. Andhra Pradeesh 06 17 02 

6. Arunachal Pradesh Elections held reoendy. V. to 
devolve 3Fa. 

7. Assam 29 

8. Bihar 8 25 Only functional control 

9. Jharkhand Elections have not y.t been 
held. 

10. Goa 6 6 

11. GUJarat 15 15 15 

12. Haryana 16 

13. Himachal Pradesh 02 28 subjects 11 

14. Madhya Pradesh 10 23 09 

15. Chhattlsgarh 10 29 09 

16. Manipur 22 04 

17. Orissa 09 25 21 

18. Punjab 07 

19. Rajasthan 18 29 18 

20. Tamil Nadu 29 

21. Tripura 12 

22. Uttar Pradesh 04 12 06 

23. Uttaranchal 11 11 

24. West Bengal 12 29 12 

25. A & N Islands 06 06 06 

26. Chandlgarh 

27. D & N Haveli 03 03 

28. Daman & Diu 05 09 03 

29. NCT of Delhi Panchayatl Raj System is yet to be revtvecI 

30. Pondicherry Elections have not y.t been 
held. 

31. Lakahadweep OS 

The provisions of the Constitution (73rd Amendment) Act, 1992 are not applicable to the States of J&K, MegheIaya, 
Mizoram and Nagaland. 
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Adulteration of Petroleum Producta 

·118. SHRI MADHU GOUD YASKHI: 
SHRI TUKARAM GANGADHAR GADAKH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government Is aware that adulteration 
in petroleum products is on increase; 

(b) if SO, the number of such cases detected by the 
Govemment during the last one year, State-wise; 

(c) whether some State Govemments have requested 
increase in the number of mobile labs to check 
adulteration in petroleum products; 

(d) if so, the details in this regard, State-wise; and 

(e) the action taken by the Government In this 
regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Government does 
receive reports of adulteration of transportation fuels and 
other such malpractices by unscrupulous elements. State-
wise details of the cases of adulteration detected and 
action taken during 2003-2004 are given in the Statement 
enclosed. 

(c) to (e) During the last one year, a request was 
received from the Government of Andhra Pradesh for the 
provision of two additional static laboratories anl=! one 
mobile laboratory in each district of the State. As mobile 
laboratories are not equipped to conduct all the tests 
envisaged in the quality control system, and for advanced 
tests the samples are required to be sent to the static 
laboratories, the provision of additional mobile laboratories 
might not serve the desired purpose. Further, in case of 
exigencies, the services of the laboratories situated in 
neighbouring States can also be utilized as is being done 
in other regions. However, the State Govemment have 
been advised to ensure optimum utilization of the capacity 

available at the existing 8 static and 4 mobite laboratories 
In the State. 

Ststs-wistl dtIIsils of AdultBlIIIion C8S118 dettJcItKf dutIng 
20(}3-()4 and IICtion taktJn 

StatelUT No. of cases of 
adulteration detected 

Andhra Pradesh 28 

Bihar 07 

Delhi 03 

Gujarat 20 

Haryana 08 

Jammu & Kashmir 01 

Jharkhand 04 

Karnataka 07 

Kerala 05 

Madhya Pradesh 15 

Maharashtra 26 

North East State. 02 

Ori888 05 

Punjab 12 

Rajasthan 10 

Tamil Nadu 22 

Uttar Pradesh 36 

Uttaranchal 02 

West Bengal 03 

Total 216 

In these cases action has been takan under the 
Marketing Discipline Guidelines which provides penal 
action of fine along with suspension of sales & supply in 
the first instance and termination of dealership in the 
second instance. 

Interlinking FDI Polley on Electronic and PrInt 
Media 

·119. SHRI SARBANANDA SONOWAL: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 
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(a) whether the Chairman of the Telecom Regulatory 
Authority of India has pointed out that ;here should be 
an interlinking FDI policy across News, Entertainment, 
TV, Cable, Newspapers, Magazines, Radio etc.; 

(b) If so, the reaction of the Government thereto; 
and. 

(c) the main changes that are baing considered by 
the Government? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) While making recommendations 
for Phase II of Private FM Radio Broadcaating, TRAI 
intsr-sHs recommended that:-

"The FDI policy should be reviewed along with the 
policies In other segments of the media sector to 
make the whole policy consistent. Similarly there 
should be a conscious policy decision on cross media 
ownership as part of the comprehensive media policy. 
Pending a decision on these issues by the 
Govemment there should be no change in the policy 
for Phase II and formulation of these policies should 
not delay Phase Ii. A suitable time frame should be 
laid down for licensees to comply with the new 
guidelines, wherever dilution is found necessary.· 

(b) and (c) TRAl's recommendations are under 
consideration of the Govemment and no final decision 
has yet been taken. 

{Tl'III1SlBtionJ 

Compen.atlon Claim C.... before RCT 

"120. SHRI BRAJESH PATHAK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the number of cases relating to refund of fare 
and accident compensation claims disposed of by the 
Railway Claims Tribunal (RCT) alongwith the total amount 
paid by the Tribunal during last one year, tili date, 
separately; 

(b) the number of cases pending before the RCT, till 
dete; 

(c) the time since when these cases are pending 
and the reasons for delay in disposing of cases; and 

(d) the $teps takenlto be taken by the Government 
for speedy disposal of pending claims and the time by 

which the8e pending claim cases are likely to be diIIIpoaed 
of? 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) Disposal of ca888 

Y8I1 No. d refIIId AmoIn 
01 lara C8III8 dectIed by 

!he TribINI 
(As.) 

2003-04 9 34,000 

2004.()5 5 2,794 
(upto 1.2.20(5) 

307 

AmoIn 
decNed by 
!he TIiIunII 

(Ra.) 

5.59 CI'OIt 

2.60 CI'OIt 

(b) 6 C8888 of refund of fare and 395 oues of train 
accident compensation claims are pending as on 
01.02.2005. 

(c) Out of 6 cases of fare refund pending In Railway 
Claims Tribunal (RCT) , 4 cases are less than 1 year old 
and 2' cases are 4 years & 5 years old respectively. 

Out of 395 cases of accident compensation claims 
case., age-wise pendency is as under:-

Less than 1 year 195 

1 year old 133 

2 years old 42 

3 years old 19 

4 years old 2 

5 years & above 4 

The main reasons for delay in settlement of cas .. 
by Railway Claims Tribunal are:· 

(a) Vacancies of Members from time to time. 

(b) Non-availability of heirship title with the 
claimants. 

(c) Adjournment sought by the applfcanUthelr 
counsel for producing evidence, etc. 

(d) Transfer of claims cases from one Bench to the 
other, sought by the claimants. 

(d) Railway Claims Tribunal Is a judicial body, as 
such no time limit Is fixed for dIapoaaJ of caaea. However 
following steps have been taken for speedy diapoNl of 
cases. 
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1. RCT (Procedure) Rules have been amended, theae 
cover:-

(a) An application for accident compensation cases 
can be filed before the Belich having territorial 
jurisdiction over the place from which the 
passenger obtains or purchases his pass or 
ticket or where the accident or untoward incident 
occurs or where the place of destination station 
lies or where the claimant normally resides. 

(b) RCT to pronounce an order within 21 days after 
final hearing. 

(c) Earlier the affidavits were attested by Notary 
Public. For the convenience of claimants, the 
Registrars have also been empowered to attest 
the same. 

(d) The Registrar of the Tribunal has been 
empowered to monitor and see that the payment 
of compensation award is made expeditiously to 
the claimants by the Railway Administration. 

2.' Chairman, Railway Claims Tribunal is empowered to 
depute a Member of one Bench to the other Bench 
for holding Circuit Bench to clear the backlog. 

3. Following administrative measures are also taken: 

(i) An Accident cell is set up at each zonal Head-
quarter to provide assistance for filing accident 
compensation claim and monitor them till the 
satisfaction of decree in the Railway Claims 
Tribunal. 

(iI) After the decree has been passed, payment of 
accident claims compensation is made at the 
earliest. 

4. In order to provide on line information regarding status 
of claims, Computerization of Railway Claims Tribunal 
and creation of website has been announced in the 
Railway Budget 2005-2006. 

Handicapped R.habilitation C.nt .... 

1110. DR. SATYANARA YAN JATIYA: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) the detail. of sanctioned and actual strength of 
otfIclaJ~ working in Handicapped RehabHltlltlon Centres 
partlcularty, in Madhya Pradesh, centre-wi"; 

(b) the criteria adopted for eeJection of offIctaII for 
these centres; and 

(c) the steps taken by the Government to fin up 
vacancies as per their sanctioned strength and the time 
by which the same are likely to filled up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) The sanctioned 
strength of staff in a District Disability Rehabilitation Centre 
(DDRC) is 11. Actual strength of staff working in DDRC 
at Agar-5, Alot-4, Balaghat-4, Damoh-4, Dewas-6, Gwalior-
6, Indore-4, Jawad-4, Jhabua-4, Mandsaur-4, Rajgarh-4, 
Rewa-l1, Sagar-5, Satna-7, Ullain-7 in Madhya Pradesh. 

(b) The criteria adopted for selection of officials apart 
from their educational qualification include: 

(i) Existing professionals of Government/District 
hospitals on honorary basis. 

(Ii) Existing professionals of Government/District 
hospitals on payment of token honorarium. 

(iii) Professionals and others on purely contractual 
basis. 

(c) DDRCs are rendering services through personnel 
taking on contract basis for which honorarium Is paid or 
rendering free services. These persons selected by District 
Management team. 

Purchase of Stationery 

1111. SHRI RAGHUNATH JHA: 
SHRI PRABHUNATH SINGH: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether there is rampant corruption in the 
purchase of stationery and other items in the Ministry of 
Defence and offices under It such as Integrated Defence 
Services and Chief Administrative Office; 

(b) If 80, the number of cases that have come to 
notice of the Government alongwigh the action taken 
thereon; 

(c) the steps taken to streamline the system of 
purchase; 

(d) whether Integrated Defence Services sought 
inquiry into the rate of certain Items during the last eix 
months; and 
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(e) If so,the details thereof a1ongw1th the outcome 
thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) No, Sir. 

(b) and (c) Does not arise in view of (a) above. 

(d) No, Sir. 

(e) Does not arise in view of (d) above. 

Dlgltallaatlon of Cable TV 

1112. SHRI RAJNARAYAN BUDHOLlYA: 
SHRI Y.G. MAHAJAN: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Govemment has received proposals 
for digltisaiton of cable T.V. and to improve licensing 
system; 

(b) If so, the details thereof; and 

(c) the time by which the final decision Is likely to 
be taken by the Govemment in this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) The Telecom Regulatory 
Authority of India (TRAI), issued a consultation paper on 
3.1.2005 for comments of the stakeholders on the issues 
relating to digitalisation of cable T.V. TRAI has not come 
up with its final recommendations/suggestions 80 far in 
the matter. 

/Eng/ish} 

Facilities at Bogrl Railway Station 

1113. SHRI MAHBOOB ZAHEDI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment is aware that adequate 
facilities and amenities have not been provided for the 
passengers and Railway employees at the Bogri Railway 
Station; 

(b) if so, the reasons therefor; and 

(c) the concrete measures/steps being taken by the 
Govemment to provide all the required facilities and 
amenities at the said station? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Adequate pueenger 
amenlt1e8 .. per nonns are available. 

(b) and (c) Do not ariae. 

Conatructlon of F1yowr .. Railway Croaalnp 

1114. SHRI KULDEEP BISHNOI: Will the Mlnl8ter of 
RAILWAYS be pleased to state: 

(a) whether the Govemment proposes to conatruct 
flyover8 at Railway crossings in Haryana for convenience 
of the public; and 

(b) If 80, the time by which work on the projecl8 18 
likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. There 
are already 10 works of Road Over/Under Bridges 
sanctioned on coat sharing basis In the State of Haryana. 
In addition one more work of Road Over Bridge has 
been Included In Railway Works Programme 2005-08. All 
the on-going works are at different stages of planning 
and execution. Work on bridge proper (over the track8) 
Is executed by Railway and approaches work by State 
Govt. AU out efforts are made by the RaIlways to complete 
its portion of work 'along with approaches by State Govt. 

electrification of Kollam-TrivandNm 

1115. SHRI VARKALA RADHAKRISHNAN: WUI the 
Minister of RAILWAYS be pleased to state: 

(a) the progress so far made In electrification work 
between KoIlam-Trivandrum sector; and 

(b) the steps taken by the Government for timely 
completion of the on-going work? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Kollam (Qullon)-
Trtvandrum Is a part of Kayankulam-Qulfon-Trivandrum 
rail line on which electrification work is progresllng 
satisfactorily. ElectrifICation of Kollam (Qullon)-Paravur 18 
targeted for completion during 2004-05 and Paravur-
Trtvandrum section Is targeted for completion by Dec. 
2005. 
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{TI'lIM/MIon} 

Container Depot at Rav.ntha ROid 
Railway Station 

1116. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the news captioned ·Contalner Depot key Nlnnan 
main deri sey das crore ka ghata" appeared in Dllinlk 
BhllSkar. Kota dated 13th January, 2005; 

(b) if so, the facts thereof; 

(c) the details of progress of the Container Depot 
being constructed at Ravantha Road railway station near 
Kota Mandai of West-Central Railways; 

(d) the details of the work completed on the said 
Depot alongwlth the details of the remaining wor1<; 

(e) the amount spent on it as on date alongwith the 
amount likely to be spent on the completion of the 
remaining work; 

(f) the expected capacity of the said Depot alongwlth 
the number of Containers arranged for loading; and 

(g) the names of the ports where the Containers 
would be sent from the said Depot? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The project for 
setting up a Container Depot at Ravantha Road is planned 
for completion by 31.3.2005 and is progressing as per 
the planned schedule. 

(d) The works of providing paved area, administrative 
building and gate complex have been completed and other 
works tor providing rail Siding and warehouse area are at 
an advanced stage and are likely to be completed by 
the planned completion date. 

(e> Amount spent till date-Rs. 167 lakhs. Amount 
likely to be spent on remaining work-Rs. 140 lakhs. 

(f) The depot is planned to handle around 22000 
TEUs (Twenty Feet Equivalent Units containers) per 
annum initially. This would Include around 6000 outward 
Export loaded containers and around 4800 outward 
domestic containers. 

(g) The container depot at RavanthaRoad will Initially 
provide linkages to the ports in Mumbai, viz. Jawahartal 
Nehru Port Trust (JNPT) & Nhave Shava International 
Container Terminal Pvt. Ltd. (NSICT). 

{Eng/Ish} 

Change of Pune-MlraJ-Hubll Section Track 

1117. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether high speed trains like Rajdhani Express 
cannot be run on the Pune-Mlraj-Hubli section due to 
slow speed track; 

(b) if so, the steps taken by the Govemment to 
change this track from slow speed to high speed track; 
and 

(c) the track utilization capacity of Pune-Miraj-Hubll 
section at present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The maximum permitted 
speed of the section is related to route cias8lfication. 
The track structure on a section is provided, keeping in 
view the route classification and traffic density. Pune-
Mlraj-Hubli is '0' route, where maximum speed permitted 
is 100 kmph. However, the speed of passenger trains 
had been permitted upto 105 km per hour at present as 
8 Special Case. 

(b) Upgradation ot track takes place along with track 
renewals which are sanctioned on age-cum-condition 
based criteria and are executed as per availability of 
funds. 

(c) The line capacity utilization for different stretches 
of Pune-Miraj-Hubll section, varies from 72% to 139%. 

{TflInslllfion} 

Explosion In Joahlmath Cantonment 

1118. SHRI HARISHCHANDRA CHAVAN: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether a powerful explosion occurred in the 
Joshimath Cantonment area In Uttaranchal recently; 

(b) H so, the details of 108& of life and .property 
suffered thereby; 
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(c) whether the Government has conducted an 
enquiry into the matter; and 

(d) If so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) There is no Cantonment at Joshlmath 
but a military station. No explosion has occurred in 
Joahlmath mlUtary station area In the recent past. 

(b) to (d) Does not arise. 

Allotment of 0.. AgenciH 

1119. SHRI M. ANJAN KUMAR Y ADA V: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

<a) the criteria laid down by the Government for the 
selection of locations and dealers for allotment of gas 
agencies; 

(b) the composition of 011 Selection Board In Andhra 
Pradesh; 

(c) the details of the locations identified so far In 
Andhra Pradesh for allotting new gas agencies; and 

(d) the details of the gas agencies allotted during 
the last three years and likely to be allotted during the 
current year? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Govemment have given freedom 
to Public Sector Oil Marketing Companies (OMCs) for 
the identification of locations and the procedure to be 
followed for selection of LPG distributorships. However, 
a a matter of policy, Govemment have advised OMCa 
to concentrate on semi-urban/rural areas for opening of 
new LPG distributorships. 

The criteria and the procedure for selection are 
published by OMCs from time to time in various 
newspapers at the time of advertisement/selection. 

(b) The erstwhile 011 Section Boards have been 
dlabanded on the order of Supreme Court. The aeIectIon 
committee now comprises of three senior offlC8l'8 of the 
concerned OMC. 

(c) The identification of locations for setting up LPG 
distributorship is a continuous process. OMCs are in the 

proceI8 of finallaing a new marketing plan for Andhra 
Prade8h for setting up LPG distributorship. 

(d) OMCa have allotted 123 LPG distributorships 
during the last three years (2001-02 to 2003-(4) and 119 
distributorships during the current year In Andhra Pradesh. 

{English] 

Encroachment Around Protected Monuments 

1120. SHRI M.K. SUBBA: Will the Minister of 
CULTURE be pleased to state: 

(a) whether Government has received representations 
about large scale encroachments on historical monuments 
of the AHOM Kings, in Dlbrugarh, Jorhat and Golaghat 
districts of Aasam by major Tea Estates; 

(b) If so, the details thereof and the total area of 
such lands under encroachments; and 

(c) the steps takenn:MtIng taken by the Government 
to remove the encroachment? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) No repreaentatlon has been 
received about large scale encroachments in centrally 
prot8Ot8d monuments In Dlburgarh, Jorhat and Golaghat 
dIatricls of Asaam. 

(b) and (c) Question does not arise. 

Withdrawal of Notification. 

1121. SHRI PRALHAD JOSHI: Will the Minl8ter of 
CULTURE be pleased to state: 

(a) whether the Government Ie consldertng to 
withdraw the notifications laaued by Archaeoi0gicai SlIN8Y 
of India (ASI) declaring some of the temples 8S national 
heritage monuments all over the country; and 

(b) If 80, the reasons therefor a10ngwith the detalle 
of the temples, State-wise? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) No, Sir. However, a 
pntIimilary gazette nottfIcation was published In the OffIcIal 
Gazette of India expressing the intention of the Central 
Government to protect the ANnachaleehwata Temple at 
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TtirwannarMlal In Tarnllnadu u a protected monument 
and invited objectlone from the public. In reeponM, a 
large HCtion of local public and the Govt. of Tamllnadu 
objected to the proposal of protection of the temple. After 
examk1tng thft objections, a view wu taken to withdraw 
the preliminary notification, and the matter wu brought 
to the notice of the Hon'ble Supreme Court of India where 
a Special Leave Petition is pending regarding the 
development of the temple uncIer reference. The Hon'ble 
Supreme Court of India has directed the Archaeological 
Survey of India to file an affidavit mentioning the Intention 
to withdraw the preliminary gazette notification In respect 
of above temple. 

/TIIIIIIII8IionJ 

1122. SHRI V.K. THUMMAR: Will the Mln ... r of 
RAILWAYS be pleued to Itate: 

(a) whether the Government II contemplating to lay 
a broad gauge line between Dhua and JetaIIar; 

(b) If so, the ~ thereof; and 

(c) If not, the reuons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) A survey for gauge 
conversion of Dhaaa.Jetalsar metre gauge line has been 
taken up. 

SelectIon of LPG Dlatrlbutoni In M.P. 

1123. SHRI ASHOK ARGAL: 
SHRI RAMSWAROOP KOLl: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment hu received complaints 
regarding Interviews conducted by various 011 companies 
for aelectlon of distributors (LPG and RO) In Madhya 
Pradeah; 

(b) If so, whether any enquiry has been conducted 
Into the matter; 

(c) the details and outcome thereof; and 

(d) the follow-up action taken In the matter? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) The selection of LPG 
distributorships and retail outlets Is made by Public Sector 
011 Marketing Companies (OM Os) as per their laid down 
guldeHnes. OMOs have conducted 144 Interviews for LPG 
distributorships and 349 locations for dealerships in the 
State of Madhya Pradesh during the year 2004. The 
complaints received by OMCs against the selections are 
investigated In line with the laid down policy guidelines. 
The details about the complaints received and action taken 
thereon are given In the Statement enclosed. 

The detaIIa of locations Interviewed for setting up of 
LPG distributorships and retail outlets during 2004 In 
Madhya Pradesh and complaints received thereon:-

T 0lil runber CornpIaiIIa 
of Iocdant IIC8ivad 
iDMIwed agail8t the 

aeIection 

144 37 3 

349 70 6 16 

Petroleum Project. 

1124. SHRI BALESHWAR YADAV: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the 011 and Natural Gas Commission 
has submitted various petroleum proposals to the 
Government for approval; 

(b) if so, the details' thereof; 

(c) whether the Govemment has accorded approval 
to those projects of ONGC; and 

(d) If not, the reasons for the delay? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Board 'Of Directors of 
011 and Natural Gas Corporation Limited (ONGC) Is 
empowered to take investment decisions in aocordance 
with the powers conferred to the company subsequent to 
Its becoming a ~avaratna· Public Sector Enterprise. 
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(e) and (d) Do not arlle. 

Promotion of Short PlaYI and ltorlM of 
Rlglonal Langua .... 

1125. SHRIMATI KALPANA RAMESH NARHIRE: WI 
the Minister of CULTURE be pIeued to Itate: 

(a) the policy being adopted by thl Govemment to 
promote the short plays and stories of regional 1anguageI; 

(b) the steps takervbelng taken by the Government 
to promote them; and 

(c) the funds allocated 'by the Govemment for thle 
purpose during each of the lut three YHre? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) There Is no eeparate policy for 
promotion of short plays and stories of Regional IanguageI 
as the Government treats all the languagee Included In 
the Eighth Schedule of the Constitution at par for 
development of literature. 

(b) The Sangeet Natal< Akademl and Sahltya Kala 
Akademl have different Schemes like Playwrights' 
Workshop in Indian Language., Asal.tance to Young 
Theatre Artists, Translation, Publication etc. that ~ 
take care of the short plays and stories. 

(c) There is no separate allocation of funds exclusively 
for promotion of Short plays and Stories 88 it forma part 
of the overall developmental activities of the Akademl ... 

{English} 

International Rlghta from KoIlCIdII 

1126. SHRI ADHIR CHOWDHUBY: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment propoH8 to Introduce 
more International flights particularly for· Hongkong, 
Singapore and Jordan from Kolkata; 

(b) if so, the details thereof; 

(c) whether Government has any plan to start more 
Air India flights from KoIkata; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE ·MtNISTAY OF 
CML. AVIATION (SHRI PRAFUL PATEL): (a) .rid (b) 
8Inppore AIItNe II ."..lntIy opefIIIIng thrtoe weIIdy 
tIIghta bItwMn KoIkata and Singapore. Royal JonIIIn 
AI... II aIIo COMIOIIng KoIkata wIIh Amman hough 
III twice weIIdy tIighI8. Kolkata .. aIIo av.IIlbte _ a 
point of CIII to the ~. alrIIMI of Hong Kong. 
although they aN preHntIy not operating on thll roua.. 

(c) and (d) Air Inda plane to operate thrice WMIdy 
fUghta between Kolkata and London effIctIve SUmmer, 
2006. 

.. a.m-c ...... ore ca..,. Conver8Ion 

1127. SHRI K.C. PAlANISAMY: WHI the Min ... of 
RAILWAYS be pIIued to ... : 

(a) the detalil of prog ..... 10 far made In gauge 
~ wolte of SaIem-CuddaIo ... ; 

(b) the IateIt poIIIIon of the ~VIrdhIIchaIom­
Attur railway linea; 

(c) the preMnt ItalUl of SaJem.Kalut project and 

(d) the progreu of work on OrMIur overbrtdge? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) VInI1achaIMt-
Cuddalore Hctton (62 krna) has "ready bien compl ... d 
and comml .. loned. In Vlrdhaehalam-Anur (81 lema) 
aectIon, wortca are In varioua atagee of prog ..... and 
I8ctIon Is targeted for compIetJon durtng 2005-08. 

(c) On thII project, IIU1hwork and bridge worIca aN 
In ~ IiowIYer, IIigatIonI regarding lind 80qllllllon 
had affected the progrM8 of the work. 

(d) ConItructIon of Road Over BrtdgI In lieu of IeWI 
CI'OIIIng No. 8 at km 816-7 beIIwHn Salem M.aur .... 
OmeIur Yard has been aanctIoned In 2CJ00.01 on COlt 
Ihartng bull with the GovemmInt of Temll Nedu. Due 
to fallu... of prevtOUl tenderer for lxeculion of RaIlway 
portion of the wolte /.tI. bridge prope~, tender w .. 
terminated at rIek and coat. Re-tendertng wu dIIay8d 
due to atay order obtained by prevloua contrector. • 
HowIYer, now etey has been V8C8ted and fNeh tender 
hM been celled. ThIs has reauItId In aIowIng down the 
progr... of wolte. Efforts .... being rnedI 'or NIty 
fInaItuIIon of fraah tender. wortc on approechM II In 
progresa. 
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Quantity of Gal LIfted by ONGC 

1128. SHRI HANNAN MOLLAH: Will the Minllter of 
PETROLEUM AND NATURAL GAS be pleued to Itate: 

(a) the quantity of gas lifted by ONGC dally on the 
average in different States against the optimum capacity 
of lifting; and 

(b) the details of the plans for out-sourcing natural 
g88 with the stages of development? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATIRAJ (SHRI MANI 
SHANKAR AIYAR): (a) The dally average gal production 
from the fields operated by ONGC In varloue are88 during 
the current year 2004-05 (Apr'04 to Dec'04) , Statewlle, 
Is as under:-

States Average dally production 
(MMSCMD) 

Waetem Offshore 48.55 

Gujarat 5.93 

Assam 1.31 

Andhra Pradesh 4.66 

Tamil Nadu 1.78 

Trtpura 1.32 

Rajasthan 0.05 

Total 63.60 

The optimum production of gas from any field Is a 
dynamic process subject to different factors like reservoir 
characteristics, the stage of field life cycle, availability of 
end consumers, techno economic feasibility, etc. ONGC 
endeavours to produce gas at rates commensurate with 
the prevailing circumstances in the area. 

(b) Natural gas produced by ONGC, after meeting 
Internal requirements and production of value added 
products, Is handed over to GAIL for further transportation 
and distribution to various gas based industries. 

With a view to maximizing the utilization of gas 
produced from Isolated/marginal .fields, Govemment have 
empowered ONGC to directly market gas upto one lakh 
Cubic Met8I$ Per Day (LCMD) in each case If GAIL Is 
not able to Identify consumers in the respective areas 

within 6 months. Accordingly, ONGC have thue far 
Identified 27 consumers In Gujarat, 6 In Andhra PradMh 
and 1 In Tamil Nadu for the supPly of go upto 1 LCMD, 
under the direct martcetlng provilloni. Supply to theM 
consumers has already started. 

rrnll1m.tion} 

Rail OverbridgM In Harldwar 

1129. SHRI RAJENDER KUMAR: WHI the'1.4lnl.er 
of RAILWAYS be pleued to state: 

(a) whether the Government la aware that a number 
of rail overbridgea In Haridwar dIetrIct of Uttaranc:hal are 
In decrepit state; 

(b) If so, the details of thoae bridges identified; and 

(e) the time by which the railway bridges, which are 
in decrepit state, are likely to be repaired? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) There Is no 
decrepit Road Over Bridge (ROB) In the State of 
Uttaranchal. The bridge proper (aero.. the track) I. 
maintained by Railway and approaches by State 
Government. Any repair needed to be attended to by 
Railway Is carried out promptly. 

[English} 

Qularatl Newe on DD-I 

1130. SHRI VIKRAMBHAI ARJANBHAI MADAM: WIll 
the Minister of INFORMATION AND BROADCASTING be 
pleased to atate: 

(a) whether the telecasting of Gujarati news on DD-
I at 16 hrs. has been discontinued; 

(b) if so, the reasons therefor; 

(e) whether the Government has received 
representations for re-startlng the said news programme; 

(d) if so, the details thereof; and 

(e) the action taken by the Goven:'rnent thereon? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) The 1600 hrs. regional 
News bulletins including that of Gujarat were stopped 
throughout the country In 2003, on account of launch of 



81 PHALGUNA 19, 1928 (S'.1rAarI) 82 

24 hIS. News Channel on Doordarahan. However, GujaraII 
news buHetlns continued to be telecast from 9.00 A.M. to 
9.15 A.M. on DO Gularatl and 7.00 PM to 7.15 P.M. on 
DO-I. 

(c) No, Sir. 

(d) and (e) Do not arise. 

810-01 ... 1 

1131. SHRI KISHAN SINGH SANGWAN: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleuecl 
to state: 

(a) whether the Indian 011 Corporation (IOC) has Mnt 
any proposal to the Govemment for making blo-dlelel; 
and 

(b) H so, the detalll thereof and reaction of the 
Govemment thereto? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 

BS II (HSD) 

Euro III 
equivalent (HSD) 

BS II (MS) 

Euro III 
equivalent (MS) 

Jan 06 

30 

35 

Feb 05 

120 

60 

32 

eo 

Allotment of LPG Dealerelp In Weat Bengal 

1133. SHRI HITEN BARMAN: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleued to state: 

(a) the number of applications received by the Union 
Govemment for allotment of LPG dealership from Welt 
Bengal during each of the last three yealS; 

(b) the number of peraonl allotted LPG deaJel'lhlp 
during the said period; 

SHANKAR AIVAR): Ca) and (b) No, Sir. While ICC have 
undertakan IUCC8I8fuI trial runs to eetabllih the feubility 
of blending diesel wfth bio-dIeeel, they themaelves have 
no plan of manufacturing blo-dieMI. 

Import of Ultra Low Sulphur Petrol and 01eMl 

1132. SHRI RAJENDER KUMAR: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

Ca) whether the Indian 011 Corporation has propoHd 
to Import ultra low lulphur petrol and dleMI In order to 
meet the AprIl 1st, 2005 deadline for Iupplylng green 
fuel In the country; and 

(b) H 80, the details alongwlth the quantity propoaed 
to be Imported? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) Vee, Sir. 

(b) The detail. of quantity of petrol and dle •• 1 
Imported by 10C .Ince January, 2005 Is given below: 

(In thouund metric tom .. ) 

Mar 05 Apr 05 

180 80 

30 

35 Under FInaUzatIon 

65 -do-

(c) the number of appllcatlone pending at present; 
and 

(d) the time by which the pending applications are 
likely to be cleared? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAVATI RAJ (SHRI MANI 
SHANKAR AIVAR): (a) Public Sector 011 Marketing 
Companies (OMes) have releued advertisement for 58 
locations during the last three yealS in West Bengal 88 
under:-
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Number of locations 
AdvertlHd 

44 

00 

14 

(b) to (d) Out 0' the 58 locations Indicated above, 
20 locations are penellng 'or allotment. The .. lectlon of 
LPG diltrtbutol'lh.,. II made by the OMCa themeeIv .. , 
In tenn. of laid down guldelln ... Aa thle II • contInuo~ 
proceu, no ttme limit hal been flMd 'or the Hlectlon of 
IUCh pending locatlona, but every effort Ie made to do 
10 as quickly as poulble. 

LPG Sho .... In WMt Bengal 

1134. SHRI JOACHIM BAXLA: Will the Mlnlater of 
PETROLEUM AND NATURAL GAS be pleued to Itate: 

(a) the quantity of LPG supplied In Welt Bengal as 
compared to demand thereof during each of the lut three 
~; 

(b) whether there Is an acute shortage of LPG supply 
In West Bengal; 

(e) if 80, the details alongwlth the reasona therefor; 
and 

(d) the steps being taken by Government In this 
regard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAB AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) The total quantity of LPG 
.upplled by Public Sector 011 Marketing Companle. 
(~Ca) In West Bengal during the last three yurI 18 as 
under:-

Year LPG (Metric Tonnes) 

2001-02 384344.9 

2002-03 422298.4 

458566.B 

OMCa have not reported any shortage of LPG auppIy 
In Welt Bengal and say they are meeting the enUre 
demand of LPG customers In fun. They have further 
Informed the Ministry that 8trIct scheduling and monitoring 

of suppllea 18 being done to check pouIbIe dlver810n of 
LPG to unauthorlHd ..... 

The crackdown on the illegitimate dlveralon of 
domestic LPG to unauthorised u... i. perhaps CIuslng 
lome disruption by unscrupulous elementl but thl. 
problem Is also being addreaed. 

Fl'lludulent Refundl 

1135. SHRI BRAJESH PATHAK: Will the Mlnieter of 
RAILWAYS be pIeued to etate: 

(a) whether CUll 0' Illegal collection 0' money from 
proepectlve candidates and fraudulent refunde of PRS 
tickets from Bharuch Station under Vadodara Division of 
Western Railway have corne to the notice of Government; 

(b) If 10, whether the Government has ordered CBI 
Inquiry Into the matters; 

(e) If 10, the progreee made 10 far In InveatJgation of 
the matters; and 

(d) the action taken against the officials Involved In 
theee cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Western Railway Vigilance has requested the 
Superintendent 0' Police, Central Bureau of Investigation! 
Gandhlnagar to take up the Inveatlgatlon. 

(e) and (d) The SP/CBVGanclhlnagar has advIaed that 
a complaint has been registered by them. Bued on 
preliminary investigations conducted by Railway VIgIlance, 
the- luspected railway officials have been placed under 
suspension. 

Production or BIOoF ... 

1136. SHRI LAKSHMAN SINGH: WHI the Mlnl8ter of 
PETROLEUM AND NATURAL GAS be pleued to state: 

(a) whether the Government has any target 'or the 
X Plan for produotton 01 Bio-fuel8;' 

(b) if 80, the details thereof; and 

(e) the steps being taken to promote Biofuela as an 
altemattve fuel 'or petrol and diesel? 
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THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Planning Cornmlaaion 
had set up a Committee on Development of Bio-fuel which 
recommended in 2004 that a National Mission on Bio-
diesel with a special focus on the plantation of Jatropha 
curcas may be launched. '\IIiniatry of Rural Development, 
as the nodal Ministry, has got a Detailed Project Report 
(DPR) prepared. The DPR needs to be processed further 
for approval of the Planning Commission and the 
Government, before the project gets taken up for 
implementation. 

(c) The Government is Implementing a 5% ethanol-
blended petrol programme in notified sugar producing 
States/adjoining States and Union Territories. According 
to the parameters of the programme, w.e.f. 27.10.2004, 
if the price at which ethanol Is offered for the programme 
is comparable to the price of ethanol for alternative uses, 
and is comparable to the delivery price of petrol at the 
notified locations, and if the supply of ethanol can be 
maintained at such prices, supply of 5% ethanol·blended-
petrol In notified areas is mandatory. Under instructions 
from the Ministry of Petroleum and Natural' Gas to the 
011 Marketing Companies in the public sector, field trials 
using biOodiesel and diesel blend in buses are in progress 
in collaboration with Haryana Roadways and the 
Brihanmumbai Electric Supply and Transport Undertaking 
(BEST), Mumbal. Field trials and engine tests on 
locomotives are also in progress. 

Vocational Training Centra. for se. 
1137, SHAI AAMDAS ATHAWALE: Will the Minister 

of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Government has implemented any 
scheme for setting up of vocational training centres In 
the States including Maharashtra for providing alternative 
employment to the unemployed SCs; and 

(b) if eo, the details thereof alongwith the number of 
vocational training centres set up in this regard, Stale-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (8) No, Sir. 

(b) Does not arise. 

[English/ 

Gorkha Regiment Pereonnel Kidnapped In Nepal 

1138. SHRI BADIGA RAMAKRISHNA: 
SHRI SURESH KALMAOI: 

Will the Minister of DEFENCE be pleased to 
state: 

(a> whether It is fact that fourteen army personnel of 
Gorkha regiment were kidnapped in Nepal; 

(b) If so, the details thereof; 

(c) whether any enquiry has been conducted In this 
regard; 

(d) If so, the findings thereof; 

(e) the action taken thereon; 

(f) the numbera of CU88 of kidnapping of army 
peraonnel reported during the last two years; 

(g) whether all such peraoMel have alnce been 
releued; and 

(h) If not, the present status of each incident? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) No, Sir. 

(b) to (e) Do not ariee. 

(f) Four. 

(g) and (h) Three personnel have been released and 
one has been Idlled. 

Setting up of Training CentN by European 
Alrbue Com.-ny 

1139. SHRI VUOY KRISHNA: 
SHRI S.D. MANDLlK: 

WII the MirIIItM' of CIVIL AVIATION be pleased to 
state: 

(a) whether the European Airbus company proposes 
to set up a Training Centre In India to provide engineering 
and other services; 
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(b) if 80, the details alongwlth the services that will 
be provided at the Centre; and 

(c) the financial implication of the proposed Training 
Centre? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No proposal 
in this regard has been received by Govemment. 

(b) and (c) Do not arise. 

Fund. for ReItNcturing of Mumbal 
and DeIhl Airports 

1140. SHRI PRAKASH BAPU V. PATIL: 
SHRI MAHBOOB ZAHEDI: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether restructuring and modernl.atlon of 
Mumbai airport would cost much more than what 
Govemment had expected earlier; 

(b) if so, the details thereof together with the basis 
for earlier estimates; 

(c) whether the Govemment has agreed to re-aHocate 
funds for the purpose; and 

(d) if 10, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) As 
per staged development plan worked out by Global 
Technical Advisor (GTA) appointed by Airports Authority 
of India (MI), the preliminary cost estimates in reaped 
of Mumbal airport Is of the order of Rs. 6400 crores for 
next 20 years. The development works are to be 
undertaken by the proposed Joint Venture Company for 
Mumbal airport as mandated by Govemment. 

Import of LPG 

1141. SHRt N.S.V. CHITTHAN: 
SHRI RAJIV RANJAN SINGH -LALAN-: 
SHRI RAWI LAL SUMAN: 
SHRI BRAJA KISHORE TRIPATHY: 

WI! the Minllter of PETROlEUM AND NATURAL 
GAS be pleased to state: 

(a> the total Import of LPG Into the country during 
2004-05; 

(b) the Increase in percentage as compared to Iaat 
year; 

(c) the total outflow of fol1tlgn exchange on account 
of Import of LPG; and 

(d) the steps being taken to Increase the domeatlc 
production of LPG in the country? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Total import of LPG into 
the country during 2004-05 (April-December, 2004) was 
1799 thousand metric tonne (provisional). The IncreIlH 
in percentage as compared to the corresponding period 
of the previous year has been of the order of 64%. 

(c) The total outflow of foreign exchange on account 
of the Import of LPG during 2004-05 (April to December, 
2(04) wu US$ 764 mllHon (proviaional). 

(d) Domestic production of LPG In the country Is 
sought to be increased through refinery expansion/ 
modemization plans, Implementation of LPG maximization 
projects and enhanced capacity utilization. 

/Tmns/sllonj 

Modification In flight Schedul •• 

1142. SHRI SAJJAN KUMAR: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Govemment has taken a decision to 
modify the domestic as well as international flight 
schedules; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be taken by the 
Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Aight 
schedules are not decided by the Government. Theae 
are decided by airlines as per their commercial jtIdgerMnt. 

Shifting of TV Tower 

1143. DR. COL. (RETD.) DHANI RAM SHANDJL: Will 
the Minister of INFORMATION AND BROADCASTING be 
pleased to state: 
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(a) wheth.r the Govemment has r~ived requests 
from village Panchayat Heads of Chirgaon TehsU in cistrict 
Shimla for shifting of TV tower from Chirgaon to Sundralli; 

(b) if so, the details thereof; and 

(e) the action taken by the Govemment thereon? 

"':"HE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE· (SHRI 
S. JAIPAL REDDY): (a) to (e) Requests from some village 
Panchayats viz. Todsa, Zangla, Thana & Sariwasa 
Panchayats In Chirgaon T eh8il of Shimla district for shifting 
the VLPT, Chlrgaon from Its present site to another 
location have been received. There Is no proposal to 
shift VLPT, Chirgaon from its present site as this is likely 
to result in some areas losing the TV coverage presently 
available there. 

[English} 

Ben on Indian carriere 

1144. SHRI P. KARUNAKARAN: 
SHRI CHANDRA BHUSHAN SINGH: 
SHRI D. VinAL RAO: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment has decided to ban 
Indian Carriers from flying on a particular route for two 
yeara If they fall to use fully the rights granted for that 
route as reported In 'The Hindu' of January 23, 2005; 

(b) if so, the details and the reasons therefor; and 

(c) the delaYs of the new guidelines Issued In this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): Ca) and (b) 
Yea, Sir. As per the guidelines Issued by the Government. 
an airline would face a ban of two y .... on the route on 
which it fails to operate after getting traffic rights. This 
hal been done with a view to diacouraging airlines from 
seeking traffic rights without making serious preparations 
for actively utilising It. 

(c) As per the guidelines notified by the DGCA, Indian 
Scheduled Carriers with continuous operations of at least 
S years in cIomeatic sector and having • minimum fleet 
size of 20 aircraft are permitted to openIIe on International 

routes. Operational plans of Air India and Indian Airilnes 
are given due consideration before allocation of route. to 
other scheduled airlines. If the total entitlements fall short 
of the requirements projected by the eligible airlines, inter-
se allocation of entitlements wIN be In the ratio of Available 
Seat KIlometer (ASKM) deployed by the scheduted carriers 
over last 5 years. 

Recognition of Trade Union. 

1145. SHRI GEORGE FERNANDES: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Govemment has taken any action to 
Implement the directions of the Hon'bIe Supreme Court 
of India Issued while disposing of special leave petitions 
in the matter of holding secret baUot to determine 
exclusive membership of Unions for the purpose of 
recognition of Trade Unions of Railways; 

(b) H 80, the details thereof; and 

(c) H not, the reasons for the delay in implementing 
the directions of the Supreme Court? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) The Hon'ble 
Supreme Court In their judgment dated 08.03.2004 while 
diaposing of the special leave petitions held that they 
saw no reason to interfere with the decision of the High 
Court and had upheld the High Court's reasoning for 
requirement of 30% membership exclusively for the 
membership of the union. In this context, the Supreme 
Court had observed that the High Court had correctly 
relied upon the decision In the case of Food Corporation 
of India Staff Union Vs Food Corporation of India which 
held that the method of Secret Ballot adopted In that 
case, was a natural, rationale and viable altematlve. There 
Is, thus, no specific direction of the Supreme Court for 
holding eecret baAot to determine exclusive membership. 
Judgement of the Hon'bIa Court Is under conelderatlon. 

Compenutlon to P .... nger. 

1146. SHRI SANTASRI CHAnERJEE: 
SHRI BACHI SINGH RAWAT "BACHDA-: 
SHRI S.K. KHARVENTHAN: 

WIll the Minister of CIVIL AVIATION be pleased to 
at8Ie: 

(8) whether the Govemment Is aware that MYera! 
dome8tic and lntematIonaI flights are frequently deIay8d 
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and cancelled causing great inconvenience to passengers 
and also loss of precious time, energy and money; 

(b) if so, whether the Govemment would consider 
providing compensation to the affected passengers on 
the pattern of European regulation; 

(c) if so, the details thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) In spite of 
best efforts by airlines to operate flights as per the 
scheduled timings and routing, at times flights do get 
delayed/disrupted due to last minute technical or 
operational reasons, including weather conditions, which 
are generally beyond their control. 

(b) to (d) There is presently no proposal to bring 
about legislation to compensate the affected passengers 
on the pattern of EU Regulations. However, In the 
eventuality of delay/disruption/cancellation of flights, most 
airlines are providing certain facilities like full refund of 
fares, alternate arrangement to take the passenger to 
the destination, either by air or by other modes of 
transport, complimentary service of beverages, snacks or 
meals to the delayed and/or stranded passengers, 
reimbursement of taxi fares from residence to airport and 
return, overnight layover accommodation In case of ffight 
cancellation etc. depending on circumstances, feasibility 
and the preference of the passenger. 

Contribution of Stat.. In Promotion of Indian 
Culture 

1147. SHRI GURUDAS KAMAT: Will the Mlnletar of 
CULTURE be pleased to state: 

(a) whether the Government pay attention to the 
States who contribute significantly to the country's culture 
for attracting tourists from abroad; 

(b) it so, the details alongwith the incentives given to 
them; and 

(c) if not, the reuona therefor and the steps taken 
by the Government in this regard? 

THE MINISTER OF' INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Yea Sir. Anciant 
monuments of historical and artistic importance and the 

multifarious expressions of Indian Culture are. the major 
points that attract foreign tourists to India. The various 
institutions and programmes under the Ministry of Culture 
aim to conserve the built heritage as well as art forms 
and traditions that express Indian C~lture. The 
Archaeological Survey of India is the major institution, 
which has protected a large number of monuments of 
national importance. The various Academies, the 
.I\nthropological Survey of India, the seven Zonal Cultural 
Centres etc. are some other institutions that study and 
loster cultural expressions and traditions. These 
organisstions work with the involvement of State 
Gvoernrnents. Though there is no direct assistance aimed 
at States that attract significant number of tourista, the 
States derive benefit from these activities In their tourism 
development Initiatives. 

(c) Does not a!'ise. 

Rejection of NGO.'. propo .... 

1148. SHRIMATI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Ministry has rejected some new 
projectt of N.G.Os. which were approved by the previous 
Government; 

(b) if so, the reasons therefor; and 

(c) the fate of those projects and N.G.Ce. who are 
already running these new projects for the last three 
years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SU88ULAKSHMI JEGADEESAN): (a) No, Sir. 

(b) and (c) Do not arise. 

Eatabll.hment of NatIonal Def.nce University 

1149. SHRI AKHILESH YADAV: 
DR. K.S. MANOJ: 
SHRI JYOTIRADITYA M. SCfNDIA: 
SHRI KULDEEP BISHNOI: 
SHRI ATIO AHAMAD: 
SHRI RAJENDER KUMAR: 

Wtn the Minister of DEFENCE be pleased to state: 

(a) the present status of the proposed National 
Defence University; and 
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(b) the objectives of the said University? 

THE MINISTER OF DEFENCE (SHAI PRANAB 
MUKHERJEE): (a) The setting up of the Indian National 
Defence University is still at project formulation stage and 
no final decision has been taken for its establishment by 
the Govemment. 

(b) The objective of the proposed National Defence 
University is to undertake long-term defence and strategic 
studies and create synergy between the academic 
community and government functionaries. Further, it aims 
to educate national security leaders on all aspects of 
national security strategy, national military strategy, national 
Information strategy and national technological strategy 
through teaching and research. 

Naval Operation In Tsunami Hit Countri .. 

1150. SHRI DALPAT SINGH PARSTE: 
DR. BABU RAO MEDIYAM: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Indian Navy launched different 
operations in Tsunami hit countries; 

(b) if so, the total ships, helicopters and armed 
personnel deputed in these operations by the Indian 
Navy; 

(c) the expenditure incurred on the operations In these 
countries; 

(d) whether some operations are still going on at 
present in these countries; and 

(e) if so, the details thereof and time by which the8e 
operations are likely to be completed? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Indian Navy had launched Operation 
(Op) Madad on the East & West Coast of India and 
Andaman & Nicobar Islands; Op Rainbow in Sri Lanka; 
Op Castor in Maldives; and Op Gambhir in Indonesia for 
post-Tsunami relief operations. 

(b) Indian Navy had deployed the following 888et8 
for relief operations:-

(I) Op Madad (East & West Coast of Incla): 11 
ships, 11 helic0ptef8 and 2 fixed wing aircraft 
with 4347 personnel. 

(ii) Op Madad (Andaman & Nlcobar Islands): 30 
ships, 8 helicopters and 3 fixed wing aircraft 
with 6959· personnel. 

(Iii) Op Rainbow: 16 ships, 6 helicopters and 2 fixed 
wing aircraft with 1438 persoooel; 

(iv) Op Castor: 4 ships and 4 helicopters with 442 
personnel; 

(v) Op Gambhlr: 2 ships and 1 helicopter with 603 
personnel. 

(c) The estimates of expenditure incurred by Indian 
Navy on relief operations is 88 follows: 

(I) Op Madad (East & West - Rs. 17.07 crore 
Coast of IncllS Including 
Andaman & Nlcobar 
Islands) 

(il) Op Rainbow Re. 9.68 crore 

(iii) pp Castor Rs. 5.58 crore 

(iv) Op Gambhir Rs. 1.82 crore 

(d) and (e) All naval ships, aircraft and personnel 
deployed for various ove...... relief operations were de-
Inducted on 31st January, 2005. 82 personnel from the, 
Army composite team continue to be deployed in Sri 
Lanka for rehabilitation work and are likely to be de-
inducted by 15th March, 2005. 

{T1lII1s16tionj 

DI8COntinuation of expre.. Train 

1151. SHRIMATI RUPATAI D. PATIL: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Kacheguda-Manmad Exp ..... train 
No. 7664 (Paril-Parbhani route) and Manmad-Kacheguda 
Express train No. 7663 have been discontinued linea 
February 07, 2005; 

(b) if so, the reasons therefor; and 

(c) the altematlve arrangements madelto be made in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 
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fEn¢sh} 

Royalty on Crude all 

1152. SHRI P.S. GADHAVI: 
SHRI BHUPENDRASINH SOLANKI: 
SHRI MAHESH KANODIA; 
SHRI RATILAL KAUDAS VARMA: 
SHRI V.K. THUMMAR: 
SHRI KIRIP CHAUHA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether royalty on crude oil recelevd by the State 
Government is normally used for entire State; 

(b) if so, the details thereof; 

(c) whether the existing permission aHow this royalty 
to be used for development of the area from where the 
crude oil is found; and 

(d) if not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (d) Royalty on crude oil is 
payable in terms of the prOvisions of the Oil Fields 
(Regulation and Development) Act, 1948 and the 
Petroleum & Natural Gas Rules, 1959, framed thereunder. 
Royalty on on-land production is paid to the State 
Government concerned and the proceeds are credited to 
their State's ConsoHdated Fund. The 011 Relds (Regulation 
and Development) Act, 1948 and Petroleum & Natural 
Gas Rules, 1959 do not prescribe the manner of utilization 
of royalty proceeds by the State Government. These are, 
therefore, utilized by the recipient State Government 
similarly to any other general revenues accruing to it 

{Tf1II1SI8tionj 

Ran Link between India and Bhutan 

1153. SHRI PANKAJ CHOWDHARY: 
SHRI ADHIR CHOWDHURY: 
SHRI NIKHIL KUMAR: 
SHRI PRALHAD JOSHI: 
SHRI HARISHCHANDRA CHAVAN: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether any agreement has been elgned for 
connecting India and Bhutan through rail; 

(b) if so, the details thereof; and 

(c) the tIme by which railway connectivity Is likely to 
be established between the 'two countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) A Memorandum 
of Understanding (MOU) between the Govemment of India 
and the Royal Government of Bhutan was aIgned on 
25th January, 2005 for conducting feasibility studies for 
the establishment of Railway links between the bordering 
towns of India and Bhutan. Under the MOU, Mis RITES, 
a Public Sector Undertaking, would conduct feasibility 
studies for the extension of the Indian railway network 
from the States of West Bengal and Assam to the nearest 
border towns In Bhutan covering the following links: 

1. Hasimara (West Bengal)-Phuentshollng (18 
Kms) and bifurcation of Pasakha; 

2. Kokrajhar (Aasam)-Gelephu (70 Kma); 

3. Pathsaia (Assam)-Nanglam (40 Kms); 

4. Rangla (Assam)-Samdrupjongkhar via Darranga 
(60 Km); 

5. Banarhat (West Bengal)-Samtse (16 Km). 

The feasibility studies would be financed by 
Government of India on grant baals. The decision 
regarding establishment of rail connectivity between the 
two countries would be taken by the two Governments 
depending upon the result of the feasibility etudlea. 

{English} 

Uneconomic RoutM 

1154. SHRI DUSHYANT SINGH: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the uneconomic routes In the country where Indan 
Alr1lnes Is operating at present; 

(b) whether the private Alr1ines are also operating on 
uneconomic routes; 

(c) if 80, the details thereof; 

(d) whether the Govemment propoeee to make It 
nwndetory for the priYale AiftIMe to ahare the uneconomic 
routes; and 
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(e) If 80, the detaII8 thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Indian 
Airtlnes including AUlance Air operated 134 services on 
domestic network during 2003-04, out of which 53 88fVicea 
did not meet direct cost. The remaining 81 services 
generated surplus over direct cost. 

(b) to (e) As per the Route Dispersal Guidelines 
ia8ued by the Government, all operators are required to 
deploy In Category II routes at least 10% of the capacity 
deployed by them on routes in category 1 (I. •• trunk 
routes) and of the capacity thus required to be deployed 
on category II routes, at least 10% would be deployed 
on service. or segments thereof operated exclusively 
within the North·Eastern region, Jammu & Kashmir, 
Andaman & Nlcobar and lakshadweep. The operators 
are also required to deploy in Category III, at least 50% 
of the capacity deployed on routes in Category I. category 
II and IIA routes are considered to be non-profitable 
routes. 

Private scheduled operators which operate on 
Category I routes i... Jet Airways, Sahara Alrfines and 
Air Deccan operate on Category II and IIA routes 
alongwlth Indian Airlines and Alliance Air to meet the 
requirements of Route Dispersal Guidelines. 

[Tlllnslation] 

Allotment of Petrol Pumps and Ga. 
Agencle. to UPs 

1155. SHRI MOHAN SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

<a) the policy of the Govemment regarding allotment 
of petrol pumps and natural gas agencies to the Members 
of Parliament; 

(b) whether the Supreme Court of India has issued 
any order for nat granting any such agency to the 
Members of Parliament; 

(c) if so, the details thereof; and 

(d) the policy being framed by the Union Govemment 
in the light of the judgement? 

THE MINISTER OF PETROLEUM AND NATURAl 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Under the existing policy of the 

oU marketing companies for allotment of reteH outlet 
dealer.hlp., LPG distributorships and SKO·LDO 
dealershipe, there is no bar on the Members of PartIBmant 
from applying for allotment of such dealershipsl 
dlstributorshlpe. 

(b) No, Sir. There is as yet no such order Issued by 
the Supreme Court. 

(c) and (d) Do not arise, in view of reply to (b) 
above. 

(English] 

Publlc:etlon of AdwrtJeementa In Employment He. 

1156. SHRI RAM KRIPAl YADAV; Will the Mlnieter 
of INFORMATION AND BROADCASTING be pleued to 
state: 

<a) whether Department Is publishing advertisements 
in Employment News after proper verification; 

(b) if so, the reasons that a fake advertisement of 
Railway Exam Results has been published in the 
Employment New8; 

(c) whether any Inquiry has been conducted into the 
matter; 

(d) If 80, the outcome thereof; and 

(e) the action taken against lIle erring officials? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Yea Sir. 

(b) On the basis of request received in the name of 
Chairman, Railway Recruitment Board, Jabalpur for 
publishing of examination result in the language and 
format similar to the advertisements received from the 
other Railway Recruitment Boardll, the examination result 
was published in 'Employment N8W8'fRozgar Samachar' 
dated 29 January-4 February 2005. A Public Notice was 
published in the next issue of 'Rozgar Samachar' dated 
5-11 February 2005, declaring the ruult relating to 
Railway Recruitment Board, Jabalpur as nun and void. 
Appropriate preceution8 are being put in piece to avoid 
recurrence of such m ...... 

(c) and (d) InvestlgatIone have been carried out by 
General Manager-cum-Chief Editor, Employment News. 
The inYeatIgIItion8 do not ..... the InvoIwmenI of any 
official of Employment News. 
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(e) Does not arise. 

{Translslionj 

Mixing of Ethanol In Petrol 

1157. SHRI HANSRAJ G. AHIR: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has decided to make 
the percentage of ethanol to be mixed with petrol as 
optional; 

(b) if so, the likely adverse impact of this deciSion of 
the Government on the production of domestic ethanol; 

(c) whether consumption of petrol haa been reduced 
due to use of ethanol In vehicles; and 

(d) by making the percentage use of ethanol as 
optional, to what extent the economy of the country will 
be effected adversely due to Increase In petrol 
consumption, resulting more import of petrol? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) In: terms of Gazette 
Notification, GSR 705(E) dated 27.10.2004 issued In 
accordance with Section 3 of the Essential Commodities 
Act, 1955 (10 of 1956) read with clauaes 3(F) of the 
Motor Spirit and High Speed Diesel (Regulation of Supply 
and Distribution and Prevention of Malpractices) Order, 
1998, supply of 5% ethanol-blended-petrol in notified areas 
is mandatory if the price at which ethanol is offered is 
comparable to the price of ethanol for alternative uses, 
and is comparable to the delivery price of petrol at the 
notified locations, and if the supply of ethanol can be 
maintained at such prices. 

(c) Consumption of petrol goes down to the extent 
of use of ethanol in petrol. 

(d) Does not arise in view of what has been stated 
at (a) & (b) above. 

PetrollDl ... 1 Retail Outlets 

1158. SHRI KRISHNA MURARI MOGHE: 
SHRI HARIBHAU RATHOD: 
DR. DHIRENDRA AGARWAL: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the total number of dleeellpetrol retail outlets 
allotted In the country during 2003 and 2004, State/Union 
Territory-wise and year-wise; 

(b) whether the Government proposes to formulate a 
new poHcy for allotment of petrol retail outlets; and 

(c) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) The total number of retail outlet 
dealerships (petrol/diesel pumps) allotted in the country 
by the public sector oil marketing companiea (OMCe), 
viz., Indian 011 Corporation Limited, Hindustan Petroleum 
ColpOration Limited, Bharat Petroleum ColpOration Limited 
and IBP Co. limited during the years 2003 and 2004, 
were 1,420 and 6,676 respectively. The StateJUnion 
Territory-wise and year-wise position is Indicated In the 
Statement enclosed. 

(b) and (c) Based on certain broad parameters 
advised by the Government to the OMCs, the latter have 
framed their guidelines and have been making selection 
and aUotments of dealershlpa/dlstributorshlp8 In terms of 
these guidelines. No new policy Is on the anvil. 

Retail Outlets (ROs) allotted by the public stlCtor 
oil fTIIIr/reling compsnies in the counfly during 

2003 MId 2004 

S.No. StaIeIIUrion Territories No. 01 ROe 
IIIIoIIed 

dIIing 2003 

No. 01 
ROs lIoIIed 
dIIiIg 2004 

2 

A. Stat •• 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattlegarh 

5. Gujarat 

7. Goa 

8. Haryana 

3 .. 

100 591 

o 
7 

66 

, 8 

59 

8 

73 

172 

115 

206 

o 19 

118 360 
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2 3 4 {English} 

9. Himachal Pradesh 20 116 Pow... to 'Navndna' and 'Mlnll'8tn8' CPSU. 

10. Jammu & Kashmir 14 93 1159. SHRI C.K. CHANDRAPPAN: 
SHRI VIJOY KRISHNA: 

11. Jharkhand 20 112 SHRI S.D. MANDLlK: 

12. Kamataka 129 548 SHRI KIRTI VARDHAN SINGH: 

13. Kerala 106 303 
Will the Minister of HEAVY INDUSTRIES AND 

PUBLIC ENTERPRISES be pleased to state: 
14. Madhya Pradesh 23 328 (a) whether the Government is considering to enhance 

15. Maharuhtre 46 802 powers of 'Navratnu' and 'Mlnlratnu' In Public Sector; 

16. Manlpur 2 6 (b) if so, the details thereof; 

17. Meghalaya 4 42 
(c) whether the Government win aJIow Mlnlratna PSU-

to have aceesa to the National Investment Fund for 
18. Mizoram 0 7 developing their base; 

19. Nagaland 0 6 (d) If 80, which are the PSUs that need help from 
the National Investment Fund; and 

20. Orissa 73 152 
(e) the policy of the Govemment in dealing with 

21. Punjab 148 559 Miniratna PSUs from their ,present pUght? 

22. Rajasthan 94 4n THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 

23. Sikkim 0 7 (SHRI SONTOSH MOHAN DEV): (a) and (b) Yes, Sir. 

24. Tamil Nadu 50 583 The powers delegated to the Nawatna and Mlnlratna 
Public Sector Undertakings in reepect of Investment in 

25. Tripur. 4 subaldiariealjolnt ventures, merger and acquisition, capital 

26. Uttaranchal 13 109 
expenditure, business tours abroad etc. are to be 
enhanced. 

27. Uttar Pradesh 215 756 (c) and (d) Selected PSEs including Mlnlratnu may 

28. West Bengal 75 250 be allowed to have aocea to the National· Investment 
Fund for capital Investment in order to enlarge their capital 

Total (A) 1,398 8,802 base to finance revival package and/or expansion! 
diversification. 

B. Union TerrltorlH 

29. Andaman & Nicobar Islands 0 0 
(e) The policy is to make public sector strong and 

effective. 

30. Chandlgarh 0 Deal with Intn for Purehe.. of LNG 

31, Dadra & Nagar Haveli 0 4 1160. SHRI BASUDEB ACHARIA: 
PROF. MAHADEORAO SHIWANKAR: 

32. Daman & Diu 2 SHRI ADHALRAO PATIL SHIVAJIRAO: 

33. Delhi 18 28 SHRI JAI PRAKASH [MOHANLAL GANJ]: 
SHRIMATI ANURADHA CHOUDHARY: 

34. Lakahadweep 0 0 SHRI MUNSHI RAM: 

35. Pondicherry 3 39 . SHRI MOHO. TAHIR: 
SHRI PARAS NATH YADAV: 

Total (B) 22 74 
WHI the Minister of PETROLEUM AND NATURAL 

Grand Total (A+B) 1,420 8,878 GAS be pleased to Itate: 
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(a) whether the Government has signed a deal wIIh 
Iran for purchase of LNG; 

(b) if so, the details alongwith the terms and 
conditions on which Iran agreed for such deal; and 

(c) the cost of LNG to be Imported from Iran In the 
country? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) An understanding has 
been reached between IOC & GAIL and National Iranian 
Gas Export Company (NIGEC) for Import of 6.0 MiRlon 
Metric Tonne Per Annum (MMTPA) of LNG in India from 
Iran for a period of 25 years commencing 2009. Further, 
the Indian Consortium has the option to consider Import 
of additional 2.5 MMTPA of LNG from Iran. 

(c) The cost of the LNG shall be firmed up In the 
LNG Sale Purchase Agreement, which Is under active 
negotiation. 

rrmnslalionj 

National Commlulon fer Ex· .. rvlcemen 

1161. SHRI SURESH CHANDEL: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether there is a lot of discrepancies between 
the facHltles being provided to eX-8ervlcemen by the Union 
Government and State Governments; 

(b) if so, whether the Government proposee to eet 
up National Commission for Ex-servicemen; 

(c) if so, the de~ails thereof; and 

(d) the time by which it is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): (a) Yes, Sir. The State Governments take 
their own decisions about facilities to be provided to ex-
servicemen. 

(b) No, Sir. 

(c) and (d) In view of (b), question does not ariM. 

Super Exprea T .... n Statue to PMohntI Exprea 

1162. SHRI DEVIDAS PINGLE: WIll the Mlnleter of 
RAILWAYS be pleased to state: 

(a) whether the Government hu recently given the 
status of Super Express train to Panchvatl Express and 
increased its pusenger farea; and 

(b) If 80, the details thereof a1ongw1th the reasons 
for taking this decision? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The trains, 
whose average speed, on the entire run In both directions 
Is minimum 55 kilometres per on Broad Gauge and 45 
kilometres per hour on Metre Gauge are designated 88 
Superfast and a surcharge Is levied for travel by 8uch 
trains. Panchvatl Express has been declared as superfast 
tntln with effect from 15.11.2004 as it fulfills the required 
speed criteria. 

{Ef1IJIishj 

Contracts for Supply of LNG 

1163. SHRI SURESH KURUP: WUI the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment has recently enterecllnto 
any contracts for the supply of LNG with other countries; 
and 

(b) If so, the details alongwlth the terms and 
conditione thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) An understanding has 
been reached between IOC & GAIL and National Iranian 
Gas Export Company (NIGEC) for import of 5.0 Million 
Metric Tonne Per Annum (MMTPA) of LNG In India from 
Iran for a period of 25 years commenolng2009, Further. 
the Indian Consortium has the option to consider import 
of an additional 2.5 MMTPA of LNG from Iran. The 
contractual details are under negotiation. 

Fire In Coachea Standing at StIIIIonaIYerda 

1164. SHRI J.M. AARON RASHID: wm the Minister 
of RAILWAYS be pleased to state: 
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(a) the detalla of the Incktem. of fire In railway 
coaches whHe standing at statIona/yardIllince June 2004, 
till date, train-wise; 

(d) the number of persons booked for sabotage 
actlvltlea In theee Incldenta alongwlth the number of 
railway otftciaI8 and RPF perIOI18 booked for negligence 
in these fire incidents, incident-wise; and 

(b) the 1088 suffered by the Railway In these fire 
incidents, train-wise; (e) the measures takenlto be taken to check the 

recurrence of such fire incidents?' 

(c) the details of Inquiry ordered, their outcome and 
the action taken thereon, Incldent-wl8e; 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) Detaiia of Fire in 
Coach .. standing at StatlonslVards are given as under:-

S.No. RaIlway 

2 

1. 

2. 

3. 

4. 

5. 

Date of 
occurrence 

3 

08.01.2005 

21.10.2004 

17.11.2004 

28.12.2004 

25.12.2004 

Train No. 
and place of 
occurrence 

4 

TOWIll' _ 

No. 849 
SonpII' 

3T11r 
Sleeper 
CoIdIIn 
I.W 
WOIIcIhop 

SLR 
No. D'24 In 
l..bII 
WOIbhap 

FSLR No. 
97702 
IIIICh.t will 
TI'Iin No. 
BSf SpL II 
~ 

Value of 
property 
damaged 
(In As.) 

5 

rI. AI Ihe 
Tower VIII -COIIlllmlIId 

8,45,441 

9,003 

12,00,000 

DeWill of 
Police 

Investigation 
Junior 

Administrative 

6 

A JIIior 
~ 

Glade IncPrY 
commItee 
concIudId l1li 
Ihe lilt IIIItId 
flam !he '*lid 
pallid 
buahII & 
1pIIId~" 
IIIbIed 00IdI. 

A ~ inqIiy 
WII concb:IId 
no eM II foIIId 

The CIII_ 
doled • 
dIIIgII c:rUd 
no! be ptMd 
cUiIg 
irMIIIgaIIoI. 

Numbel'l The 
of person measures 

booked for takeMo be 
negligence taken to 

7 

No CUI -

check such 
incidents 

8 
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2 3 4 5 6 7 8 

6. ~rn 09.02.2005 Trail No. Known Joint Nil Security 
2718 coadI cIeparImeraI m8I8UIII 
No. 95714 enqIiry is I18t1bnby 
SlAaI IIIder progra NcriIIIn 
Hamira- IIIway 
Ka/IarpII 
station 

7. Southern June 2004 Finl In coadI 88,940 Negligence of Nil SpaciII 
In mid IIinown dIedIIng to 
Section peIIOII p!MlllloadIng of 

inIImmIbIe Items 

8. Western 22.06.2004 Finl In 3,00,000 Negligence of Nil l.DcIciIg 
wagon In 1he II1II11 &y8IIm In 
Lower Patel being IXIIIIInad empty radii 
WorIcshop iNnIcUled 

9. Western 08.10.2004 Pantry Car 98,000 Case Ie IIIder SMn SpaciII 
Train No. inY8aIigIIion peIIOI18 of eaIety 
408481 pantry car drivel have 
AncIleri were bean 
(MIInbai) an'88Iad I8IIIChed 

10. Westem 01.11.2004 Train No. 1,46,000 Case is alii NIl SpeciIII 
9310 IIeeper IIIder eaIety 
COIdI no. inwJatIgaIion drivel 11M 
70808 bean IudIId 

11. Western 27.01.2005 Sleeper 1,000 0Iaidara lit Nit SpaciII 
coach of I'8IpOIIIibIe -Train No. drivel have 
1454 been IudIId 

12. N.C. Rly. 06.02.2005 PRy car of ta. Due to buill of Nit SpaciII 
tllin nCber lyra IIfeIy 
No. 4084 drivel have bean 

IaIn:hed 

/Translation} (c) if so, the details thereof; 

Remuneration to C..uel New. .... der'liEc:llt0r8 (d) If not, the time by which fInaJ decIaIon Is Hkely to 
1165. SHRI SHAILENDRA KUMAR: WlH the Minister be taken In this regard; 

of INFORMATION AND BROADCASTING be pleaMd to 
(e) whether transportation facl1~ proVIded to casual state: 

employees for night duty has been withdrawn; and 
(a) whether daily remuneration of casual news 

readers/editors/other artists' working In News Service (f) If so, the I'MSOns therefor and the stepa taken to 
Division, Akashwanl has not been Increased for years; restore the transportation facility? 

(b) if so, whether the Govemment has decided to THE MINISTER OF INFORMATION AND 
increase their remuneration; BROADCASTING AND MINISTER OF CULTURE (SHRI 
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S. JAtPAL REDDY): (a) to (d) A propoaaI for Increuing 
the remuneration of Cuual News readeralEditoralOlher 
categories of .taff engaged by the News Servicea 
Divisions is under con8ideratlon by the Directorate 
General. 

(e) and (f) The transportation facUlties provided to 
casual employees working in News Services Division 
during odd hours has been partially resorted. Measures 
to withdraw these facilities were taken In view of reduced 
allocation of funds under the relevant head. 

[Eng/ish} 

BookatIIll Allotment Policy 

1166. SHRI A. SAl PRATHAP: Will the Minister of 
RAILWAYS be pleued to atate: 

(a) whether the Government is considering not to 
aUot bookstalls to any party for more than three years at 
a time; 

(b) if so, the details thereof; 

(c) whether some contractors are running bookstalls 
at platforms with the same name and style for a number 
of years; and 

(d) If so, the steps taken to break the monopoly of 
such contractors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R: VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Yes, Sir. Mia A.H. Wheelers and MI. 
Higglnbothams are the major bookstall IicenoH8 operating 
their bookstall at various stations of Indian Railways for 
a number of years. 

Cd) A New Revised Bookstall PoIlcy-2004 has been 
fonnutated with • view to do away with the monopoly 
and to give a fair chance to different sections of eocIety. 

Private Complln'" In 011 Explontlon Actlvttlee 

1167. SHRI ANANTA NAYAK: Will the Mlnlater of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) which are the private companies engaged In 011 
exploration activities under New exploration Uceneing 
Policy (NELP) alongWith their achievements; and 

(b) the total revenue earned by the Government on 
thie account? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) The list of private companies 
engaged in 011 exploration activities under the New 
Exploration licensing Policy (NELP) is given in the 
Statement enclosed. The following companies have made 
olVgas diacoveries: 

1. The consortium of Reliance Industries Ltd. and 
Nko Resources Ltd. has made 13 gas 
discoveries in two NELP exploration blocks KG-
DWN-9813 and NEC-OSN-97fl. 

2. Caim Energy India (Ply.) Ltd. has made two oiV 
gas and one gas discoveries in NELP exploration 
block KG-DWN-9812. 

3. Nlko Resources Ltd. has made two gas 
discoveries in NELP block CB-ONN-200012. 

(b) Gas production has started only In one NELP 
block i.e. CB-ONN-2000I2, for which the Government of 
Qujarat has t;een paid an amount of Rs. 2.95 crores as 
Royalty by the contractor till Feb., 2005. 

PtiVSM Companies WOffdng undsr NELP liS on 
4.3.2005 

(.. indian Compll"': 

1. Reliance Industri.. Ltd. 

2. Hindutan 011 Exploration Company 

3. Jubilant Enpro Pvt. Ltd. 

4. Enpro Finance Ltd. 

5. Prtze Petroleum Company Ltd. 

(b) FONIgn Compan'" 

1. C8im Energy Gujarat Block 1 (1UbeIdIary of calm 
Energy Pic., UK) 

2. Cairn Petroleum India Ltd. Caubeidlary of Calm 
Energy Pic., UK) 

3. Calm Energy Search Umited (subeldlary of Cairn 
Energy Pic., UK) 

4. Calm Energy India Ply. ltd. (aubsidlary of Calm 
Energy Pic., UK) 
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5. Energy Equity, India Pty. Ltd. (Subeldiary of 
Energy Equity Resources limited, Auatrda) 

6. Geo Global Resources Inc. Canada 

7. Hardy Exploration & Production India Inc. 

a. Niko Resources Limited, Canada 

9. OAO, Gazprom, Russia. 

Demand of 011 Companla. for Wagona 

1168. SHRI NAVJOT SINGH SIDHU: WID the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Ministry of Railways Is meeting the 
demand of wagons of 011 companies In North East for 
Transportation of petroleum products In fuH; 

(b) If not, the reasons therefor; and 

(c) the steps taken/proposed to be taken by the 
Govemment to meet the demand of the 011 companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Ministry of RaIlways 
makes every possible effort to meet the demand of 
wagons of Oil companies in North East for Transportation 
of petroleum products, In line with their actual requirement, 
keeping in view various limitations It Is faced wfthln that 
region. 

The average loading of petroleum products In tank 
wagons in year 2004-2005 (April-FebNary) has Increaaed 
up to 462 four wheeler wagon units per day as compared 
to 382 wagon units in the Financial year 2003-04. This 
marks an increase of approximately 21% In loading in 
the current year so far. 

(b) Supply of tank wagons for loading of petroleum 
products gets affected by various factors like short 
registering of demand at certain locatIona, non-uniform 
registering of demand, law and order problems In' North 
East Region, breaches on account of heavy monsoon, 
movement of essential commodities to all North Eastem 
States including Foodgraln for Public Distribution System 
(PDS). 

(e) "Monthly Slate Meetings- are held between the 
members of 011 Industry and Indian RaIlways to ...... 
the demand and provide tank wagorli for evacuation of 
Petroleum products. The supply of wagone and loading 
is monitored very clolely on a day to day basis. WIth 

perlietent efforts it has become poed)Ie to achieve the 
highest ever Ioadng pertormance of 599 four wheeler 
wagon units per day in the month of February 2006. As 
a coneequence, the projected demand of Industry for the 
month of March 2005 has come down from a level of 
817 four wheeler wagon units In February 2005 to onty 
514 four wh .... r wagon unite per day. 

/T~J 

Seventh Round Table eon ..... on 
Panchayatl Raj 

1169. SHRI RAJIV RANJAN SINGH ·LALA~: 
SHRI RAMJI LAL SUMAN: 
SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Mlni8tar of PANCHAYATI RAJ be pIeaMcI to 
etate: 

(a) whether the Seventh Round Table Conferellce 
on Panchayatl Raj was held In Rajasthan In December 
.2004 to discuss all the a.pects to strengthen the 
Panchayatl Raj; 

(b) H so, the outcome of the conference; and 

(c) the follow-up action taken by the Govarnment on 
the decision taken at the Conference? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Seventh Round Table 
of Ministers in-cherge of Panchayetl Raj was held from 
17-19 December, 2004 at Jaipur In which the .... bjed of 
IT -enabled e-governance and capacity bulking and training 
were diecu88ed. A copy of the recommendations made 
during the Seventh Round Table Conference Ie given in 
the Statement enclosed. 

(c) The Ministry of Panchayetl Raj convened seven 
Round Table meetingI with State MInIIterI In charge of 
Panchayatl Raj and evolved by coneenaua, a HI of 
aIOUnd 150 points for action which have been put together 
In a compendium that was adopted unanimously at the 
conclullon of the IaIIt Round Table In JaIpur. The MInistry 
has now Initiated a procea of vIaItlng each of the Stahtal 
UT. to review with the authorities concerned the prOgress 
In implementing the points for action contained in the 
compendium. h " expected th~ this will accelerate the 
base of Implementation of provialons of Part IX, read 
with ArtIcle 243m of the ConstItutIon and bring about 
greater conformhy, In both letter and spirit. to the 
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ConatltuIionaI proYi.ione of Panchayati Raj In d StateeI 
UT. concerned. 

:SfiWI1h Round TIIIM 01 MinIsIr.I iI-dNI~ 01 
PlJnclulysh' RIJj--JIJipur, f 7- f 9 DtIctImbtN; 2O{)tI 

IT _bled ..oovem.nce 

1. It is recognized that IT (Information Technology 
and Communication) Is. IIfItIJ hpJI 01 Co1pfCHy 
for Panchayats so that they can perform their 
constitutionally and legislatively mandated 
functions better. 

2. IT ought to be primarily poatIIoned as: 

(i) a declalon making support .yatem for 
Panchayats themselves; 

(Ii) a tool for tr:an.parenoy, dl.cloaur. of 
information to citizens aocIaJ audit; 

(iii) a means for better and convergent delivery 
of services to citizens; 

(Iv) a means for improving intemal management 
and efficiency of Panchayats; 

(v) a means for Capacity building of 
representatives and offlclala of the 
Panchayats; 

(vi) All .Proourement medium. 

In this endeavour, the Round Table specifically 
proposes the following Initiatives. 

Proceu Re-eng'neerlng 

3. All Stat .. ahall undertake a tIme-bound 8Xerciee 
of procees re-engineering In COI'lIon8IlC8 with 
the activity mapping already being undertaken 
by them for the functions transferred to the 
PanchayalS, with a view to moving the proc ••••• 
of decision making. Implementation, dII6cIoIure 
to the public. delivery of eervlcet and reporting 
and dissemination of information to Panchayat 
representatives to an IT enabled environment. 

4. In this exercise regard shall be had to avoid 
dupllcalion of hardware and aoftware InItJativel 
by different State Government departments and 
agencies. 

6. ConaIdering the functional domain of Panchayata 
that potentially extends to 29 .\Abject listed In 
the Eleventh Schedule, all e-Governance 
initiatives at the local level have to converge 
with the appropriate PRI as the nodal point. 

DnI Ownerahlp 

6. Such re-englneered proceases shall ensure that 
the ownership of the data collected at the 
Panchayat level Is with that level in the first 
Instance, as the syatern becomes sustainable 
when thoee who UI8 the data feel that they 
own It. 

7. While owning the data, the Panchayat could also 
operate, outsource or provide space to IT 
enabled multi service kiosk centers that provide 
IT enabled eervtces to the people, Including 
those that fall within the functions of the 
Panchayats. 

8. The Community ServIce Centrea being rolled out 
by the Mlniltry of Information Technology at the 
Centre may be located In the Panchayat offices 
so that panchayats services can also be 
delivered through theae Common Services 
Centres (CSC). 

Training 

9. There has to be a eyatematlc approach on 
training of staff and Panchayatl Raj members 
through a cascading mode on use of IT. 

10. The opportunities offered by the satellite 
connectivity provided through the ISRO. Including 
EDUSAT, can be uaed for undertaking training. 

11. While developing training material, regard shall 
be had to design user friendly approaches that 
can faciNtate training of the Illiterate or the neo-
literate. 

12. Development of common software application 
package with provision for appropriate 
cuatomization by States Is preferred. In this 
connection, the National Informatica Centre (NIC). 
which being a govemment body present In aU 
districts of the country and which has already 
done considerable software development for 
Panchayats, may be considered as the primary 
software provider. 
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13. It Is recommended that NIC atrengthens 
themselvea at aU levels and provide dedicated 
staff through creating a Panchayat informatics 
division, with a time bound mandate to develop 
e-Governance solutions to all levels of 
Panchayats. This will include the strengthening 
of the District Informatics Office of the NIC to 
support the District Planning Committee and the 
Panchayats. 

14. The National Panchayat Portal developed by the 
NIC for the Ministry of Panchayati Raj to become 
the information hub that links up Panchayats, 
the State Government and the Central 
Government for sharing of information, 
experiences and best practices. As a first step, 
all State Governments may Immediately link and 
port the content of their existing Panchayat Raj 
websites or portals to the National Panchayat 
Portal and all District, Intermediate and Village 
Panchayats :::an be enabled and facilitated to 
link up with the portal. The content can be 
regularly updated by the respective stake 
holders. 

15. A repository of software solutions already 
developed by several States shall be maintained 
by the Ministry of Panchayat Raj or an Instttutlon 
nominated by it, so that they can be L*Kf by 
other States. 

16. Software development shall be primarily 
undertaken in open source software, with Indian 
language interphase, so as to reduce cost of 
replication and licencing. 

Hardware 

17. States should consider specifying a framewortt 
for common standards for hardware and put in 
place a system for transparent procurement 
through competitive bidding. 

18. Funds for acquisition of hardware could be 
dovetailed from various sources and could 
include: 

(i) Infrastructure funds available in multilaterally 
funded projects, . 

(iI) Own Incomes of Panchayate, 

(III) . Fund. recommended by the Finance 
Commi88lon for the creation and maintenance 
of Databaa8l, 

(iv) Funds lOurced from a fund to be created 
and managed by the Ministry of Panchayati 
Raj, 

(v) MP and MLA Local ArM Development funds, 

(vi) Purchase. based on systems of annuity 
based purchas8l. 

19. Considering the present power situation In the 
country, while procuring hardware, special 
attention shall be paid to providing re6ab1e and 
uninterrupted power supply to computer syetems. 
Special emphasis shall be placed on renewable 
energy device8 and systeme that consume leu 
energy. 

IntraltlvCbn and connectivity 

20. It Is recommended that the NIC expands Ita 
communication networtt, NICNET, to link all 
Panchayats at all levels by using State Wide 
Area Networtt funds provided by the Department 
of Information Technology, Government of India. 

21. State Governments can approach ISRO for 
providing satellite based connectivity in all the 
States to enable connectivity of aN Panchayats. 
The initial infrastructure cost could be considered 
to be met or supported by an infrastructure fund 
that could be operated by the Mint.try of 
Panchayat Raj. 

OperlltlonaUaatlon of the plan 

22. The initiative of empowering Panchayats wfth IT 
capacity shall be treated on par with creating 
national infrastructure such as power, telecom 
and roads. 

23. Formulate a mission rnodeIempowered committee 
mode for IT enabled automation of panchayat 
inatItutIons with NIC and other solution providers, 
keeping In view the national e-governance action 
plan of the Government of India. 

cap.cIty BuHdlng • Tndnlng 

1. TI'IIInIng and communication ought to reach an 
PRI .fw1cIionarI8I and elected repreeentatives, 
namely: 
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(I) Gram Panchayat MembM. ChIkpeqonI n 
OffIce bearera; 

(II) Intermediate Panchayat Member., 
Chalrperaona and Office btNnra; 

(III) District Panchayat Mernbera, Chairpel'lOn. 
and OffIce bearera; 

(Iv) All official I concerned at National, State, 
District, Intermediate & Vln. level; ."d 

(v) Standing Commltt.. membe,. at all level •. 

2. There should be .peelal effort made towardl 
aenlitlzlng the media, political partie., 
repreaentatlvea In the leglslaturea, civil IOCIety 
organlAtlona and citizens. 

3. There m,* be apecIaI campaIgnI for mobIIIzaIlon 
of Gram Sabha mamba,.; 

4.. There must be special training for women, SCI 
ST repreeentativea .. wen .. flrat time entranta 
Into the panchayet Iystem wlthln 3 months of 
their entry. 

5. Training for PESA are .. Ihould be deligned 80 
.. to have regard to the cultural traditio", and 
apecial nHda of trtbal people. 

6. Training and communication .hould not be 
viewed .. a .Ingle one-tlrne Intervention but 
should be a contln~, ongoing proceee leading 
to enhanced aenle of aelf e.teem and 
confidence. Training Ihould cover both the 
"before" and "after" election perioda. Initial 
training and communication .hould reach all 
elected representatives within one year. 

7. For those Panchayat members who need it, a 
functional literacy training course 8hould be 
undertaken immediately after their elections. 

8. The panchayats should be encouraged to have 
a sanae of ownerahlp 01 the training programrnM 
and play a major rola in deeigning content and 
mechanisms of training. To this end, there must 
be repreMntation for Panchayat members In the 
governing boardI of training instItuIIona that cater 
to their needs. 

9. Content of training ahould pr888 on strategic and 
technical aspects and should be baed on a 
systematic Training Needl AnaIyaiI arrtved at 

through multi·8takehoIder oonIUItatIve WOI1cIhops. 
which would precede the dellgn of training 
modules and materials. 

10. There should be a minimum cora curriculum that 
18 common acrOlll the Stat.. adapting to suit 
local contexta. Core curriculum IhouId JncIude: 

(I) VIaIon on puma awantI through Gram SWaraj; 

(II) Prlnciplee of .ecularllm, equality and human 
rightl emanating from the Con.tItutIon ot 
India; 

(10) Gender equity and IOClal juab; 

(Iv) Status of human development; 

(v) Poverty alleviation; 

(vi) Participatory planning, implementation and 
monitoring; 

(vii) Right to information and tranepatMCy; 

(viII) Social Audit; and 

(Ix) Ruiel and regulatlone covering Panchayati 
Raj. 

11. Overall perapectlve of training m,* reinforce 
_u.s of lOCIal equity, gender MNittvIty and 
jultlce among a" partIcIpanta In the process of 
govemanc8 through Panchayatl Raj, lnaludlng all 
levels of the bureaucracy. 

12. Thematic curriculum should include: 

'(I) Human Resource Management; 

(II) Natural Reaourcea Management; 

(III) Diaaater Management; 

(Iv) Financial Management, including own 
resource management and accounting; 

(v) Sectoral approaches into providing basic 
human needs. 

13. Training strategy should be IncIUIIve, participative 
and interactive and a composite mix of various 
interventions: 

(I) race-to-face participatory training; 

(ii) exposure visits; 

(iii) peer traininglleamlng; 

(Iv) sateRite training; and 
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(v) radiolcassettes/f/lms; 

(vi) Traditional means of communication; 

(vii) Newsletters, updates and digests of replies 
to Frequently Asked Questions; 

(viii) Resource centers and Help Desks for 
Panchayats. 

14. Training content and processes should be 
relevant to the ground reality of elected 
representatives. It should continue to develop 
and evolve based on feedback and Impact 
assessment. Training should become a two way 
process so that feedback can help in refonning 
the content and process of training, as also 
result in systemic changes in panchayat and 
government fundloning. 

15. States should move towards fonnatlon of training 
networks and collectives to share experiences, 
learn from each other, and access material from 
each other. States should· also institutionalize 
collaboration with Community based 
organisations at the State, Dlstrid and Block 
level. 

16. Training should Inspire elected representatives 
to fann federatiOns or collectives and facilitate 
them to voice their demands for genuine 
devolution and development. 

17. Trained members should be encouraged to 
become resource persons for further training of 
panchayat representatives Peer to peer learning 
both within and outside the State through 
regional or national tie ups should be 
encouraged and supported. 

18. Training should include exposure to best 
practices through visits to other Panchayats. 

19. All open universities may tie up with IGNOU 
and build nnkeges with the SIRDs and other 
like institutions engaged In training and capacity 
building. 

20. Training programmes shall be designed 
especially for the secretarial and technical staff 
wol1dng with Panchayats through lnatitutions such 
as IGNOU. Such training programmes should 
lead to formal certification on achieving 
prescribed standards of leamlng. 

21. Education in democracy .,d the conatltutlonal 
role of panchayats as Institutions of local s8H· 

govemment .. houfd be made part of school 
curricula. 

22. It shall be the endeavour of the Central 
Govemment to provide In as ehort a time as 
possible a panchayat capacity building fund 
through the Ministry of Panchayatl Raj, which 
could include a cortaln percentage of central 
transfers specially earmarked for that pulp088. 
Similarly, State Govemments should also create 
a Panchayat Capacity Building Fund for periodic 
training. 

23. There should a national perspective plan on 
decentralized training and capacity buDding for 
all PRI functionaries with specific objectives time-
frame and resources. 

24. States can benefit by the use of pedagogy and 
training techniques with Infannatlon aCC888ible 
to all. The Ministry of Panchayatl Raj could 
develop a repOaltory of training programmes, 
Including training, resources and manuals 
developed by the Commonwealth. Development 
of master modules in training in Iisues of 
gender, poverty, mass communication etc. could 
also be developed. 

25. Independent training Impact assessment studies 
should be periodically undertaken to _ the 
outcomee of training and infonn emerging neec:Ia 
for follow up. 

28. States ahaH work towards upgradatlon of training 
centres, such as SIRDs, and extension training 
centres at the district, block level and below. 

27. With respect to the training needs of Panchayat 
members from the Union territories and States 
with Sixth Schedule areas, the Govemment of 
India would Identify an SIRD or a group of 
institutions that could undertake the training. 

Con"....lon of Sondeemra Halt Into Railway StatIon 

1170. SHRI TEK LAL MAHTO: WHI the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government proposes to convert the 
Sondeemra halt Into Sondeemra railway station; 

(b) H so, the time by which it is likely to be done; 
and 

(c) If not, the II8MOnS thenJfot? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (cl There is no 
proposal for upgradatlon of this station In view of poor 
sale of tickets. 

{English} 

'Model StMe' atlltua for Implementing PWO Act 

1171. SHRI M. SHIVANNA: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleued to 
state: 

(a) whether the Union Govemment has declared 
Kamataka as a 'Model State' in Implementing the Persons 
with Disabilities Act, 1995: 

(b) if so, the data .. thereof alongwtth the facilities 
provided for the State in this regard; 

(c) whether any other State has also been given this 
status; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) No, Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Supply ContnlCta for 011 

1112. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Govemment is conSidering for 5-6 
years' supply contracts instead of the preaent practice of 
one year arrangement of oil; 

(b) if so, the details thereof; 

(c) the extent of INhIch the revenue would be saved 
therefrom; and, 

(d) the preeent JX!Sltion of spending on purchase of 
Crude Oil? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAA AIYAA): (a) and (b) This issue was discussed 
during the first Aound Table of Asian Ministers on regional 
cooperation in the 011 & gas economy held in New Delhi 
on 6th January, 2005 which was attended by Ministersl 
representatives from Iran, Japan, Malaysia, Oman, Qatar, 
Saudi Arabia, UAE, Kuwait, China, Korea besides host 
India. The inaugural address of the Chairman and the 
statement by the Chairman setting out the draft 
conclusions of the conference are given in the Statement 
enclosed. 

(c) Long-term contracts ensure security of supply, 
but prices are determined in intematlonal markets. As 
such, long-term contracts by themselves do not In the 
normal course provide for savings in expenditure. 

(d) During April-December, 2004 71.14 mllHon metric 
tonnes (MMT) of crude valued at As. 85,541 crore was 
imported as compared to 66.94 MMT of crude valued at 
As. 60,450 crore during April-December, 2003. 

ThtJ Il7IIugursl Add,.. 01 Chsirmsn of Round T.bM 
ConltlMnCtl 

Your Excellency, the co-host of this conclave, the 
distinguished Head of Delegation of the Emirate of Kuwait, 

Your Excellencies, Ministers and Heads of Delegation 
from the prinCipal Asian suppliers and consumers of 
petroleum, 

Your Excellencies, Ambassadors to New Deihl of 
these countries, 

Distinguished representatives of the Govemments of 
participating countries, 

Distinguished representatives of National Oil 
Companies and the Asian 011 Industry, 

Distinguished delegates of the principal intemationel 
organizations here present, our co-sponsor, the Secretary-
General of the International Energy Forum, the 
distinguished representative of the International Energy 
Agency, and the distinguished Acting Secretary-General 
of OPEC-the Organisation of Petroleum Exporting 
Countries, 
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My fallow-Miniater, the dlatingulehed Minlater of State 
for Extemal Affairs of India, 8hri E. Ahamed, Ladies and 
Gentlemen, Fellow Aaiane, 

We meet In the shadow of the terrible Tsunami 
tragedy that has struck our shared continent of Asia. 
Might I request you to please stand and observe a 
minute's allence In memory of the 125,000 or more who 
have been snatched so cruelly from our midst? ... Thank 
you. 

This is a moment that might yet be recorded as 
"historic· in the annals of regional cooperation In Asia. 
For this is the first gathering together of the principal 
Asian mlnlstars charged with r.eponalbility for the most 
crucial sector of the economy-petroleum and natural guo 
Whether our meeting today doea get recorded u "hlatorlc" 
does, of course, depend on the outcome of our 
deliberations and of our resolves to perslat on the path 
of IUCh dialogue. I have little doubt, however, that It will-
for In the very act of joumeylng to our capital you have 
registered your commitment to our shared destiny. 
Through almost all of the advancement of human 
civilization, It is Asia that hu been In the vanguard. For 
the last few centuries, we fell to the sway of others. 
Now, once again, are we the captains of our ship and 
the masters of our fate. I thank you moat warmly and 
sincerely, on beha" of our Government and all our one 
biHlon people, for having done us the unforgettable honour 
of being present here at the creation. Thank you, Indeed. 

Excellencies, in the sector of our concern, 
hydrocarbons, the dawn of the 21st century heralds an 
unprecedented, dare I say revolutionary change in 
intemational oil and gas relations. In the last quarter of 
the last century, Asian oil producers came Into their own 
when OPEC secured fair and just remuneration for the 
moat vital element of growth and prosperity-oil. Now has 
come Asia's tum to consume that oil-and thus fuel the 
resurgence of Asia as the harbinger of the further 
advancement of human civilization. The total consumption 
of the Asian countries here present almost equal the 
total production of the Asian countries here present. No 
longer are we labouring so that others might profit. We 
have already emerged as the world's principal source of 
supply; we are emerging as the world's principal 
destination for the consumption of that supply. Already, 
some two thirds of the fossil fuel that principal producers 
around this table extract from the boaom of Mother Nature 
is bought by the principal consumers represented at this 
very table. That trend will only accelerate as we traverse 
the 21st century-the Asian Century. W. are gathered hent 
to rise to that challenge and to avail of that opportunity. 

The Challenge, Your Exce/tendn, llee In eachewlng 
the errors of the put. The opportunity, Your Excellenclel, 
lies in Falhloning a more fair, more Just and mOre 
remunerative 011 order for all of us In Asia-ln which the 
Asian producer Is ensured a stable, lecure and 
sustalnable retum for a most preaot. but depleting naturII 
resource, and the Asian consumer Is ... ured a atable, 
secure and 8uatalnable regime within which to promote 
progre88 and prosperity for that deprived one-half of 
humankind that Inheblts our shared continent of Alia. 
We commence here a dialogue to meet that challenge 
and rise to that opportunity. 

How do we do 80? 

Arat let me deal with stability. Lut y .. , hu 8een 
the worst roller-coaster ride in 011 prlce8 for the better 
part of generation. OPEC h. behaved moat reeponeIbIy 
through this period of turmoil and turbulence. Inst .. d of 
pursuing short-term advantage; OPEC, led by Its Allan 
members, hie peralltently atrIven for moderating volatility 
and dampening speculation. For this, OPEC and Ita 
membership have earned the world's gratitude. Moreover, 
OPEC's production plans give the world the reuaurance 
that global oil supply will keep pace with booming global 
demand, and that over the next twenty y .. rs at 1eu1 
there will be no market dlaequlllbrium to warrant any wild 
fluctuation In prices. If, neverthelea8, volatility rather than 
stability has rnartutd International prices In the Iaat twelve 
months that Is largely because of speculation and 
apprehensions-that have been mostly belled-of the fallout 
on 011 production of exogenous political developments. 
The fact is that however uncertain developments in the 
world political order have been, the underlying global 011 
economy has held a steady courae. 

For us in Asia to convert that underlying stability in 
production (and the prognosi8 for production) Into et8bIIIty 
in 011 markets, it is eS8entiai that we develop a 
sophlaticated Asian market for petroleum and petroleum 
products. That Ie how the West converted their abundance 
of natural resources Into abundance 01 production ·Md 
consumption. 

Unfortunately, we In Alia don.tJnue to behaVe. " 
we were stili a residual consumer of AsIan oR production 
when, In fact, we are the p~ coneumer. 

Your Excellencie8, for Asia to be the r • .,dua' 
consumer made lome economic ..... when ~ wu 
large and growing production on both sides of the AIIanIIc, 
on-Iand In the Arnet1cu and off-ahore In Europe. h ... 
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In that era that Westem Texas Intermediate (WTI) and 
Brent emerged aa markera. But aa the world wheets Into 
the 21st century, WTI output Is down by three-quarter 
compared to two decades ago and Brunet output Is down 
by two-third compared to Just a decade ago-and both are 
set decline even further, and to decline quite precipitately 
at that. Meanwhile, it Is AsIa, from Eastern Siberia through 
the Caspian, Central Asia and China, to South-East AsIa 
and to some extent even South Asia, and, If course, 
above all, Iran and West Asia, that Is booming in both 
the output and throughput of 011. Yet, Asia has little In 
terms of a global marker. And even less In terms of a. 
well-prepared 011 and oil products market. 

With a view to bringing about greater stability in Asian 
trade in petroleum and petroleum prQducts, can we think 
in term of an Asian market 

• where long-term contracts become longer, 

• where price discovery through the market is 
more transparent, 

• where such transparency facilitates greater 
stability in formulate for printing In long-term 
contracts, 

• where spot purchases occupy a progressively 
larger share of market transactions, 

• where petroleum exchanges are establishes and 
used, 

• where derivatives are Integrated Into market 
practice, 

• where. in short, an Asian marker emerges 

which reflects Asian realities and the real role in the 
global 011 economy of Asian production, Asian consumption 
and Asian trade? 

To pose the problem. Your Excellencies, is easier 
than to find the answers. But I do submit. Your 
Excellencies, that through sustained dialogue among 
ouraelves, buttresaed by dialogue among our experts and 
market operatora, we might be able to find an Asian 
solution to the imperatives of Asian stability. 

As for the second theme of our meeting-securlty-the 
answer there too lies In promoting mutual 
interdependence. Security has two aspects. One Is aecurity 
against unexpected disruption of supplies. As a joint 
emergency response mechanism, perhaps we should 

consider jointly building storages whtch would enable 
consumes to enloY an uninterrupted ftow of supplies and 
producers to enjoy an unintenupted flow of 011 revenue 
til normalcy Is restored. 

The second aapect of security relates to aaannce 
of market for producers and ... urance of auppIe8 for 
conaumers. ThIs calls for mutual Interdependence "'~ 
mutual Investmant8 in each other's countries by producer 
and consumer nations of the Asian oil community. 
Hitherto. we have looked Weat for much of the In\:..,,.,. 
in Asian petroleum exploration and production, A-.n 
petroleum refining, and AsIan petroleum rnarketlng-and In 
saying so I include gas as well. Now, InorMStngly. AlIa 
Itself Is merging as a significant source of Investment In 
Asia. Japan Is, of cou 1'88 , a long-established Aaien 
Investor in other Asian countrtes. China In the fait deeD, 
as also MaJayala, have become key players In EAP In 
Asia and, Indeed, the world over. So has India. W. 8f'8 
already in EAP, refining and marketing projecta In moM 
than ten countries and much of our overseaa investment 
is in Asia. Reciprocally. in refining, we in India ... 
been the beneficiary of Investments by Iran In the Chennai 
Petroleum Corporation and of Qatar in LNG. TheM .... 
but Illustrative examples. A future beckons In which AIIm\ 
countries can become major participants in the muaIve 
investments which need to be made In the Asian CCU1Irtee 
represented at this table. running to an estimated 1_ 
billion dollars over the next 25 yeara in upstream. 
midstream and downstream oil and gas development In 
all our countries put together. Investment on this 
humungous scale. to the extent pos.lble mutual and 
reciprocal intra-AsIa investment, would hugefy enhance 
security of production and consumption for all of us ~ 
this table, for all our fellow-Asians and. indeed. for all of 
humankind the wortd over. The oil and gas sector in 
India welcomes the world with open arms, and reserves 
a particular welcome for Asian investors. Equally, we stand 
ready to do our share for the promotion of the global 011 
economy in general and the Asian oil economy in 
particular. We believe we should continue and intensify 
this dialogue in the interests of facilitating mutual 
investments to ensure mutual security. 

The third great theme of our meeting today Is 
sustainabillty. It has taken millions of years indeed, 
hundreds of mHllons of years for Nature to craate and 
store what we have substantially exhausted in a mere 
one hundred years or so. What remains we can use only 
If used with great care. That calla for coneervation, on 
the one hand. and technology, on the other. Japan has 
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shown the way to both conservation and the technology 
for conservation, as perhaps no other country In the world 
has. India has had no alternative but to conserve and 
innovate, although we stili have a long, long way to go. 
China has taken significant initiatives. So has the Republic 
of Korea. Asian oil exporting countries have demonstrated 
a commendable awareness of the importance of 
sustainability. The time now is for us to pool together our 
experience, forge them into a shared, common experience, 
and build on that experience in concert. Sustainability in 
Asia calls for sustained dialogue among Asians. We stand 
ready and willing to place our Petroleum Conservation 
Research Association, the Indian Institute of Petroleum, 
the University of Petroleum Studies, The Energy and 
Research Institute of India (TERI), our Center for High 
Technology, our Oil Industry Safety Directorate, Indian 
Oil's R&D Centre, and all our other scientific and 
technological research and development institutions at the 
service of all Asia. It is said that one In every three 
Information Technologists in the world is an Indian. Our 
achievement in petroleum technology is perhaps less 
spectacular. But we would be more than happy to share 
what we know with our fellow-Asians and even more to 
learn from others, above all to leam from our fenow-
Asians. 

As we embark on this historic Initiative which will, I 
hope, bring us together frequently, even up to once or 
preferably twice a year, perhaps alternately In a net 011 
exporting and a net 011 Importing country of Asia, and 
perhaps progressively expanding our ambit while keeping 
our core intact, I welcome all of you once again to our 
national capital and wish you all a pleasant and fruitful 
stay in our midst. 

Your Excellencies, I thank you, one and all. 

Chairman s Statement on the conclusion 01 the HIS! 
Round Table of Asian MinislefS on Regionsl 

Cooperation in the 0,1 and Gas t!ICOf1omy, 
New Delhi on 6th Janual}', 2006. 

A. GENERAL 

1. The Asian 011 economy is integral to, and 
inseparable from, the global 011 economy. 

2. With Asian destinations emerging aa the principal 
consumers for Asian production, and the share 
of Asia in global production and consumption 
likely to progressively Increase, cooperation 
between Asian producers and Asian consumers 
is crucial to ensuring. 

Stability, 
Securfty and 
Sustain ability 
through 
mutual Interdependence 
In the AsIan 011 and gas economy. 

3. The fundamentals of such cooperation must 
include moderation, dialogue, mutual 
understanding and respect, security of 
International supplies, demand-supply, 
equilibrium, and strategic par1nershlps based on 
a reciprocity of Interests. 

4. The this end, an Asian dialogue Is both welcome 
and Indispensable aimed at evolving and 
elaborating an AsIan coneeneus. 

5. It is, therefore, agreed that the Instrumentality 
of Round T abIea of AsIan MIniater8 on Regional 
Cooperation In the 011 and Gas Economy, 
Initiated here In New Deihl, must be maintained. • 
The following countries have kindly agreed to 
h08tico-host subsequent Round Tables: 

Second Round Tab. 

Third Round Tab. 

Fourth Round Table 

Saudi ArabIa, C0-
Host: Japan 

Japan, Co-Host 
Qatar 

Kuwait, Co-host : 
Republic of Korea 

The Round Tables may follow the pattern of 
alternating between net Importing and net 
exporting countries. 

6. For the preparation of Ministerial Round Tables, 
the Secretariat of the International Energy Forum 
might convene experts, operators and offIcIaIa 
to prepare position papers and agenda 
documents. 

7. To reinforce Mlnlatertal-level dlacU8liona at the 
Round Tables, a parallel effort may be Initiated 
to bring together Asian business operators 
belonging to the countries represented at the 
Round Table. 

B. STABIUTY AND SECURITY 

1. There Is scope for improving AsIan markets for 
petroleum and petroleum products. The Issue 
requires careful study and detailed coneideratIon, 
primarily among experts and operato... with a 
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view to indletlfylng broad policy param ..... that 
might require further consideration. 

2. Prices should be sustained at levels which 
encourage Asian conaumera to Increaae their 
purchases of Asian procluce; at the same time. 
prices should be such as to encourage Asian 
producers to promote Investment in 011 and gas 
for Asian consumer destinations as an economic 
priority. 

3. Crisscross investments all along the entire 011 
and gas products chain through reciprocal 
Investment interlocking of producers and 
consumers witt guarantee aecurity of both IUppIy 
and demand. thus contributing to stability of 
prie.. and thereby security of both supply and 
demand. ThUl stability of prices would encourage 
domestic and cross-country investment in all 
streams of the petroteum sector and other 
energy-related projects. 

4. Caution must be exercised in promoting balanced 
investment so that over-investment does net lead 
to excess capacity nor under-Investment to 
shortage of auppllea. 

5. Strategic storage and stockpiling contribute to 
.ecurity. and in this regard the valuable 
experience of Japan might hold significant 
lessons for other major consumers. However. 
there must be no abuse for illegitimate 
commercial purposes of such strategic storage 
and atockplles. 

6. The exchange of information and knowledge Is 
the key to increasing confidence on the part of 
both buyers and sellers. 

7. The Sustainable and Flexible Energy system 
(-SAFE") proposed by Japan constltutea a useful 
framework for further consideration of issues of 
energy security. 

8. The Iranian proposal for an Asian Bank for 
Energy Development merits deeper consideration. 

c. SUSTAINABILITY 

1. Endorsing the importance of energy conselVation 
of the protection of environment and issues of 
climate change. the need for technological 
cooperation in the pursuit of cleaner and more 
environmentally-sound fossil fuel technologies 
was emphasized. 

2. To this end. cooperation among AsIan nIH8ICh 
and development centers and the promotion of 
conservation awareneS8 among the general 
public were recognized a \(ey instrumentalities. 

National Gas Grid 

1173. SHRI SANAT KUMAR MANDAL: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleued 
to state: 

(a) whether there Is any proposal to set up a National 
Gas Grid; 

(b) if so. the details. thereof; 

(c) the time by which it Is likely to be set up; 

(d) whether any other steps have been taken to 
Improve the gas situation in the regions of the country 
where the availability of gas In meagre; and 

(e) if 80. the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) A draft Pipeline Policy which 
envtsages the progreaslve development of a nation-wide 
gas grid in a competitive environment, InvoMng both the 
public sector and the private sector, under the overview 
of a Regulator. is under consideration of the Govemment. 
Implementation of different pipeline segments will. ;1I1tJr-
• depend upon achieving appropriate 80UtCM of supply 
and mart<eting tie-ups. 

(d) and (e) To meet the current and projected shorttIiII 
in supply. Govemment propose to import natural gal In 
the form of Liquefied Natural Gas (LNG) as weH as 
through tranenattonal from gas rich countries In Weet AsIa 
(Including Iran). Central Asia and South East Asia. 
Government is partlcularty pursuing gas Imports through 
pipelln .. from Iran through Paldstan and from Myanmar 
through Bangladesh. The negotiations for th ... 
transnational pipeline initiatives are at initial stages. PLL 
had signed an agreement with RuGas. Qatar In July 
1898 for import of 7.S MIUIon Metric Tonna. Per Annum 
(MMTPA) of LNG. Import of 2.5 MMTPA of LNG from 
Qatar ha. already commenced. Recently. an 
understanding has been reached with Iran for Import of 
5 MMTPA of LNG with a provision for later adding 
2.5 MMTPA .. 
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/T,.".lionj 

U.. of Fuel. for TrIIln. 

1174. SHRIMATI JAYAPRADA: 
SHRI RAMJI LAL SUMAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether different kind of fuels are used for running 
trains; 

(b) it so, the details of fuels being used and 
percentage of trains being run by the said fuels; 

(c) whether the Government has assessed 
expenditure Increased on running trains by different types 
of fuels; 

(d) If so, the estimated amount spent on different 
types of fuels, during 2003-2004, fuel-wise; 

(e) whether possibilities to reduce the said operational 
expenses have been explored; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. High Speed 
Diesel only is in regular use for Diesel Locomotives to 
run trains. 

(b) to (d) Do not arise. 

(e) and (f) Preliminary studies, including fields trials, 
have been successfully carried out for running dleeel 
locomotives on percentage bio-diesel. As and when bio-
diesel becomes freely available commercially, detailed 
planning wHl be undertaken to exploit this fuel as • raguIar 
option. A feasibility trial is also contemplated to run the 
trains with a mixture of Compressed Natural Gas and 
Diesel. Should Initial trial be successful, ways and means 
to consolidate energy security, environment frlendlineas 
and economies of operation will be explored on Railways. 

CBI Inquiry Into Fake Pen.lon ca ... 
1175. SHRI REWATI RAMAN SINGH: 

DR. RAJESH MISHRA: 

WHI the Minister of RAtlWAYS be pleaaed to et.te: 

(a) whether the Railway Administration prapoee to 
conduct CBI inquiry in the cases of grant of pension to 

the pereona who have not rendered any MMce to the 
Northem RaHweya; 

(b) H eo, the details thereof; and 

(e) the time by which this Inquiry Is likely to be 
completed a10ngwlth the action being taken agalnet the 
oHIclalslpersons found guilty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) The CBI has registered 
a Regular Case for investigation in February, 2005 relating 
to grant of pension to ineligible persone on Northem 
Railway. 

(b) and (c) The exact ramHicationa and extent of the 
Irregularities committed as well as action to be taken 
against Railway officials can be as8888ed only on receipt 
of CBl's final investigation report. The CBI normally do 
not Intimate a time schedule for completion of their 
irlvestigatlons. 

Ordnance Factorl_ 

1176. SHRIMATI NEETA PATERIYA: 
SHRI B. MAHTAB: 

Will the Minister of DEFENCE be pleased to state: 

(a) the policy of the Govemment for setting up a 
Ordnance Factory; 

(b) whether the Govemment Is aware that some of 
the Ordnance Factories and depots are located In 
populated areas; 

(c) If so, the details thereof, State-wlH; 

(d) whether the Govemment is conaiderlng to ahIft 
these factories and depots to safe places; 

(e) if so, the details thereof and H not, the reasons 
therefor; and 

(f) the steps taken by the Govemment to tighten the 
Security of Ordnance Factories and depots? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): (a) There Is no epecIfic laid down policy for 
setting up an Ordnance Factory. 
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(b) Vea, SIr. 

(c) The details are 88 under: 

(i) Gun & Shell Factory, Cosslpor., W.st 
Bengal. 

(ii) Ammunition Factory (Magazine), Pun., 
Maharashtra. 

(iO) Central Ordnance Depot (COD), Deihl. 

(iv) COD, Kanpur, U.P. 

(v) COD, Jabalpur, M.P. 

(vi) COD, Mumbal, Maharuhtra. 

(vii) Ordnance Depot (00), Shakur Butt, Delhi. 

(viii) 00, Kolkata, West Bengal. 

(ix) 00, Allahabad, U.P. 

(x) 223 Advanced Base 00, SuranuI.I, 
Jalandhar, Punjab. 

(xi) 2 Field 00, Srinagar, J&K. 

(d) No, Sir. 

(e) There is no proposal to shift these factories or 
depots due to strategic and logistic reasons and the cost 
Involved. 

(f) Strict l8Curity, ace888 control and round the clock 
vigil is I'J'I8intained. Regular inspections are carried out by 
Board of Officera to check adequacy of safety and security 
arrangements. 

{English} 

Payment of Wages to EmployeH 

11n. SHRI SUNIL KHAN: 
SHRI JUAL ORAM: 
SHRI MAHBOOB ZAHEDI: 
SHRI BIKASH CHOWDHURV: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Government is aware that the 
workmen in many Public Sector Undertakings partlcular1y 
Bum Standard Co. Ltd., Hlndustan Cablel Ltd., Sharat 
Ophthallc GIu8 Ltd. and Tyre Corporation of India have 
not been getting wages for the lut 80 many months; 

(b) If 80, the atepa taken by the Govemment for 
payment of wagnfoutatandlng duel to the workmen; 

(c) whether VRS payments of many employees are 
also pending; and 

(d) if 80, the action taken for early payments to the 
retired employees? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) Payment of wages! 
salaries Is regular In cue of Bum Standard Co. ltd. & 
Tyre Corporation of India Ltd. However, in case of 
Hindustan Cables Ltd. and Bharat Ophthalmic Glass ltd. 
the wageslsalaries payment is pending for a few months. 

(b) Various steps are taken to improve the viability 
of these enterprises. Though Government provides 
financial assistance to some of the Public Sector 
Enterprises (PSEs), payment of wages/salaries Is primarily 
the responsibility of the Company concemed. 

(c) and (d) In none of the above PSEs payment 
towards VRS is pending. 

Manua' Paper Line CI.arance Syetem 

1178. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the outdated Manual Paper-Una Clearance 
System is still existing and being used on many routes 
by the Railways; 

(b) if 80, the details thereof and the reasons therefor; 
and 

(c) the corrective measures takenllo be taken in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) to (c) No, Sir. The paper 
Una Clear System is not being UII8d aa a normal system 
of wort<ing trains on Indian Railways except on three 
short narrow gauge sections viz. Katwa-Ahmedpur and 
Katwa-Bardhaman of Eutem Railway and Pandharpur· 
Mlraj section of Central Railway. Mlraj-Pandharpur Is a 
sanctioned work for gauge conversion with provision of 
Block Instrument Instead of existing Paper Une Clear 
System. Survey work for gauge converaion of Katwa-
Ahmedpur and Katwa-Bardhaman ha. alao be.n 
sanctioned during the year 2004-2005. 
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The system of Paper Line Clear, however, has to be 
resorted to in exceptional circumstances in the event of 
failure of Block Instruments. Detailed procedure listing 
precautions to be observed has been laid down in such 
situations to ensure safety of train operation. 

Modemlutlon of Kanchrapara Railway Workehop 

1179. SHRI AJOY CHAKRABORTY: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether the Government is considering to 
modernise the Kanchrapara Railway Worl<shop In West 
Bengal: 

(b) if so, the details thereof: 

(c) the number of employees working at present in 
the worl<shop; 

(d) whether several workmen will loose their jobs 
due to the modernisation; and 

(e) if so, the estimated number of employees likely 
to be aHected and the steps taken/proposed to be taken 
by the Government to rehabilitate the surplus employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) Employees working at present = 11238. 

(d) and (e) Do not arise. 

High Sea Bunking of Dle.el and Keroeene 

1180. DR. K.S. MANOJ: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether High Sea or Mid Sea bunking of diesel 
and kerosene is allowed in the Indian Sea Coast; and 

(b) if so, the reasons for not allowing the same to 
fishermen of Kerala's Sea Coast? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) There Is no restriction on 
the supply of bunkering on the high seas, including off 

Kerata's sea coast. However, only high flash diesel can 
be supplied as bunker fuel. 

011 Reflnerte. at Mathura and P.nlpat 

1181. SHRIMATI PRENEET KAUR: Will the Mlnleter 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Installed 011 refining capacity Is more 
than the actual refining capacity In the various public 
sector 011 refineries; 

(b) If so, the quantity of crude 011 refined In each 
Refinery during the last three years, year-wise; 

(c) the terms and conditions on which the 011 refineries 
at Mathura and Panlpat were set up; 

(d) what specific financial and tax IncentIveB were 
given for establishment of 011 refineries at Mathura and 
Pampat; 

(e) whether the terms and conditions and Incentives 
granted for oil refineries at Mathura and Panlpat are 
comparable with those granted to the proposed oil refinery 
at Bathinda in Punjab; and 

(f) If not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The details of lnatalled 
refining capacities and actual crude oil processed by 011 
PSUs during the la8t three years are given in the 
Statement enclosed. 

(c) Mathura and Panipat refineries were set up under 
the Administrative Pricing Mechanism (APM) regime, 
where the profitability of the refinery was ensured by 
providing assured retum of 15% (gross) on the total capital 
employed which was changed to post tax retum of 12% 
on the net worth on the recommendation of 011 Price 
Review Committee. 

(d) No specific financial and tax incentives were given 
for establl8hment of the above refinerlee lince they were 
based on retention price concept. 

(8) Does not arise in view of (d) above. 

(f) With effect from 1.4.1998, the refining sector hae 
been deregulated. No assured return is available to the 
refineries, which are now subject to market economics. 
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Figs in MMT 

2001..()2 2002-03 2003-04 

Capacfty Actual Capacity Actual Capacity Actual 

IOCl 

IOC-Mathura 8.00 8.03 8.00 8.21 8.00 8.25 

IOC-Koyali 13.70 11.70 13.70 12.43 13.70 12.76 

IOC-Haldia 4.60 4.02 5.78 4.51 6.00 4.52 

IOC-Baraunl 4.20 2.88 4.20 2.99 6.00 4.30 

IOC-Guwahatl 1.00 0.66 1.00 0.46 1.00 0.89 

IOC-Dlgbol 0.85 0.85 0.85 0.58 0.66 0.60 

IOC-Panipat 6.00 6.82 6.00 6.10 6.00 6.34 

IOCl·Total 38.15 33.76 39.33 36.29 41.35 37.66 

HPCl 

HP·Mumbal 5.50 5.63 6.50 6.08 5.50 6.11 

HP·Viakah 7.50 6.71 7.50 6.85 7.50 7.59 

HPCl-Total 13.00 12.34 13.00 12.93 13.00 13.70 

BPCL-Mumbal 6.90 8.74 6.90 8.74 6.90 8.70 

CPCL 

CPCl-Chennal 6.60 6.12 6.60 6.18 6.50 6.09 

CPCl-Narimanam 0.50 0.57 0.50 0.64 1.00 0.65 

CPCl-Total 7.00 6.69 7.00 6.82 7.50 6.74 

KRL-Kochl 7.50 6.80 7.60 7.58 7.50 7.85 

BRPl-Bongaigaon 2.35 1.48 2.35 1.48 2.35 2.13 

NRl-Numaligarh 3.00 2.31 3.00 1.88 3.00 2.20 

ONGC-Tatipaka 0.05 0.01 0.08 ·0.09 0.08 0.08 

MRPl-Mangalore 9.69 10.07 

Sub-Total PSU REF. n.95 72.11 79.16 74.78 91.37 89.14 

MRPl-Mangalore 9.69 5.49 9.89 7.25 

Sub-Total JVC 9.69 5.49 9.69 7.25 

Grand Total 67.84 n.60 88.85 82.03 91.37 89.14 

Capacity during the year prorated as per the CommialoninWExparution Schedule. 
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1182. SHRI W. WANGYUH KONYAK: Will the 
Minister of RAILWAYS be pleased to etate: 

(a) whether Naginimara raHway station in NagaJand 
has been abandoned in 1980; 

(b) if so, whether the Govemment is considering to 
re-open the said station; and 

(c) the time by which it is likely to be re-opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWA YS (SHRI R. VELU): (a) Naginimara railway 
station was closed for traffic w.e.f. 22.06.1990. 

(b) No, Sir. 

(c) Does not arise. 

{TfBnsl81ion/ 

Kodarma-Hazarfbag-Ranchl Un. 

1183. SHRI BHUBANESHWAR PRASAD MEHTA: 
Will the Minister of RAILWAYS be pleased to state: 

(a) the progress made so far in construction of 
Kodarma-Hazaribag-Ranchi rail line; 

(b) whether the Government has constituted any 
committee to review the progress of worX to ensure that 
construction work of rail line is completed within stipulated 
time; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The worX has been 
taken up in phases. Land acquisition has been completed 
on Koderma-Hazaribagh Town. EarthworX and bridge 
works are in progress' in entire length. 213rd cost of the 
project is being shared by Jharkhand Govemment. 

(b) and (c) No specific committee has been set up 
for reviewing the progl'888 of this work. However. an 
Empowered Committee consisting of Member Engineering, 
Railway Board, Secretary. Planning COmmiaalon, Secretary 
(Expenditure). Ministry of Finance and Secretary, Ministry 
of Environment & Foretts has been set up for pertodlcal/y 
monitoring the progresa of a/l -the projects costing RI. 
100 crore and above. 

{En{}li8h} 

u.. of Kalalkunda Air 8a .. for Civil Flight 

1184. SHRI PRABODH PANDA: Will the Minister of 
DEFENCE be pleased to state: 

<a) whether the Government has received any 
repreeentatIons regarding grant of permission by the Indian 
Air Force for the use of the Kalalkunda Air Base for CMI 
Air Right; 

. (b) If so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. 

(b) A request was received from the Hon'ble Member 
himself for grant of perm/saion to use the Indian Air Force 
a/rbue at Kalalkunda for civil 'light operations on the 
sector Kolkata-Kalaikunda-Bhubaneshwar-OelhVBombayl 
Chennal. 

(c) The request has been examined in thle Ministry. 
For use of Kalaikunda Air Base for civil flights, a1n::raft 
operators are required to forward firm proposal which wUl 
be examined as per the laid down procedure before 
n8C8S8ary permiSSion is accorded. 

LeaH of Aircraft for Air India 

1185. SHRI IQBAL AHMED SARAOGI: WHI the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether Air India Empowered Committee had 
cleared a proposal to leue three Boeing n7-200 ain::raft 
to enable the Airline to launch more flights to London 
and US; 

(b) If so, the datalil thereof; and 

(c) the extent to which it would help AI to oven::ome 
the losaea suffered by them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Yes, Sir. The Empowered Committee approved Air lnell'. 
proposal to lease 3 X B m-200ER ,from Mis Brillon 
Associates for a period of 6 years. The above aircraft 
will be deployed to operate the following Mrvicea: 
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6 fllghta routed BombaylLondonIBombay. 

3 fllghta routed DelhVAmritaarlBlrmlngharnlTorantoi 
BlnnlnghamlAmrltaar/Delhi. 

3 flights routed KolkatalLondonIKoIkata. 

(c) With this lease Air India can take advantage of 
the increased bilateral entitlements In the IndlalUK mar1<et 
and also restart ita operations to Canada. Air India will 
therefore be able to Incre .. e Ita l'evenue, reach and 
market share. 

/T,.".lIonj 

In ......... Air ServIa. 

1186. SHRI PRABHUNATH SINGH: Will the Mlnleter 
of CIVIL AVIATION be ple8Hd to etate: 

(a) whether the Governm.nt Is conelderlng to 
introduce Inter State Aviation Service to connect all 
dietrlctl of States to their reapectlve State capitals in the 
country; 

(b) If so, the detall8 thereof; and 

(c) the names of the States of the country where 
thle scheme ia In operation and name of the Stat .. where 
thII sch.me ia likely to be introduced In the next financial 
year? 

THE MINiSTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) During 
a meeting held by Minister of Civil Aviation with the 
Members of Parliament of North Eat region on 8.12.2004, 
a 8uggestion was made for fonnulallng a apeclflc policy 
for air connectivity in North East which should, Inltlr .. " 
aim at connecting all district headquarters with respective 
State capitals and ali State capitals with Guwahatl. The 
suggestion is under examination of the Govemment. 

Exploration of OlliGae Ruervee 

1187. SHRI HARISHCHANDRA CHAVAN: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the detatta of oIIIgaa ..... ,.".. explored In 1he 
country during 2004, with Iocationl thereof; 

(b) the amount epent on exploration of tt.. oIIga 
reMrves; 

(c) the quantity of petroleum products likely to be 
procured therefrom; and 

(d) time by which the extraction of oli and gas Is 
likely to begin from th .. e reeerv .. ? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): Ca) Durtng 2003·04, 011 and Natural 
au Corporatk,n Ltd. (ONGC) and 011 India Ltd. COIL) 
have made 11 new olVgu dlecoverl.. In the Statea of 
Allam, Andhra PradMh, GuJarat and Trlpura .. well u 
the Eastern and Western offehore Coalt of India. Th. 
total in-place reaerve accretion by ONGC and OIL has 
been 138.83 Million Metric Tonne (MMT) and 18.55 MMT 
in 2003·04 rnpactlvely. Private/Joint venture oompanlea 
have made 14 oIVg.. dlecovertee In 2004 In the StateI 
of Rajasthan and Gutarat and e .. tem off.hore of India. 
Th ...... rv. accretion by Private/Joint Venture eompanl .. 
from 8 discoveriee i. 186.51 MMT the· remaining e 
discoveries are under appraisal. 

(b) The amount spent on exploration by ONGC and 
OIL was As. 2672 crore and As. 314.90 erore ~y 
In 2003-04. The amount spant on explor8t1on by Private! 
Joint V.nture companl •• till 31.12.2004 In blocka, RJ-
ONN-9OI1, CB·SOI2, KG-DWN-i813. NECoOSN·1iI712 and 
CB-ONN·200011, in which dIecoveriea were made In 2004 
wu US$ 907.88 mHUon (Re. 4086.5 erora approximately). 

(c) and (d) The quantity of oIVgu to be produced u 
well u the tim. when production will commence from 
the above dIscoveri.. will depend on the establishment 
of the commerciaJlty of theae dIacovertea and subaaquent 
approval of their development plan. 

Gap be....., Production and Conlumptlon of 
Petroleum Producte 

1188. SHRI SHRIPAD YESSO NAIK: 
SHRI CHANDRA MANi TRIPATHI: 
DR. BABU RAO MEDIYAM: 

WHI the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the gap between production and consumption of 
g.. and oiIIdIeHI In the country at present; 

(b) whether the Gov.mment hu formulated any 
action plan to bridge this gap; 

Ce) If so, the dIaIIII the,.,. 
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(d) the number of national and foreign companies 
Involved In exploration of 011 and gas in the country at 
present; and 

(e) the share of Indian companies in oiVgas produced 
in the country? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) During 2003-04, the Indigenous 
production of crude oil was 33.373 million metric tonne 
(MMT) as against the total crude requirement of 118.678 
MMT. The shortfall was met through Import. 

As regards natural ga8, the production during 2003-
04 was 87.32 Million Metric Standard Cubic Metres per 
day (MMSCMD) as against the demand of 155 MMSCMD 
projected in the 10th Plan document. 

Domestic production of diesel during the above period 
was 43.13 MMT against consumption of 37.07 MMT; 
surplus diesel was exported. 

(b) and (c) Several important steps have been taken 
to Increase oil and gas production to meet domestic 
requirements. These include the followlng:-

(i) improving the recovery factor from existing major 
fields by implementing Enhanced Oil Recovery 
(EOR)llmproved Oil Recovery (lOR) schemes; 
in particular, Oil and Natural Gas Corporation 
Ltd. (ONGC) have taken up 15 flelda for this 
purpose at an estimated Investment of Rs. 
10,972 crore, which would also help In 
accelerating 011 production from these fields; 

(Ii) increasing exploration efforts through the New 
Exploration Licensing Policy (NELP); Under the 
four rounds of NELP, Production Sharing 
Contracts (PSCs) have been signed for 90 
blocks. The Fifth Round of NELP has been 
declared open from the 4th January, 2005 to 
invite bids for 20 exploration blocks; 

(iii) exploring new areas, especially in deep water 
and difficult frontier areas, as also the deeper 
layers of already producing fields; 

(Iv) developing the newly discovered fields speedily 
and stepping up the use of new technologies 
for seismic stlrveys, work over, stimulation 
operations, drilling of wells etc. ih producing 
areas; and 

(v) acquiring acreages abroad. 

(d) 20 Indian and 20 foreign companies are at present. 
wor1<lng in India In the Exploration and Production sector. 

(e) Of the total crude production of 33.37 MMT during 
2003-04, the share of the National Oil Companies, namely, 
ONGC and Oil India Ltd. was 26.057 MMT and 3.002 
MMT, respectively. 

/Ef1(JIi8hJ 

Vacant POitl In PSUI 

1189. SHRI HARIN PATHAK: 
SHRI TATHAGATA SATPATHY: 
SHRI BALASAHEB VIKHE PATIL: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether board level posts are lying vacant in the 
public sector undertakings; 

(b) if so, since when and the reasons therefor; and 

(c) the steps being taken to fill up the vacant posts? 

THE MINISTER OF STATE OF. THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) to (c) Appointments 
to Board level posts In Central Public Sector Enterprises 
(CPSEs) are made by the administrative Ministries on 
recommendations of the Public Enterprises Selection 
Board, thereafter obtaining vigilance clearance as wen as 
the approval of competent authority. Around 100 Board 
level posts were vacant In various CPSEs in December. 
2004. Moat of these vacancies arose during 2004 and 
2003. The administrative Ministries and the Department 
of Personnel and Training have been requested to 
expedite the action for filling up of the Board level posts 
in CPSEs. 

{Trsns/81ionj 

Shifting of Sub-Dlvilional Ottlce at Nalnpur 
Junction 

1190. SHRI FAGGAN SINGH KULASTE: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government propoees to shift the 
aub-dlvlalonaloffice let up by the 8o~Eut.m railways 
at Nainpur Junction to some other place; 
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Cb) If so, the reuons therefor; 

(c) whether the Railway Board has also decided to 
transfer the various schemes being Implemented by the 
said sub-divisional office to some other place; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a> There is no Sub-
Divisional Office existing in Nainpur. However, an 
Additional Divisional Railway Manager (ADRM), Nagpur, 
is keeping direct control on the functioning of the Nalnpur 
area. Also, one Senior Divisional Medical Officer and an 
-Assistant Engineer are positioned at Nalnpur to look after 
all the local issues of the Railways and report to ADRM, 
Nagpur. 

(b) Does not arise. 

(c)' No, Sir. 

(d) Does not arlee. 

/English} 

Security Arrangements In Tnlln8IRaUway Praml ... 

1191. SHRI HEMLAL MURMU: Will the Minister of 
RAILWAYS be pleased to 8tate: 

(a) whether the Government has convened a 
coordination meeting with State ~ice officials, RPF and 
other officials for an adequate security arrangement In 
trains and railway premises; 

(b) If so, the details and outcome thereof and the 
action taken/to be taken on the outcome of the meeting; 

(c) whether the railway premises, Railway quarters 
have been encroached by the Qutsiders; 

(d) if so, the details- thereof, Zone-wise; and 

(e) the steps taken by the Government to prevent 
encroachments and ensuring security to the Railway 
users? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU):(a) Yes, Sir. 

(b) To provide better security to passengers travelling 
by trains and in the passenger areas coordination 
meetings are held with the State Police periodically. The 
results of the meetings between GRP (Government 
Railway Police) Chiefs and RPF (Railway Protection 
Force) Chiefs are very encouraging. Such meetings 
are regularly both on Zonal Railways as well as Board's 
levels. 

(c) to (e) Yes, Sir. Indian Railways have more than 
7 lakh staff quarters and large number of service buildings. 
Quarters are aliotted to railway employees only. For 
subletting of staff quarters, concemed railway employees 
are taken up under Railway Servants (Discipline & Appeal) 
Rules, 1968. Data for such cases are not maintained at 
apex level. Regarding encroachments on land, about 2240 
hectare of railway land is under encroachment which 18 
0.47% of total land holding on Railways. Railway is 
engaged in continuous exercise to prevent/remove 
encroachments and unauthOrised occupation of quarters, 
etc. as per provisions of Railways Act and Public Premises 
Eviction Act. 

Gauge Conv.,..lon of Mangelore-
H .... n Rail Track 

1192. SHRI D.V. SADANANDA GOWDA: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the present position of gauge conversion of 
Mangalore-Haasan railway track; 

(b) the total amount allocated tor the project and 
how much hu been spent 80 far; and 

(c) the time by which it is likely to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Haasan-Mangalore 
section is part of Arsikera-Husan-Mangalore Gauge 
conversion project. Worll: on Haasan-Mangalore section is 
being executed by Hassan Mangalore Rail Development 
Company. Wort< on Arsikere-Hassan. Hassan-Sakleshpur 
and Mangalore-Subramanya Road sections have already 
been completed. Worll: on Subramanya Road-Sakleshpur 
is In advanced stage and likely to be completed by June, 
2005. 

For this project, the total amount spent eo far is Ra. 
281.56 crore against the estimated amount of Rs. 312.42 
crore. 
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G .... n Fuel 

1193. SHRI ASADUDDIN OWAISI: 
SHRI BALESHWAR YADAV: 
SHRI SHRINIWAS DADASAHEB PATIL: 
SHRI NIKHIL KUMAR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government hid decided to mike 
available gr.en fu.1 throughout the country from April 1, 
2005; 

(b) if so, wheth.r 011 PSUa have .xpreeeed Inability 
to meet the deadline In som. States Including Natronal 
c.pitaI Region; 

(c) If .0, the reasons therefor; and 

(d) the reaction of the Gov.mment In this r.gard? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): <a) to (d) A. per the Auto Fuel Policy 
approved by the Government on 3.10.2003, the 011 
Companies had been instructed to introduce Bharat Stage 
II/Euro III equivalent fuels in the country as per the road 
map provided therein. The 011 PSUs have expressed 
certain constraints In implementing the schedule, 
occasioned by unexp.cted and unfor •••• n problem. 
Including delay In Impl.mentatlon of quality upgradatlon 
projects, Inland logistics etc. In view of the above, the 
Government is considering ellght alteratlone In the 
programm,' of Introduction of Bharat Stage-II equivalent 
fuels In the country. Th ... will be notifIed shortly. 

FarmlAgrloultunli Related ProgrMft.... on R_1o 

1194. SHRI A.V. BELLARMIN: Will the Mlnlater of 
INFORMATION AND BROADCASTING be pl.ased to 
atate: 

(a) whether the Government propoaee to make ... 
of Radio to its maximum potential· to broadcaet tann/ 
agricultural programmes; 

(b) If so, whether there Is any round the clock farm-
radio broadcasts at national, ,.gtonal and local level; 

(c) If 80, the detaiIa thereof; and 

(d) the other viable propoaItions to utilize Radio to 
Increas. farm output and agricultural production? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Prasar Bharatl has informed that 
all 214 AIR Stations broadcast Farm & Home 
programmes, which are meant for benefit of fanne,. and 
othe,. In Nral lreas. These pl'Qgrammll Ire dealgned 
on the basis of needs Identified through syatematlo 
surveys. 

(b) to (d) Firm and Home broadcutl are special 
audience programmes. Timings of broedcaet are fixed In 
such It way that the maximum number of farme,. may 
llaten to the l8ITIe. Round the clock broadcalta may not 
HlWany purpoae. AIR has further etepped up AgrtcuIbnI 
broadcaats with the launch of excluslv. Agriculture 
Channel 'Kiahan Vani' from 15th FebNary 2004. Presently 
Klahan Vani is being broadcast from 88 AIR Statlone. 

Agreement wtth foreign Alrtl ... 

1195. SHRI KASHIRAM RANA: 
SHRI JYOTIRADITYA M. SCINDIA: 

Will the Minister of CIVIL AVIATION be pIeued to 
state: 

(a) whether, following the decIIIon to allow prtvate 
alrlin.s to fly from India to foreign destinationa, the 
Govemment has signed/negotiated open aIciea agreement8 
with different countrlel; 

(b) if 80, with which countries such agreements have 
been negotiated/signed; and 

(c) the details of the agreements Indicating the 
bUat.raJ/multilateral obligation8 arising therefrom? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
India has 80 far entered into open ski.. agreement only 
with United States of America. Consultations with US 
Gov.mment on a reviaed agreement were In prOC88l 
much before the Govemment decided to allow prlvat. 
airlines to operate on foreign routes. 

(c) This agreement provides that legal framewoltctor 
operation of air service8 between India and USA. As per 
the agreement, both countries can designate any nwnber 
of airlines for operation of any number of aervtcee to My 
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point in the territory of the other country with full 
intermediate and beyond rights. The bilateral obligations 
as well as the rights accrue equally to both the contracting 
parties. There are no multilateral obligations arising out 
of the agreement. 

Development of Khandaglrl and" Udayaglrl Sit •• 

1196. SHRI JUAL ORAM: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the Archaeological SUlvey of India (A.S.L) 
has taken any steps for maintenance and development 
of Khandagiri and Udayagiri historical sites in Orissa; 

(b) If so, the details thereof; and 

(c) the funds allocated and expenditure incurred on 
these monuments during each of the last three years? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Yes, Sir. 

(b) Archaeological Survey of India has taken steps 
for the maintenance and development of Khandaglri and 
Udayagiri Caves in Orissa. 

Apart from normal maintenance· activities, some of 
the special works taken up include: 

1. Sealing of the cracks to check the ingress of 
water. 

2. Levelling the area. 

3. Providing sand stone pavement. 

4. Fencing over dwarf wall. 

5. Environmental development. 

(c) The funds aHocated and the expenditure incurred 
on these monuments during each of the last three years 
is fumished below:-

Year 

2001-2002 

2002-2003 

2003-2004 

2004 April to 
28.2.2005 

Expenditure In Rs. 

2,70,744 

1,39,60,117 

1,39,881 

6,83,384 

Refinery In Sudan 

1197. SHRt BALASAHEB VIKHE PATIL: Win the 
MInister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether ONGC has been entrusted with the work 
of construction of a refinery in Sudan; 

(b) if so, the details thereof; 

(c) whether other PSUs like ElL are alao coIIaboraIIng 
in the project with ONGC; and 

(d) if so, tlle details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) In view of the satisfactory 
performance of ONGC/OVL in Sudan in the Greater NHe 
Oil Project (GNOP) and the SA & 5B Blocks, where OVL 
have a participating Interest, and keeping in view the 
excellent relationship. between the two countries, the 
Sudan Government offered the Khartoum-Port Sudan 
Pipeline Project and Port-Sudan Refinery Project to 
ONGC/OVL In October, 2003. 

After obtaining Government approval, OVL have 
signed an agreement with the Ministry of Energy and 
Mining (MEM) of Sudan on 30.6.2004 for Implementing 
the pipeline project, which is scheduled to be inaugurated 
by Minister (P&NG) towards the end of August or early 
September, 2005. The proposed Port-Sudan refinery will 
have a refining capacity of 100,000 bbVper day for the 
Coker+Cracker Fluidized Catalytic (FCC) configuration .. 
chosen by the MEM. 

(c) and (d) As ONGC/OVL Is not easentlaJJy a refinery 
company of the planning and execution of the Sudan 
Refinery Project, they have been advised to take the 
required technical support from Engineers India Ltd. (Ell) 
and Mangalore Refinery Petrochemicals Ltd. (MRPL), a 
subsidiary of ONGe, who are in the business of setting 
up and operating refineries. 

Rail Project. In Punjab 

1198. SHRI SUKHDEV SINGH DHINDSA: Will the 
Min~er of RAILWAYS be pleased to state: 

(a) the details of on-going rail projects in Punjab .,... 
present with regard to constructing of new rall lines af'd 
conversion of narrow gauge into broad gauge; and 
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(b) the status of each project as on date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS CSHRI R. YEW): Ca) and (b) There 18 no 

gauge convel'llon project In Punjab. The detalls of 0n-
going new rail line proJeofIJ #ding partlylfully In Punjab 
.re as under:-

(Re. in crore) 

S.No. project AnticIpated expenditure Budge! 
cost upto outley 

March' 2004 2004-05 

PUNJAB 

New Unea 

1. 

2. 

3. 

4. 

5. 

Nangal Dam-
T alware and taking 
over IidIng of 
Mukerian-Talwara 

Taren Taran-
Gotndwal 

Chandigarh-
Ludhlana 

Abohar-Fazllka 

Beas to Dera Babe 
Jaimal Singh 

Yoga Cia .... at Tal 

210.00 81.46 

37.51 5.10 

371.97 129.86 

86.44 ·6.91 

4.07 

1199. DR. M. JAGANNATH: Will the Minister of 
CULTURE be pleased to state~ 

(a) whether there are any provIsions to allow 
commercial activities In a monument protected by the 
Archaeoi0gicai Survey of India; 

11.00 

1.00 

20.00 

1.00 

0.01 

Nangal .Dam-Una-Churaru Takrala has 
been completed. The work of Churaru 
Takrala-Amb Andura (11 kms.) hu 
been taken up and land acquleitlon on 
thll HCtIon II In progress. 

Final location survey has been. 
completed and' land acquisition Is In 
progreu. An amount of Re. 10.02 cro,.. 
has been paid to the State Govt. for land 
acquilition. Work will be taken up once 
land Is handed over to the Railways. 

The construction of rail line between 
Chandlgarh-Morinda (46 kms.) II targeted 
for completion during 2005-06. In the next 
phase, the work of Ludhlana-Sahnewal II 
planned to be taken up. 

Final location survey has been completed 
and land acqulaltlon Ie In progrea. Wort< 
will be taken up once land II harided 
over to the Railways 

The project was sanctioned with the 
proviso that· Dera Authorities would 
provide land free of coat and also to cany 
out earthwork at their own coat. The work 
would be taken up after the agreement 
is signed and land made available by 
Dera Authorities. 

(b) If eo, the details thereof; 

(e) whether some US nationals were allowed to hold 
yoga c ..... at the Taj In the presence of Central 
IncIu8triaI Security Force on Christians Day last year; 

(d) If so, the reaaons therefor; 
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(e) whether any ac:tIon hu been taken against the 
persons for violating the ASI Act; and· 

(f) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Under Rule 8(d) of the 
Ancient Monuments, Archaeological Sites and Remains 
Rules 1959, certain activities e.g. sening of Infonnation 
literature, souvenirs relating to protected monuments/altes, 
photography, guiding faclllly etc. 818 dowed in accordance 
with the conditions of, a licence granted by the competent 
authority. 

(c) and (d) No, Sir. However, It Is reported by the 
field office that one Shrl' VIkram Choudhary and a email 
group of hie dlaclplee enacted certain Yoga poatul'88 In 
the main podium of Taj Mahal on 25th Dec. 2004. 

(e) and (f) The field office took Immediate action by 
filing a F.I.R. with the local pollceagalnlt Shrl Vlkram 
Choudhary and hit group. Departmental Enquiry h .. alao 
been conducted by the Archaeological Survey of Inch 
and Central Induatrlal Security Force. 

Grant of Penalon to Ex-ll •• llary Peraonnel 

1200. SHRI CHENGARA SURENDRAN: Will the 
MInIster of DEFENCE be pleased to state: 

(a) whether the Government has received a 
memorandum from Military Service Pen.ionl ••• 
Aasoclatlon requeetlng to grant minimum pension and 
other benefits to military personnel who left the HI'VIce 
due to unfavourable cHmate condltlona, dlleaee or tragic 
family conditions; 

(b) If so, the detalla thereof; and 

(c) the decision taken by the Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
9F PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE>: (a> Yes, Sir. 

(b> The Military Service Pensionless AaaocIation has 
represented that those military pel'lOnnel who had to leave 
service due to unavoidable personal reaeons without 
completing the minimum qualifying service for pension, 
should get some minimum pension and other benefttI as 
is given in the case of Kerala State employeea and the 
personal staff of Ministers who serve only for a few days 
or tor a particular period. 

(c) The issues raised In the memorandum have been 
.xamlned In thia Ministry. As per existing instruc:ttons, a 
minimum qualifying service (wilhout weightage) of 20 years 
in case of Officers and 15 years in case of Personnel 
Below OffIcer Rank is required to eam service pension. 
At preaent no change in the proviaion of minimum 
quaJItytng service is contemplated. However, as per extant , 
instructions, dIsabIHty pension Is admissible· If the diIabIIlly 
is attributable to/aggravated by Military service, In cue 
the individual is invalidated out on the recommendation 
of the Medical Board even before completion of qualifying 
service. 

Preeervation and Protection of Ancient Sculputre 
and ArWfRta 

1201. SHRI B. MAHTAB: Will the Minister of 
CULTURE be pleued to state: 

(a) whether ancient ~re and artetacta of dIfterw1t 
archaeological sItea are lying unprotected In the country 
for IKk of watch and ward ataff; 

(b) If 10, whether representatlonl have been receNed 
from different State Governments by the Union. 
Gov8rnmInt In this regard; and 

(c) If 80, the steps taken by the Gowmment to 
preMfW end protect such ancient sculpture and artefaclW1 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRt 
S. JAIPAl REDDY): (a) AncIent scuJphnl and artefactll 
of the protected archaeological lit .. , museums and 
ICulpture sheela are under the care of the Archaeological 
Survey of India and 818 properly protected. Where the 
departmental watch and ward ltaff are inadequate, private 
eecurity guards have been employed. 

(b) and (c) Repruenlatlona have been received from 
different persona for extending Archaeological Survey of 
India protection to monuments and archaeological .... , 
and these representations are considered under the 
provletons of the AMASR Act, 1958 and Rules made 
thereunder. 

1202. SHRI M. SREENIVASULU REDDY: Will the 
Minieter of CULTURE be pleased to 1tat8: 
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(a) whether there are any schemes to promote Indian 
classical dances of numerous pattems like Bharatnatayam, 
Kathakali, Kuchipudi, Manipuri, Odlssi etc.; 

(b) if so, the details thereof; 

(c) whether there is any propoaaJ to increase financial 
assistance to dances of numerous patterna; and 

(d) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (d) Yes, Sir. The Ministry of 
Culture administers several schemes to promote Indian 
Classical Dances such as award of scholarshlpsl 
fellowships, financial assistance to Professional Groups 
and Individuals for specified Performing Art Projects; 
building grant to cultural organisations for constructing 
auditorium and a scheme for providing pension to aged 
artistes. 

Besides these, the Centre for Cultural Resources and 
Training, an autonomous organisation of the Ministry, 
administers a scheme of scholarship In Indian CI888icaI 
Dances to young children in the age group of 10-14 
years. Sangeet Natak Akademi has also been set up by 
the Govt. for the furtherance of the Performing Arts in 
India. 

S1. No. Name of the 
Project 

2 

Present Status 

3 

While there is no Immediate proposal to Increase 
financial assistance to dance, the relaYant schemes are 
periodically reviewed so as to ensure that they provide 
financially adequate support. 

/TrsnsIstionJ 

Rail Projects In Chhattlagarh 

1203. SHRI AJIT JOGI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the status of the on-going railway projects in 
Chhattisgarh; 

(b) the amount allocated and spent so far on each 
project; 

(c) whether some of these projects are running behind 
the schedule; and 

(d) If so, the steps taken by the Govemment to 
enet.;re their timely completion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The project-
wise progress along with the target dates, wherever fixed, 
anticipated expenditure up to 31.03.2005 and budget 
allocation proposed during 2005-06 for various newl 
ongoing New Line and Doubling projecte In Chhattlsgarh 
are as given under:-

Anticipated Outlay 
Expenditure proposed in 

up to the Budget 
31.03.2005 2005-06 

(Rs. in (Rs. in 
crore) crore) 

4 5 

NEW UNE 

1. Dallirajahara-
Jagdalpur 
(235 Kms) 

The work was included in the Budget In 
1995-96. Construction of Dallirajahara-
Jagdalpur (235 Kms) new line is to be 
implemented through the joint participation 
of Ministry of Railways, Steel Authority of 
India Ltd. (SAIL), National Minerai 
DeYelopment Corporation (NMDC) and 

0.44 0.Q1 
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2. 

1. 

2. 

3. 

4. 

5. 

2 

Bishrampur-
Amblkapur 
(20 Kms) 

Korba-Gevra 
Road 
(8 Kms) 

Bilaspur-Urkura 
(3rd Line) 
(110 Kms) 

Bllaspur-Salka 
Road-Patch 
Doubling 
(39.4 Krns) 

Bhilai-Durg 
(3rd Line) 
(13.15 Kms) 

Bilaspur-
Anuppur 
(except 
Kalachand-
Khongaara) 
with flyover at 
Bllaspur 

PHALGUNA 19, 1926 (&rklI) 

3 

State Government of Chhattisgarh. The first 
phase, viz., Dalllrajahara-Rowghat (95 
Kms), Is to be funded fully by SAIL. SAIL 
has not yet deposited the cost of this part-
project with the Railways for want of 
mining permission in Rowghat area and 
forestry clearance. The work would be 
taken up as soon as SAIL deposits the 
money with the Railways and the State 
Govemment hands over the possession of 
the requisite land. 

The work was included in the Budget in 
1997-98. 82.5% of work has been 
completed. 

DOUBLING 

The work was included In the Budget In 
1998-99. Gevra-Ku8umunda section has 
been completed and opened to traffic. Work 
on Korba-Kusumunda section Is in 
progress. The project Is targeted for 
completion in 2005-06. 

The work included In the Budget In 
1997-98. Bilaspur-Dadhapra has been 
opened to traffic. Dadhapara-Dagorl has 
also been completed. On Dagori-Bhatapara 
section, track linking Is in progre88. The 
work of Bhatapar&-Urkura section Is under 
National Rail Vlkas Yojana (NRVY) and is 
being funded through Asian Development 
Bank (ADB) funds. 

The work was Included in the Budget in 
2004-05. Final Location Survey Is under 
progress. Preparation of Estimates has 
been taken up. 

New work included In the Budget 2005-06. 

New work Included In the Budget 2005-06. 
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4 5 

48.49 22.06 

42.95 3.50 

171.36 56.00 

6.81 10.00 

2.00 

12.00 
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(c) and Cd) The works are being progressed as per 
the availability of resources. Railways have taken a 
number of Initiatives go get additional resources from 
sources other than the normal budgetary support to 
expedite the progress of the projects. 

/English} 

New Inter-Connect Regulation for Broadca.t and 
cabl. Service. 

1204. SHRI D. VinAL RAO: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govemment has introduced new Inter-
connect regulation for broadcast and cable services as 
reported in the Times of Indill dated January 1, 2005; 

(b) if so, the details thereof; and 

(c) the manner in which the new Regulation i. 
different from the earlier one? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) The Telecom Regulatory 
Authority of India (TRAI) has issued Regi.ter of 
Interconnect Agreements Regulations. which are given 88 
under: 

(i) The Register of Interconnect Agreements 
(Broadcasting & Cable SelVices) Regulations 
2004. 

(ii) The Register of Interconnect Agreements 
(Second Amendment) Regulations 2004. 

(c) The TRAI has informed that the New Register of 
Interconnect Agreements Regulations has been iaaued to 
meet the specific requirements of the Broadcasting and 
cable services whereas the earlier regulations were 
common for telecom and broadcasting sector. The new 
Regulations require all broadcasters to register with the 
Authority all interconnect agreements entered into by them 
as again.t the provisions of earlier regulations which 
required the filing of interconnect agreements to which 
not only the broadcasters but also the multi service 
operator were party. It also stipulates that the 
amendments/mOdifications to the agreements as well as 
new agreements pertaining to a pa~cular quarter need 
to be filed within one month of the end of respective 

quarter. The earlier regulations provided for flUng of " 
agreements within 30 days of date of agraementa or 
mod/fIcaIlons thereof. The provla/onS for providing non-
confidential eummary of confidential information a. 
provided In the earlier regulation has been dIIpenaed 
with In the new regulation keeping in view the experMtnoe 
on the nature of requests for keeping Information 
confidential. 

Employment Opportunltl.. In PSU. 

1205. SHRI RAJESH VERMA: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether there has been decrease In number of 
employees In PSUs In the recent years; 

(b) if so, the number thereof during each of the last 
three years; and 

(e) the steps taken/proposed to be taken to Increase 
the employment opportunities in PSUs? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) and (b) Aa per the 
Public Enterprlaea Survey 2002-03, there were 17.40 Iakh, 
19.92 Iakh and 18.71 Iakh employees In the Central Pubic 
Sector Enterprises (CPSEs) in the year 2000-01, 2001-
02 and 2002-03 respectively. 

(c) The decisions regarding creation of employment 
opportunities In CPSEs are taken by ,the concemed 
CPSEs based on the Industry/enterprise-specific factors. 

External ServIoea DlvI.lon Programme. 

1206. OR. THOKCHOM MEINYA: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) the Indian Languages in which the External 
Services Division of AIR relay Its programme and bunetin; 

(b) the criteria adopted for the selection of language 
for this Extemal Services Division programmes; 

(c) whether there is any proposal to relay the 
programmes of Extemal SelVices Division In some more 
Indian Languages which are now Included in the Eighth 
Schedule of the Constitution of India; land 

(d) if so, the details thereof? 
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THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Prasar Bharatl has 
informed that the External Service Division of AIR 
broadcasts programmes and News Bulletins In eleven 
Indian Languages viz. TamO, Telugu, BengaH, Gujaratl, 
Punjabi, Saralkl, Sindhi, Hindi, Malayalam, Kannada and 
Urdu. These languages were Introduced keeping in view 
the linguistic background of the Indian Immigrants in 
countries covered by AIR's short wave broadcast. 

(c) No, Sir. 

(d) Does not arise. 

Crime In Tralndtatlona 

1207. SHRt MUNSHI RAM: 
SHRIMATI ANURADHA CHOUDHARY: 
SHRI BHUPENDRASINH SOLANKI: 
SHRIMATI KALPANA RAMESH NARHIRE: 

WIH the Minister of RAILWAYS be pleased to state: 

(a) whether there is an increase in crime in trains 
and at stations; 

(b) if so, the number of casea reported during 2004, 
till date and the action taken in respect of those cases; 
and 

(c) the measures taken/proposed to be taken by the 
Govemment to provide security to passengers in trains 
and at stations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) Yes, Sir. There is an 
increase in the number of cases of crimes (Murder, 
Dacoity, Robbery and theft of passengers' belongings) 
reported in trains and Railway premises during the year 
2004 as compared to the year 2003. 

(b) The number of C8888 of Mu~r,· DacoIty, Robbery 
and theft of passengers' belongings reported In trains 
and Railway premlees during the year 2004 Is as under:-

In Tiline 

MIlder Dmy Robbery 1haft 

49 107 

220 25 183 

01 Pa.1g8I'S' 
BeIongiIgI 

All cases of crimes on railways' aM reported to, 
registered and investigated by the concerned Govemment 
Railway Police (GRP) of the State Govemments. 

(c) In order to Improve safety and security of 
passengers travelling by trains, the Aallway Protection 
Force (RPF) Act, 1957 has been amended to enable 
Railway Protection Force to effectively supplement the 
efforts of the Govemment Railway Police (GAP) of the 
State Govemments in controlling Crime. To enable the 
State Govemment Railway Pollee to concentrate better 
on serious crimes, the minor offences under the Railway 
Act. 1889 have been brought under the purview of the 
Railway Protection Foroe by amending the Act with effect 
from 1st July, 2004. As such, RPF escort parties, as far 
88 possible are deployed for escorting of important trains, 
withdrawing them from various scheduled duties, to assist 
GAP actively with effect from 1st July, 2004. In addition, 
the security in Railway premises is augmented by the 
Railway Protection Foroe to supplement the efforts of 
Government Railway Police (G.R.P.). Investigation and 
prosecution of crime under the Indian Penal Code 
(including offences of Murder, Dacoity, Robbery, Theft of 
Passengers' belongings and other crime. against 
passengers); offences under various other Acts as well 
as sabotage related cases under the Railways Act 
continue to be with GRP (State Police). 

MoU betwHn IneUan and French Railways for 
Development of Faat Track Connection 

1208. SHRI DINSHA PATEL: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether a Memorandum of Understanding (MoU) 
was signed between Indian and French Railways to 
develop fast track rail connection; 

(b) if so, the details thereof; 

(c) whether Ahmedabad-Mumbal route Is pr~ 
to be covered In the first phase of the MoU; and 

(d) the details of other tracks in the country which 
are lIkety to be covered lUbaequentty? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. VELU): (a) No, Sir. 

(b) to (d) Do not ari8e. 
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Modemlutlon of Railway Junction. 

1209. SHRI B. VINOD KUMAR: Will the Minister of 
RAilWAYS be pleased to state: 

(a) the total amount allocated for modemizatlon of 
major Railway Junctions including Kazipet and Warangal 
by the South Central Railway during each of the last 
three years; 

(b) the details of the major works carried out by the 
South Central Railway for providing and Improving 
passenger amenities in major Railway Junctions In S.C. 
Railway in general and Kazlpet and Warangal In particular; 
and 

(c) the total amount sanctioned and spent for 
modernization works and provision of passenger amenities 
In S.C. Railway in general and Kazipet and Warangal in 
particular? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VElU): (a) and (c) The works of 
modernizations and provision of Passenger Amenities at 
stations are charged to Plan head ·Passenger Amenities" 
mainly. The allocation/expenditure of funds under this plan 
head for the South Central Railway Incltldlng Kazlpet and 
Warangal during the last three years Is as follows:-

Year 

2OOHl2 

2002'()3 

2003.()4 

2004.()5 

Budget Grant 

South Central South Central 
Railway Railway 

1543 1456 

15n 1611 

957 1563 

2790 1948 14' to 
Jan. 2005 

(Fig. in lakh of Rupees) 

AmotI1I Spent 

KazipeI Warangai 

30 8 

16 25 

5 5 

12 up to 10 up to 
Jan. 2005 Jan. 2005 

(b) Information with regard to major modernization 
wol1<a and passenger amenity works-In progress and new 
works approved for the current year at various railway 
stations In South Central Railway are included In the 
Works, Machinery and Rolling Stock Programme, Part " 
2005-06 preeented to the Partlament along with the 
Railway Budget Documents. At Kazlpet and Warangal 
works costing about Rs. 3.00 crore at each station have 
been sanctioned and are in prOgress. 

fTmns/8/ion} 

Special Residential Schools for DlaabIed Children 

1210. SHRI BAPU HARI CHAURE: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether there is any scheme to run special 
residential schools for disabled children; 

(b) if so, the details thereof; and 

(c) the category of disabled children eligible for 
availing such facility and types of facilities available for 
such children in the said schools? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) Yea, Sir. 

(b) Under Deendayal Disabled Rehabilitation Scheme 
(fonnerty known as Scheme to Promote Voluntary Action 
for Persons with Disabilities) eligible and capable voluntary 
organizations are given grant-In-aid to run various projects 
Including special schools for disabled children. The details 
of this scheme are available on the website of the 
Ministry-www.soclaljustlce.nlc.ln. 

(c) The special schools are meant for Mentally 
Challenged children, Hearing and Speech Impaired 
children and visually Impaired children. While the existing 
special schools for Orthopaedically Handicapped children 
supported under the scheme are given continued support, 
no new special school for this category of children is 
being sanctioned, as there is no special education 
requirement for this category of disabled children. Facilities 
like special education, speech therapy, physiotherapy, 
language and communication skills, vocational skill 
development training, etc. and other facilities like medical 
care, hostel maintenance for residential children, transport 
allowance and stipend for non-residential children, are 
available for the disabled children in the special schools. 

/Engllsh} 

Refinery In Saudi Arabia 

1211. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI ADHALRAO PATll' ~HIVAJIRAO: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 
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(a) whether Saudi Arabia has invited Indian firma to 
set up a refinery in the OU Kingdom for exporting petro 
products to the third countries; 

(b) if so, the details thereof; 

(c) the reaction of the Govemment thereto; 

(d) whether ONGC has also tie up for exploration 
activities in Iran and join hands with other foreign based 
companies; and 

(e) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) During the bilateral meeting 
between Minister (PNG) and Minister of Petroleum & 
Mineral Resources of Saudi Arabia, held on the sidelines 
of the first Round Table of Asian Oil Ministers in January 
2005, the Saudi Arabia Oil Minister stated that there were 
opportunities for Indian companies to invest in export· 
oriented refineries in Saudi Arabia. Minister (PNG) stated 
that Indian companies would examine such opportunities 
for making appropriate proposals. Indian Oil Corporation 
have sought details from Saudi Ararnco for firming up its 
response. The subject will be further discussed when 
Minister (PNG) visits Saudi Arabia towards the end of 
the month. 

(d) and (e) ONGC Videsh Ltd. (OVL) currently hold 
a 40% participating interest in the Farsi Exploration Block 
in Iran along with other Indian PSUs, namely Indian Oil 
Corporation and Oil India Ltd. Other exploration blocks 
are under negotiation. 

[TrsnsIaHonj 

011 Blocks In U.P. 

1212. PROF. MAHADEORAOSHIWANKAR: 
SHRIMATI ANURADHA CHOUDHARY: 
SHRI MOHAN SINGH: 
SHRI MUNSHI RAM: 
SHRI MOHD. TAHIR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government has explored oil blocks 
is some areas of U.P. as reported in Rashtn'ya Sahal'll 
dated January 29, 2005; 

(b) if 50, the details thereof; 

(c) whether intemational oil companies have submitted 
their tenders for these oil blocks; 

(d) the estimated quantum of hydrocarbon (oil and 
gas) likely to be produced from these blocks; and 

(e) the time by which the production of 011 and gas 
is likely to be started? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) Under the Fifth round of 
New Exploration Licensing Policy (NELP·V), Govemment 
have invited bids for the exploration of oil and gas In 20 
blocks, i.s., 12 onland, 2 shallow and 6 deep water blocks. 
Out of the above, as reported in the Rashlriya Sahal'll 
dated 29 .January, 2005, one block, namely; GV·ONN· 
200311 lying in the districts of Deorla and Gorakhpur is 
situated in the State of Uttar Pradesh. The NELP provides 
a level playing field for both private (including foreign 
and Indian) companies as well a8 Public Sector 
Undertakings for award of exploration acreages through 
Global Competitive Bidding. The response of the bidders, 
including international oil' companies, can be known only 
after the bid closing date, i.s., 31.05.2005. 

(d) and (e) Since these are exploration blocks, 
production from these blocks can start only after discovery 
of crude oil anellor natural gas is made through exploration 
and the commercial viability of the discovery Is 
established. As of now, no time frame can be envisaged 
for commencement of production of 011 and gas.· 

Mechanised Sanitation System at 
Railway StatlonaIPlatforms 

1213. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the details of railway stations/platforms on which 
mechanised sanitation system have been introduced in 
the country alongwith the names thereof; and 

(b) the details of other schemes which have been 
introduced by the Government to improve the sanitation 
system at the railway shtionslplatforms alongwlth the 
names of thOle stations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) A statement 18 enclosed. 
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(b) Inter-Otvieion eII."'II .. competition ICheme has 
been launched where the stations wiN be awarded points 

In Mlected aspects of eleanline.. and the Division 
obtaining maximum points wi! be awarded. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Zonal 
Railway 

Central (3) 

Eastern (15) 

East Central (8) 

East Coast (2) 

Northern (S) 

North Central (2) 

North Eastern (4) 

Northeast Frontfer 

North Westem (4) 

Southem (11) 

South Central (17) 

South Eastem (3) 

South East Central (1) 

South Westem 

Westem (18) 

West Central (2) 

Total 

/En¢Shj 

Gauge Convw.lon of· NFR 

Name of Stations having mechanlled 
Sanitation System 

Mumbal (CST), Dadar Tennlru. and Kalyan 

Howrah, Saaldah, AaaneoI, MaIda, Bhagalpur, Sahibganj, Jamalpur, Bandel, 
Barddharnan, Rampurhat, AndaI, Barakar, Madhupur, Panagarh and Sltarampur 

Dhanbad, Mugalearal, Gays, Samastipur, Darbhanga, Narkatiaganj, Raxaul and 
Saharla 

Vlaakhapatnam and Sambalpur 

New DeIhl, Delhi, Hazret Nizamuddin, Moradabad and Ambala Cantt. 

Allahabad and Agra Cantt. 

Gorakhpur, Gonda, Lucknow and Chhapra 

NH 

Jalpur, Jodhpur, Ajmer and Sikaner 

Chennal Central, Channai Egmore, Madurai, Tirunelveli, Virudunagar, Dlndugai, 
Tiruehchlrappeli, Trtvandrum, Qullon, Palghat and Colmbatore 

Vljayawada, Rajahmundry, Tenali, Nellore, Secunderabad, Hyderabad, Kazipet. 
Tirupati, Guntakal, Cuddapah, Ralehur, Renlgunta, Nanded, Aurangabad, 
Kacheguda, Kumool Town and Guntur 

Adra, Purutla and Bokaro 

Raipur 

Nil 

Mumbai Central, Bhavnagar, Rajkot, Jamnagar, Ahmedabad, Bharuch, 
Vadodara, Jetalaar, Boted, Porbandar, Veraval, Anand, Nadiad, Godtna, Buret, 
RatIam, Indore and Ullain . 

Jabalpur and Bhopal 

95 

different aectIon of Northeast Frontier Railways, eapecIaIIy 
on the Rangya Murkong Salek section; and 

1214. SHRI M.K. SUSSA: Will the Minister of 
RAILWAYS be pleased to atate: 

(b) the time by which the works on different sections 
are likely to be completed and the rea,sons for delay? 

(a) the progress on gauge eonveralon works in 
THE MINISTER OF STATE IN THE MINISTRY OF 

RAILWAYS (SHRI R. VELU): (a) and (b) The progr88I 
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of ongoing gauge COI1Y8I'Iion projects under Northeasl whereY.- liret, is • undM': 
Frontier Railway alongwlth target date of completion, 

(As. in crore) 

S1.No. NIIM of the WOlle Yfl8l of inciJion AnIIcipIted RenwlalIIongwIII ... fer oampIIIIon .......... 
in the Budget ccat 

1. Rangiya-Uurkongselek 2003-04 915.70 Preparation of plana and estimate has been taken up. 
along with linked fIngera 

2. New Jalpaigurl-Sillguri- 1997-98 894.38 New Jalpaiguri-Golalgaonhat (218 Kml) has already been 
New Bongaigaon commillioned. Work in bIIInce I8Ction (62 Kma) on main Une is 
Including linked branch In advance stage of completion and is targeted for 2004-05. 
Ilne8. Works in brInch linea are IIao in progr .... 

3. Lumding-Silchar 1996-97 1496.42 Earthwork, bridge works & tunnelling is in progre8I. This project 
including alignment hll.been declared II "National project'. The work is targeted for 
between Uigrendl8a- completion by March' 09. 
Oitokchara and extension 
from Badarpur to 
Shariagram 

4. Katlhar..Jogbani & 2001-02 402.98 Earthwork, bridge work. are in progr.... Baraoi-Radhlkapur 
Katihar-Barsoi- (53 Kms.) is likely to be completed In 2005-06. 
Radhikapur 

5. Lumding-Dlbrugarh 2003-04 882.11 Lumdlng-Dlbrugarh Gauge Conversion project and Hnked fingers 
Gauge Conversion compleled except Halbargaon-Uairabari & Senchoa-SHghat. 
project with linked DetaIled estimate has been lanctioned. Earthwork and bridge 
fingers & Haibargaon- wortca are in progress. 
Uairabari and Senchoa-
Silghat Town. 

6. Katakhaf.Bhairabi 1998-99 89 The physical work is proposed to be taken up at the appropriate 
item to match with completion of Gauge Conversion work of 
Lumding-Silchar..Jlrlbam. 

The works are being progressed as per the availability of resources. 

Commercial Partdng Chargee on 
Sixty Sa8ter Plane. 

1215. SHRI ASHOK ARGAL: 
SHRI RAMSWAROOP KOLl: 

WHI the Minister of CIVIL AVIATION be pleased to 
stale: 

(8) whether the Airport Authority of India has decided 
not to levy commercial parking charges on the planes 
having capacity upto sixty seats; 

(b) if 80, the details thereof; and 

(c) the companies benefited from the decision? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIViL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (c) Do not arise. 

{En¢shj 

CommlttH to Review DAVP AdYartlMmant. Ratae 

1216. SHRI ASADUDDIN OWAISI: WIH the Minlater' 
of INFORMATION AND BROADCASTING be pleued to 
state: 
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(a) whether the Government has constituted a 
Committee to review the existing rates structure of DAVP 
advertisements and suggest new rates; 

(b) if so, the details thereof; 

(c) whether the Committee has interacted wfth State 
Governments Newspapers and other related organizations 
in this regard; 

(d) if so, the progress made so far by the Committee 
in this regard; and 

(e) the time by which the Committee is likely to 
submit its report? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) The Govemment has 
constituted a Committee to carry out a comprehensive 
review of existing Rate Structure for DAVP Advertisements 
and to suggest a new Rate Structure Formula to be 
effective from 1.10.2005. The Committee is headed by 
Chief Advisor (Cost), Department of Expenditure, Ministry 
of Finance. Additional Secretary & Financial Advisor. Joint 
Secretary (P&A), Ministry of Information & Broadcasting 
and Director, DAVP are the members. 

(c) to (e) The Committee has already Initiated 
consultation process with the concemed Organisations, 
newspaper including regional newspaper establishments 
etc. The Committee is expected to submit its report within 
the stipulated time. 

Setting up of Rallwsy Hospitals In Kersls 

1217. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment has any propoaal to Nt 
up Railway hospital8 in Karma; and 

(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No. Sir. 

(b) Does not arise. 

Reduction In Rent of Sirl Fort Auditorium 

1218. SHRI S.K. KHARVENTHAN: WUI the Minister 
of INFORMATION AND BROADCASTING be pleaeed to 
state: 

(a) whether Sri Fort Auditorium in Delhi is unoccupied 
for most of the year due to higher rent; 

(b) H 50. the details of occupancy rate during each 
of the last three years; 

(c) whether the Govemment proposes to reduce the 
rent of the Auditorium and to convert it into middle-class 
cultural hub and to improve the occupancy rate of the 
Auditorium; and 

(d) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) A statement .howing the 
details of occupancy In Siri Fort Auditorium I, II and '" 
is enclosed. 

(c) and (d) A Committee has been set up recently, 
to look into the issue of revision of rates for the Sirl Fort 
Auditorium. 

Stlt.IMfI, 

Year 

2002-03 

~. 

2004.05 
uplo 
Feb. 2005 

NlKnber 01 days uaed by insIUons, 
Govemment DepaJ1rnents, ~onomous 

BocIes, Govtmment UndeJtaldngs, 
SchooII, CoIeges, NGOs ele. on hire balls 

for holding cUIuIaI progrIIIIIIII 

Aud~orium I AucIIorilm " AucItoIUn In 

149 31 5 

131 39 4 

141 56 0 

NtInber 01 days used by the media T CItaI runber 01 days 01 0CCl4*ICY 
lI1iIIIautonomous bodies IIlder this Mnstry 
for HokIng InIemaIiInaI FIm FeativaIs 01 
IncIa, National Film F8IIivII, Festivals by 
Children', RIll SocieIy 01 Irwja, CUIurII 

ExcIaIge P!ogremmea etc. 

Aldtoriun I 
AIdIoIiIIn " AIdtoIUn III AudItOIkJn I AIdtoIUn II AIdIorirn III 

27 38 38 178 fJ7 41 

32 32 84 163 71 68 
\ 

17 21 16 158 n 2S 
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Flights for HaJ Pilgrims 

1219. SHRI JAI PRAKASH (Mohanlal Ganj): Will the 
Minis"r of CIVIL AVIATION be pleased to state: 

(a) whether the Govemment had made special 
provision tor Haj pilgrims this year; 

(b) if so, the details thereof; and 

(c) the number of flights operated trom all the airports 
for the Haj pilgrims in the country, airport-wise? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Ves, Sir. The quota of pilgrims for Haj 2005 has been 
increased by 10,000. Guwahatl and Aurangabad have 
been added as new embarkation points this year. The 
restrictions imposed for availing subsidy on airfare for 
Haj pilgrims last year have also been withdrawn from 
this year. 

(c) The number of flights operated from each port of 
embarkation in India are: Ahmedabad-14; Aurangabad-
17; Bangalore-11; Calicut-34; Chennal-a; Deihl-50; 
Guwahati-14; Hyderabad-16; Jaipur-20; Kolkata-13; 
Lucknow-38; Mumbai-34; Nagpur-6; Patna-16 and 
Srinagar-44. 

Ancient Temp'e Unearthed at Mamlapuram 

1220. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of CULTURE be pleased to state: 

(a) whether some temple relics have been unearthed 
by the Tsunami waves at Mamlapuram Coast (Chennal); 

(b) if so, the details thereof; 

(c) whether above reliCS belong to Pallava Dynasty; 

(d) whether any decision is being taken to undertake 
carbon dating of relics; 

(e) If so, the details thereof; and 

(f) the steps taken/proposed to be taken by the 
Government for the maintenance of the relIcS? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 

S. JAiPAL REDDV): (a) to (c) Vee, Sir. Three baa-reliefs 
were elCp088d by the Tsunami waves at Mamallapuram 
coast (Chennai). These depict (i) ~ figure of tiger and 
a deity in a niche flanked by demi-gods, (Ii) bas-relief 
figure of an elephant and a horse with a circular niche 
at the top and (iii) and figure of a kit1imukhll (lion face). 

The bas-reliefs are carved over a bed rock and 
stylistically they belong to Pallava period. 

(d) and (e) These bas-reliefs are in atone and 
therefore they cannot be subjected to carbon dating. 

(f) The expoaed reliefs are safe and maintained within 
the protected area of Seashore Temple. 

{English} 

Army College at Jamnagar 

1221. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of DEFENCE be pleased to atete: 

(a) whether the Union Government is considering to 
open any new Army College or EME achool at Jarnnagar; 

(b) if 80, the time by which It is likely to be opened; 
and 

(c) If not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) Thera is no proposal to open 
any new Army College or Electronics and Mechanical 
Engineering School at Jamnagar, .. no requirement has 
been felt for the same. 

Reecue Operation In Jammu and Knhmlr 

1222. SHRI SUGRIB SINGH: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether IAF has participated in the rascue 
operation in snow-bound area of Jammu and Kashmir; 
and 

(b) H so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Ves, Sir. 

(b) Air Force has airlifted 2191 civilian stranded 
passengers by transport aircraft and helicopters. A total 
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number of 1600 pereona were airlifted from Rambanl 
Uclwnpur to Srinegar. Simllarty, 40 foreign tourIet8 were 
re.:ued from the Zanskar Valley. 

Bulldozer and snow plough ~nt W88 elrItfted 
by Indian AJr Force from Leh to Srinagar for runway/road 
cfearance talks. 

The Indian Air Force airlifted 860,000 litre. of 
Kerosene and 180,000 IItree of petrol to meet the urgent 
energy requlrementll In the valley. 

In the whole proceea, the Indian Air Force has airlifted 
a total load of 1010 Tonnee and 42,000 paeeengers. 

RevleIon of Rent of Land Occuplect by Army In JaK 

1223. SHRI ABDUL RASHID SHAHEEN: Will the 
Minlater of DEFENCE be pleued to ltate: 

(a) whether the Army has occupied a considerable 
land In Jammu and Kaahmlr for operational purpoeee; 

(b) tf 10, the procedure being adopted for revIeIon of 
rent payable to the landowners; 

(c) whether the landowners have made 
repreeentations to the Defence Ministry for proper 
~ of rent for the occupied land from time to 
time; and 

(d) If 80, the details thereof and the decision taken 
by the Govemment thereon? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Government have either hired or 
requIeItIoned considerable land In Jammu and Kashmir to 
meet the operational requirements of the Army. 

(b) Revision of rent for requleltloned lands is go'I8IMd 
by statutory provisions. According to Rule 9 of Jammu & 
Kashmir Requisitioning and Acquisition of Immovable 
Property Rules, 1969, the rents are ravIeed every five 
years on the recommendations of the State Govemment 
and approval of Government of India. 

(c) and (d) Representations have been received for 
revision of rent from lOme organizations recentty. The 
State Government has sent proposal for revision of ........ 
in the months of August 2004. Govemment of India have 
initiated step. to eHect the revision of rentals in 
accordance wIh the existing provIIIonI of law. 

Alleged ..... Occupancy and CoMtructIon 

1224. SHRI BRAJESH PATHAK: Wli the Minister of 
RAILWAVS be pleased to stale: 

(a) whether the Government has received aDeged 
complaints about Illegal occupancy of rooms, Illegal 
construction etc. In the Rest Camp, Railway Colony, 
Charbagh, Lucknow; 

(b) if 80, the details thereof; 

(c) whether any enquiry hee been conducted into 
the matter; 

(d) If so, the outcome thereof; and 

(e) the action taken agalnet the persons found guilty? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAVS (SHRI R. VELU): (a) and (b) VII, Sir. DtaII 
of the complaints reoeIved are u under: 

(1) Letter dated 08.12.04 of SM Brajeeh Pathak, 
MP; 

(2) Letter dated 23.12.04 of Shri Umakant Vadav, 
M.P. 

(c) Ves, Sir. 

(d) Two quarters were found unauthorisedly occupied. 
Further, ten temporary garag ... three temporary 
COW8heds, one temporary HCUI1ty hut and one pucca 
room were found erected uhauthoriMdly. 

(e) ActIon hu been Initiated agalnat the defaulting 
railway etaft. 

Klahan Chunel 

1225. SHRI SANJAV DHOTRE: 
SHRI SHIVRAJ SINGH CHOUHAN: 
SHRI PRAOEEP GANDHI: 
SHRI CHANDRABHAN SINGH: 

Will the Mlnl.ter of INFORMATION AND 
BROADCASTING be pleased to state: 

(a> whether the Televielon Channel 'KIehan' launched 
exclu8lvely for farmers has now been c:IoHd down; 

. (b) If 10. the reaeons thenlfor; 
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(c) whether the Government propoeee to ....e.t ... 
Kishan Channel; . 

(d) if so, the details thereof; and 

(e) the steps takentbelng taken by the Govemment 
in this regard? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (e) Praaar BharatI ha Infonned 
that there is no sperate TV Channel named "KIIhan-
Channel. However, telecasting of agricultural prog,.,.".,.. 
from select transmitters was started In the narrowcastlng 
mode on 21st January 2005. Prasar Bharati has informed 
that this Is being sustained over expanded areas aero .. 
the country. 

Deployment of Peraonnel In U.N. '-_"PIng 
MI .. lon 

1226. DR. LAXMINARAYAN PANDEY: Will the 
Minister of DEFENCE be pleased to ..... : 

(a) whether some personnel of Indian Force. 
deployed in U.N. Peacekeeping Million are found. gully 
of misusing their rights; 

(b) if. so, the details thereof; and 

(c) the action taken by the Government In the matter? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): <a) and (b) No such report Involving Indian 
Armed Forces personnel deployed In U.N. Peacekeeping 
Mislions, has been brought to the notice of the 
Govemment. 

(c) Question does not arise In view of the n!pIy gIwn 
at (a) & (b) above. 

fEntll*hl 
U. of Z SectIon Steel In Fabrication of Wagon. 

1227. SHRI VIJOY KRISHNA: 
SHRIMATI NIVEDITA MANE: 

Will the Minister of RAILWAYS be pIeaMd to state: 

(a) whether the Railway 18 UIing Z eecIIon ..... In 
fabrtcatlon of almost all types of wagons; 

(b) if 80, the details of the contract entered Into MIl 
the steel manufacturers during 2000, 2001 and 2OQ2 
aIongwtIh tha ,..... thereof; 

(c) whether the Railway Ito .. , Koikata failed to 
procure the quantity entered Into oontract with the ..... 
rnanut.cluret'l; 

(d) If 10, the detaIIe 01 the or.-. ,. ..... d during 
the MId pertod aIongwllh the ,.... theNot, 

(e) the reuona for not procuring the COf1IrU quenIIly 
of Z aectIon stHI during the uIc:I pertod; 

(f) the amount of revenue I0Il to the RdwayI .. a 
reeuIt thereof; and 

(g) the action taken agM1at the offtcIaIa I'8IpOI'IiIIIIe 
for such 1018 to the Rallway8? 

THE MINISTER OF STATE IN T'HE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) y .. , SIr. 

(b) MIl. Indian Iron and Steel CompMy, KoIkata, a 
PublIc Sector Undertaking, Ie the only nwnufacturer of 'r 
SeaIIone In the country. Detda of contract ftnaIIHd on 
MIl. IndJan Iron and 8t .. 1 Company, KoIIcata, order 
reIeeIed by RaIlway Storn, Koikata are .. under: 

SI. No. Year Quantity (Metric Ton.,..) Ratee (Rupees per' Metric Tonne) 

Contracted Releaae 
quantity order 
(MetrIc quantity 

TonnM) (Meb1c) 
(Tonnes) 

1. 2000 n18 n80 17,390 

2. 2001 9558 5334 17,200 

3. 2002 7323 7325 18,890 
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(c) to (e) No, sir. Railway Stores (Iron and Steel), 
Kolkata merely issues release orders based on the 
contracts entered into by Ministry of Railways. Orders for 
adequate quantity had been placed on M/s. Indian Iron 
and Steel Company by the Ministry of Railways. 
Requiremer.t for the year 2001 had to be restricted due 
to withholding of wagon orders on detection of use of 
mild steel instead of corten steel· by various wagon 
manufacturers. 

(f) and (g) Do not arise. 

Mechanism to Check Malfunctioning at Alrporta 

1228. SHRI BHARATSINH MADHAVSINH SOLANKI: 
Will the Minister of CIVIL AVIATION be pleased to state: 

(a) whether there is any mechani8m available to 
check the malfunctioning of the various Govemment and 
other agencies at the international and national atrports 
In the country; 

(b) if so, the details thereat; and 

(c) if not, the corrective measures being taken in 
this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) The mechanism inter-alia includes installation of 
Closed Circuit Television Cameras (CCTVs) for surveillance 
of various areas and facilities and providing suggestion 
boxes/complaint boxes/complaint book at prominent 
locations at airports. Customer satisfaction surveys are 
also conducted twice in a year at various airports to 
ascertain passengers satisfaction levels so as to improve/ 
upgrade various facilities. The complaints pertaining to 
airport officials are monitored by the concemed head of 
departments. Complaints pertaining to other agencIes like 
customs, immigration, airlines etc. are forwarded for 
suitable action to the concemed agencies who have their 
own set-up to monitor the functions of their personnel as 
well as for redressal of passengers' grievances. 

(c) Does not arise. 

Mumbal Rail Vlk.. Cof'PO'atlon 

1229. SHRI PRAKASH BAPU V. PATIL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Western Railway has recently 
earmarked some funds for Mumbai Rail Vlkas Corporation 
for the current year; 

(b) if so, the details thereof; 

(c) the details of projects proposed to be undertaken 
with this fund; 

(d) whether the funds are to be utilised for providing 
Railway Protection Force personnel in all the trains for 
security of railway passengers and railway properties; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Funds are aHotted to 
Mumbal Railway Vikas Corporation by the Ministry of 
Railways through Metropolitan Transport Project, Central 
Railway. No funds for Mumbal Railway Vikaa Corporation 
has been eannarked by Western Railway. 

(b) to (e) Do not arise. 

AIR Station at SlIIgurl 

1230. SHRI HITEN BARMAN: 
SHRI JOACHIM BAXLA: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Govemment Is aware that the an 
India Radio Station at Siligurl Is not self-sufficient for 
relaying the programmes; 

(b) if so, the reasons therefor; 

(c) whether there is any proposal to upgrade the 
said station; 

(d) If so, the details thereof; 

(8) whether there is any proposal to increase the 
timings of North Bengal Local Sanskrlti Programmes; and 

(f) If so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER O~ CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) No, Sir. All India Radio 
station at Siliguri is a full-fledged station with 200 kW 
Medium Wave transmitter (primary channel). studios, 
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satellite receive facilities and 10 kW F.M. transmitter for 
Vividh Bharati programmes. 

(c) to (f) Presently, there is no proposal either to 
upgrade the said Station or increase the timings of North 
Bengal local Sanekrltl programmes. 

Railway project. In QuJ .... t 

1231. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of RAILWAYS be pleased to state: 

(8) the details of the proposal received from the 
Govemment of Gujarat regarding construction of new 
railway lines, gauge converaions, doubling of rail lines 
and electrification during the last three years; 

(b) the details of the each of the new and on-going 
projects alongwlth funds allocated and expenditure Incurred 
thereon, so far; 

SI.No. 

1. 

2. 

1. 

2. 

3. 

4. 

5. 

6. 

Proposal 

2 

New Line 

Bhavnagar Port-Dholera-Tarapur 

ExtenSion upto Hazira Port 
new line 

Gauge Conv .... lon 

Bharuch-Dahej 

Sabarmatl-Botad 

Ahmedabad-Udaipur via 
Himmatnagar 

Dhasa-Jetalsar 

Mahesana-Taranga Hili and its 
extension upto Abu Road and Ambajl 

Bhuj-Naliya 

(c) the target fixed for completion of these projects, 
project-wise; 

(d) whether these proJects are going as per 
schedule; 

<e) If so, the details thereof; and 

(f) If not, the stepa taken or being taken by the 
Union Government for timely completion of these 
projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Record of each and 
every demand for taking up new project Ia not maintained. 
However, some of the proposals received from the 
Govemment of GuJarat for conatruction of new linea, 
gauge converaion, doubling and railway electrtftcatlon In 
the Iut few years Is as under: 

ActIon Taken 

3 

Survey Is in prog .... from Bhavnagar to Tarapur via Dholera. 

It Is one of the identified port connectivity projects 
entn.8ted to RaIl Vlku NIgam Umlted (RVNL). Bankability study 
have been done and project found bankable. 

It is one of the Identified port connectivity projects wtth RVNL. 
The propoeal Is under proceu of approval. 

Survey for gauge conversion of Ahrnedabad-Botad Is also In 
progreu. 

Survey for gauge conversion of Ahmedabad-Hlmmatnagar-
Umra (Udaipur City) Is in progress. 

Survey is In progress. 

Survey for gauge convel'8lon of Mahesana-Taranga Hill with 
extension upto Ambaji is included in the Budget 2005-06. 

Survey for gauge convel'8lon of Bhuj-Nallya with extension to 
BarandalKoteawar Is Included In the Budget 20054)6. 
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1. 

2. 

2 

Doubling 

Ahmedabad-Mumbal 3 line 

Additional track for Vadodara·Godhra 

Besid.s the above, the propoNls had been received 
for construction of new linea, gauge conv.ralon, doubHng 
& railway electrification and In som. of the C8188, surveys 
have alao been taken up. Howev.r, It has not been found 
f.aslbl. to take up the following proposed projects In 
vl.w of h.avy throw·forward of ongoing works and 
constraint of resources. 

Sl.t~. Project Year of Coal 
induIIon in 

Budget 

2 3 4 

New Line. 

1. Gandhlnagar·Kalol 2000-01 49.96 

3 

A survey for construction of 3rd line between Vlrar and 
Ahmedabad has b.en compl.ted. In view of saturation on this 
section, It has been decided to augment the line capacity of 
the route by adopting automatic signalling. However, In ph ... • 
I, the wort< of 3rd lin. from Suret to Koaamba has bHn taken 
up. 

An updating survey for 3rd lin. between Vlrar and Ahmedabad 
Is In progreea. 

Survey for third lin. between Ratlam·Vadodara Is Included In 
the Budget 2005-06. 

New Une 

1. Rail link to Bedl Port 

Geuge Converalon 

1. Dh ... ·V.raval. 

(b) to (f) Details of the new and on-going projects 
alongwlth funds allocat.d, .xpendltur. incurred and 
present position 'With targets wherever fixed are as under: 

(Rs. In crore) 

ApproximIIe Budget 
&pendi\In 
uptoMardl 

2005 

5 

27.09 

rulay 
2Q05.06 

6 

15 

7 

42.20 hectare out of 51.19 hectare land 
has been acquired. Earthwork, 
bridgeworks and ballast supply are in 
various stages of progress. Work on 
Gandhinagar·Kalol section is targeted 
for completion during 2005·06. 

2. Godhra·lndore via 
Dahod, Sardarpur, 
Dbar & Dew .. -
Mak$i 

1989-90 946.16 67.70 15 On this project, work on Dewas·Maksi 
(36 Km) has been completed and 
commissioned. Preliminary 
arrangements are b8ing made to take 
up to work on remaining section. 
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2 

Gauge Con_relon 

3. 

4. 

5. 

6. 

1. 

8. 

Gandhldham-Palanpur 

Surendranagar-
Bhavnagar, Dhola-
Dhua-Mahuva wJth 
extenllon to 
Plpavav 

Rajkot-Veraval, 
Wansjana to 
Jetallar with new 
line from Veraval to 
Somnath 

Bhlldi-Vlramgam 

Phulera-Marwar-
Ahmedabad & 
Delhi-Rewar 2nd 
line 

Bhildi-Samdari 

Doubling 

9. Surat-Kosamba 
(Phase-I) 

PHALGUNA 19, 1 Q28 (&,G) 

3 4 5 e 

1998-89 344.83 183.58 100 

1986-97 4040.18 183.51 4.50 

358.8 234.28 5 

1990-91 199.75 106.79 5 

1993-94 821.88 472.97 3 

1990-91 244.74 7.58 30 

2000-01 49 0.005 8.62 

186 

7 

This project II being executed by 
RVNL through a Special PurpOia 
Vehicle (SPV) named -Kutch Rail 
Company-. Earthwork, bridges and 
ballasting are In varioul stag.. of 
prog ...... Wort< on Paianpur-SarMkhiaII 
lectlon II targeted for complatlon 
dul'lng 2005-06. 

The work of conv .... 1on of main line 
from Surendranagar to RaJula with 
oonnactlvity to Plpavav ha. been 
completed. Wort< on Dhola-Bhavnagar 
and Rajula-Mahuva ha. allo b •• n 
completed and Sihor-Palitana II 
targeted for completion during 2004-
05. 

Wort< on RaJkot-Veraval lection (188 
km) haa been completed. Wort< on 
Veraval-Somnath Is In prog ...... 

The project conalst. of gauge 
conversion from Vlramgam to Patan 
and construction of new lin. of 52.84 
lems between Patan and BhHdl. Work 
on Vlramgam-Maheaana (85 lema) hu 
been completed and comml .. lonad. 

The work on main line has b.en 
completed and commissioned. Residual 
worka of Sabarmati-Khodlyar and 
Ahmedabad Yard remodelling are In 
progr.u. Gauge conversion of Rawali 
Delhi (82.5 kms) is also a part of this 
WO\1( where formation worka have bMn 
completed. The wort< la targeted for 
completion during 2005-08. 

This wort< was lanctloned in 1990-91 
as a part of Kandla-Bhatinda rail Unit 
The work was earlier given lower 
priority In view of gauge conversion of 
Delhi-Ahmedabad. The project is being 
Implemented under National Rail VIkas 
Yolana by RVNL. Earthwort< & bridge 
works on Samdari-Bhlnmal are in 
progress. 

Project is being regulated as per low 
(hoperationalprtorlty. 
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Projects are being progressed as per availability of 
resources. A number of initiatives have been taken to 
augment resources for expediting completion of the 
ongoing projects. These include sharing by State 
Governments, Public/private Partnership, funding from 
Ministry of Defence, additional resources for National 
Projects and Iunds for National Rail Vika$ Yojana. With 
these efforts, it may be feasible to expedite the progress 
of projects. 

011 and Ga. Price. 

1232. SHRI KIRTI VARDHAN SINGH: 
DR. CHINTA MOHAN: 
SHRI RAJ IV RANJAN SINGH MLALAN": 
SHRI S.D. MANDLlK: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government Is considering to fix the 
011 and gas prices for a fixed period of time despite 
fluctuation of prices in the intematlonal market; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be implemented? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MAN I 
SHANKAR AIYAR): (a) No, Sir. 

(b) and (c) Do not arise. 

{Tl1Insllllion] 

Facilitle. for Programme Production 

1233. SHRI MUNAWAR HASSAN: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
stale: 

(a) whether the Union Govemment has granted 
pennission to various Doordarshan Kendras in Delhi and 
Uttar Pradesh to provide facilities relating to programmes 
production; and 

(b) if so, the details thereof, Doordarshan Kendra-
wise? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 

S. JAIPAL REDDY): (a) and (b) Penni88lon has been 
granted by Praaar Bharati to Coordanshan Kendras all 
over India to make available programme production 
facilities to outside agencies on hire as per the 
Doordarshan rate card, subject, however, to the availability 
of studios. 

/English] 

Ghatkopar Road Over Bridge In Mumbal 

1234. SHRI GURUDAS KAMAT: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Govemment has fixed any tlme-frarne 
to complete the Ghatkopar Road Over Bridge in Mumbal; 

(b) If so, the details thereof; 

(c) whether the Govemment is considering to reopen 
the old Railway Overshed Bridge opposite JhunJhunwala 
College In Ghatkopar after the same Is repaired; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. 
Rebuilding of eXisting Road Over Bridge Is In progress 
and the work is likely to be completed by March 2006. 

(c) and (d) Yes, Sir. Foot Over Bridge (FOB) belongs 
to Brlhanmumbal Municipal Corporation (BMC) and BMC 
has deposited a sum of Rs. 12.0 Iakh with RaIlways for 
repair of the FOB for which finalization of executlnp 
agency is In progress. The repair work would be 
completed In a period of 6 months after finalization of 
agency. 

Barak Antl-MI •• lle Defence Syltam 

1235. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether Indian Navy is satisfied with the 
perfonnance of the Barak anti-misslie defence system 
acquired recently from Israel; and 

(b) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yas, Sir. 
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(b) The pertoramance of the Barak 1 Anti Mlaslle 
Defence System fitted on Indian Navy ships has been 
'Good'. This system has successfully engaged and 
destroyed low flying missile targets, during the Acceptance 
Test Firings conducted 80 far. 

Execution of Projecta by IRCON 

1236. SHRIMATI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of RAILWAYS be pleased to state: 

(a) the details of the projects executed by IRCON 
Intematlonal Ltd. during each of the last three years; 

SI.No. Name of Project DataIMonth 
of 

Completion 

2 3 

V .... 2001-02 

1. Design & Construction of Jan. '2002 
Rail Link (including Bridges 
and Viaducts) from Pelabuhan 
- Tanjung-Pelepas-Johor in 
Malaysia 

2. Sylhe T-Tambil-Jaflong Feb. '2002 
Road Improvement Project, 
Bangladesh 

3. Grid Sub-station for PEDEEE Mar. '2002 
at Syria. 

4. Construction of Veterinary June '2001 
Sciences and Animal 
Husbandry College Campus 
at Saleslh, Aizawl, Mizoram. 

5. Sector Development Jan. '2002 
(Including Road works) 
Project, Noida 

6. MGR including Bridges for Mar. '2002 
Mejia Thermal Power Project 
at Duriavpur 

(b) the profit earned by the company during the said 
period; 

(c) the amount of foreign exchange eamed by the 
company during said period; 

(d) the number of projects in hand at present; and 

(e) the steps taken by the Govemment to further 
increase the pertormance of the company? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The details of projects 
executed by IRCON International Limited during the last 
three years in India and abroad are as under: 

Value (In Date/Month Name of Client 
lakhs of of Awawrd 

As.) 

4 5 6 

58,601.58 13.07.1999 Karetapl Tanah Melayu 
Berhad (KTMB), 
Ministry of Transport of 
Malaysia 

4,068.39 24.08.1999 Ministry of 
Communication, Roads 
& Highways Department 
(RHO), Bangladesh 

4,398.12 24.05.2000 Public EstabHshment for 
Distribution & Exploitation 
of Electrical Energy 
(PEDEEE) 

2,498.00 31.01.1997 Central Agricultural 
University IROISEMBA, 
Imphal, Manipur. 

2,900.00 23.06.1998 New Okhla Induatrlal 
Oevelopment Authority 
(NOIDA) 

10,799.00 18.11.1988 Oamodar Valley 
Corporation (DVC) 
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2 3 5 e 

Veer 2002-03 

1. Sub-station for ACFRM at June '2002 489.00 12.03.2002 Arabian Company for 
Latt.kla, Syria Roiling Mills, Saudi 

Arabia.' 

2. Additional works for Sub- Dec. '2002 1,073.86 24.05.2000 Public E8IabIIahrnent for 
stations for PEOEEE at Syria Dlatrlbutlon & ExploItatIon 

of EI.ctrlc.1 Ener"y 
(PEDEEE), Syria 

3. Road Over Bridges over May '2002 9,000.00 01.03.1997 Maharaahtra State Road 
Railway Lin.. on deferred Development Corporation 
payment for MSRDC 
(Phas.l) 

4. Mechanised Coal Handtlng June '2002 3,360.00 02.08.1997 P.radlp Port Trust 
Facilities at Paradlp Port. 

6. Road Over Bridges over Sept. '2002 8,500.00 01.03.1997 Maharaahtra State Road 
Railway Lines on deferred Development Corporation 
payment for MSROC 
(Phase-II) 

8. Construction of outer ring Nov. '2002 2,400.00 27.01.2001 BangaIore DeYeIopment 
ro.d bet. Magadi road and Authority 
Turmur road at Bangalore 

7. National Agricultural Science Jan. '2003 5,207.00 09.08.1995 Indian Council of 
Centre Complex at IARI, Agrlcultur.1 R •••• rch 
Pusa, New Deihl (ICAR) 

b. Fatuha-Islampur BG Railway Jan. '2003 3,441.00 12.10.1998 Eaetem Railway 
line (including Bridges) 
Project for E.Rly. 

9. Construction of Cable stayed Jan. '2003 3,967.00 16.08.1998 Southem Railway 
bridge and approahcee at 
Bangalore 

10. Land development work at Mar. '2003 4,572.00 12.11.1999 WMt Bengal Housing 
new townlRajarhat Infrutructure 
(Contract-I) Development Corpn. Ltd. 

11. 400 KV PGCIL Sub-station Mar. '2003 3,321.00 16.03.2001 PGCIL 
work at Mapuaa, Goa 

Year 2003-G4 

1. Rehabilitation and dual Dec. '2003 30,817.60 19.10.1999 Mlnl.try of 
gauging the existing B GRail Communication Roedl & 
Line, 245 Route KM (290 R.llway Division, 
KM Track) between Republic. of Bangladesh 
Parbatipur to Jamtoll of 
Bangladesh Railway 
including Signalling & 
Telecommunication and other 
allied works for Jamuna 
Bridge Rail Link Projeot, 
Contract No.2 



193 PHALGUNA 19, 1828 (S.~ 194 

2 3 

2. Grid Sub-Itation for DESA at Nov. '2003 
Dhaka-Bangtadelh 

3. Construction of baIIut I ... Oct. '2003 
track for MTP (Railways) at 
Chennai 

4. Deihl Metro Rail Corporation Mar. '2004 
-RC 111 Project 

5. EHV Sub-Statlon (Package Mar. '2004 
'0') for GRIDCO Ori .... 

(b) The profit earned by the Company durtng lut 

Particulars 2001'()2 

Profit before Tax 127.21 

Profit after Tax 103.89 

(c) The amount of foreign exchange earned by the 

Particulars 2OO1'()2 

Eaming 590.17 

Expenditure 306.17 

Net fOl'8lgn exchange earned 284.00 

(d) At present, IRCON have 8 overseas projects and 
21 domestic projects in hand. 

(e) Company on its part has taken initiatives for 
aggressive marketing and has also entered into Build, 
Operate and Transfer (BOT)projecta both In India and 
abroad through Joint Ventures etc. to enhance the 
business opportunities and further growth of the oompany. 

Gauge Conversion of Pathankot..Joglncler Nagll' Rail 
Una 

1237. PROF. CHANDER KUMAR: Will the Minister 
of RAILWAYS be pleased to state: 

4 5 6 

1,584.00 29.01.2001 Dhaka Electric Supply 
Authortty. Bangtadesh 

2,539.00 27.09.2002 MTP (Railways), 
Chennal 

16,467.00 04.01.2001 Deihl Metro Rail 
Corporation 

3,343.00 30.06.1999 GRIDCO Ott ... 

three ye8l'l 18 as under: 

(RI. In crore) 

2002'()3 2003-04 

116.83 78.74 

87.05 81.80 

Company during lut three years Ie as under: 

(RI. in crore) 

2002-03 2003-04 

383.19 224.22 

173.31 110.50 

189.88 113.71 

(a) whether a survey has been conducted in 2001 to 
convert the Pathankot-Joginder Nagar narrow gauge 
railway line into broad gauge; 

(b) H so, the details thereof; and 

(c) the follow-up action taken by the Government on 
the survey report? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): Ca) to (c) A survey for 
conversion of Pathankot.Joginder Nagar narrow gauge Nne 
into broad gauge with extension of broad gauge Nne from 
Joglnder Nagar to BhanupaJl via Mandl and Bilaspur (352 
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kms.) was completed in March, 2001. As per survey report 
the cost of the project was useased as Rs. 3566 crore 
with a rate of return as (-) 27.28%. Due to constraint of 
resources and heavy throwforward of ongoing projects, it 
was not considered feasible to take up the work. . 

Based on demands, an updating survey for gauge 
conversion of this line has been included in the Budget 
2005-06. 

Documentary on Pigeon Mall Service 

1238. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Film Division is preparing a 
documentary on the pigeon mail service assigned to the 
pages of history by Orissa Police; 

(b) if so, the details alongwith the funds allocated for 
the documentary; and 

(c) the time by which the documentary is likely to be 
completed? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and Cb) A documentary film on 
'Pigeon Postal Service in Orissa' is being produced by 
Films division as an in-house production from the Non-
Plan funds. This film will be tracking down the history of 
Pigeon Postal Service in India and how Pigeons have 
been useful in sending messages during the time of 
natural calamities etc. when there were no modern 
communication systems available. 

(c) The documentary fiim is likely to be completed in 
3 months time. 

{Trsnslstion} 

Requirement and Manufacturing of Relief Cranea 

1239. SHRI PANKAJ CHOWDHARY: WiU the Minister 
of RAILWAYS be pleased to state: 

(a) whether due to the shortage of relief cranes, the 
railways is not able to perform post-accident relief works 
effectively; 

(b) if so, the reaction of the Government thereto; 

(c) the number of relief cranes required by the 
railways and the number of such cranes manufactured in 
the country; 

(d> whether the Govemment propos .. to increase 
the manufacturing of relief cranes keeping in view the 
shortage of such cranes; and 

Ce> if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a> No, Sir. 

(b) Not applicable in view of answer to (a> above. 

Cc) For Broad Gauge, the current assessed 
requirement is 73 nos. of 140 Tonne Diesel Breakdown 
Cranes. 

For Metre Gauge, It is estimated that roughly 10 
Cranes would be required over the long term, depending 
upon the progress of gauge conversion. 

JamaJpur Workshop has the capacity to manufacture 
e to 9 Cranes per annum for Broad Gauge. 

Current population of 140 Tonne Broad Gauge 
Cranes is 52 and it should be possible to meet the 
balance demand from the indigenous production at 
Jamalpur within the next 3 years. Thus, the Important 
stations have already been covered and the balance ahall 
be covered by progressively phasing out Steam Cranes. 

5 Metre Gauge Cranes have also been sanctioned 
by the Ministry of Railways, for which suitable design 
specifications are under finaiisation. It is also proposed 
to manufacture these Cranes in railway workshop. 

Cd) There Is no proposal to Increase the 
manufacturing capacity of such Cranes. 

(e) Does not arise. 

{English} 

FONIgn Countrl .. connected through Air Service 

1240. SHRI G. KARUNAKARA REDDY: 
SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI Y.G. MAHAJAN: 
SHRI RAJNARAYAN BUOHOLlYA: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 
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(a) the names of the countrtea connected to Jndia 19. Jordan 
through air-eervice at praeent; 

20. Kazakhstan 

(b) whether the Union Govemment proposes to 21. Kenya 
directly connect some more countries through air-service; 22. Kuwait 

(c) if so, the details thereof; and 23. Kyrghyzstan 

(d) the time by which these. countries are likely to be 
24. Malaysia 

connected through air-service? 25. Maldives 

26. Mauritius 
THE MINISTER OF STATE OF THE MINISTRV OF 

CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Countries 27. Republic of Korea 

connected with India through air services are given in 28. Myanmar 
the Statement enclosed. 

29. Nepal 

(b) to (d) Traffic rights for operation of intemational 30. Netherlands 
air services are decided through bilateral air services 

31. Oman consultations, which is an on-going process. Actual 
operations are matters of commercial judgement of the 32. Qatar 
airlines designated for utilizing these rights. 33. Pakistan 

StIIftlmtllll 34. Russian Federation 

Counlritls connscttHi 10 Indis through sir-sMVictl 
35. Saudi Arabia 

36. Seychelles 
1. Afghanistan 37. Singapore 
2. Australia 38. Slovakia 
3. Austria 39. South Africa 
4. Bahrain 40. Sri Lanka 

5. Bangladesh 41. Switzerland 

6. Bhutan 42. Syria 

7. Canada 43. Taiwan 

8. China 44. Tajlklstan 

9. Egypt 46. Tanzania 

10. Ethiopia 46. Thailand 

11. France 47. Turkey 

12. Germany 48. Turkmenistan 

13. Hong Kong 49. United Arab Emirates 

14. Indonesia 50. United Kingdom (UK) 

15. Iran 51. U.S.A. 

16. Israel 52. Ukraine 

17. Italy 53. Uzbekl8tan 

18. Japan 54. Vemen Arab Republic 
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Demand For LPG • Kero...,. 

1241. SHRI SUNIL KUMAR MAHATO: Will the 
Minister of PETROLEUM AND NATURAL GAS be pIeued 
to state: 

(a) whether the demand for LPG and Kerosene 011 is 
being met by means of import; 

(b) if so, the percentage of the demand met by 
means of import during each of the last two years in the 
country; and 

(c) the concrete steps taken by the Govemment to 
reduce the dependence on import for meeting such 
demands? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) On an overall basiS, the 
indigenous production of petroleum products, is more than 
the consumption el(cept for LPG, a part of which has to 
be imported. While indigenous availability of kerosene is 
adequate to meet demand, imports of kerosene have 
taken place in the last two years under the Parallel 
Marketing Scheme (PMS). The details of imports of LPG 
and Kerosene during the years 2002-03, 2003-04 is as 
under: 

(Figs in million metric tonne per annum) 

Year Imports %of total consumption 

LPG Kerosene LPG Kerosene 

2002-03 7.23 0.70 6.6 6.8 

2003-04 8.00 0.80 6.8 7.8 

(c) In order to reduce dependence on imports of 
petroleum products, the refining capacity of the refineries 
is being augmented, although there is marginal surplus 
in refining capacity at present and the country is a net 
exporter of petroleum products. India's annual exports of 
petroleum products was of the tune of Rs. 16,781 crore 
for the year 2003-04. 

Foreign Inveatment In Petroleum Sector 

1242. SHRI DUSHYANT SINGH: Win the Minister of 
PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Govemment hal a propoeal to invite 
Foreign Investment In the upIItream and downltream 
business of the Petroleum Sector; and 

(b) If 80, the details of the propouJs mooted In this 
regard for 2OO5-06? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Yes Sir. Policies are already In 
force for Inviting Foreign Investments In the upstream 
and downstream business of the Petroleum Sector. 
International competitive bids are invited for oll and gu 
exploration under the New Exploration Licensing Policy 
(NELP). Similariy under the Coal Bed Methane (CBM) 
Policy, bids are invited for exploration and production of 
CBM. The Refineries Sector hu been delieensad since 
June, 1998 and a refinery can be set up anywhere In 
India by private or public sector enterpriaes depending 
on the promoters' assessment of Its vl~lity. 

(b) In the upstream petroleum sector, under the fifth 
round of the New Exploration licensing Policy (NELP-V), 
Government has offered 20 exploration blocks under 
international competitive bidding. Last date of submisaion 
of the bids Is 31.05.2005. Bids for the third round of the 
CBM blocks will also be invited after completing various 
preparatory activities leading to invitation of bids. 

Parallel Marketing of LPG • Keroeene 

1243. SHRI RAM KRIPAL YADAV: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleaeed to 
state: 

(a> whether the Government has any pian for parallel 
marketing of LPG and. Kerosene both at subsidized rates 
and actual market prices; and 

(b) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The parallel marketing of 
LPG at market determined prices is allowed as per LPG 
(Regulation of Supply and Distribution) Order 2000. 
Similarly, parallel marketing of Kerosene is also allowed 
as per Kerosene (Restriction on Use and Fixation of 
Ceiling Price) Order 1993. 

At present, there is no proposal to allow parallel 
marketeers to market Kerosene at subsidized rate, but a 
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proposal for marketing LPG by parallel market .. 1'1 under 
the subsidy scheme I. under oonelderatlon. 

{Trans/llfionj 

Suggntlon of Cli 

1244. SHRI ADHIR CHOWDHURY: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(a) whether the Government has received any 
suggestion from the Confederation of Indian Industries 
(CII) regarding Airport facilities; 

(b) If so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) A 
suggeetlon was received from CII for moving some of 
the Intematlonal flighta to domeetlc terminal at the Indira 
Gandhi Intemational Airport, Deihl during late night to 
reduoe congeltlon at the Intematlonal terminal. Views of 
relevant agencies have been requested on the proposal 
to facilitate a decision. 

New Rail LInN During Tenth Five Year PlIIft 

1245. SHRI MUNSHI RAM: 
SHRIMATI ANURADHA CHOUDHARY: 
SHRI MOHO. TAHIR: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the progress of work on new rall line projects 
started during the Tenth Five Year Plan; 

(b) the total number of projects undertaken to connect 
the States of the country and kilometre length of rail 
lines constructed; 

(c) whether work on all the projects is likely to be 
completed on time; 

(d) if not, whether the cost of the said projects are 
likely to esoalate; 

(e) the likely cost of each project; and 

(f) the estimated percentage cost overrun owing to 
non-completlon of work in time? 

THE MINISTER OF SlATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a> 10 New Una projects 
have been Inctuded In various Budgets during X Plan 
period Including one pl'OpOHd In 2006-08 RaIlway Budget. 
The projects are in various stages of progrea. 

(b) 78 New Une projects are in progress In the 
country. During X Plan, 463 Kms of new lin .. have been 
completed upto February, 2005. 

(c) The projects are being progressed as per the 
availability of resources. 

(d) The cost of the projects is likely to undergo 
upward revision due to general price escalation and other 
reasons. 

(e> and (f) The anticipated cost of each project Is 
Indicated in the Budget documents. The coat overrun Is 
not feasible to be .. sessed .. funding is not aasurad. 

/English} 

Loading and Unloading PoInt. 

1246. SHRI BASU OEB ACHARIA: Will the Minister 
of RAILWAYS be pleased to state: 

(a> the number of loading and unloading points In 
RaHwaya network, Zone-wise; 

(b> whether the Govemment propose to develop these 
points with private participation; 

(c) If so, the details alongwith identified points and 
proposed revenue sharing on leaslnglilcensing of such 
points; 

(d> whether the Govemment has already handed over 
some sites for development to different parties; 

(e> If so, the details thereof; 

(f) whether the Government has explored the 
possibilities of developing these sites at its own; and 

(g) If 80, the deNliIs thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Number of loading! 
unloading points: 
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S!.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

I. 

1. 

2. 

3. 

H. 

4. 
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Railway Loading/unloading points 2 3 

2 

Central 

Eastem 

Northem 

North Eastem (NE) 

Northeast Frontier (NF) 

Southem 

South Central (SC) 

South Eastem (SE) 

Westem 

East Central (EC) 

East Coast (ECO) 

North Central (NC) 

North Westem (NW) 

South East Central (SEC) 

South Westem (SW) 

3 

59 

108 

379 

128 

88 

139 

256 

105 

160 

126 

97 

75 

96 

100 

80 

16. west Central (WC) 81 

Grand Total 20n 

(b) to (g) Development of Railway goods sheds is a 
continuous exercise of the Indian Railways. A pilot project 
was Initiated at the Satellite Goods Tenninal, Whitefield 
at Bangalore for development of an integrated rail-side 
warehousing complex by MIs. Central Warehousing 
Corporation (CWC). Subsequently, Railways had executed 
a Memorandum of Understanding with CWC for 
development of similar rail-side warehousing complexes 
at 22 proposed locations, the details are given In the 
statflment enclosed. However, the list Is provisional and 
It is mutually open for Railways and ewc to develop 
altemative locations where it Is not found feasible to 
develop the integrated warehousing complexes as per 
the list. Zonal Railways will execute separate agreements 
for each identified location for development of warehousing 
cumplex. CWC will pay to Railways 5% of gross receipts 
from all activities of the Corporation arising out of the 
buelne88 at the location leaaed to them. 

As announced in the Railway Budget (2005-06), the 
scheme of the development of integrated warehousing 
complexes will be extended to other parties also on the 
same model. 

List of PfOPO$Mf Locations for DtJlI'tI/opmBnt 01' Rllil-Sidtl WlIl8houstJ ComplsXBS 

Location State 

2 

Central Ran .. , 

Kalambo~ Maharaahtra 

Pune Maharashtra 

Naslk 

&CO R ..... y 

Sambalpur Ori ... 

Nearest 
City/Town 

3 

Mumbai 

Mumbal 

Mumbai 

Rourkela 

Distance from 
nearest Cityl 
Town (Km) 

4 

63 

192 

207 

149 

Railway section 

5 

Diva-Panvel 

Kalyan-Pune 

Mumbai-Manmad 
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1 2 3 4 5 

III. Northern Railway 

5. Shakurbasti Delhi Delhi 11 Delhl-Rohtak 

6. Holambi Kalan Delhi Delhi 21 Delhl-Sonepat 

7. Ambala Haryana Chandlgarh 68 Delhl-Ambala 

8. Rohtak Haryana Deihl 70 Delhl-Bhatlnda 

IV. N.F. Railway 

9. New Guwahatl Assam Guwahatl 4 Ranglya-Guwahatl 

10. Changsari Assam Guwahatl 38 Rangiya-Guwahatl 

V. Southern Railway 

11. Royapuram Tamil Nadu Chennal 60 Emakulam-Kottayam 

12. Kottayam KeraJa Emakulam 126 Emakulam-Kottayam 

13. Kannur Kerala MangaJore 191 Callcut-Emakulam 

14. Kozhlkode (Calicut) KeraJa Emakulam 117 Callc:ut-Emakulam 
Trlchur 

VI. S.!. Railway 

15. Hatia Jharkhand Ranch! 7 Ranchi-Bondamunda 

VII. S. W. Railway 

16. Hubll Karnataka Goa 200 Hoapet-Londa 

17. Hassan Karnataka Mysore 119 Mysore-Arslkere 

18. Mandya Kamataka BangaJore 94 Bangalore-Myeore 

19. Hosur Tamil Nadu Bangalore 56 Bangalore-Salem 

20. Dharmapuri Tamil Nadu BangaJore 147 Bangalore-Salem 

VIII. Weatern Railway 

21. Rajkot Gujarat Rajkot 0 Ahmedabad-Okha 

IX. w.e. Railway 

22. Gangapur City Rajasthan Jaipur 164 Sawai Madhopur-Jalpur 

Khanna Rail Accident Report (b) If 10, the flndingl thereof; 

1247. SHRI RAGHUNATH JHA: Will the Minister of (c:) the follow up action taken thereon; and 
RAILWAYS be pleased to state: 

Ca) whether the report on Khanna raHway ac:c:Ident 
(d) If not, the reuona therefor and the time by which 

has been submitted to the Government; the ..."e i8 likely to be eubmitted? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) to (d) The findings and the follow-up action taken 
thereon are under examination after which the sam. will 
be laid before both the Houses of Parliament. 

[Traf18llllion} 

Small Aircraft for Flight Operation 

1248. SHRI DEVIDAS PINGLE: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Govemment proposes to Introduce 
small aircraft for flight operations to the different places 
In the country; 

(b) if so, the details thereof, State-wise; and 

(c) the time by which these are likely to be 
introduced? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) The 
Govemment has laid down route dispersal guidelines with 
a view to achieve better regulation of air transport services 
taking into account the needs of different regions of the 
country including North-Eastem region. However, 88 per 
the extant policy, choice of aircraft Is left to the operators 
and they are free to provide air services with appropriate 
type of aircraft depending upon the traffic demand and 
commercial viability. 

{English} 

Flights from Hyderablld 

1249. SHRI MADHU GOUD YASKHI: 
SHRI A. SAl PRATHAP: 
SHRI K.S. RAO: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Saudi Airlines Is wiRing to operate 4 
flights a week to Hyderabad; 

(b) if so, whether the State Govemment of Andhra 
Pradesh has also requested to give permi88i0n to Saudi 
Airlines for the purpose; and 

(c) if so, the final decision taken by the Union 
Govemment In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) 
Hyderabad has been granted as a point of call to the 
designated airlinel of Saudi Arabia. However, they are 
yet to commence operations. A request was also received 
from Govemment of Andhra Pradesh in this regard. 

Integration of Rail and Road Transport 

1250. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of RAILWAYS be pleued to state: 

(a) whether the Govemment has any propoaal to 
Integrate rail and road transport In the .elected are .. ; 

(b) If so, the details thereof; and 

(c) the time by which a final decision II likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) There is no policy 
to Integrate rail and road transport. However, proposals 
of such nature are proceased on c .. e to case beaII. 
Ministry of Railways in partnership with Govemment of 
Andhra Pradesh II strengthening the existing luburban 
rail Infrastructure in the city of Hyderabad and Ita suburbs 
as part of a comprehensive multimodal suburban 
commuter transportation system. Similarly in Maharashtra, 
Ministry of Railways· in partnership with State Govemment 
Is implementing Mumbai Urban Transport Project. 

Special Package to Heritage Train 

1251. SHRI JOACHIM BAXLA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Government Is considering to 
introduce any special package in consultation with the 
Ministry of T ouriam to increase tourism for the heritage 
train running between Da~eeling and Siliguri; 

(b) if so, the detail8 thereof; 

(c) the total revenue earned by the Govemment from 
the heritage train during last year; 

(d) whether the revenue ia upto the expectation; 
and 
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(e) if. not, the corrective m ... u .... taken In thla 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a> No, Sir. 

(b) Does not arlee. 

(c) to (e) The special chartered trips organized over 
the Darjeeling Himalayan Railway for the touriets earned 
a revenue of about Rs. 6 lakhs In 2004, which Is 
considered to be aatlsfactory. 

Setting up Rail Coach Manufacturing Factory 

1252. SHRI RAMDAS ATHAWALE: Will the Minister 
of RAILWAVS be pleued to ltate: 

(a) whether there Is shortage of railway coaches; 

(b) if so, the expected number of shortage of rail 
coaches In the country as on date; 

(c) whether the Government proposes to set up 
another Rail Coach Manufacturing Factory; and 

(d) if so, the details alongwlth location thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAVS (SHRI R. VELU): (a) No, Sir. There Is no 
shortage to run the scheduled train services. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

[English} 

New Airports In KIImataka 

1253. SHRI ANANTH KUMAR: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether tho Karnataka Government has 
approached the Union Govemment to set up new Airports 
in the State at Mysore, Hassan and Gulbarga; 

(b) If 10, the deta/Ia thereof; 

(c) whether the State Govemment hal agreed to 
contribute to Rs. 10 crore towards the development of 
th ... Alrporta In the uaoclatlon with the Airport Authority 
of India; 

(d) the amount proposed to be contributed by the 
Union Govemment for development of these Alrporta, 
Airport-wise; 

(e) H so, the datalla thereof; and 

(f) the time by which theM a1rporta will be developed? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Ves, Sir. The Government of Karnataka (GoK) hu 
requested to develop new airports at Ha.san and 
Gulbarga and to develop and commlaaion the Myeore 
airport. Gok have assured to provide land required for 
d.velopment work. fr.e of cost and free from all 
encumberancn. 

(c) Vee, Sir. The State Government hu agreed to 
contribute upto Rs. 10 ero,.. each tor development of 
new airports at Hassan and Gulbarga only. 

(d) to (f) Airports Authority of India (MI) has already 
initiated action to work out the detailed cost of the 
development work at Mysore airport which would be met 
out of their Intemal .... ources. Work would commence 
after signing of the Memorandum of Understanding (MoU) 
between AAI and the Govemment of Kamataka. The 
construction period is 24 months from the date of award 
of work. As regards the new airports at Hassan and 
Gulbarga, AAI Is likely to undertake a techno-economic 
feasibility study in this regard. 

Electrification of Bangalore-Jolarpet Rail Una 

1254. SHRI M. SHIVANNA: Will the Minister of 
RAILWAVS be pleased to state: 

(a) the progress so far made in el8CtrHication work 
of railway line between Bangalore and Jolarpet; 

(b) H so, the details thereof; and 

(c) the time by which the work Is Ukely to be 
completed? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Bangalore-
Jolarpettai Rail line is already electrified. 

Incr... In Production of Gaa 

1255. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(8) whether the Gas Authority of India Is proposing 
to increase production of gas by exploring new wells and 
increasing production in the existing wells; 

(b) if so, the details thereof; 

(c) whether there are some sick well. In the country; 
and 

(d) the steps taken by the Govemment to restart 
production therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) No, Sir. GAIL has participating 
Interest In 11 exploration blocks of which one II overseas, 
vtz., Myanmar offshore. None of the blocks are at the 
commercial production stage. 

(b) Question does not arise. 

(c) Yes Sir, as far as Private/Joint Ventures are 
concerned, 29 011 & gas sick wells are there. 

(d) Sick wells are regularly worked ovar to reviva 
them and start oiVgas production depending on thalr 
techno-economic feasibility. 

National Inatrumenta Umlted 

1256. SHRI PRABODH PAN~: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to refer to reply given to Unstarred Question No. 
2718 dated December 16, 2004 regarding 'National 
Instruments limited' and to state: 

(a) whether the letter expressing the Interest on taking 
over the responsibility of National Instruments limited by 
Jadavpur University has been examined by the 
Govemment; 

(b) if so, the details thereof and the further action 
taken in the matter; and 

(c) if not, the time by which the procass is likely to 
be completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) and (b) In response 
to interest expressed by Jadavpur and Kolkata 
Universities, the Department has written to them to submit 
a propoaal, which Includes ownership of both the assets 
and the liabilities of National Instruments limited. 

(c) The detailed proposal from the two Universltie. is 
stili awaited. 

(TfIlI1SIstionj 

Preaervatlon of Folk cunure 

1257. SHRI PRABHUNATH SINGH: Will the Minister 
of CULTURE be plaased to state: 

(a) whether various folk cultures are on tha extinction; 

(b) if so, the stepa being taken by the Government 
to keep them alive; 

(c) whether the Government Is aware that many folk 
artists of Indian Culture are on tha varge of starvation; 

(d) If so, whether the Govemment is considering any 
specHlc scheme to safeguard these folk artlats; and 

(e) if so, the details thareof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Yes, there are a few art forms 
which are on the verge of extinction. 

(b) The purpose of establishing Zonal Cultural Centres 
(ZCCs) was to preserve and promote the such folk art 
form In their respective Zones. In addition to this, ZCCs 
organize a number of Cultural Programmes to provide 
the folk artists a platform to perform and also obtain 
financial support for various artists IMng in remote areas. 

(c) Government have not recei"ed such information. 

(d) and (a) Government of India has taken up 
Schemes such as Guru Shishya Parampara, Theatre 
Rejuvenation, Young Talented Artists and National Cultural 
Exchange Programme through various ZCCs and cultural 
organizations to safeguard the folk artists. Since inception 
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of ZCCs, the&e Centrw organize vartoua programmtlll 
schemes for the benefit of folk artllll. About 2500 
perfonnlng artiata are being benefited by 8IICh zee evary 
year through our programmes. ThIs·. beaIdea a number 
of craftsmen who get opportunities. through Ita,; various 
programmes being conducted throughout the year. 

/EngIish} 

Supply of 8ubetandard Ammunition. 

1258. SHRI V.K. THUMMAR: 
SHRI TUKARAM GANPATRAO RENGE 

PATIL: 

WUI the Mini.er of DEFENCE be pIeued to alate: 

(a) whether attention of the Govemrnent hall been 
invited to C&AG Report No. 6 of 2004 wherein It haa 
been observed that the Ordnance factories are aupplylng 
aub-atandard ammunition to anned forces; 

(b) if eo, the details thereof; 

(c) whether the Government proposes to conduct a 
thorough inquiry Into the working of the Ordnance factoriea 
and depots through an Independent· Committee; 

(d) If not, the reasons therefor; and 

(e) the stepe taken by the Government to update 
and streamline quality products by ordnance factortea? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): (a) The C&AG has made certain 
observations regarding the 126 mm High ExpIosIveIHlgh 
Explosive Anti Tank ammunition. 

(b) 125 mm High Explosive and High explosive Anti 
Tank ammunltlona are fired from Tank T·72. The original 
Russian ammunition uses single base propellant for 
manufacture of the .. ma. Since there were doubtI about 
the performance of the single base propellant in higher 
temperatures encountered in India and also since 
technology wes not obtained from Russia for manufacture 
of single base propellant, a decision was taken to use 
triple base propellant for manufacture of these 
ammunitions. The performance of the ammunition 
manufactured with triple base propellant h.. been 
commented upon in the report. 

(c) No, Sir. 

(d) SpecifIc board of enquiry Is appointed wherever 
need II felt to conduct enquiry or Inveatlgatlons In a 
particular matter. 

(e) There Is a atructured ayatem for enaurlng the 
quaJily of the end producta IlUpplied to the AImed Fo.,. i 

which Includes Inspection of the input matert.i, pI'OO88I 
control .. weH .. varloua IIage 1nIpectIona. 

HoateI. for Blind 8IucIeraIPer8on 

1268. SHRI HARIN PATHAK: WII the Mlnlater of 
SOCIAL JUSTICE AND EMPOWERMENT be ple.ld to 
alate: 

(a) whether the Govenvnent propoeea to open hoIIeII 
for blind studentalperaons In major cities of the country; 
and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMAn 
SUBBULAKSHMI JEGADEESAN>: (a> No, SIr. 

(b) Ooea not arise. 

Development of Concnte 81 ...... 

1280. SHRI HEMLAL MURMU: Will the Mlnlater of 
RAILWAYS be pleased to state: 

(a> whelher the rdwaya ramaIned dIprived of a cIrect 
benefit of Rs. 72.90 crorea due to delay In giving final 
shape to new design by the ROSO and delay In ~ 
by Railway Board for field teatIng of reviled design of 
reinforced concrete sleepers developed by • private firm 
as has been pointed out by Comptroller and AudItor 
Generai of India In Ita Report No. 8 of 2004; 

(b) If so, the details th4nof; and 

(c) the reaction of .... Gov.rnrnent ther8to? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. YEW): (a) and (b) No, SIr. The 
concerned para of the ConlptrOller and ~ General 
of India's report has also been replied to clarifying 
that RaIlway hall not dared any Ioaa .. COIItalIded by 
AudIt. 
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(c) Does not arise. 

{Tl'III18Ia/ion} 

Funds for Model Railway Stations 

1261. SHRIMATI KALPANA RAMESH NARHIRE: Will 
the Minister of RAILWAYS be pleased to state: 

(a) the total amount sanctioned .by the Government 
for constructing of Model Railway Stations during 2003-
2004; 

S. JAIPAL REDDY): (a) to Cd) The Govemment hab 
received a proposal to establish a National Museum on 
the Freedom Movement. However, the proposal is at a 
preliminary stage and no details have been firmed up. 

Airport at Navl Mumbai 

1263. SHRI EKNATH MAHADEO GAIKWAD: 
SHRI HARISHCHANDRA CHAVAN: 
SHRI HARIBHAU RATHOD: 
SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of CIVIL AVIATION be pleased to 
(b) the amount allocated and spent for this purpose, state: 

State-wise; and 

(e) the time by which the construction work of these 
. model railway stations is targeted to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) All the works 
relating to Model Railway Stations are financed from the 
Plan Head "Passenger Amenities". Separate figures for 
allocation/expenditure only on Model Stations are not 
maintained. State-wise allocation/expenditure of funds are 
also not maintained. Funds allotted under this Plan Head 
in 2003-04 was Rs. 205 crore and the actual expenditure 
'was Rs. 181.19 crore. Out of 319 Identified Model 
Stations, 61 have been developed as per laid down 
norms. Railways' endeavour is to complete all the work 
in three years time subject to availability of funds. 

[English} 

Setting up of New MUHuma 

1262. SHRIMATI D. PURANDESWARI: 
SHRIMATI KALPANA RAMESH NARHIRE: 

Will the Minister of CULTURE be pleased to state: 

(a) whether the Govemment proposes to set up new 
museums in the country; 

(b) if so, the details thereof, location-wiee; 

(c) the expenditure IIkEiY to be Incurred thereon; and 

(d) the time by which these museums are likely to 
be aet up? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 

(a) whether a project proposal for development of an 
Intemational Airport at Navl Mumbai through public-private 
particIpation has been submitted by Government of 
Maharaahtra; 

(b) if so, when alongwith the estlmatecl cost of the 
project; and 

(c) the decision taken by the Union Government 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL· PATEL): (a) Yes, Sir. 

(b) The proposal with an estimated cost of Rs. 3600 
crores was submitted to the Govemment in Septembar 
2000. 

(c) Mis City and Industrial Development Corporation 
(CIDCO) have been advised to carry out the e/mutatlon 
study for the proposed operatlol'll at the new site with a 
vtew to detennine that there would be no conflict of flying 
operations at Chhatrapati Shlvali Intematlonal Airport, 
Mumbal due to the orientatIons of the runway proposed 
at Navi Mumbai. 

Reduction In Service PerIod 

1264. SHRI A.V. BELLARMIN: 
SHRI P. MOHAN: 

Will the Minister of DEFENCE be plea.ed to 
state: 

(a) whether there laany prapoaal to reduce the 
minimum period for diacharging defence personnel after 
ten year of their enrolment; and 
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(b) If 80, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (8) No, Sir. 

(b) Does not arise. 

{TrsnsIstiof1j 

Plantation of Ayurvedlc Trees 

1265. SHRI RAJNARAYAN BUDHOLlYA: 
SHRI Y.G. MAHAJAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment is considering to start 
the plantation of Ratan JotlAyurvedic trees on the waste 
land on both sides of the railway lines throughout the 
country; 

(b) if so, the details of the scheme; 

(c) the amount likely to be allotted by the Govemment 
for the Implementation of this scheme; and 

(d) the time by which the decision is likely to be 
taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Railways have 
taken up plantation of 'Jatropha Curcas' (RatanJot) on 
railway land on a large scale from the year 2003-04 
onwards. During 2003-04, 24 lakh Jatropha have been 
planted on railway land. Another 57 lakh trees have been 
planned for the current year 2004-05. Instructions have 
also been given to plant medlclnallAyurvedlc plants 
wherever suitable & feasible by Zonal railways. 

(c) An amount of Rs. 26.8& crore h~ been allotted 
'for Trees, plantation, nurseries etc. Including this scheme, 
In Revised Estimates :l004-05. In Budget Estimates 2005-
06, this amount stands at Rs. 29.69 crore. 

(d) Does not ari8 •. 

(English] 

Air Fare Policy for Children 

1266. SHRI TUKARAM GANGADHAR GADAKH: 
SHRI SANAT KUMAR MANDAL: 

wm the Minister of CIVIL AVIATION be pleased to 
state: 

(8) whether the Indian Airlines and other Airlines 
charge fare for infrants, even for 1-day old baby: 

(b) If so, the justification to charge fara for infants; 

(c) the air fare structure for children; 

(d) the difficulties of the Airlines to allow lindlar type 
of concession for children upto 5 years and upto 11 
years as Is given by the Railways; 

(e) whether the Ministry propoaes to view air fare 
policy for infants and children; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY Or: 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) Airlines charge fare for Infants as they are 
provided special facilities and 88 the alrtlnes undertake 
all the liabilities and provide Indemnities of carriage. 

(c) to (f) The Indian Airlines/Air India air fare structure 
for children for domestic travel Is as follows: 

Infant: Under 2 yeare-10% of the applicable adult 
fare in all classes. 

Child: 2 to 12 yeare-5O% of the applicable adult 
fare In all classes. 

Govemment does not regulate the domestic airfare 
after repeal of Air Corporation Act, 1953. Infant and child 
fare limitations are decided by Intematlonal Air Transport 
AssocIation (lATA) an Intemational body where ali the 
airlines participate. 

011 Reflnerl .. 

1267. SHRI JUAL ORAM: 
SHRI RAMJI LAL SUMAN: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 
DR. CHINTA MOHAN: 
SHRI AJIT JOGI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the details of Oil Refineries . functioning In the 
country in the public as well 88 in private sectors; 
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(b) the details of the capital investment made In the 
public sector 011 refineries till March. 2004; 

(c) the amount being paid 88 Interest by the public 
sector oil refineries on this Investment; and 

(d) the average annual profit eamed by the public 
aector on refineries during each of the last three years? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHAI MANI 
SHANKAR AIVAR): (a) The detail. of Oil Refineries 
working In the public and private sectors In various States 
of the country are given In the Statement enclosed. 

(b) to (d) The Information is being collected and will 
be laid on the Table of the House. 

Locations 6I1d CIIpIICititIs of RsfintJIiBs In India 

SI.No. Name of the company 

2 

Public Sector 

1. Indian 011 Corporation Umlted (IOCl) 

2. IOCl 

3. IOCl 

4. 10Cl 

5. IOCl 

6. IOCl 

7. IOCl 

8. Hindustan Petroleum Corporation Umlted 
(HPCL) 

9. HPCl 

10. Bharat Petroleum Corporation Umlted (BPCl) 

11. Chennai Petroleum Corporation limited (CPCl) 

12. CPCl 

13. Kochi Refinerl.. ltd. (KRl) 

14. Bongaigeon Refinery & Petrochemicals ltd. 
(BRPl) 

location of the 
Refinery 

3 

Guwahati. Assam 

Barauni. Bihar 

Koyall. Gujarat 

Haldi •• We. Bengal 

Mathura. Uttar Pradesh 

Dlgboi. Assam 

Panipat. Haryana 

Mumbai. Maharashtra 

Visakhapatnam. Anc:lhra Prade8h 

Mumbai. Maharashtra 

Manall. Tamil Nadu 

Nagapattinam. Tamn Nedu 

Koehl. Kerala 

Bongaigaon. Assam 

Capacity 
(MMTPA)* 

All on 
1.1.2006 

4 

1.00 

6.00 

13.70 

6.00 

8.00 

0.65 

6.00 

5.50 

7.50 

6.90 

9.50 

1.00 

7.60 

2.35 
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15. 

16. 

17. 

2 

Numaligarh Refinery Ltd. (NRL) 

Mangalore Refinery & Petrochemk:als Ltd. 
(MRPL) 

Tatipaka Refinery (ONGC) 

PrIvate Sector 

18. Reliance Petroleum Ltd. (RPL) 

Total 

·MlHIon Metric Tonne Per Annum. 

Procurement of Gas from China 

1268. SHRI BAlASAHEB VIKHE PATIL: Will the 
Minillter of PETROLEUM AND NATURAL GAS be pIea8ed 
to state: 

(a) whether GAlL Is acquiring 10% stake In China 
Gas HoIdinkg limited for gas transmleeion and distribution 
~ In China; 

(b) H so, the details thereof; 

(c) whether India Is also trying to procure some gas 
in the form of LPG and CNG from China; and 

(d) if so. the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Yes. Sir. China Gas 
Holding Limited is listed on the Hong Kong Stock 
Exchange. GAIL propose to acquire 210 mlUion Ihares 
of the company at HK$ 1.158 per share after satisfaction 
of various conditions stipulated in· the Agreement The 
total value of the transaction Is about As. 137 crores. 

(e) No. Sir. 

(d) Does not arise. 

Subaldy on Petroleum Products 

1269. SHRI BADIGA RAMAKRISHNA: Will the 
MinIat8r of PETROLEUM AND NATURAL GAS be pIeMed 
to ltate: 

3 4 

Numaligarh, Assam 3.00 

Mangalore, Kamataka 9.69 

Tatipaka, Andhra Pradesh 0.078 

Jamnagar, Gu)arat 33.00 

127.37 

(a) whether involvement of Private sector has been 
able to bring down subsidy burden on petroleum and 
petrol products; 

(b) H so. to what extent; and 

(c) the measures being taken to check Incre ... In 
subsidy? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) No. Sir. The Ministry of 
Petroleum and Natural Gas had approved the PDS 
Kerosene and Domestic LPG Subsidy Scheme 2002 
effective 1-4-2002 vide Gazette notification No. P-200291 
1812OO1-PP dated 28th January, 2003 for administering 
the poat-Admlnlltered Pricing Mechanism (APM) subsidy 
on PDS Keroaene and Domestic LPG. Initially, the public 
sector 011 marketing companl .. (OMCe). viz., Indian 011 
Corporation Limited (IOCL). Hindust.n Petroleum 
Corporation Umlted (HPCL). Bharat Petroleum Corporation 
limited (BPCL) and IBP Company Limited participated In 
the above 1Cherne. Other companies ware to be allowed 
to participate later. 

In addition to the Government subsidy, oil pSUa have 
been sharing the burden by not passing full Increase in 
international prices on to the domestic consumer prices 
of Domeltlc LPG. The price of Domestic LPG was 
Increased on 16-6-2004 and 6-11·2004 by Rupees 20 
per cylinder (14.2 kg) with a view to passing on a small 
portion of the Increase in Intemational prices of LPG to 
domestic consumers. 



223 Wrllltln AnsWflfS MARCH 10, 2006 224 

As per current Government policy, the Govemment 
subsidy on these products is to be phased out over a 
period of 5 years effective 1-4-2002, i.e. Govemment 
subsidy would be available upto 31-3-2007. 

Khal.. Heritage Complex 

1270. SHRI SUKHDEV SINGH DHINDSA: 
DR. RATTAN SINGH AJNALA: 

Will the Minister of CULTURE be pleased to state: 

(a) the details of financial assistance provided by the 
Union Govemment for the construction of Khalsa Heritage 
Complex at Anand Pur Sahib in Punjab during each of 
the last three years; 

(b) the present status of the project; and 

(c) the time by which the project is likely to be 
completed? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) No financial assistance has been 
provided by the Union Government for this project during 
the last three yeers. 

(b) and (c) The structural work is almost complete. 
As per the estimates and project status given by the 
State Govemment. an amount of Rs. 145 crores is needed 
for completion of the remaining works by 2006-07. 

Cine Artlata Welfare Fund 

1271. SHRI M. SREENIVASULU REDDY: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Cine Artists WeHare Fund of India 
set up by the National Film Development Corporation is 
the biggest ever trust in the Indian Film Industry; 

(b) if so, the total amount disbursed to the Cine 
Artists from Welfare Fund during 2004-2005; 

(c) whether there is any proposal to enhance pension 
and other financial assistance such as housing to poor 
cine workers; and 

(d) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) The Cine Artists Welfare Fund 
of India was set up by National Film Development 
Corporation Umited on 5th February, 1991 registered as 
a Public Charitable Trust with funds received by way of 
5% ·of profit on the feature film "Gandhi". The Trust 
extends financial help to needy cine artists of yesteryears. 
The fund amongst other things pays pension CD Rs. 7501 
-p.m. to needy artists and medical assistance upto a 
maximum of Rs. 10,000/-per applicant. Figu... are not 
available to give a comparative picture. 

(b) The amount disbursed in 2004-06 till date Is Rs. 
48 lakhs. 

(c) At present, the Trust is not in a poSition to 
enhance pension and other financial assistance to the 
cine artists. 

(d) Does not arise. 

[Trans/soon} 

. National Policy On Blo-tuel 

1272. SHRI AJIT JOGI: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government proposes to fonnulate a 
National Policy on 8io-fuel; 

(b) if so, the details thereof; and 

(c) the time by which It is likely to be fonnulated? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYAn RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) After the success of the 
Pilot Projects on blending 5% ethanol in petrol, in the 
year 2001, the Govemment implemented the 5% ethanol-
blended petrol programme in notified sugar producing 
States/adjoining States and Union Territories. According 
to the prameters of the programme, with effect from 
27.10.2004, if the price at which ethanol is offered for 
the programme is comparable to the price of ethanol for 
altemative uses, and is comparable tl? the delivery price 
of petrol at the notified locations, and if the supply of 
ethanol can be maintained at such prices, supply of 5% 
ethanol-blended-petrol in notified areas Is mandatory. 
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For promotion of blo-dle8el, the PI8I"Ining Commtasion 
had set up a Committee on Development of Blo-fuel which 
recommended the launching of a National Misaion on 
Bio-dlesel with a special focus on the plantation of 
Jatropha curcas. The Ministry of Rural Development has 
been made the nodal Ministry for the National Mission 
on Bio-dieeel and that Ministry has recently got a Detailed 
Project Report prepared by The Energy and Research 
Institute (TERI). 

[English] 

1273. SHRI RAJESH VERMA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govemment has received proposals 
for opening of new T.V. Channels in the country; 

(b) it so, the details thereof; 

(c) the details of the proposals pending with the 
Govemment for clearance alongwlth reasons therefor; and 

(d) the time by which these proposals are likely to 
be cleared? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) As on date, 8 new 
proposals are under process for permission to uplink TV 
channels from India, the names of companies are as 
under: 

(1 ) Ekonkar Television Pvt. Ltd. 

(2) Lok Prakashan Ltd. 

(3) Hamara Samay TV News Network Ltd. 

(4) Bennett, Coleman & Co. Ltd. 

(5) Media Content & Communications Services 
(India) Pvt. Ltd. 

(6) Js Media Pvt. Ltd. 

(7) Positive TV Pvt. Ltd. 

(8) Calcutta Television Network Ltd. 

(c) All these cases are at various stages of scrutiny 
and no delay has been noticed in 'the process. 

(d) No time frame can be Indicated. 

Joint Exercl •• 

1274. SHRI G.V. HARSHA KUMAR: Will the Minister 
of DEFENCE be pleased to atate: 

(a) whether India and Israel have decided to hold 
Joint Special Forces' exercise in Defence; 

(b) if so, the details thereof; 

(c) the number of joint exercises of Armed Forces 
held with foreign forces during the last one year till date, 
force-wise; 

(d) the expenditure Incurred thereon; and 

(e) the benefits gained therefrom? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) India and Israel have not decided to 
hold any Joint Special Forces' exercise in Defence. 

(b) Does not arise. 

(c) The number of joint exerciaee of Armed F Jrces 
held with foreign forcea during the last one yea .• 111 date, 
force-wise, is as follows: 

Army 

Navy 

Air Force 

Two 

Ten 

Three 

(d) The expenditure In respect of the joint exercises 
was met out of the anocated annual budget of the Armed 
Forces. 

(e) Joint exercisea help the Armed Forces to pr.:::tice 
procedures for undertaking miUtary operations In the are .. 
of our strategic Interests besides promoting goodwill and 
understanding. 

Renovation and Pral8l'V8tlon of Monument. In 
Warangal 

1275. SHRI B. VINOD KUMAR: Will the Minister of 
CULTURE be pleased to state: 

(a) whether the Union Government has taken any 
steps for renovatton and preservation of monuments Is 
and around Warangal district of Andhra Pradesh such as 
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Warangal Fort, Thousand Pillar temple and Ramappa 
temple etc. during the last three years; 

(b) If so, the details thereof alongwith progress made 
thereon 80 far; and 

(c) the total amount allocated and spent for the 
purpose during each of the last three years? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Yes Sir, Archaeological Survey 
of India has attended to the conservation works of 
protected monuments of Warangal Fort, Thousand PlUar 
Temple, Ramappa Temple and also environmental 
development of Ramappa Temple in Warangal district of 
Andhra Pradesh during the last three years. 

(b) Besides normal maintenances activities, the 
Conservation works include: 

(i) Warangal Fort, Warangal: 

The miNing roof of the Kushmahal within the 
fort was restored following the original pattem. 
Nandi Mandapa was erected using the available 
architectural members scattered here and there. 
Loose sculptures were displayed proper1y In an 
open-air gallery. 

Many structures and architectural members were 
exposed after removal of the overlying debris. 

(ii) Thousand Pillar Temple: The walls of the temple 
were strengthened with pressure grouting. The 
undulated Pradakshina Pade was reset. Essential 
repairs to southern porch were attended to. The 
repair work of Kalyana Mandapa of Rudreswara 
temple is in progress. 

(iii) Ramappa Temple: The protected area of the 
temple was fenced proper1y, Solar lights provided, 
signage improved and drinking water facility 
provided. 

Renovation and re-orientatlon work of the garden 
around the temple is in progress. 

(c) The total amount allocated and spent during the 
last three years at these monuments is as under: 

Year 

2001-02 

2002-03 

2003-D4 

Allocation/Expenditure 
(in Rs.) 

16.99.396 

35,79.287 

17,78,797 

ExpIoratJon and Production or Natural a .. 

1276. SHRI ADHALRAO PATIL SHIVAJIRAO: WII 
the Minister of PETROLEUM AND NATURAL GAS be 
pleased to state: 

(a) whether the Govemment propo888 to invite private 
parties for exploration and production of natural gas from 
some new blocks; 

(b) if so, the details thereof; 

(c) the number of blocks propose to be offered to 
private parties for this purpose; and 

(d) the estimated quantum of 011 and natural g .. 
likely to be provided from each of such blocks? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) Yes Sir. Under the Fifth 
round of the New Exploration Llceneing Policy (NELP-V), 
Govemment have invited bids for the exploration of 011 
and gas in 20 blocks i.~. 12 onland, 2 shallow and 6 
deep water blocks. NELP provides a level playing field 
for both private (Including foreign and Indian) companies 
as well 88 Public Sector Undertakings for the award of 
exploration acreages through Global Competitive Bidding. 

(d) Since, these are exploration blocks, the 
hydrocarbon potential in the above blocks can be 
assessed only after discoveries are made through 
exploration. 

011 and Gas Exploration In We.t aengal 

1277. SHRI AJOY CHAKRABORTY: win the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

<a) the present status of oil exploration in West 
Bengal; 

(b) whether the Govemment is considering actively 
to offer some blocks for oil and gas exploration in West 
Bengal; and 

(c) If so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) Oil and Natural Gas Corporation 



PHALGUNA 19, 1926 (Sotks) 230 

Ltd. (ONGC) hold one onland nomination Petroleum 
Exploration Licence (PEL) block-Contal In the State of 
West Bengal. During 2003·04, ONGC drilled an 
exp!9ratory weD GobIndpur·11n the block which gave 
some minor gas indications. At present, 3-D seismic data 
acquiJ!tlon Is In progl'88l. 

Another exploration block, WB-ONN-2000/1, was 
awarded to an ONGC and Indian OU Corporation ltd. 
(IOC) consortium under the second round of the New 
Exploration Licensing Polley (NELP). The block was 
relinquished on 27.9.2003 by the consortium after 
completing the work programme of exploration phase-I 
lB. acquisition, proceealng and Interpretation of 100 Line 
Kilometre (LKM) of seismic data. 

It may also be noted that 3 shallow water and 2 dep 
water blocks are being explored in the North-East Coast 
area, part of which falls off the coast of West Bengal 
offshore. Exploratory wells are in the process of being 
spudded In the North-East Coast area. Besides, four 
di8coveries have been made In the North-East Coast area 
by Reliance Industries ltd. in the block NEC-OSN-9712 
and are being appraised. 

(b) and (c) No exploration block in the State of West 
Bengal is on offer under the fifth round of NELP. However, 
existing exploration work would be reviewed and 
depending upon the results of review/analysis, exploration 
block(s) may be carved out In West Bengal also. 

[TrsnsllltIon} 

Ancient Language. 

1278. SHRI BAPU HARI CHAURE: 
SHRI P. MOHAN: 

Will the Minister of CULTURE be pleased to state: 

(a) the number of languages spoken all over the 
country particularly In Maharashtra as per official records; 

(b) the criteria followed by the UNESCO for 
declaration of a language as classical language; 

(c) whether it was revealed on the eve of the 
UNESCO's meeting on MSafeguarding the World's 
Intangible Heritage' that the future of the 80 percent of 
Indian languages is uncertain; 

(d) If so, the details thereof; 

(e> whMher the Govemment proposes to declare 
certain ancient languages as classical languages; 

(f) H so, the details thereof and the steps taken by 
the Govemment In this regard; and 

(g) the measures taken by the Govemment for the 
survival of the least spoken Indian languages in the 
country? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) According to the latest Censu. 
information 72 languages are spoken in Maharaahtra. 

(b) As per our Information, no language has been 
declared classical by UNESCO. 

(c) No, Sir. 

(d) Doe. not arise. 

(e) and (I) The Govemment has already declared 
TamU as .. Classical language of India. A Committee of 
linguistic Experts constituted by the Govemment for this 
purpose will consider claims for classical languages. 

(g) The oral traditions of leas spoken languages are 
sought to be safeguarded. 

{English} 

Lo.. suffered by Indian Alrll".. 

1279. SHRI ANANDRAO VITHOBA ADSUL: WIH the 
Minister of CIVIL AVIATION be pleaaed to state: 

(a) whether the Indian Air1lnes has suffered Hveral 
crores in the first half of the fiacal year 2004-05; 

(b) if so, the facts and the reasons therefor; and 

(c) the steps taken by the Govemment to make Indian 
Alrtines profitable? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Indian 
Airtines has incurred an estimated loas of As. 66.40 crores 
during the first ha" (April-September, 2004) of the fiscal 
year 2004-05. This loss is substantially lower than 
Rs. 103.50 crores incurred In the corresponding period 
of previous year 2003-04. 
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(b) The loss of Rs. 68.40 crores during first haN of 
2004-05 is mainly because of steep Increase In ATF 
prices during the year. The domestic ATF price Increased 
to Rs. 29,800/-per kilo litre in September 2004 as 
compared to Rs. 21,530/-per kilo litre applicable during 
March. 2004. 

(c) Indian Airlines has been encouraged to take 
various economy measures and is working out strategies 
from time to time, on an on-going basis to Improve its 
financial performance. 

(Translation} 

Perml .. lon to Foreign Com.,..le. for 
011 Exploration 

1280. PROF. MAHADEORAO SHIWANKAR: 
SHRIMATI ANURADHA CHOUDHARY: 
SHRI MOHO. TAHIR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government have permitted the 
foreign oil exploration companies to explore new oil 
reserves in Rajasthan; 

(b) if so, the details thereof; 

(c) the time by which oil is likely to be extracted 
from these new areas; 

(d) the number of more such areas of Rajsthan where 
exploration of oil is likely to begin; 

(e) whether import of oil is estimated to go down 
after exploration of oil in these areas alongwith the 
percentage of the estimated decrease in the import of oil 
as a result thereof; and 

(f) if so. the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Yes Sir, Government of 
India have invited foreign companies to explore oil and 
gas in the country, including the State of Rajasthan, 
through various exploration bidding rounds under the New 
Exploration Ucensing Policy (NELP) as well as earlier 
pre-NELP rounds. . 

So far, Production Sharing Contracts (PSCs) for three 
exploration blocks in the State of Rajasthan have been 
signed with foraign companies under NELP rounds. Oil 
has been discovered in one block RJ-ON-9011 under 
exploration by MIs Caim Energy India (Pty.) Limited. Two 
exploration blocks (RJ-ON-90/4 & RJ-ON-9OI5) have been 
relinquished after exploration phase-I & III respectively, 
where a Polish Oil & Gas Company was wor1<ing with an 
Indian company, MIs Essar Oil Ltd. 

(c) Four of the oil discoveries in the block RJ-ON-
9011 have been declared to be commercial on 15 October, 
2004. As per PSC, development plan for these discoveries 
is to be submitted by the operator within 200 days of the 
declaration of commerciality. Other four discoveries in the 
block are under appraisal. The time of start of commercial 
oil production would depend upon the preparation of 
development plan of commercial discoveries by the 
operator and its approval by Management Committee and 
implementation 

(d) As far as production sharing regime is concerned, 
four more exploration blocks are under exploration in 
Rajasthan, out of which one block is with Indian private 
company while three blocks are with Oil India Ltd. and 
Oil & Natural Gas Corporation Ltd. (ONGC). In addition, 
ONGC is' also carrying out hydrocarbon exploration in 
two blocks awarded to It on nomination basiS falling in 
Jalsalmer Basin. Three more exploration blocks in 
Rajasthan are on offer under fifth round of NELP for 
which last date of submission of bids is 31.05.2005. 

(e) and (f) Yes Sir, import of oil would come down 
to the extent of production from the development of 
discoveries in the block for which development plan is 
under preparation. 

[English} 

Revenue. from Freight Traffic 

1281. SHRI IQBAL AHMED SARADGI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether higher movement of iron ore for exports 
is significantly adding to the revenues of the Railways; 

(b) if so, to what extent the revenues earning freight 
traffic In Railways has increased during' 2004; and 

(c) if 80, the what extent the Railways freight traffic 
achieved during 2OO4? 
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Tt"1E MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) The Increase in revenue earning freight traffic: on 
account of iron ore export is 54.53% during the period 
from April 2004 to January 2005, as compared to the 
figures for the same period of last year. The share of 
iron ore export accounts for 4.78% of the total freight 
eamings. 

(c) Railway have achieved an increase of 2.58% in 
its revenue earning freight loading as compared to target. 

Payment by' ONGC to Marketing Companies 

1282. SHRI D. VinAL RAO: WUI the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether it Is a fact that ONGC had made 
payments of Rs. 1,332 crores to oil marketing companies 
to compensate for their under-recoveries on LPG and 
kerosene as reported In the 'Hindu' dated February 1, 
2005; and 

(b) if so, the details thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) Yes Sir, ONGC gave a 
price discount on crude 011, LPG and SKO of Rs. 1,332 
crores during the third quarter of the year 2004-05, to 
Oil Marketing Companies (OMCs), to share their under 
recoveries on Domestic LPG and PDS Kerosene. 

ImpiemenwUon of Special Package tor NER 

1283. SHRI M.K. SUBBA: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government has received 
representations from the North Film & T.V. Producers 
and Directors Association against the practices being 
followed in implementing special package for North 
Eastem Region; 

(b) if so, the details thereof; and 

(c) the Govemment's reaction thereto? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 

S. JAJPAL REDDY): (a) and (b) Yes, Sir. A representation 
received from the North East TV Producers and Directors 
Association has sought special treatment to the Producers 
from the region in commissioning programmes for 
Doordarshan. 

(c) Prasar Bharati has Informed that appHcatjons will 
be considered in terms of the conditions stipulated In the 
notice Issued for this purpose by the Programme 
Production Centre, Guwahatl. However, the suggestions , 
received from the North East TV Producers and Directors 
Association Is engaging the attention of the Government. 

Funds for Drilling Exploratory Wells 

1284. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to &tate: 

(a) whether ONGC has slashed funds for drilling 
exploratory wells by 20% in 2004-05; 

(b) if so, the reasons therefor: and 

(e) the action taken/proposed to be taken to increase 
oil exploration and make the country seH-sufficient in 011 
and gas? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) No, Sir. As per revised 
Budget Estimates, Oil and Natural Gas Corporation Ltd. 
(ONGC) has budgeted Rs. 2496 crore for exploratory 
drilling in 2004-05 which is 47.69% higher than the actual 
expenditure of Rs. 1690 crore Incurred during the financial 
year 2003-04. 

(c) Given the present 011 & gas production in the 
country, self-sufficiency In the near future is not envisaged. 
However, Govemment have taken the following steps to 
meet the growing demand of 011 and natural gas. 

(I) to Improve the recovery factor from existing 
major fields by implementing Enhanced 011 
Recovery (EOR)/Improved Oil Recovery (lOR) 
schemes; in particular 011 and Natural Gas 
Corporation Umlted (ONGC) has taken up 15 
fields for this purpose at an estimated Investment 
of Rs. 10,000 crore, which would also help in 
accelerating oU production from these fields. 

(Ii) to increase exploration efforts through the New 
Exploration Licensing Policy (NElP); under the 
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first four rounds of NELP, Production Sharing 
Contracts (PsCe) have been signed for 90 
blocks; the fifth round is .underway. 

(iii) to explore in new areas, specialty In the de8p 
water and difficult frontier areas, as also explore 
in deeper layers of already producing fields. 

(Iv) to develop faster newly discovered fietds and to 
step up the use of new technologies for seismic 
surveys, work over, stimulation operations, drilling 
of wells etc. in producing areas. 

(v) to acquire acreages abroad. 

(vi) to explore alternative sources of hydrocarbon 
such as Coal Bed Methane. 16 PSCs for Coal 
Bed Methane exploration have been signed to 
date. 

(vii) to tap alternate resources like Gas Hydrate, and 
Underground Coal Gasification. 

AIR Station at Cooch Behar 

1285. SHRI HITEN BARMAN: Will the Minister of 
INFORMATION AND BROADCASTING be pleaeed to 
state: 

(a) whether the Government Is aware that the All 
India Radio Sub-Station at Cooch Behar Is not being 
used for years together; 

(b) If so, the reasons therefor; 

(c) whether tha Government proposes to ra-start the 
said sub-station; 

(d) if so, the details thareof and the tlma by which 
It Is likely to be re-started; 

(a) whether the Government has allocated any special 
fund tor the development of this sub-ltation; and 

(f) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) At present, there is no Radio 
Station at Cooch Behar. 

(b) to (f) Do not ariee. 

Upgradatlon of Radio Statlona In Gutarat 

1286. SHRI JASHUBHAI DHANABHAI BARAD: WHI 
the Minlater of INFORMATION ANO BROADCASTING be 
pleased tostata: 

(a) whether the Govemment hal received any 
proposal from the Government of Gujarat for upgradation 
of radloatations in the State partlcularty at Ra;kot and 
Junagarh DIstrict; 

(b) If so, the details thereof and the action taken by 
the Government thereon; 

(c) whether some LPTs in the State are not 
functioning property due to shortage ot staff; and 

(d) If so, the action taken/proposed to be taken in 
the mattar? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAl REDOY): (a> Prasar Bharatl has Informed that 
no such request has been received from the Government 
of Gujarat. 

(b) Does not arise. 

(c) No, Sir. 

. (d) Does not arise. 

Frequent Traveller Scheme 

1287. SHRI KIRTI VARDHAN SINGH: 
SHRI MOHAN RAWALE: 
SHRI S.D. MANDlIK: 

Will the Miniater of RAILWAYS be pleased to state: 

(a) whether the 'Frequent Traveller Scheme' Is being 
Implemented by the railways; 

(b) If so, the datalla thereof; 

(c) the time since when this scheme in operation; 

(d) whether the Government proposes to auction 
tlck8t8 of AJC accommodation In all trains In line with 
scheme adopted by Airlines; and 

(e) If so, the details of scheme and the anticipated 
revenues gain from frequent travellers In AlC? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (_> and ('b> Frequent Rail 
Travellers, who register for the scheme, wiN be awarded 
poInta depellding on their frequency of travel. Accumulated 
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points wHI be suitably rewarded. The scheme wlH be 
applicable to 1st AC, 2 AC & AC-Chair Car oIassea. 

(c) This &cherne is likely to be started in all trains in 
the current year. 

(d) Presently no such acheme has been approved. 

(e) The gains from frequent travellers scheme have 
not been estimated. 

0 .. AgencIM In Uttar PrHHh 

1288. SHRI MUNAWAR HASSAN: 
SHRI RAJESH VERMA: 

WHI the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the number of gas agencies allotted in Uttar 
Pradesh during each of the last three years; 

(b) whether the Government is contemplating to open 
more gas agencies in rural and urban areas of Uttar 
Pradesh; 

(c) if so, the locations thereof; and 

(d) the time by which these gas agencies ara likely 
to be opened? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) The total number of LPG 
distributorships allotted in Uttar Pradesh by Public Sector 
Oil Marketing Companies (OMCs) during last three years 
is as under: 

Year 

2001-02 

2002-03 

2003-04 

Number of distributorships 
allotted in Uttar Pradesh 

210 

65 

58 

(b) to (d) Government have given freedom to OMCs 
to aet up LPG distributorships In accordance with their 
commercial considerations. However, 88 a matfer of polley, 
Government have advised OMes to concentrate on semI-
Uf'banIrurai areas for opening of new LPG diatrIbutor'llhips. 
The commi88IonIng of LPG distributorships depends upon 

varlol.8 factors such as Identification of viable locations, 
releue of advertisements, conducting Interviews, ability 
of the candidate to secure land for godown, showroom 
etc. 

Redevelopment of DU~ Gooda Shed. and 
Freight Termlnala 

1289. SHRt RAYAPATt SAMBASIVA RAO: Will the 
Minister of RAILWAYS be pIeued to ltate: 

(a) whether there 18 any plan to redevelop dilapidated 
goods sheds and freight tennln'" In partnership with the 
private sector; 

(b) if so, whether the proposal Invoive8 handing over 
damaged property on long term Ie ... to a private sector 
player for development operation and maintenance on a 
revenue sharing basis; 

(c) If so, whether the Ministry of Railways has 
circulated the proposal to vartous IndLmry players for their 
views; and 

(d) the time by which finaJ decIIIon Is Hkely to be 
taken in thia regard? 

THE MINISTER OF STATE IN THE .MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, 51,. There Ie no 
such scheme at present. 

(b) to (d) Do not arIM. 

FInancial Aul8tance to NOo. 

1290. SHRIMATI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of CULTURE be pleased to state: 

(.) the criterla/guldelinea being followed by the 
Ministry of Culture for providing financial assiltance to 
NGOs under the achemea 'Seminar' and 'Construction of 
BuDdIng'; 

(b) the number of the propoeaII nKlelved from various 
NGOs under theM achernee durfng each of the last three 
years tin date; and 

(c) the number of NGOe selected and the financial 
8IIIiatance proYIded to them under these 'achemea' during 
the said perfod? 
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THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Each proposal is examined on 
its merit by the Committee of Experts chaired by the 
Joint Secretary, Ministry of Culture. NGOs are selected 
by the Committee as per the criteria/guidelines laid down 
in the relevant schemes. 

Seminar Grant: The scheme cover. voluntary 
organisations engaged in cultural activities and doing 
research in different aspects of Indian Culture as related 
to its traditions and philosophy etc. They should be of all 
India character or of National fame and should have been 
functioning for at least three years and registered under 
the Societies Registration Act (XXI of 1860). Such 
organisations or institutions as mentioned above should 
have a properly constituted managing body and should 

Seminar Grant 

Year 

2002-2003 

2003-2004 

2004-2005 

Building GJ'IInt 

Year 

2002-2003 

2003-2004 

2004-2005 

No. of 
proposals 
received 

394 

264 

593 

No. of 
proposals 
received 

393 

472 

777 

Dlv.alon of Coal Rak .. 

1291. SHAI SUGAIB SINGH: 
SHAI BADIGA RAMAKAISHNA: 

Will the Minister of AAILWAYS be pleased to state: 

(8)' whether diverlion of coal raktMI and nol'\-ieIue of 
Supersessional Aallway Aeceipts Is a common feature 
on Eastem and South Eastem Aailways; 

be financially sound. The financial uelatance Is given for 
the purpoees of holding conferencH, seminal'll and 
symposia on important. cultural mattei'll and to meet 
expenditure on activities of development natOre like 
conduct of surveys pilot project, etc. 

Con8tructlon of Building: Under the scheme, the 
grants are given for construction of bulrdlng to the cultural 
organisations working for promotion of culture for at least 
five years and are registered under the Societies 
Registration Act (XXI of 1880) for at Ieut two years. The 
above organisations should have a regional Identity and 
should be duly recommended by. the State Govemment 
concemed. 

(b) and (c) A statement is encloaed. 

No. of NGOs Financial 
selected Alalltance 

provided 

72 Rs. 45,29,000/-

71 Rs. 69,SY,tsbtf 

192 As. 83,88.1901. 

No. of NGOa Financial 
eelected Aaelstance 

provided 

94' As. 2,35,00,000/-

108 As. 2,63,00,000/-

224 As. 5,57,14,441/-

(b) If so, the number of diversion cues of coal rakes 
reported durtng each of the last three years In various 
loading points; 

(c) the details of freight outstanding on account of 
non-iaUtl of SSAs during the said period; 

(d) the action taken by the RalIwaye agalnet the 
offlclale found reaponalbJe for such ...... ; and 
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(e) the steps taken to check the recurrence of such 
lapses in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No Sir. Diversion of 
coal rakes has been prohibited save in very exceptional 
cases like accidents, breaches, civil commotions or heavy 
congestion of the terminals or in extreme cases where 
the thermal power house is facing closure due to non-
availability of toal. However, a detailed procedure has 

been laid down for diversion of coal in such exceptional 
cases also. 

(b) Number of coal rakes diverted during the last 
three years on Eastem and South Eastem Railways, is 
as under: 

(In rake) 

Year E. Rly. S.E. Rly. 

2001-02 271 864 

2002-03 257 5n 

2003-04 138 28 

(c) There is no freight outstanding on Eastem and 
South Eastern RailWays on account of diversion of coal 
rakes done by them 0 their respective systems. 

(d) As the diversion of coal rakes are done In 
emergent s~uations and to ensure adequate availability 
of coal with the Power Plants, no official is held 
reaponsible for suc~ diversions. 

(e) In order to minimize diversion of coal rakes, 
instructions have been issued to Zonal Railways that any 
diversion of coal rakes from one State Electricity Board 
(SEB) to another State Electricity Board or Power 
Corporation except for the purpose of match delivery is 
not permissible at the level of Zonal Railways. Even while 
ordering of match delivery, cere has to be taken to ensure 
that the same grade of coal is match delivered as far as 
possible. Any diversion from one SEe to another SEe or 
Power Corporation for purposes other than match delivery 
shall be done only with the approval of RaHway Board in 
exceptional circumstances. 

/Tf'III18/mionj 

Satellite Radio Service 

1292. DR. lAXMINARAYAN PANDEY: 
SHRI SANTOSH GANGWAR: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether the Government is contemplating to 
formulate a policy for Satellite Radio Service; 

(b) if so, the details thereof; 

(c) whether the Government has received any 
suggestion from Telecom Regulatory Authority of India 
(TRAI) in this regard; and 

(d) If so, the details thereof and the action taken by 
the Government thereon? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (d) The Telecom Regulatory 
Authority of India (TRAI), laaued a consultation paper on 
29.12.2004 for comments of the stakeholders on the 
i88U88 relating to Satellite Radio service. TRAI has not 
come up with Its flnal recommendations/suggestions so 
far In the matter. 

exploration Licensing POlicy 

1293. SHRI SANJA Y DHOTRE: 
SHRI PRADEEP GANDHI: 
SHRI CHANDERBHAN SINGH: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government proposes to modify the 
New Exploration licensing Policy; and 

(b) if 80, the detaila thereof and the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) and (b) The Government of India 
approved the New Exploration licensing Policy (NELP) 
in 1997 and It became effective In 1999, since when 
licell88l for exploration are being awarded through an 
International competitive bidding system. National Oil 
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Companies are required to compete with Indian and 
foreign companies to secure Petroleum Exploration 
Licenses. Four rounds of bidding have so far been 
completed under NELP. While the overall fiscal and 
contractual terms under NELP have more or less 
remained the same, consultations are held with all 
stakeholders at the end of each round to suggest and 
incorporate improvements for succeeding rounds. The 
same process was followed for the fifth round of NELP, 
which was announced on the 4th January, 2005. The 
fifth round also incorporates some new features which 
make an improvement over earlier rounds. The salient 
changes from earlier rounds are given In the statement 
enclosed. 

~nl 

(i) All geo-scientlflc data has been made available 
online through the internet to enable companies 
to view data at their own convenience and 
location. 

(II) Work stations equipped with software has been 
provided at data centres at London, Houston, 
Calgary and Oubal. This will enable companies 
to analyse and Interpret the data at the data 
centre ltaelf 

(iii) In order to provide marketing stability to the 
companies, the government shall eurclae Its 
option to take its profit share of natural gas In 
cash or kind for a block of 5 years instead of 
such option being made every year as in the 
previous rounds. 

(iv) Data packages and information dockets can be 
purchased at a discounted price. 

(v) In order to encourage small and medium size 
investors, companies having a net worth of US$ 
500 Million or more will not be required to give 
a bank guarantee towards Minimum Work 
Programme commitment In respect' 01 onland and 
shallow water blocks. This threshold value In 
the previous round W81 US$ 1000 Million. 

(vi) In order to bring more transparency In the 
bidding procesa, weightagee for all bid ~ 
criteria including welghtage& for 8ub-crtteria have 
now been made pubHc under NELP-V for the 
first time. 

(vB) Details of all operational block from earlier 
rounds such 88 worfc programme, ftscaI terms 
etc. are available at Data Centres. This will 

{English} 

enable companies to ...... .)(Iatlng work 
programme .. well 88 other bidding pararnetr.a 
while formulating their own bids and may "10 
help them in forming strategic alliances. 

Chlldllne ServIce 

1294. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Government has framed Model Rules 
under the Juvenile Justice (Care and Protection of 
Children) Act, 2000; 

(b) If so, the details thereof; 

(c) whether the chlldllne service has been set up In 
various parts of the country; 

(d) If 80, the details thereof, locatIon-wl8e; 

(e) the objectives of chlldllne service· and reaponee 
received to childllne service In various parts of the country 
80 far; and 

(f) the detaUs of varioue programmes organized for 
Juvenile Justice during the last one-year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) and (b) Vea, Sir. 
The Model Rules have been framed for better 
implementation of the provisions of the Act. they were 
notified on 22.06.2001. 

(c) to (e) The chlldlne service h.. 80 far been 
established in 61 cities of the country .. per statement 
given In the Statement enclosed. Chlldllne Is a 24-hour 
toll-free emergency phone. outreach aefVIce for children 
in need of care and protection. It recommencia the child 
to other organizations for long-term care and rehabilitation, 
or returns the child to hislher family as the situation 
warrants. Any child or a concemed adult on behalf of 
the child can call 1098 free of cost, and avail of the 
service at any time of the day or night. 

(I) The National Institute of Social Defence (NISD), 
an autonomous body under the MInistry of SocIal Justice 
& Empowerment organized various tralnlnglaenaitlzation 
programmes for Implementation of JuVenile Justice (Cere 
and Protection of ChIldren) Act. 2000 during 2003-04 and 
2004-05, the detall8 of which are as under: 
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Training Programmes for 

PoNce 

Judlclary-including 
Members of Juvenile 
Justice Board 

Government 
functionaries (Social & 
ChUd Welfare) 

Non-Govemment 
functionaries 

No. of training 
programmes 

2 

11 

8 

17 

..",.", 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

'16. 

17. 

18. 

CltylDiItrict 

2' 

Mumbal 

Hyderabad 

Deihl 

Nagpur 

Kobta 

Chennai 

Patna 

Coimbatore 

Bhopal 

Jaipur 

Varanael 

Goa 

Thiruvananthapuram 

Cuttack 

Purl 

Bhubaneswar 

Indore 

Ahmedabad 

No. of personnel 
trained 

100 

310 

253 

614 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

No. of training 
programmes 

5 

2 

7 

2 

VIJaywada 

Kochl 

Guwahatl 

Lucknow 

246 

2004-05 

No. of personnel 
trained 

50 

137 

55 

248 

Vishakhapatnam 

Baroda 

Alwar 

Kutch 

Pune 

Mangalore 

ShHlong 

Trichy 

Chandlgarh 

Allahabad 

Ranchl 

Salem . 
Kozhikode 

Madura! 

Kelyan 

Udaipur 
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39. 

40. 

41. 

42. 

43. 

44. 

46. 

48. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

56. 

58. 

57. 

58. 

59. 

60. 

81. 

82. 

/T,.nsmlionj 

2 

Bangalore 

Wayanad 

ImphaJ 

Thrlsaur 

Thirunelvell 

West Medlnipur 

Sholapur 

New Jalpalgurt 

PUNa Medinipur 

Agartala 

South 24 Parganu 

Diamond Harbour 

Nadia 

Amravatl 

Aurangabad 

Ahmednagar 

Nuik 

UiJain 

Akola 

Kota 

Rourk ... 

Murshidabad 

Port Blair 

Nagapattlnam 

Karaikal 

Contingency Plan to Deel with NatIonal c.JMt1llee 

1296. SHRi PANKAJ CHOWDHARY: Will the Minl8ter 
of RAILWAYS be pleased to state: 

(a) whether the· Rall"'faY' ha. propo.ed any 
'contingency plan' for providing immediate _1It8nce to 
tackle ndonaI caIamitIee; 

(b) if 80, the details thoreof; 

(c) whether the Railways has also conMituted 'Rapid 
Action Task Force' to Implement the laid scheme; and 

(d) if so, the details thereof? 

THE MINJSTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) 'ContIngency 
Plan for Crisis Management' on Incian RaIIWaya taM been 
made to deal with crtaia eItuaIiona affecting RaIlways which 
are given below: 

(i) All India RaJlwaymen'. strike; 

(II) Railway Accidents; 

(iii) Hijacking of trains; and 

(Iv) Extemal Aggreulon. 

Respective Central Management CommlttHelNational 
Crtaie Management Commmee comprtling of concerned 
senior level officia18 of Ministry of Railways u well • . 
other civil Ministries have been formed. The members of 
the· commmee function in lJaiaon with each other during 
the above crIsI8 situation. Mlnletry of Railways has ai80 
prepared Emergency Support Function Plan for providing 
rail transportation durtng n~onaJ' cal8m1tle8 under the 
overall co-ordination and dh'actIona of Minietry of Home 
Affairs. 

(c) No, Sir. 

(d) 0088 not ariae. 

{English} 

AppolntrMnt of RTSAIRTA In Border 8t8tH 

1296. SHRI ABDUL RASHID SHAHEEN: Will the 
Mini8ter of RAILWAYS be pleased to state: 

(a) whether the Government 18 aware that the 
distance areas of Boarder Sta_ face hardships for 
reservations in railwaY' and some tlmee sutter lO8III 
due to the ay8Iem cOn.traIns on ticketing; 

(b) if 80, the reaction 01 the cfovernment .ther8t0; 

(c) whether the Government hal appointed rail 
Travellers' Service Agents and RaIl Touristl Agents 
throughout the country; 
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(d) If 80, w.hether a&q\ Agenta have also been 
appointed In the. Border State; and 

(e) if not the reasons for reluctance in appulntment 
of such agents In Boarder S ..... ? 

THE MINISTER OF STATE IN·THE MINISTRY OF 
RAILWAYS (SHRI R. VElU): (a) and (b) For the 
oonvenlence of the public, Railway ha. opened 
Computeriled Pueenger R888MIIIon SyItem (PRS) In 
various parte of the country InckIdIng Border States area 
of the country. Moreover, public CIIn book their tIcketa on 
Internet In vartcx. par18 of the country including Border 
States. 

(c) to (e) Rail Travellers Service Agents (RTSAs) 
and RaIl Tourtet Agentl (RTAe) have been ~ In 
var1ou. parte of the country Including border States 
depending upon the """";on Workload. 

Air PrOximity Incident 

1297. SHRI RAM KRIPAL YADAV: 
SHRI SUKDEO PASWAN: 
SHRI C. KUPPUSAMI: 

WRI the Minllter of DEFENCE be plaued to state: 

<a) whether on Republic-Day rehearsal, Air Force 
Sukhol Aircraft hu violated the order which was reauIled 
near collielon with Air India plane In mid-air near AJwIl 
on January 23, 2005; 

(b) if 80, whether any Inquiry hal been conducted In 
this regard; 

(c) If '0, the outcome thereof; and 

(d) the action taken in the matter? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) A Su-30 aircraft of the Indian 
Air Force and an Airbus A-310 of Air India came close 
to each other during the rehearsal of the Republic Day 
parade on 23rd January; 2005. 

The' matter Is under Investigation with the Director 
General, Civil Aviation (DGCA)JMlnistry of Civil Aviation. 
0Ificera tram the Indian Air Force ... aJao participating. 
The MpOrt II yet to be submitted by the DGCA. 

Theft of Buddha'. Idol from Mueeum 

1298. SHRI ADHIR CHOWDHURY: 
SHRI UDAY SINGH: 

Will the Minister of CULTURE be pIe8HCI to state: 

(a) whether a rare, .andatone head of Buddha, 
brought from Sarnath was .tolen from the Koikala 
muaeum's Archaeology long Gallery; 

(b) If 80, the details thereof; 

(c) whether the Govemment haa conducted any 
enquiry in the matter; 

(d) If 80, the outcome thereof and the action taken 
thereon; and 

(e) the atepa taken by the Gowmment to ItOp the 
recurrence of such IncidIntI? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (e) Yes, Sir. One sculpture 
named 'Buddha H_d (SamaIh)' was found mIeaIng from 
the Archaeological Gallery of Indian Museum, Kolkata on 
29th December, 2004. The metier ha been referTed to 
the Kolkata Police for ~. After the Incident the 
entire security system of Indian Mueeum has been further 
strengthened and additional Cc:rv have been In8tal1ed 
with recording facilities. The Ministry has reviewed from 
time to time the aecurtty arrangements of all the mueeuma 
and paased neceeeary dlrectlona. The Government hM 
aleo constituted a Security Committee to look Into the 
lsauee,*ed to Museum Securtty, which has mernbera 
from Clg' and lB. The mandate of the committee is to 
review the exl8tlng policy and practices of selected 
museums, identify critical gape, and to recommend 
minimum standard for Museum Security meuurN that 
are at par with International Standard. The ComrnIDee 
has already started functioning. 

{Tf'IInslsllonj 

State-of-the-Art Communlc.tlon Sy.em In ""1wIIya 

1299. SHRI MUNSHI RAM: 
SHRI MOHO. TAHIR: 

WUI the Minister of RAILWAYS be pleased to state: 

(a) whether the Govemment is contemplating to 
develop a State-of-the-Art comnu1icatlon system In the 
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railways as reported in the Rashtriya Sahara dated 
January 16, 2005; 

(b) if so, the funds sanctioned by the Government 
for the scheme; 

(c) the names of the States in which the system is 
proposed to be introduced in the first phase; and 

(d) the extent upto which the accidents 0 the tracks 
is likely to decline with the Introduction of this system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Yes, Sir. Works 
for provision of Mobile Train Radio Communication 
(MTRC) system have been approved on 2415 Route 
Kilometres on selected routes of Northem, Eastem, East 
Central, North Central & North East Frontier Railways 
covering States of Punjab, Haryana, Delhi, Uttar Pradesh, 
Madhya Pradesh, Bihar, Jharkhand, West Bengal, Jammu 
& Kashmir and Assam, at an estimated cost of Rs. 194.63 
crore. 

(d) This system will prove to be an useful 
telecommunication and safety aid between various 
operational and maintenance staff which will help in 
reducing accidents. 

{English! 

Procurement Policy 

1300. SHRI RAGHUNATH JHA: 
SHRI MADHU GOUD YASKHI: 
SHRI S.D. MANDLIK: 
SHRI VIJOY KRISHNA: 
SHRI K.S. RAO: 

Will the Minister of DEFENCE be pleased to 
state: 

(a) whether under the present procurement policy, 
the purchase of weapons are being delayed abnormally; 

(b) if so, the details of the present procurement policy 
and the reasons for delay; 

(c) wheth9r the Government propos .. to remove the 
bottlenecks in the procurement system; and 

(d) if 80, the stepa taken by the Govemment in this 
regard? ' 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) Procurement of Defence 
equipment by its very nature is a complex and Intricate 
process. The Government constantly endeavour to 
expedite and accelerate the acquisition process. But in 
certain cases involving complex equipment, the proceu 
takes additional time to conduct technical evaluation, staff 
evaluation and trials where required. Defence Procurement 
Procedure, 2002 (Version June, 2003), lays down the 
steps that are required to be followed in regard to the 
procurement of equipment and weapons etc. The 
procedure is constantly reviewed by the Govemment with 
a view to modifying and streamlining the procedure as 
also to address any practical difficulty which the Services 
may face in the acquisition of required defence equipment. 

Prices of Natural Ga. 

1301. SHRI MADHU GOUD YASKHI: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the High-powered Committee of Ministers 
appointed by the Govemment to look into the _ue 
regarding fixation/revision of prices of natural gas has 
submitted ita report; 

(b) if so, the saiient featur .. of the recommendations 
of Report; 

(c) the follow-up action taken by the Govemment, to 
implement the recommendations; and 

(d) if not, the time by which the Committee Is likely 
to submit ita Report? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) Govemment have not laid down any time frame 
for the Group of Ministers to submit their report. 

rrrsnsllltion! 

Outatandlng DuM agalnat UNO 

1302. SHRI RAMDAS ATHAWALE: WHI the Minister 
of DEFENCE be pleased to state: 
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(a> whether any amount is to be paid by the United 
Nations Organisation to the Government for deployment 
of Indian Forces In UN Peacekeeping Mlealon; 

(b) if so, the details thereof alongwtth the reasons 
for outstanding such amount; and 

(c) the steps taken by the Government for early 
realisation of outstanding dues? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (c) India has been an active 
participant in peacekeeping operations conducted by the 
United Nations since 1950. For their services In UN 
Peacekeeping Missions, reimbursement is made by UN 
Headquarters towards troop cost, contingent owned 
equipment and for self sustaining Items like office 
equipment, catering equipment, fumlture· etc. The process 
of reimbursement is that the UN carries out a verification 
of manpower and equipment deployed In the Mission 
Areas. Based on this vertfication, the reimbursement Is 
calculated. 

As on 28.2.2005, the following payments are due 
from the UN for ongOing Missions: 

(i) Paymant certified by US $ 1,238,758.94 
the U.N. 

(ii) Payment yet to be certified US $ 50,092,985 
by the U.N. (Approx.) 

The balance outstanding dues for the missions that 
are already over and the troops are back in the country 
is US $ 15,570,830.96 and Rupees 1,53,879,&4/-. 

The issue relating to payment of dues is constantly 
pursued with the UN through the Permanent Mission of 
india, New York. 

{English} 

Recruitment OffIce. 

1303. SHRI M. SHIVANNA: Will the Minister of 
DEFENCE be pleased to state: 

(a) the criteria being adopted for seiectlng places for 
establishing Recruitment Offices for the Armed Forces; 

(b) the details alongwith locations of Armed Foroee 
Recruitment officeS opened in the country during each of 
the last three years; 

(c) the number of youths recruited In the Armed 
Forces during each of the last three years, State-wise 
and Force-wise; 

(d) whether the Government proposes to establiah 
Recruitment Offices for defence forces In the areas where 
traditional warrior communities live; and 

(e) if so, the details thereof? 

THE MiNiSTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Statement-I Is enclosed. 

(b) While no recruitment office has been opened 
during the last three years In the Air Force and Navy; in 
the Army, new Branch Recruiting Offices (BROs) have 
been approved for opening at Cuddapah (Andhra 
Pradesh), Alzawl (Mlzoram), Behrampore (West Bengal), 
Udhampur (Jammu & Kashmir) and Allahabad (Uttar 
Pradesh) in 2004-2005. The Branch Recruitment Office 
at Behrampore has been opened in 2005. 

(c) Statement-II enclosed. 

(d) and (e) Recruitment in the defence forces II 
carried out of cover all areas in the country, including 
areas where traditional warrior communities live. in 
accordance with criteria placed at Statement-I encloeed. 

The criteria adopted for selecting places for 
establishing recruitment offices In the armed forces are 
as under: 

In the Anny: 

(i) Location, preferably In Military Stations. 

(ii) Proximity to the State/district administration. 

(III) Availability of lancllaccommodatlon. 

(iv) Number of districts covered by the centre. 

(v) Communication facilities should be adequate. 

(vi) Adequacy of security arrangements. 

In the Air Force: 

The location and commitment of the nearest Airmen 
Selection Centre (ASC) and availability of accommodation 
and other support services in the proposed place are 
also taken into account. 
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In the Navy: 

The recruitment of sailors into the Indian Navy 18 
conducted by Naval Recruitment Organization under 
Integrated Headquarters. Ministry of Defence. New Deihl. 
The criteria adopted for deciding the location of a 
recruitment examination centre are as under: 

(I) ConYenIence of candIdateI of a particular region; 

(II) Availability of place and infrastructure for 
conducting recruitment test; and 

Name of StatesIUTs 

Andhra Pradesh 

Andaman & Nicobar 

Assam 

Arunachal Pradesh 

Bihar 

Chandigarh 

Chhattiagarh 

Dadra & Nagar Havell 

Daman & Diu 

Delhi 

Gujarat 

Goa 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamatalea 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharuhtra 

Manlpur 

Army 

2 

6614 

49 

1555 

191 

5105 

11 

1030 

00 

00 

1210 

1899 

140 

3922 

2747 

3638 

1574 

3994 

3037 

00 

4084 

7998 

644 

(18) Number of application. from a particular 
region. 

2002 

Navy Air Army 
Force 

3 4 5 

323 

03 

27 

02 

814 

01 

14 

00 

00 

82 

12 

09 

418 

59 

66 

66 

06 

318 

00 

41 

103 

16 

266 7193 

05 22 

20 1650 

02 61 

1762 6695 

12 07 

10 1183 

00 00 

00 00 

74 1460 

18 3656 

03 20 

333 3099 

45 2884 

47 4266 

234 1987 

38 30n 
292 3529 

00 00 

60 4726 

36 10290 

17 302 

2003 

Navy Air Army 
Force 

678 

303 

03 

65 

01 

605 

00 

34 

00 

00 

46 

14 

05 

674 

133 

125 

40 

39 

229 

18 

55 

86 

57 

337 

18 

52 

00 

838 

00 

'54 

00 

00 

35 

03 

00 

168 

40 

16 

153 

16 

242 

00 

16 

51 

99 

5648 

22 

1618 

82 

5707 

04 

1072 

00 

00 

1388 

2128 

125 

2927 

2336 

3261 

1715 

4688 

2599 

00 

4011 

6723 

371 

2004 

Navy 

9 

317 

08 

55 

00 

588 

01 

21 

00 

00 

43 

01 

02 

493 

99 

55 

34 

18 

180 

00 

68 

80 

38 

Air 
Force 

10 

748 

00 

38 

00 

2285 

02 

16 

00 

00 

40 

55 

00 

473 

79 

297 

230 

101 

334 

00 

103 

60 

43 
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1 2 3 4 6 6 7 8 9 10 

Meghalaya 

Mizoram 

Nagaland 

120 

296 

578 

04 

02 

02 

00 139 

04 178 

02 253 

05 

01 

31 

07 119 

27 329 

06 528 

06 

04 

16 

03 

05 

Orissa 1929 

06 

6995 

261 

03 

59 

208 2480 247 

01 

158 

64 1814 198 

00 

101 

371 

15 

02 

226 

02 01 23 01 06 

32 5843 08 7944 71 

Pondlcherry 

Punjab 

Rajasthan 

Slkkim 

6595 229 

15 

61 

00 

211 7271 346 

13 

121 5566 420 

02 

127 Tamil Nadu 

Tripura 

82 

5462 

157 

02 64 

82 5815 

00 151 

39 

00 

00 64 

52 4492 

64 159 

Uttar Pradesh 12582 

5968 

4780 

598 

95 

133 

01 

1352 18442 829 

88 

129 

880 12650 

49 

00 

656 

36 

848 

200 

217 

Uttaranchal 149 3698 195 4077 75 

west Bengal 

Nepal 

149 5417 92 4258 193 

00 1880 00 1642 01 00 1412 00 

Total 96810 3833 5468 105421 4201 3435 89841 3784 7040 

{Translation} 

CuHu,. a.aed Progl1lmme. 

1304. SHRI PRABHUNAnf SINGH: Will the Minister 
of INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Govemment proposes to allot dally 
time 810t on the National channels of Doordarshan for 
telecasting of culture based programmes to keep the 
Inclan culture intact and to attract the youths towards it; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to make apecIaI 
programme through the Doordarshan in order to attract 
the new generation towards the Indian culture; and 

(d) If so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 

S. JAIPAl REDDY): <a) to (d) Prasar Bheratl, a statutory, 
autonomous corporation, has Informed that programmes 
highlighting Indian culture have been, and will continue 
to be a raguIar part of Doordarshan'. programme acheduIe 
of Its National Channels. Prasar Bherati has Informed 
that some of the programmes currently being telecaat on 
DD-I and DD-Bharati are "NatIonal programme of m~Ic-, 
MNatlonal programme of dance-, ·SwaranjaU-, ·Sur 
Sangam" and MKaia Parikrama- which are concemlng 
music, dance, light classical music and cultural round up. 

AddltlonlDeletlon of C •• te. In SC U.t 

1305. SHRI BRAJESH PATHAK: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government proposes to bring any 
comprehensive Bill regarding all matter relating to addition 
and deletion of name of caste. In se. Hat immediately; 

(b) whether the Government he. received any 
auggestion or request from Hon'ble Membera of Partiament 
or other SocIal Organieatlon In this regard; 
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(c) if so, the details thereof; and 

(d) the action taken or proposed to be taken by the 
Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JU5TICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) to (d) No Sir. The 
Government has approved 'modalities' for the processing 
of proposals for addition and deletion of castes in the list 
of SCheduled Castes. These modalities are specific and 
clear. The requests were made by Members of Parliament 
during discussion in Parliament on the Constitution 
(Scheduled Casts and Scheduled Tribes) Orders 
(Amendment) Bill, 2002 and the Constitution (Scheduled 
Castes) Order ((Amendment) Bill, 2002 and through a 
point raised under Aule 377 during the year 2004 to 
introduce a comprehensive Bill with regard to all cases 
of inclusion/exclusion in the list of Scheduled Castes. 

/English} 

Grant._ to Non-Official Institutions for Blind 

1306. SHAI HAAIN PATHAK: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the guidelines for giving grant-In-aid to 
non-official institutions for blind are changed frequently 
causing delay in receiving grant-in-aid; 

(b) if so, the details of guidelines and when they 
were issued; 

(c) whether there is any proposal to enhance the 
honorarium last fixed in 1999-2000 for the employees 
working in these institutions; and 

(d) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) and (b) No frequent 
change has been made in the guidelines on Deendayal 
Disabled Rehabilitation Scheme (formerly the Scheme to 
Promote Voluntary Action for Persons with Disabilities) 
under which grant-in-aid is given to various non-
Governmental organizations including non-official 
institutions for blind. However, the item-wise cost norms 
for funding various projects Includ.ing the projects for blind 
under the scheme were rationalized/revised and made 

applicable from 1.4.2003. The reviled guidelines in this 
connection were issued In March 2003. The details of 
the revised guidelines are available on the website of the 
Ministry www.soclaljustlce.nic.in. 

(c) and (d) The revised item-wise cost norms including 
the rate of honorarium to staff were made applicable 
only from 1.4.2003. There is no proposal to revlae 
them. 

[TfBns/allon} 

Procurement of Composite Breke Blocks 

1307. SHRI HEMLAl MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether attention of the Government has been 
drawn to the C&AG Report No. 8 of 2004 (Railways) 
wherein it has been observed that Railway Board failure 
in analysing the reasonableness of rates and availing of 
lower rates resulted in extra expenditure of Rs. 7.10 crore 
on I'rocurement of Composite Brake Blocks; 

(b) if so, the facts thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) The facts are: 

(i) Whenever a new technology Is developed, 
initially the rates are generally high as Research 
& Development cost is amortised on the product 
coat over a period of time. In view of the 
substantial investment in machinery & plant, 
testing equipments and transfer of technology 
fee etc., It is generally not possible to make 
reputed companies to' agree to do busin8.\is 
without commitment for some assured business. 

(Ii) Normally, the lowest rate of established/regular 
suppliers Is counter offered to the likely 
Suppliers. 

(c) The observations made in the Report are 
considered factually and logically incorrect for which the 
Action Taken Note has been sent to Comptroller & Auditor 
General of India (C&AG) However, subsequent 
observations made by the C&AG are being replied. 
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{English} 

Guideline. for Heritage Sit •• 

1308. SHRIMATI D. PURANDESWARI: Will the 
Minister of CULTURE be pleased to state: 

(a) whether the Government is considering to 
formalise new guidelines for heritage sites; 

(b) if so, the details thereof; 

(c) whether the views of the State Govemments have 
been ascertained with regard to the inclusion of the 
various sites located in their respective jurisdiction; and 

(d) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) No, Sir. However, 
monument/sites which are of historical, archaeological or 
artistic importance and which have been in existence for 
not less than 100 years are protected as monuments of 
national importance by the Central Govemment under the 
relevant provision· of the Ancient Monuments, 
Archaeological Sites and Remains Act, 1958. 

For containing illegal mining/unauthorized construction 
in the prohibited/regulated area of the monuments of 
national importance, some basic guidelines have been 
formulated by an expert committee of the Archaeological 
Survey of India, and a notification to that effect has been 
issued in June, 1992. 

(c) and (d) The protection of the monuments of 
national importance is made in accordance with the 
proviSions of Ancient Monuments, Archaeological Sites 
and Remains Act, 1958. Under the prescribed procedure, 
the objections/views of all interested parties including the 
State Government are considered before notifying various 
sites/monuments as national monuments under the act. 

/Translation} 

011 from 'Ratan Jyot' a. Blo-Dle .. 1 

1309. SHRI RAJ NARAYAN BUDHOLlYA: 
SHRI V.G. MAHAJAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether any study has been conducted by the 
Government for using oU extracted from a plant named 
'Ratan Jyot' as a bio-diesel in vehicles; 

(b) if so, the results thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) Yes, Sir. Under instructions 
from the Ministry of Petroleum and Natural Gas to the 
Oil Mar1<eting Companies in the public sector, field trials 
of bio-dlesel [intsr-s!i.t using bIG-diesel from Ratan Jyot 
(Jatropha Curcas)) and diesel blend in buses are In 
progress in collaboration with Haryana Roadways and 
the Brihanmumbai Electric Supply and Transport 
Undertaking (BEST), Mumbal. Field trials and engine testa 
on locomotlve8 are also In progress. So far the trials 
have shown positive result.. Indian Railways al.o 
conducted a field trial of blo-diesel provided by 10C R&D 
(5% bio-dlesel in diesel) in Amrltsar-Delhl Shatabdl 
Express on 31st December, 2002, which was found 
successful. 

(English) 

Comml •• lon on Sale of Petrol and 01 ... 1 

13' O. SHRI TUKARAM GANGADHAR GADAKH: 
SHRI RAGHURAJ SINGH SHAKYA: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the percentage of Commission given to dealers 
on sale of Petrol and Diesel at present; 

(b) whether the Govemment is considering to Increase 
the percentage of commission on sale of petrol and diesel; 
and 

(c) if so, the detall8 thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) The dealers' commission on sale 
of petrol and diesel Is not paid in percentage terms but 
at specific rates. 

The current rate of dealers' commission on petrol 
and diesel are given as under: 
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Ra.JKL 

Petrol DIesel 

Dealers' Commission' 707 425 

In addition to dealer commission, reimbursement Is made to dealers at following rates: 

Demand Draft Charges or 

Pay OrderlBanker's Cheque charges 

Licence Fee Recovery (LFR) is recovered at following rates: 

Site 'A' Retail Outlets 

Site 'B' Retail Outlets 

(b) and (c) A Committee of Directors (Marketing) of 
Public Sector Oil Marketing Companies (OMCs) have 
submitted a report on revlalon of dealers' commlaslon on 
petrol & diesel and other related ilsues. Government are 
examining their recommendations. 

Disturbances during Telecasting of 
Republic Day Parade 

1311. SH RI BADIGA RAMAKRISHNA: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) whether the Government is aware of regular 
disturbances during telecast of Republic Day Parade, 2005 
both In picturisation and sound; 

(b) if so, the details thereof; 

(c) whether the Government has conducted any 
enquiry in the matter; and 

(d) if so, the outcome thereof and the action taken 
thereon? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Prasar Bharati has informed that 
no such disturbance was noticed In the video/audio signals 
of the said telecast down-linked vis INSAT 2E13C, during 
the telecast of Republic Day Parade. 

(b) to (d) Do not arise. 

Allotment of SeatalBerth. under Tatkal Rnervatlon 
Scheme 

1312. SHRI S.K. KHAR'IENTHAN: Will the Mlnlater 
of RAILWAYS be pIeued to .tate: 

68 
29 

43 

13 

34 
17 

38 

11 

(a) whether 10 per cent of seats in all coaches are 
allotted under the Tatkal Reeervation Scheme instead of 
an additional coach thereby reducing the number of 
I88ts on regular quota; and 

(b) If 80, the details thentof and the steps taken to 
mitigate the sufferings of genuine passengers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Total quota 
meant for passengers at counter has not been reduced. 
Both Tatkal and normal quotas are given at the counter 
and are meant for the benefit of passengers. Tatkal quota 
scheme was Introduced for catering to the needs of those 
passengers who were required to travel in emergent 
circumstances. Any un utilised Tatkal accommodation Is 
released to waltllst passengers. 

Exploration of 011 In Joint Venture with Nol'WIIY 

1313. SHRI DUSHYANT SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Government has a proposal for 
exploration of oil In joint venturafcollaboratlon with Norway; 

(b) If so, the 011 blocks ind8nt1f1ed; and 

(c) the terms and conditions laid down for offering 
011 blocks to Norway? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (c) There are nO existing joint 
ventures with Norwegian companies' for blocks in India. 
However, at the first meeting of the Indo-Norway Joint 
Working Group on CoopendIon In the Hydro-Calbon sector 
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held in New Delhi on 2 December, 2004, bcJIh· .... 
agreed Iud there were ample opportunIIIaI for ~ 
In the Elcploratlon & Production 18Ctor.1n Norway, IncIa 
and poeIIbIllty In third count"', and agreed to fecilltate 
commercial dl8cuaalon8 between companlea from both 
sid.. for commercial partne .. hlp arrangements and 
exchange of technology. It It hoped that Norw.,. 
compMie8 will consider bidding for the blocIca on offer 
under New Exploration Llceneing Policy-V (NELP-V) or 
for pre-NELP, 011 and Natural Gas Corporation Ltd. 
(ONGC) blocks, either in their own or through joint 
ventures. The outcome wNI be known when bids for NELP-
V cloee on 31 May, 2005. 

Development of Airports 

r 
1314. SHRI RAJESH VERMA: . 

SHRI RAJ NARAYAN BUDHOLlYA: 
SHRI M.P. VEERENDRA KUMAR: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of CIVIL AVIATION be ~ued to 
state: 

(a) the details of on-going projecta for development 
of various airports, both national and intematlonal level 
in the country; 

(b) the details of target set for completing these 
airports; and 

(c) the funds allocated and released for the purpose, 
Airport-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
The developmentlupgradationlimprovement of airports In 
the country is an ongoing process and is taken up as 
per plans depending upon the traffic demand and 
availability of resources. Various projects relating to 
construction and extension of terminal buildln~ and 
extension and strengthening of runways and associated 
works and construction of cargo complex etc. have been 
undertaken on requirement basis at Hyderabad, 
Vishakhapatnam, Dibrugarh, Gaya, I Ahmedabad, 
Porbandar, Surat, Vadodara, Srinagar, Mangalore, 
Bangalore, CaJicut, Agatti, Khajuraho, Coimbatore, Mumbai, 
Amrltsar, Trichy, Madurai and Kolkata airports, Target set 
for completion of development work is March, 2005 for 
Khajuraho, June 2005 for Hyderabad, Porbandar, MumbaI, 
Amritaar and Coimbatore, July 2005 for Ahmedabad and 
Vadodara, September 2005 for Trlchy, October 2005 for 

Mangalore, December 2006 for Vishakhapatnam, 
Dlbrugarh, GaY' Surat and Callcut, June 2008 for 
Madurai, SepWmber 2006 for Agatti, December 2008 for 
SriMgar and KoIkata aill)Ot1a. B.Idee, oonatructton of 
building for GAGAN protect hal aI80 been undertaken at 
BangaIore airport for which target HI for completion II 
December 2006. 

(c) Fund allocated and fund reIeaaed upto January 
2005 In croree of rupeea at above alrporIa are as under. 
Hyderabad (69.69, 34.00), Vishakhapatnam (158.00, 
55.37), Olbrugarh (14.00, 0.00), Gaya (44.52, 23.M), 
Ahmedabad (46.09, 18.96), Porbandar (8.72, 3.04), Sural 
(17.73, 2.33), Vadodara (24.75, 3.73), Srinegar (56.57, 
2.79), Mangalore (40.60, 9.48), Bangalore (27.89, 1.40), 
C8licut (48.46, 3.58), Agattl (5.90, 0.00), Khajuraho (21.78, 

. 16.29), Mumbal (112.81, 12.72), Amrttaar (79.27, 55.11), 
CoImbatore (20.84, 8.67), Trlchy (25.93, 2.08), Madurai 
(35.25, 0.00) and Koikata (14.68, 8.50) f8IP8ClIvely. 

{TfBfI8I6t1on} 

Utiliution of UnUMd Alratrtpa 

1315. SHRI OEVIOAS PINGLE: 
DR. M. JAGANNATH: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the detaIIa of alratripa lying unuHd in the country 
as on date and the reasons for keeping them unueed; 

(b) the amount being spent on the maintenance of 
these airstrips annually; 

(c) whether the Govemment has formulated any 
scheme for maintenance of such airstrips and their 
utilisation at State level; and 

(d) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Number of 
aifllrips lying unused In the country State-wise Is as 
under: Mlzoram-1, Maharashtra-3, West Bengal-5, 
Chhattlegarh-1, Jharkhand-1, Andhra Pradesh-4, Gujarat-
1, Kamataka-2, Uttar Pradesh-2, Orlssa-1, Blhar-3, Tripura-
3, Madhya Pradesh-3, Arunachal Pradesh-1, Assam-2 and 
Tamil Nadu-1 respectively. Non-commitment of scheduled 
aJrtInes to operate their services, airport being unfit for 
operations etc. are the reaeons for not utilizing theM 
airports. 
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(b) An amount of Rs. 128.82 lakhs has been spent 
in 2003-04 towards maintenance of these airstrips. 

(c) and (d) Operationalisation of utilisation of unused 
airstrips are taken up by Airports Authority of India baaed 
on requirement by airlines for starting operations. 

(English) 

National Ta.k Force on DI .. blllty 

1316. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of SOCIAL JUSTICE AND EMPOWERMENT be 
pleased to state: 

(a) whether the Society for Disability and 
Rehabilitation Studies had demanded for setting up of a 
National Task Force on Disability; 

(b) if so, the details thereof and the deciaion taken 
by the Govemment thereon; and 

(c) the other steps taken by the Govemment to frame 
policy on disabilities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) and (b) A 
Memorandum dated 17.1.2005 from the Society for 
Disability and Rehabilitation Studies regarding 
implementation of ten-point charter of demands for 
promotion and protection of the rights of persons with 
disabilities has been received. The charter of demands 
cover a wide range of issues, including the setting up of 
a National Task Force on Disability. 

(c) A draft National Policy for persons with Disabilities 
has been sent to the concerned Central Ministries! 
Departments for their comments, before finalization. 

(Trans/a/ion) 

Ban on Travelling with Platform Ticket. In Train. 

1317. PROF. MAHADEORAO SHIWANKAR: Will the 
Minister of RAILWAYS be pleased to 8tate: 

(a) whether the Govemment has imposed ban on 
travelling with platform tickets in trains as reported in 
'Rssh/tiya Sahara'dated January 09, 2005; and 

(b) if so, the details thereof alongwith the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The boarding 
procedure from intermediate stations for passengers, who 
do not POS88U any waitlisted or reserved ticket, has 
been slightly modified with effect from 1st January, 2005 
according to which such passengers will purchase the 
joumey ticket for lind/1st class depending upon the class 
In which they deafre to travel Instead of purchasing the 
platform ticket as earlier. There is no change in boarding 
procedure for those passengers who posse8s reserved! 

waitlisted tickets. These modifications were made in the 
administrative interest. 

(English) 

National Media Policy 

1318. SHRI IQBAL AHMED SARADGI: 
SHRI RAYAPATI SAMBASIVA RAO: 
SHRI NAVJOT SINGH SIDHU: 

Will the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether there is any proposal to formulate 
National Media Policy; 

(b) if so, the details thereof; and 

(c) the time by which It is likely to be formulated? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) to (c) Due to rapid changes in 
the spheres of technology and economy, It Is felt that a 
static Media Policy would be Inadequate to meet the 
requirement of the dynamic situation. Govemment has 
been responding in terms of policy declslo~s required to 
meet the challenges of changing requirements, from time 
to time. 

Re .. rvatlon Upgradatlon from Lower to Upper 
Cla8S 

1319. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Government is aware that the 
commuters have been affected by the new policy of 
denying reservation upgradation from lower to upper class; 

(b) if 80 the reasons for removal of the earlier policy 
in this regard; and 

(c) the extent of loss suffered by the Railway due to 
this move? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. There is no 
change in instructions regarding reservation upgradatlon 
from lower to upper class. 

(b) and (c) Do not arise. 

Hoat", and SchoolaIR.8ldentlal School. for SCs, 
and OBC. 

1320. SHRI JASUBHAI DHANABHAI BARAD: 
SHRIMATI BHAVANA PUNDLIKRAO GAWALI: 

Will the Minlater of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 



269 PHALGUNA 19, 1926 (Saka) 270 

(a) the details of proposals received from various 
State Govemments/Unlon Territory Administrations and 
NGOs for construction of hostels and establishment of 
schools/residential schools for SCs and OBCs students 
during 2004-05 and the funds allocated and released 
thereunder StatelUnlon Territory-wise and NGQ.wise; 

(b) the funds actually utilized in this regard during 
the said period. State/Union Territory-wise and NGQ.wi8e; 

(c) the number of Scheduled Castes and OBCs 
students benefited under the scheme., State/Union 
Territory-wise; . 

(d) the details of proposals/applications pending with 
the .Union Govemment In this regard, StatalUnion Territory-
wise alongwlth the reasons therefor; 

(e) the time by which the same are likely to be 
cleared and the funds released; 

(f) whether there Is involvement of officials In large 
scale corruption In allocation of funds under the schemes; 
and 

(g) if so, the number of cases reported in this regard 
and the action taken against guilty officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) to (c) The details 
of proposals received from various State Govemmental 
UT Administrations seeking Central assistance during the 
year 2004-05 under the Schemes of (I) Hostels for 
Scheduied Caste Girts and Boys; (Ii) Hostels for OBC 

Girls and Boys; and (III) Scheme of grant-In-aid to 
voluntary organizations wortdng for Scheduled Castes (for 
SchoolslResidential Schools) are given In the Statement-
I enclosed. There is no provlalon for StatelUnion Territory-
wise and NGO-wlse allocation of funds under these 
schemes. 

The details regarding State/Union Territory-wise 
release of funds during the year 2004-05 alongwlth 
anticipated beneficiaries under the scheme of (i) Hostels 
for SC Girls and Boys and (ii) Hostels for OBC Girls and 
Boys are given In the enclosed Statement-II and III 
respectively. However, there is no release of funds to 
NGOs under the scheme of grants-In-aid to voluntary 
organizations working for Scheduled Cast ... The schemes 
envisage construction of hostels within a period of five 
years. 

(d) The proposall of State Government/UT 
Administrations under the said schemes are pending with 
the Union Govemment for want of certain documents and 
other reasons mentioned at Statement-I enclosed. 

(8) The proposals under the Schemes of Hostels for 
SC and OBC boys and girls would be considered on 
receipt of complete requisite documents/clarifications from 
the State Govemmenta/UT Administrations concemed and 
subject to availability of funds. Ukewl.. the proposals of 
the NGOs working for Scheduled Castes (for SchooJal 
Residential Schools) would also be conlidered on first-
cum-first .. rve buta and the pending propoeaJa would 
be considered accordingly. 

(f) No such InstaI'108ll have been brought to the notice 
of the Mlniltry. 

(g) Does not arise. 

Sf6.".", I 

SI.No. Name of Proposals received from 
the Scheme the State 

GovemmentalllT 
AdministrationalNGO. 

(received through State 
Govemments) during 

the year 2004-05 (TIll 
7.3.2005) 

2 3 

1. Centrally Andhra Pradesh, Assam, 
Sponsored Chhattisgarh, Gujarat, 
Scheme of Himachal Pradesh, 
Hostels Jharkhand, KamataJca. 
for SC KeraJa. Madhya Pradesh, 

Details of 
proposals/applications 

of State 
GovemmentIIUT 

AdministrationalNGOa 
(received through State 
Goverrvnenta) pendng 

with the Union 
Government (TIll 

7.3.2005) 

4 

Andhra PradIItI, Assam 
Gujarat, Himachal Pradesh, 
Madhya Pradesh. 
Orilla. Tamil NIdu, 
Tripura, Uttar Pradesh 

Reasons for pendency 

5 

For want of requisite 
documentsIinformatton like 
site plan. B'llilabl1ity of land, 
detdad coat estimate, 
CPWDlState PWD certificate. 
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2. 

3. 

sa.No. 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

8. 

9. 

2 

Girls and 
Boys 

Centrally 
Sponaorad 
Scheme of 

for OBC 
Boys and 
GIrls 

Scheme of 
granta+ 
lid to 
voluntary 
CIfgIrU.IIIonI 
wortdng 
for 
6dwtiId 
CuteI 

StateaJUTs 

Andhra Pradesh 

Chhattlagarh 

Jharkhand 

Karnataka 

Karela 

Tamil Nadu 

Trlpura 

UttaranchaI 

Pondlc .... ny 

TcUI 

3 

01IIII, TImiI NIdu, 
Trlpura, Uttar PradIIh, 
l.IttarInchII and 
POllcldwry. 

Andhra ~, Assam, 
BIhar, ChhatIIIgarh, 
GLtIrat. Hlmac:hll 
PIIdeIh, Jhatkhand, 
KamatIka, KeraIa, 
MacIIya PrIdeIh, 
Mlnlpur TamO NIdu, 
Uttar Pf'IdIIh and 
Pondicherry. 

MARCH 10. 2001 

Anctira PradeIh. ~, 
BIhar, a.dgarh, DelhI, 
GujIIIt. KImItIka, 
..... PIIdIIh, 

5. 

sa. IIIIId*'I .... end 
phyIIaIIlnd ...., ~ 
!IpOdI .... peucIty ~ 
fIIIdI. 

For want ~ ...... 
doc:urnenIIIInb IIkI 
• plan, dIIIIIed .. 
1IlImatI, CPWDIStaIe PWD 
certIIIcatI, Slate matdIIng 
.,. and phyIIcII and 
fInIncIII progrea reportI u 
well • paucIIy ~ fundi. 

Andhra Pradesh, Allam, 
Bihar, Chandlgarh, DeIhl, 
Gujarat, Kamataka, 
Mad1ya PradIeh, 
MIhIrIehlra, Mlnlpur, 
Rajalthan, Tripura, UIIIr PIIdIIh 
and Uttarandlal 

MIhIrIIhIra, ~r, 
Rljlllbn,T..., UIIIr PrIdeIh 
IIId UIarIndIII 

(for SchooIIIReIiden 
Sc:hooII). 

FWldI 
relelled 

(for SchooIIIReIiden 
SchooII) . 

..,.",.", I 

GI.. HoIteI 

876.00 6400 

28.30 80 

103.47 300 

150.1525 450 

128.21 280 

o 0 

58.836 68 

o 0 

60.00 tvr.r of 2OOS-04 

1181.87 

Funds 
relealed 

o 
171.80 

103.47 

447.88 

24.00 

1275.76 

o 
86.81 

o 
2118.31 

) 

(RI. In lakhI) 

BoyaHontI 

AntJclpD,d 
Beneftclarlel 

o 
120 

300 

1150 

30 

4060 

o 
150 

o 
5100 
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SI.No. Name of the 
StateslUTs 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. ChhatUlgam 

5. Gujarat 

6. Himachal Pradesh 

7. Jhar1dland 

8. Kerala 

9. Kamataka 

10. Madhya Pradesh 

11. Mantpur 

12. Pondlcherry 

13. Tamil Nadu 

14. Uttar Pradesh 

-aiALGUNA 18, 1826 (SMIt 

Sl& rssnart _ 

Fundi __ It-
(Ra.1rt-..,-

330.00 

No. of 
atudenta 
beneffted 

.* • 

3000 

Due to paucity of funds proposal not conakIered 

ID QUfIIIIions 274 

No. of Hostels 
aanctIoned 

30 

Proposal not considered due.to want of certain Inputs I.s. utilization certificate, 
audited accounts for prevloul YMI"I Md progr_ of hoIteIa already eanoIIoned. 

132.67 

138.00 

42.00 

96.67 

300 

626 

eo 
300 

4 

7 

8 

State Government have not conflnnad amount of State Share In their budget 
allocation 2004-06. 

Propoeal received In the month of Jan. 2005 till that time adequate fund In the 
budget II not available. 

91.50 400 

State Govt. have not fumllhed propouJ aIongwIth relevant documIntB I... .... 
plan, budget edmate, PWD certificate etc. 

50.0 

157.60 

200 

50 

600 

1020 

1 

10 

13 

Cc) H 10, the datal. thereof; 

Modemlutlon of Azamgarh and Jaunpur Railway 
Statlonl 

Cd) H not, the reuona therefor; and 

1321. SHRI MUNAWAR HASSAN: WIU the Mlnllter 
of RAILWAVS be pleued to ltate: 

(s) the category under which Azamgarh, Jaunpur 
Junctlon-Jaunpur (CIty) Railway atatIona under the North-
Central Railway falls; -. 

Cb) whether the standard of facillllel 8VIIIIabIe at the 
NkI rall.ay ,tatlonl match the category they fall 
~ 

Ce) the st&pl being taken by the Govemment for 
renovation and beautification of the dilapidated buDding 
of theM statio,.? 

THE MINISTER OF STATE IN THE MINISTRV OF 
RAILWAYS (SHRI R. VELU): (a) The Azamgam ltallon 
of North Eastern Railway faU under 'A' category. Jaunpur 
Junction and Jaunpur City ltatlona of Northern RaIlway 
fd under 'B' • _ '0' category reepectIveIy. 

(b) Vel, SIr. 
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(c) All the minimum essential amenities like Booking 
office, Drinking water, Waiting hall, Seating arrangement 
etc. as per norms and according to the category of 
stations are available at these stations. 

(d) !)o not arise. 

(e) Station buildings of these stations are in 
satisfactory condition. 

{Eng/ish} 

T.klng of Photographs of Airports by P .... nger. 

1322. SHRI SUGRIB SINGH: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Government has allowed the 
passengers travelling by air to take· photographs of the 
civil airports which they are using during their journeys; 

(b) if so, the details thereof; 

(c) whether the Government has considered the 
security of the country before giving such permission; 

(d) if so, the details thereof; and 

(e) the steps taken by the Government to check the 
misuse of such photographs? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Yes, Sir. Bonafide passengers have been permitted to 
take photographs at the terminals buildings of civil 
aerodromes and civil enclaves at Defence aerodromes. 

(c) to (e) The restrictions on photography at airports 
had lost their rationale and become outdated following 
advancements in technology, Including satellite-imaging 
etc. with which photographs can be taken from remote 
places. Besides, this has been done after consulting the 
concerned security agencies/organizations. As suggested 
by Ministry of Defence, passengers are not allowed to 
take photograph at Defence aerodromes except civil 
enclaves. 

Financial Irregul.rltles 

1323. SHRI IQBAL AHMED SARADGI: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the matter of some Army Officers having 
alleged to have destroyed sensitive documents and files 
pertaining to financial irregularities has come to the notice 
of the Government; 

(b) if so, whether any inquiry has been conducted 
into the matter; 

(c) if so, the outcome thereof; 

(d) the action taken against officials found guilty; and 

(e) the steps being taken to avoid recurrence of such 
cases in future? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) A Court of Inquiry has found a 
Lieutenant Colonel and a Colonel (sinqe retired) 
responsible for breach of security and violation of certain 
rules and regulations. An attachment order has been 
issued in February, 2005 for proceeding with disciplinary 
action against the Lieutenant Colonel. A criminal case 
against the Colonel, who has retired, will be filed after 
completion of disciplinary action against the Lieutenant 
Colonel. 

(e) A Standard Operating Procedure (SOP) has been 
issued to tighten the security procedure in the Military 
Farm Directorate. 

News Papers from J&K 

1324. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of INFORMATION AND BROADCASTING be 
pleased to state: 

(a) the names of newspapers and daily/weekly from 
Jammu and Kashmir registered with the Registrar of 
Newspapers of India (RNI); 

(b) the names of Newspapers, which are getring 
advertisements from DAVP and the amount released to 
each of the newspapers during the last three years; 

(c) whether request for advertisements of some of 
nswtJ)apers from Jammu & Kashmir are pending with 
DAVP; 

(d) if so, the details thereof; ~nd 

(e) the time by which advertisements for these 
newspapers are likely to be released by DAVP? , 
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THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER O.F CULTURE (SHRI 
S. JAIPAl REDDY): <a) The list containing 92 dailies 
and 278 weeklies from the Jammu and Kashmir State 
registered with the Registrar of Newspapers of India (RNI) 
is given in the Statement-I enclosed. 

(b) The names of Newspapers, which are getting 
advertisements from DAVP and the amount released to 
them during the last three years is gIven·1n the Statement-
" enclosed. 

(c) to <.) Government Advertisements are not 
released on the basis of requests made by the 
Newspapers. Government advertisements to the 
newspapers are released subject to their fuHllment of 
stipulated requirements indicated in the 'Advertisement 
Policy of Government of India and Guidelines for 
empanelment of Newspapers with DAVP'. 

$ttIhImMI/ 

SI.No. Name of Newspaper 

2 

1. Dally Aftab Srlnagar 

2. Martand 

3. News 

4. Chinar 

6. Wular 

6. Sada E Jamhoor 

7. Shankh Dhun 

8. Kashmir Times 

9. Khldmat 

10. lmarat 

11. Qaumi Awaz 

12. Hamdard 

13. Naya Sansar 

14. Political Times 

15. Pabandi 

16. excelsior 

Periodicity 

3 

Dally 

Dally 

Dally 

Dally 

Dally 

DaUy 

Dally 

Dally 

Dally 

Dally 

Dally 

Dally 

Dally 

Daly 

Dally 

Dally 

1 • 2 

17. T aslceen 

18. Muntlzar Bazhari HInd 

19. Morning Times (The) 

20. Teevra Yug 

21. Nawa I Shubh 

22. Wadi KI Awu 

23. Sita,. Voice 

24. Afaq Srinegar 

26. Kaahmlr Numa 

26. Gllmpeee of Future 

27. Sach 

28. Mother-E-Hlnd 

29. 

30. 

31. 

MaaI Dev 

Nav Jammu 

Ak Rijal 

32. Dogra News 

33. Greater Kashmir 

34. Alsafa News 

35. lazawal 

36. Manear 

37. Dally Sandelh 

36. Rahe Manzil 

39. Airport Times 

40. NaW8-I-Waqt Azeem 

41. Barqt Dunlya 

42. Behar E Kashmir 

43. Awami Tanqeed 

~. Jaaarat 

45. Nida I Mashriq 

46. Jeehad-E-Akhbar 

47. Taw! Samachar 

3 

Dally 

Dally 

Dally 

Dally 

Daly 

Dally 

Dally 

Dally 

Daily 

Dally 

Dally 

Dally 

Dally 

DeIly 

Dally 

Daily 

Dally 

Dally 

Dally 

Dally 

Dally 

Dally 

Dally 

Dally 

Dally 

Dally 

Dally 

o.ay 
Dally 

Dally 

Dally 

278 
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48, Tasweer I Kashmir DaNy 79. Aayeena Kashmir Dally 

49. Gulami Ko Door Karo Dally 80. Views Today Dally 

50. Iqbal·E·Kashmir Daily 81. Trikuta Times Dally 

51. The Mirror of Kashmir Dally 82. Vyeth Dally 

52. Barg-E·Chinar Daily 83. Early Tim .. Dally 

53. Subah Kashmir Dally 84. Pir Panchal News Line Dally 

54. Wadi KI Khabar Daily 85. Rehmet The Dally 

55. Payame Jamhoor Daily 86. RaJdhanl Evening News Dally 

56. Uqab Daily 87. Tameel-I·lrshad Dally 

57. Sadaqat Rehbar Dally 88. Shiv Times Dally 

58. Paklza Tasveer Dally 89. Nav Jammu Dally 

59. The Himalayan Mail Dally 90. Voice of Silence Dally 

60. State Times Dally &1. Nav Jammu Dally 

61. Gardish Daily 92. Latest The Dally 

62. Wadi·E-Gulposh DeUy 93. Viaasta Weekly 

63. The Bismark Dally 94. Economic Post Weekly 

64. Shahanshah Dally 95. Hamara Kashmir Weekly 

65. The Kashmir Monitor Daily 96. Nawai Kashmir Weekly 

66. Kashmir Observer Daily 97. Sal Sabael Weekly 

67. The Northllnes Dally 98. Jehlum Weekly 

68. Joumey Line Daily 99. Udhampur Samachar Weekly 

69, Kashmir Express Dally 100. Crlterton Weeldy 

70, Indian Express Daily 101. Kashmir This Week Weekly 

71. Shiv Times Daily 102. AI Ghufran Weekly 

72. Views Today Dally 103. Hamayat Weekly 

73. Ujale Darechay Dally 104. Kashmir Vishwa ~Iyan Weekly 

74. New State Reporter Daily 105. Pasmandagl Weekly 

75. JK Prehary Daily 106. Zamlndar Weetdy 

76. Srinagar Mail Daily 107. GuDar Weeldy 

77. Mission Kashmir Dally 108. Iqbal Weekly 

78. Kashmir Focus Daily 109. Waqt Weekly 
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110. Awami Liehar Weekly 141. Jawahar Nagar Weekly 

111. Rahmuma Weekly 142. Jammu Samachar Weekly 

112. Syuat Weekly 143. Bullc:lerl Weekly 

113. Tawl Gazzete Weeidy 144. Jammu Leader Weekly 

114. Chaman Weekly 145. Rahnuma-l-Qoum Weekly 

115. It gad Weekly 146. Kaehmlr Tanzeem Weekly 

116. Cooperation Bulletin Weekly 147. Young Era Weekly 

117. Gulbang Weekly 148. Democrat Weekly 

118. Awaze Haq Weekly 149. UIJh-Anen W .. kIy 

119. Arya Mlsalon Weekly 150. BT·Utz Krieg Weekly 

120. Jammu Post Weekly 151. Ta~amanul Haq Weekly 

121. Carvan-I-Hayat Weekly 152. Hajtawor Reformer Weekly 

122. Transport and Driver Gazette Weekly 153. Preugar Weekly 

123. Kashmir Mall Weekly 114. Jammu Express Weekly 

124. Muzt8r Weekly 155. SarchMhma-E-Hayat Weekly 

125. Hamara Watan Weekly 156. AI BIan Weekly 

126. Hamzuban Weekly 157. Mazloomen KI Farvad Weekly 

127. Lok Awaz Weekly 156. Student ExpI'888 Weekly 

128. Pragash Weekly 159. Sada-I·Kashmir Weekly 

129. Log Yug Weekly 160. Dlarah Weekly 

130. Payam-'-Inqlab Weekly 161. Sharda Weekly 

131. AIan Weekly 162. Chand (The) Weekly 

132. Chenab The Weekly 163. Alna Weekly 

133. Armughan Weekly 164. AwamJ Daur Weekly 

134. Kashmir Post Weekly 165. Naya Walw .. :a Weekly 

135. Ranbir Weekly 166. Jaqnaza-E-Haq Weekly 

136. Nawal Duggar Weekly 167. Azad Weekly 

137. Vaadi Weekly 168. Jammu Times Weekly 

138. Jahan-I-Nav Weekly 169. Kamama Weekly 

139. Sevak Weekly 170. Koh Hlmallya Weekly 

140. Humwatan Weekly 171. Jado Jehad Weekly 
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172. Everest Times Weekly 203. Muhllfiz Weekly 

173. Be Rehm Weekly 204. Azad Hind WeeklY 

174. Advice Weekly 205. New Style (The) Weekky 

175. Sher-l-Doggar Weekly 206. Indan TImes Weekly 

176. Shere-I-Jammu Weekly 207. Rajuapta Weekly 

177. Esquire Weekly 208. Call of Nation Weekly 

178. Taj Weez Weekly 209. Salrbeen W..ady 

179. Sports Columns Weekly 210. Meer-E·Karwan Weefdy 

180. Kashmir Transport Weekly 211. Himalayan Herllld Weekly 

181. Khilte Phool Weekly 212. Srlnagar News Weekly 

182. To Gulstan Hamara Weekly 213. Kuhmlr Feature Service Weekly . 

183. Taloo A Sahar Weekly 214. Shiv Jyoti Weekly 

184. Duggar Desh Weekly 215. DWMt News w,eekJy 
185. Mathar Weekly 216. Gul-E·Khandan Weekly 
186. Preet Weekly 217. Barg-1-8abz 'Weekly 

187. Vag Weekly 218. Awaml Adalat Weekly 

188. Prahahid·I·Jadid Weekly 219. Huqbeen Weekly 

189. SUbtla Ki S'logofa Weekly 220. Budahah Weekly 

190. Zewar-E·Jaalim Weekly 221. Awaz·E-Jahan Weekly 

191. Sada-E-Jammu Weekly 222. Awami Rabita Weekly 

192. AwtIl-Eh-Jammu Weekly 223. TIUju"'ln·E·S~r Weekly 

193. Taraj Marne Duggar Weekly 224. Nulat Weekb' 

194. Srinagar Exp:'ess Weekly 225. Frogh-I-Watan Weekly 

195. Akhbar-I·Am Weekly 226. Nok·E·Kalam w.ekIy 

196. Kashmir Herald Weekly 227. Stwgaf Weekly 

197. VaHey Times Weekly 228. Sunehn ShuB 'WeekIy 

198. Jan Shakti Weekly 229. Induatry In J&K 'W..-
199. Chamta Suraj Weekly 230. Noor UI Sabha w.kty 
200. ~,. of the Day Weekly 231. Dehatf Samachar Weekly 

201. 06ggarastau Weekly 232. Parte., Tunes Wetkty 

202 . Duggarastau Weekly 233. Chattan Weekly 
. ----.------. 
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234. Charag.I·Arzoo Weekly 265. Jammu Panoramma Weekly 

235. Kasheer Weekly 266. Equinox Weekly 

236. Hilarious Weekly 267. Ishaet Weekly 

237. Nay! N~r Naya Zaviye , Weekly 268. Kashmir Saffron Times Weekly 

238. Siamti Weekly 269. Jusarat Weekly 

239. Trikuta EICpre&8 Weekly 270. Tawi Times Weekly 

240. Attam Videya W8ekIy 271. The Commoners View Point Weekly 

241. Rajourl TImes Weekly 272. Nlgahvan W~kIy , 
242. Apna Parch.m Weekly 273. Sada·E·Shitjaj Weef1Jy 
243. Jammu To~ . Weekly 274. Jammu Charcha Weekly' 

244. View Window Weekly 275. LaI Chowk Times Weekly 

245. Jawi Dan Weekly 276. Arjan Bani Weetdy 

246. Weekly Srinagar Weekly 2n. Alamzeb Weekly 

247. Be Kafan Janaza Weekly 278. Rot! Dunia Weekly 

248. Nawa·I·Subh Weekly 279. Sarwa-E·Gulistan Weekly 

~49. Logo Ke Haqook Weekly 280. The Gypsy Weekty, 
. Weekly' 250, Sher A Bharat Weekly 281. JabIoot 

251. The Martand Weekly 282. Beeni8h Weekly 

252. Srinagar Bulletin Weekly 283. Dooran WeekIV· 

253. Trikuta Express Weekly 284. Khak·I-Wattan Weekly 

254. Srinagar AI Fatah Weekly 285. Klahtwar TImes Weeldy 

255. Azhawar Weekly 286. Khatm A Nabuwat Weekly 

256. Baaz Gasht Weekly 287. ,Tafaqur Weekly 

257. Akhbar Shola Weekly 288. J K Post Weekly 

258. Shaheen Kashmir Weekly 289. Currents and 'render Currents Weekly 

259. Mera Khayal Weekly 290. Shahenshah Weekly 

260. JK Post Weekly 291. Haque-Go Weekly 

261. Chashm-E·Beena Weekly 292. Kursl Weekly 

262. Aab Gina Weekly 293. Hil Post Weekly 

263. Akhbar-E-Kashmir Weekly 294. People Times Weekly 

264. Bafraan Weekly 295. Demo Weekly 
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296. The Jehlam Times Weekly 326. J&K Praharl Weekly 

297. Khabhar 0 Nazar Weekly 327. Kashmir Images Weekly 

298. The Sahayogi Times Weekly 328. Ahtlsab Weekly 

299. Karwan Kashmir Weekly 329. Sacla·E·Kohsar Weekly 

300. Awami Mazin Weekly 330. AI·Sidha Weekly 

301. Tafakur Weekly 331. Nida·I·Bharat Weekly 

302. Ishraq Weekly 332. Jammu Tawi Weekly 

303. The North Lines Weekly 333. Bahu Times Weekly 

304. Jannat A Kashmir Weekly 334. Muballig Weekly 

305. Kashmir Paradise Weekly 
335. Kashf·UI·Qaloob Weekly 

306. Suargam Weekly 
336. Muslim Kashmir The 

337. WattSn Weekly 
307. The Border line Weekly 

338. Kashmiryat Weekly 
308. Green Acres Weekly 

339. Politician Interview Weekly 
309. Khush Go Weekly 

340. Sarzameen Weekly 
310. News and Views line Weekly 

341. Shari·Nav Weekly 
311. Srlnagar Reporter Weekly 

342. Rodadl Kashmir Weekly 
312. The Truth line Weekly 

343. Behbood·I·Hind Weekly 
313. Zodiac Times Weekly 

344. Kashmir Associates Weekly 
314. Sight and Sound Weekly 

345. Kashmir Winds The Weekly 
315. Sad Rang Sahar Weekly 346. Hltaishl Weekly 
316. Jammu Ki Khabar Weekly 347. Bahu Express Weekly 
317. Gaulmik Weekly 348. Rehbar Weekly 
318. AI·Atash Weekly 349. Shahadat Weekly 

319. Parchoal Weekly 350. Sacrifice The Weekly 

320. Bharat Ka Shaheed Weekly 351. Asian Express Weekly 

321. Passban-I-Kashmir Weekly 352. Shabroz Times Weekly 

322. Art and literature Weekly 353. Voice of Valley Weekly 

323. Amar Weekly 354. State Samachar Weekly 

324. Zamin·E.Jannat Weekly 355. Khurshid 'Weekly 

325. Heights of Life Weekly 356. Kashmir Info Weekly 
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357. Lok Shakti News Weekly 384. Street Voice Weekly 

358. Great News Services Weekly 365. Arner Taranga Weekly 

359. Valley Post Weekly 366. Bamihal Timee Weekly 

360. Qaumi Waqar Weekly 367. Voice of Kashmir Weekly 

361. Dugger Voice The Weekly 368. Vitalta Timee Weekly 

362. J&K State Express Weekly 369. Oehat Sandeah Weekly 

383. Prakarti Ka Sandesh Weekly 370. Guard The Weekly 

SllDnlMI H 

Amounts CommltttKl to NtIwspIIpBtsIP.nodicIll8 PubIi6IHKI from JdK Outing 
Rnllncilll YMm 2001-02, 2002-03 & 2()()3-()4 

SI.No. Name of the City Committed amount for Financial 
Newspaper/Joumal Year (in .Rs.) 

2001-02 2002-03 2003-04 

2 3 4 5 6 

1. Excellsior, EnglDly (M) Jammu 26,91,749 35,84,968 52,51,069 

2. Glimpses of Future, EngIDly (M) Jammu 77,196 1,02,560 3,06,160 

3. Himalayan Mail, EngIDly (M) Jammu 1,41,915 3,09,197 2,33,856 

4. Kashmir Times, EngIDly (M) Jammu 44,76,908 45,48,039 49,13,249 

5. State Times, Eng/Diy (M) Jammu 9,13,244 9,43,116 14,99,691 

6. Kashmir Times, HlnIOly (M) Jammu 10,99,427 14,84,302 23,25,259 

7. Barqi Dunia, UrdlDly (M) Jammu 5,57,040 6,22,206 7,22,964 

8. Paklza Tasv8er, UrdlDly (M) Jammu 6,023 

9. Sandesh, UrdlDly (M) Jammu 7,51,129 7,55,540 7,68,446 

10. Sharada, UrdIDly (M) Jammu 4,38,522 4,39,644 6,32.262 

11. Taskeen, UrdIDly (E) Jammu 9,n,023 12,64,028 24,06,758 

12. Nav-Jammu, HinlOly (E) Jammu 4,70,479 

13. Muntizar Bahar-E-Hind, UrdIDIy (E) Jammu 4,402 

14. Reformer, UrdlWeekly Jammu 6,120 5,245 

15. St'!iv Jyoti, UrdlWeekIy Jammu 6,120 9,393 3,273 
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16. Sarapa Kashmir, UrdiFortny Jammu 6,120 1,836 

17. The Mirror of Kashmir, E~1y (M) Srlnagar 1,78,171 2,15,291 

18. Alsafa News, UrdlDly (M) Srinagar 95,515 

19. Roshnl, UrdIDly (M) Srlnagar 1,06,435 2,n,043 5,04,292 

20. J&K Reporter, EngIMonthly Jammu 1,958 

21. The Kashmir Monitor, EnglDly (M) Srinagar 1,36,035 9,40,515 

1,78,028 

4,509 

3,22,269 

22. Joumey Line, EngIDly (M) Jammu 

23. Janat-E-Kashmlr, UrdIWeekly Jammu 

24. Srinagar News, UrdlDly (M) Srinagar 

UnauthorlHd Petrol Pump. 

1325. SHRI ADHIR CHOWDHURY: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Union Govemment Is aware that a 
large number of unauthorised petrol pumps and barrel 
points are operating in rural areas on the National 
Highways in the country. State-wise; 

(b) whether the Union Government has recently 
directed the States/UTa to launch a drive against 
unauthorised petrol pumps and barrel points; 

(c) if so, the details thereof; 

(d) the role played by 011 companies In detecting 
unauthorized petrol pumps in the country; and 

(e) the action taken by the Govemment against the 
owners of unauthorized petrol pumps? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): (a) to (e) Ye., Sir. Some State 
Govemments such as Bihar, Chhattlsgarh, Jammu & 
Kashmir Jharkhand, Madhya Pradeeh, Rajasthan, Uttar 
Pradesh and Uttaranchal have issued licences for petty 
dealers or barrel storage points for retailing diesel in rural 
areas. As such permission is not in consonance with the 
provisions of Motor Spirit & High Speed Diesel Control 
Order, 1998, the matter is being brought to the attention 
of the State Governments concerned and Public Sector 

011 Marketing Companies (OMCs) have been asked to 
conduct a survey and Identify such unauthorized pumps. 
OMCs have also been asked to expand their network to 
serve rural areas to cater to the demand of the agriculture 
secior. 

InCl'ell" In Karo .. n. Quota for Andhra Pradeah 

1326. SHRI MADHU GOUD YASKHI: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether the Government of Andhra Pradesh has 
requested the Union Govemment for increase In the quota 
of Kerosene; and 

(b) H so, the details thereof with the action taken by 
the Union Government thereon? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHAI MANI 
SHANKAR AIYAR): (a) Yes, Sir. This Ministry has 
received representations from various State Governments! 
Union Territories (UTs). including Andhra Pradesh, for 
the enhancement of their kerosene (SKO) quota. 

(b) Additional allocations have been made to various 
StateslUTs to meet their demand including an additional 
allocation of 12,101 Metric Tonnes (MTs) of SKO for the 
period January to March, 2005 to Andhra Pradesh. The 
Central Government have also comrnissioned the National 
Council of ApplIed Economic Aesearch to undertake the 
flrat-ever detailed stUdy of Kerosene demand in the 
country. 



293 Wrilfsn AI7SWBIS PHALGUNA 19, 1928 (~ 294 

{Tl'llnsl8tion} 

Review of Sche ...... for SCI 

1327. SHRI RAMDAS ATHAWALE: Will the Minister 
of SOCIAL JUSTICE AND EMPOWERMENT be pleased 
to state: 

(a) whether the Govemment has recently reviewed 
the perfonnance of .present schemes related to uslstanee 
given to Non Governmental Organisations (NGOs) 
engaged in welfare of Scheduled Castes; 

(b) if so, the findings thereof and the changes needed 
tor their better implementation; 

(e) whether the Govemment has decided to spend 
the amount eannarked for the development of SCS on 
some other heads; and 

(d) if so, the details thereof aiclngwith the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JEGADEESAN): (a) and (b) The 
assietance is being given to Voluntary Organizations under 
the Scheme of grant In aid to Voluntary Organizations 
working for Scheduled Castes. The Scheme has not been 
reviewed recently. 

(e) No, Sir. 

(d) Does not arise. 

fEng/itIh} 

Stake In 011 Companle. 

1328. SHRI D. VinAL RAO: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Oil & Natural Gas Corporation 
(ONGC) had held talks with Russia for picking up stal<e 
in assets of oil companies as reported in the Hindu dated 
January 11, 2005; and 

(b) if so, the details of talks held so far and the 
outcome thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 

SHANKAR AIYAR): (a) and (b) To enhance the country's 
energy aecurity, ONGC Videsh Ltd. (OVL) have been 
pursuing the acquisition of equity oil abroad, including 
Russia, as well as acquisition of oil and gas acreages 
and producing properties abroad. 

.. 
Some preliminary discussions about possible areas 

of collaboration/participation, including acquisition of a 
stake in Yuganskneftegaz, as reported In the news-item, 
have been held between India and Russia at Ministerial, 
official and commercial levels. 

Growth In Production of CPSE. 

1329. SHRI RAJESH VERMA: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether the Central Public Enterprises have 
registered any growth in production during the recent 
years; 

(b) if so, the details alongwith the value of the 
production thereof during the last three y.are; 

(c) the percentage of the produc:tlon as compared to 
GOP of the country; and 

(d) the Investment made by Govemment in the form 
of capital and loans in these enterprises during the said 
period, year-wise and PSU-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): (a) and (b) The value 
of production at current martet prices In the Central Ptblk: 
Sector Enterprises (CPSEs), as per PE Survey 2002-03 
has recorded increase during the recent years i. s. 2000-
01, 2001-02 and 2002-03 as follows: 

Year 

1999-00 

2000-01 

2001-02 

2002-03 

(Rs. in crore) 

Value of production % Increase 

400806 

484287 

483558 

556315 

15.84% 

4.15% 

15.05% 
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(c) The peroentage of Value of Production of CPSEa 
to GOP of the country at current market prices during 
last three years is as follows: 

Year 

2000-01 

2001-02 

2002-03 

% of Value of Production to GOP 

2i22% 

21.19% 

22.53% 

(d) The investment made by Central Govemment In 
CPSEs during last three years in the form of equity and 
long-term loans Is as follOWS: 

Year 

2000-01 

2001-02 

2002-03 

(Rs. in crore) 

Equity Long Term Loans Total 

2263 7464 9727 

14673 7642 22315 

4895 -1947 2948 

The PSU-wise details regarding equity and long-term 
loans are available in Volume-I of PE Survey of reapec:tive 
years at statement No. 1,1 and 18B respectively. c... on Air Travel 

1330. SHRI KIRTI VAROHAN SINGH: 
KUNWAR JITIN PRASAD: 
SHRI GURUOAS KAMAT: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Govemment propoHs to Impose a 
ceS8 on air travel to raise funds to finance airport 
modemisation project; 

(b) if so, the details thereof; 

(c) the annual estimated collection of cess the 
Govemment will get from such cess; and 

(d) the name of the airports to be modemised from 
such cess collection? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAfUL PATEL): <a) to (d) The 
framing of Airports Authority of India (Development Fee) 
Rules under Amended AAI Act of 2003 which, would 
inlBr-aliB, provide for levying of a Development Fee from 
the Embarking passengers at an airport to be utilised for 
development and upgradatlon of airports is being 
formulated through Inter-ministerial consultations. 

World Heritage Sites 

1331. SHRI S.K. KHARVENTHAN: Will the Minister 
of CULTURE be pleased to state: 

(a) the places in India declared so far by UNESCO 
as World Heritage Sites; 

(b) whether the Govemment has taken any steps to 
include more important sites in India in the World Heritage 
list; and 

(c) if so, the details thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) Twenty six sites have been 
Inscribed on the UNESCO World Heritage List from India. 
The details are given In the Statement-I enclosed. 

. (b) and (c) Yes, Sir. More sites have been included 
~n th~ tentative list which is a prerequisite condition for 
Inscription of a site on the World Heritage List. There are 
limitations in the number of nominations for inscription on 
World Heritage Site per year. The World Heritage 
Committee would consider a maximum of only two 
nominations from a State party In one year, of which at 
least one has to be in the natural category. The details 
of tentative list are given in the Statement-II enclosed. 

Sl6r.m.nt I 

OtItsiis of SiIBs Inscribed on the UNESCO WofId HsriMgfl LIst 

Cultul'IIl Sit •• 

SI.No. Name of Site State 

2 3 

1. Aianta Caves Maharashtra 

2. Ellora Caves Maharuhtra 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13: 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 
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2 

Agra Fort 

Taj Mahal 

Sun Temple, Konark 

Group of Monument. at Mahaballpuram 

Churches and Convents of Goa 

Group of Temples, Khajuraho 

Group of Monuments at Hampi 

Group of Monuments, Fatehpur. Sikri 

Group of Temples, Pattadakkal 

Elephants Caves 

Great LMng Chola Temple. at Th~javur, 
Gang.lkondacho~m and Darasuram 

Buddhist Monuments at Sanchl 

Humayun Tomb, Deihl 

Qutab Minar Complex, Deihl 

Da~eeling Himalayan Railways 

Mahabodhi Temple Bodhgaya 

Prehistoric Rock Shelters of Bhimbetka 

Champaner-Pavagarh Archaeological Park 

Chhatrapati Shlvajl Terminus (Formerly Victoria Terminus) 

N.tu .... Sit .. 

22. Kaziranga National Park 

23. Manas Wild Life Sanctuary 

24. Keoladec National Park 

25. Sundefban National Park 

26. Nanda Devi National P.rk 

298 

3 

Uttar Pradesh 

Uttar Pradesh 

Orissa 

Tamil Nadu 

Goa 

Madhya Pradesh 

Kemataka 

Uttar Pradesh 

Karnataka 

Maharashtra 

Tamil Nadu 

Madhya PradeIh 

Delhi 

Deihl 

West Bengal 

Bihar 

Madhya Pradesh 

Gujarat 

Maharashtra 

Assam 

Rajasthan 

West Bengal 

Uttaranchal 
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Tent.t1v8 List of SittIs from IndiB 

Cultural SH •• 

1. Ancient Buddhist Site. Semath. Varanasl. Uttar 
Pradesh 

2. Buddhist Monastery Complex. Alchl, Leh known 
as Alchi Ch08~kor 

3. Dholavira: a Harappan City, Gularat, Distt. 
Kachchh 

4. Golconda Fort, Hyderabad, Andhra Pradesh 

5. Group of Monuments at Mandu, Madhya 
Pradesh 

6. Hemis Gompa. Leh, Ladakh 
-;rh 

7. Kalka Shlmla R.fUlway, Himachal Pradesh 
.r- . 

8. MaHanchery Palace, Emakulam, Kerela 

9. Rani ki Vav at 'Patan, Gujarat 

10. River Island of Majull in Midstream of 
Brahmaputra River In Assam 

11. Sri Harimandir Sahib, Amrit8ar, Punjab 

12. Temples at Bishnupur, West Bengal 

13. The NlIglri Mountain Railway 

14. Tomb of Sher Shah Suri, Saaaram. Bihar 

Natural Site 

15. Valley of Aowe,. National Patk. 

Constitution of CommltlM to Study Hydrographic 
F_uru 

1332. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether due to recent T8lJnaml, Seawater level 
had gone up in certain places and there had been 
dislocation of some other areas; 

(b) if so. whether the Eastern Command of the Indian 
Navy has constituted a Committee to study the 
hydrographic features In the wake of the tsunami; 

(c) if so, the details alonQwith results of such study 
thereof; and 

(d) the steps takenlbelng taken' by the Govemment 
thereon? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Initial studies by Surve.y of India have 
established that the sea-water level at Port Blair has 
risen by approXimately 1 to 1.2 metre. and the Islands 
have horizontally shifted to the extent of 6 to 6 metres 
for Nicobar Islands and 2 to 3 metres for Andaman 
Islands. 

(b) No such Committee has been constituted. 

(c) Does not ariae. 

(d) Three survey shipe of Eastem Naval Commend 
are undertaking hydrographic Surveys of six major 
harbouralports in the Andanan & Nicobar Islands to collect 
fresh data. 

fTnmsllltionJ 

Digging of 0.. In Myanmar 

1333. PROF. MAHADEORAO SHIWANKAR: Win the 
Minister of PETROLEUM AND NATURAL GAS pIeued 
to state: 

(a) whether ONGC VIdesh Ltd. and ~L India have 
completed the digging wort< in Gas Block-A 1 ." Myanmar 
as reported In the 'Rashtrlya Sahara' dated January 9, 
2005; 

(b) if so, whether GAIL has been awarded the status 
of tim purchaser of the gas to ~ made available from 
the said block; 

(c) if so, the estimated gas reserves In A-1 Block in 
million metric standa~ cubic met .... per day; 

(d) whether these companies are also engaged In 
digging and exploration wort< in other areas; and 

(e) if so. the detatls thereof? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHAI MANI 
SHANKAR AIYAR): (a) In Block A-1, Myanmar, Mis. 
Daewoo Intematlonal of Korea is the main Operator 
carrying out drilling operations, and ONGC Videsh Ltd. 
(OVL) , Gail (India) Ltd. (GAIL) as well 88 KOGAS of 
Ko.... are the other non-operating Partners. Gas was 
dlsccivered In the first well drilled In June, 2004. Further 
drHIlng of 8 wella ia planned. 
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(b) GAILhavt the fim right of reMaI to market 
OVL'a IIhare of gee In tenn of their MoU with OVL, and 
under their agreement with Daewoo, enjoy the etatu8 of 
the moet preferred buyer for Daewoo's shara of gas In 
case such natural gas Is sold to IndIL MInistry of Energy, 
Myanmar have also acknowledged GAIL as the 
preferential buyer of natural gas from A-1 block. 

(c) The estimated gas reserves of Shwe proapect In 
Block A-1 are of the order of 4-6 Trillion Cubic Feet 
(TCF) with an eatlmeted production rate of 8f'OW1d 22-28 
MIUIon Standard Cubic Metre per day (MMSCMD). 

(d) and (e) OVL currently have 14 ov ....... E&P 
Projects in 10 other countries Including RUI8ia, Vietnam, 
Iran, Iraq, Sudan, Libya, Syria, Austr .alia, Ivory Coat end 
Qatar. OVL have also been awarded one block In Egypt. 
At present, GAIL's only E&P Project is in Myanmar. 

{EnglIsh/ 

FMlAlRITV Cenn .. Border A.-. 

1334. SHRI DUSHYANT SINGH: Will the Mlnl8ter of 
INFORMATION AND BROADCASTING be pleued to 
state: 

(a) whether the Government propoeea to eet up new 
FM Radio and T.V. TranamitteralStationa in the border 
areas of the States situated at Indo-Pak and Indo-
Bangladesh during 2005-06; 

(b) if 80, the details thereof; and 

(c) the places selected tor the purpose particularly In 
Rajasthan? 

THE M.NISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): <a) to (c) During 2005-2006, th .... 
HPT TV transmitter projects at Blkaner (Rajasthan), 
Radhanpur (Gujarat), Kurseong (West Bengal) and one 
LPT TV transmitter project at Ambaasa (Tripura) ara 
expected to be completed. 

Six transmitters on the Indo-Pak Border and seven 
tranamltters on the Indo-Bangladesh Border, 88 per ~ 
given below are proposed to be HI up by All India Radio 
during the Tenth Five Year Plan. The implementation of 

tMee echemee wII, however, depend on the avallabllly 
of funda and dject to IIppf'OvaJ. 

I. Indo-Pek Border: 
Chautan Hilla (Raj.)-20kW FM Tr. 

Fazilka (Punjab)-10kW FM Tr. 

Amritaar (Punjab)-20kW FM Tr. 

Ramgarh (Rajasthan)-20kW FM Tr. 

Blkaner (Rajaathan)-10kW FM Tr. 

Bhuj (Gujarat)-10kW FM Tr. 

II. Indo BMg .... h Border: 
Silchar (Aaeam)-5kW FM Tr. 

Karimganj (Aaeam)-1/S kW FM Tr. 

Dawld (Meghalaya)-1/S kW FM Tr. 

Nutan Bazar (Trlpura)-115 kW FM Tr. 

Cooch Bihar (West BengaI)-10kW FM Tr. 

BaJurghat (West Bengal)-10kW FM Tr. 

MaJdah {West BengaJ)-10kW FM Tr. 

/T"fllll8MlIon/ 

PI"" Incldenta 

1335. SHRI HEMLAL MURMU: WIY the Minlater of 
RAILWAYS be pleued to state: 

(a> whether the Incidents of plnerage of goods have 
Increaaed during the last th .... years at the time of loading 
and unloading of the goods at the yards; 

(b) n 10 the number of caMe reported during each 
of the last three y ..... , Zone-wise; 

(c) the number of peIIOn8IoffIc6aII found guilty for 
such Incidents; and 

(d) the action taken against them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) to (d) Do not arlee. 

{EfI(/Ii$h/ 

Luxury Touriat Traina 

1~. SHRI JASHUBHAI DHANABHAI BARAD: W~ 
the Minlater of RAILWAYS be pleased to refer to the 
reply given to Un.tarred Que.tlon No. 2698 dated 
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December 16, 2004 regarding Luxury Tourtlt Traina In 
Kerala and other States and state: 

(a) whether the State Governments of Andhra 
Pradesh, Tamil Nadu and Kerala have lent their replies 
to the Union Government for introduction of lUXUry tourist 
trains linking their States; 

(b) if so, the details thereof and the further action 
taken by the Union Government thereon; 

(c) whether any proposal to start such luxury tourist 
trains in other States, particularly in Gujarat has alao 
been received from respective State Govemments; 

(d) if so, the details thereof; 

(e) whether any feasibility study In this regard has 
beer. made; 

(f) If so, the outcome thereof; and 

(g) the decision taken by the Union Government on 
their proposals and the time by which the eame Ie likely 
to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (g) No, Sir. The 
Railways is yet to receive any reply from the State 
Governments of Andhra Pradesh, Tamil Nadu and Kerala. 
The proposal from the State of Gujarat, however, has 
not been found viable. 

Exchange of Programmes with Film Soclet ... 

1337. SHRI SURESH KURUP: Will the Minister of 
INFORMATION AND BROADCASTING be pleased to 
state: 

(a) whether the Government has taken any decision 
not to part the films In Film Archive, Puna. with the various 
film societies in the country for shows; 

(b) if so, the reasons therefor; 

(c) whether the Government has any plan to 
exchange programmes with the film societies which played 
a major role in cultivating altemate· film culture in the 
country; and 

(d) if 80, the detaiia thereof? 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHAI 
S. JAIPAL REDDY): (a> No, Sir. 

(b) Does not arise. 

(c) and (d) The National Film Arohlve of India, ever 
since Its Inception in February, 1984 has been supporting 
the cause of film societies all over India by making 
available prints of clalsic films, both Indian and 
International. The Archive hu been engaged In spreading 
a healthy film culture In the country by organizing film" 
appreciation courses, workshops and .eminar. in 
coordination with film clubs In colleges and unlvel'lltl .. , 
film societies and cultural organisation.. The ArchlYe 
organise. regular lO,..nl"9 programmes In various parts 
of the country in collaboration with the film bodl ... 

Right. for Tel8Clleting DD Channels 

1338. SHRI BRAJA KISHORE TRIPATHY: 
SHRI CHANDRA BHUSHAN SINGH: 

. Will the Minister of INFORMATtON AND 
BROADCASTING be pleased to Itate: . 

(a) whether the Praaar Bharatl propoees to give rtghts 
for telecast of 18 Doordarehan Channels globaHy; 

(b) If so, the details thereof; 

(c) whether the Government Is aware that the quality 
of DO programme. Ie deteriorating;· and 

(d) if 10, the Itepe taken to Improve the quality of 
DO programmes? 

THE MINISTER OF INFORMATION AND 
BROADCASTING ANq MINISTER OF CULTURE (SHRI 
S. JAIPAL REDDY): (a) and (b) Praser Bharatl has 
stated that they have floated a tender for the 
worldwide distribution of 13 TV channels and 12 radio 
channels. 

(c) and (d) No, sir. The programme telecast on 
different DooRtarahan channels continue to be popular 
among Its v1ewere, and It Is the conetant endeavour of 
Doordarshan to enhance the quaHty of programme. 
through Innovative programme formats. 
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Irregularltl.a and Corruption In Northeaat FrontIer 
Rallwllya 

1339. SHRI RAGHUNATH JHA: Will the Mlnllter of 
RAILWAYS be pI .... d to state: 

(a) wh.th.r the Government hal r.celv.d any 
complaint regarding .. rlous Irregularities and prevalence 
of rampant corruption In North.ast Frontl.r Railways; 

(b) if so, the d.tails thereof; 

(c) the action taken by the Govemm.nt In the matter; 
and 

(d) the steps taken by the Gov.rnment to give 
protection to the officlals/complaln.r who made complaints 
of Irregularities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Y.s, Sir. 

(b) The allegations pertain to irregularltlee In the 
award of contracts as well .. execution thereof In Eldakhl-
Balurghat N.w Line Construction project. 

(c) Th. matter Is under Investigation. 

(d) S.curlty has been provided to the complainant 

12.00 hr •• 

PAPERS LAID ON THE TABLE 

[English] 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): I beg to lay on the Table a copy of 
the Petroleum (Amendment) Rules, 2004 (Hindi and 
English versions) published In Notification No. G.S.A. 4 
(E) in Gazette of India dated the 4th January, 2005 under 
SUb-section (4) of section 29 of the Petroleum Act, 1934. 

[Placed In Library. 5tH} No. LT 1649105] 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
(SHRI SONTOSH MOHAN DEV): I beg to lay on the 
Table: 

(1) A copy 01 the etat.ment (Hindi and Englleh 
v8I'IJona) explaining reasons for not laying the 
Annual Reports and Audited Accounts of the 
W.lghbird India limited and the Bharat Brake. 
and Valvee Limited for the year 2002-2003, 
within the .tlpulated period of nine months an.r 
the clo88 of the financial year. 

(2) A copy of the stat.m.nt (Hindi and English 
versJona) explaining ..... on8 for not laying the 
Annual Reports and Audited Accounts of the 
Weighblrd India limited, the Bharat Brake. and 
VaIv .. Limited and the Reyrolle Bum limited 
tor the year 2002-2003, wlthln the .tlpuJat.d 
period of nine montha after the clo.. of the 
financial year. 

[Placed In library. S. No. LT 1660106] 

... (InMnup/lon$) 

MR. SPEAKER: Nothing el.. should be recorded. 

... (InMnupIIonsj" 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT AND MINISTER OF STATE IN 
THE MINISTRY OF PARLIAMENTARY AFFAIRS 
(SHRIMATI SURYA~NTA PATIL): I beg to lay on the 
Table a copy each of the following statements (Hindi and 
Englleh verslona) showing action taken by the Government 
on the aseuranee8, promises and undertakings given by 
the Ministers during various s888lons of Eleventh, Twelfth, 
Thirteenth and Fourteenth Lok Sabha: 

ELEVENTH 'lOK SABHA 

1. Statement No. XXXIII Fourth Seuion, 1997. 

[Placed In library. SH No. LT 1661/05) 

. TWELFTH LOK SABHA 

2. Statement No. XXXIV Second Se88lon, 1998. 

[Placed in Ubrary. StHJ No. LT 1652105] 

3. Statement No. XXVII Third Sea8lon, 1998. 

[Placed In library. SH No. LT 18531051 

4. Statement No. XXX Fourth SeaaIon, 1999. 

[Placed in Library. 5tH} No. L T 1654105] 

·Not recorded. 
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Thlrt8enth Lok Sabha , 

5. Statement No. XXX Third Session, 2000. 

[Placed in Library. SetJ No. L T 1655105] 

6. Statement No. XXV Fourth Session, 2000. 

[Placed in Library. SH No. LT 1656105] 

7. Statement No. XXIV Fifth Session, 2000. 

[Placed in library. SH No. IT 1657/05] 

8. Statement No. XXIII Sixth Session, 2001. 

[Placed In Library. S. No. LT 1658105] 

9. Statement No. XXXI Seventh Session, 2001. 

[Placed in Library. SH No. LT 1659/05] 

10. Statement No. XVIII Eighth Session, 2001. 

[Placed in Library. SH No. LT 1660/05] 

11. Statement No. XVI Ninth Session, 2002. 

[Placed in Library. SHNo. LT 1661105J 

12. Statement No. XIII Tenth Session. 2002. 

[Placed in Ubrary. SetJ No. LT 1662105] 

13. Statement No. XI Eleventh Session, 2002. 

[Placed in Library. Sse No. LT 1ee3105] 

14. Statement No. IX Twelfth Session, 2003. 

[Placed in Library. StNI No. LT 1664105] 

15. Statement No. VI Thirteenth Session, 2003. 

[Placed In Library. SH No. LT 1665105] 

16. Statement No. V Fourteenth SeSSion, 2003. 

[Placed In Library. StNI No. LT 1666105] 

FOURTEENTH LOK SABHA 

17. Statement No. III Second Salllon, 2004. 

[Plaoed In Library. SH NO. L T 1667/05] 

18. Statement No. I ThIrd Se88ion, 2004. 

[Placed In Library. SH No. LT 1668105] 

... (/nMmJpIIons) . 

12.01 hr.. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

Third Report 

/EI7fIIishJ 
SHR! N.N. KR!SHNADAS (Palghat): Sir, I beg to 

present the Third Report (Hindi and English versions) of 
the Commmee on Subordinate LegIslation. 

12.02 hr.. 

STATEMENTS BY MINISTERS 

(I} Conatltutlon of National DI .... r Uariagenwrt 
Authority and It. A.aoclated Com mitt ... 
Pending Enactment of a Law on Dlanter 
Management 

/£ngllshj 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): *Mr. Speaker, Sir, with your permillion, I would 
like to make the· statement on the constitution of the 
National Disaster Management Authority and its aasociated 
Committees pending enactment of a law on disaster 
Management. 

The country has witnessed some major disasters in 
the past few years; with the Super cyclone in Orissa In 
the year 1999, the earthquake in Bhuj in 2001 and the 
recent Tsunami. In the light of these experiences, a need 
has been felt for an institutional mechanism which would 
facilitate drawing up and Implementation of plans and 
projects for mitigation of disasters; taking appropriate 
preparatory measures by various authorities/departments; 
and for coordinating reaponse and relief after a disaster 
strikes. 

The approach to disaster 'tnanagement has so far 
been reactive-responding to disasters after they occur. 
Not much attention has been paid to mitigation. It is 
poaaIble to ensure this, provided appropriate mitigation 
measures are taken so that the next calamity does not 
result in the loss of property and lives at hitherto fore. It 
will be theandeavour of the Govemment to elllure that 
over a period of time this objectiv~ Is achieved . 

"Also placed In Ubrary. Sea No. LT 1669105. 
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Whereas it has been widely accepted that the 
country's response to the recent Tsunami wu prompt 
and effective. it Is felt that the response to future disaaters 
can be better if appropriate preparedness and capacity 
building meuures are put In place. A need has alao 
been felt ov,r time to vest the coordination mechanism 
with the nece8sary legillative back up to enable holiltle 
coordination of relources for re.ponae. 

In the light of the above requirements, It II proposed 
to enact a low on disaster management which will provide 
for the requisite institutional and coordination mechanism 
and empower for undertaking the mitigation measurea as 
also mechanism for ensuring preparedness and capacity 
building to handle di .. ste.... The Disaster Management 
Bin, 2005 Is proposed to be Introduced in the current 
Budget Se.slon of the Pariiament. 

In the light of the above requirements and keeping 
in view that the p888age of the Bill is likely to take some 
time, it Ia propOsed to provide for the -reqUisite Institutional 
and coordination mechanism and powe... for undertaking 
mitigation measures as alao mechanism for ensuring 
preparedness and capacity building to handle disasters 
during the interim period. it Is, therefore, proposed to set 
up a National Disaster Management Authority and 
associated Committees by Executive orde ... immediately, 
in accordance with the provisions of the proposed Bill. 
pending enactment of the law. These Institutional and 
coordination mechanisms will be modified in line with 
statutory provisions att.r the paaaag. of the Bill. 

In the meantime. action has already been taken to 
earmark 8 babllons of C.ntral Para Military Fore .. , from 
their existing strength, to be trained and equipped to 
function as specialist response t.ams. Training of train .... 
for responding to natural disaste... has been completed. 
Similar training for responding to radiological, biological 
and chemical emergencies has al80 been undertaken. 18 
specialist response teams have already been trained for 
responding to natura~ disasters. 

Communication Is of the utmost importance in 
coordinating response to a disaster. An Emergency 
Communication Plan has been approved and Is under 
implementation for providing communication linkages 
among national. State and District level Emergency 
Operation Centres and the Mobile Communication Units 
to be set up at the sites of disasters. 

The National Institute of Disaster Management w. 
set up through Issue of an executive order in October 
2003. After the passage of the Bm, nece88ary notification 
for setting up of the National Institute of Di ... ter 
Management will be isaue<! with appropriate modlflcatlon •• 
H any. to ensure that It conforms with the law. 

MD. SALIM (Calcutta-North East): The Houae .hould 
find some time to dlacusa thla iaue ..• (/11ItII'nIpt/on8) 

MR. SPEAKER: We shall do that. W. ~I do that 
with the cooperation of aU. 

12.08 hr •. 

(II) Renef and ReMbllltatlon of Taunaml Affected 
Peopl.-

/EnlJlish/ 

MR. SPEAKER: The MOond Statement Is about the 
relief and rehabilitation of Tsunami .ffected people. You 
can lay It on the Table of the HoUle. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): I beg to lay this Statement on the Table of 
the House. . .. (Int.l1"UpIIon$) 

•• Ali all the Hon'ble Members are .w ..... the Tsunami 
of 26th December. 2004 has caused extenaive damage 
to IHe and property in the States of Tamil Nadu, K.erala, 
Andhra Pradeah and UTa of Pondicherry and Andaman 
& Nicobar Islands. The tsunami wa. triggered due to an 
earthquake of B.6 (Mw) magnitude which occurred at 0828 
1ST of west coast of Sumatra Island (IndonHla) on that 
day. This kind of disaster has been experienced for the 
first time in the country. It also affected other countries 
in the Indian Ocean. namely. Indonesia. Sri Lanka. 
Thailand. Maldives and even the east coast of Africa. 

The Tsunami affected a popul.tion of 27.92 lakh In 
1089 villages in the five States and UT •• 10273 people 
lost their lives and 5823 people are aald to be missing 
and feared dead. Most of the misalng persons are from 
the Nlcobar Islands. 530 children have been rendered 
orphaned. 35805 livestock was alao loat besides damage 
to about 22.000 hectares of cropped area. The Tsunami 
disaster has badly hit the fishermen community who not 

·Also placed In Ubrary. $88 No. Lt 1670105. 
··Speech was-laid on the Table. 
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only lost their near and dear ones but also lost their 
means of livelihood. 2.39 lakh dwelling units and over 
83,000 boats were damaged. There has also been 
extensive damage to the infrastructure including harbours, 
jetties, roacis, bridges, power, telecom, hospitals, schools 
and other social sector buildings. 

The Govemment of India coordinated, monitored and 
reviewed the National efforts in providing logistics and 
financial support to the affected States/UTs. The Ministry 
of Home Affairs, being the nodal Ministry, coordinated 
the relief efforts. The strategy to deal with the Tsunami 
Disaster was divided into three phases; immediate relief 
and response; temporary rehabilitation and restoration of 
infrastructure and long term rehabilitation and 
reconstruction. The Cabinet Committee/Group of Ministers 
on Disaster Management under the Chairmanship of the 
Prime Minister regularly reviewed the situation. The Armed 
Forces provided round the clock logistic support for 
undertaking relief, rescue and evacuation operations. The 
Govemment of India and the affected StatealUTs worked 
together in facing the great challenge. The National 
response has been overwhelming. The States not affected 
by tsunami came forward to provide required relief at the 
crucial stage. It was because of this support of the people 
of the country that we have been able to respond to the 
disaster with our own resources and did not require any 
external assistance for relief and response. Not only this, 
the country also provided, to a limited elrtent, relief 
aulstance to the Tsunami affected countries of Sri Lanka, 
Mllldives and Indonesia. 

It may be recalled that the Government had made a 
presentation before the Ali Party meting on 9th January, 
2005 Qn the measures taken for handling the disaster. 
Lat~r on members of the Parliamentary Consultative 
Committee of the Ministry of Home Affairs were also 
briefed about these measures on 24th January, 2005. 
The Prime Minister, the Defence Minister, the Finance 
Minister, the Agriculture Minister, myself and other Union 
Ministers visited the affected areas. The Chairperson of 
UPA, the Leaders of Political Parties and Members 
Parliament have also visited the affected areas. The 
feedback from these visits has been very useful in framing 
our policies and response 'for the affected people. 

The Prime Minister announced an ex-gratia of 
As. 1.00 lakh to the next of the kin of the deceased and 
an amount of Rs. 450 crore was released as an 
immediate assistance from the National Calamity 
Contingency Fund (NCCF) to the Statos of Tamil Nadu, 
Kerala and Andhra Pradesh. In addition, do amount of 

Rs. 60.00 crore to Pondlcherry and RI. 200.00 crOAt for 
Andamana was also earmarked. 

The massive relief and reecue operations launched 
by the States and the Government of India has helped 
in nonnallzlng the situation very early. About 20,900 
peraonnel from army, Navy, Air Force, Cout Guard and 
Para Military Forces were deployed. 40 NavaVCout 
Guards ships, 34 alrcrafta and 42 helicopters were part 
of the maasive operations. 28,734 person. were rescued 
on the mainland and more than 6000 Itranded people 
including tourists from Andaman & Nlcobar Islands, were 
brought to the mainland. 6.36 latch pereone In all were 
moved to safer places and kept in 930 relief campa. 

The Ministry of Home Affairs had dellgnated the relief 
supply hubs in different parts of the country from where 
relief was mobilized with the help of the respective State 
Govemments. A total of 13,639 MT of relief material has 
been transported to the affected areas of which 
994.67 MT Is by air, 7,763.70 MT by ship and 2,761.50 
MT by Aall. All the concerned MinlltriealDepartmenti of 
the Govemment of India, namely, Telecom, Health, Power, 
Petroleum, Civil Aviation, Defence, Drinking Water Supply, 
Road, Transport & Highways provided necessary 
emergency support in dealing with the situation. It is a 
matter of great relief that In spite of such a huge tragedy, 
no epidemic was reported from any of the affected areas. 
A team of 2000 doctors worked continuously to take care 
of the health sector. 

The Govemment of India, considering the fact that 
most of the people affected by the Tsunami disaster 
belong to weaker sections of the loclety and the 
fishermen community In partloular were worst hit, approved 
a special package of As. *4.05 crore named u -RallY 
Gandhi Aehabilitation Package for Tsunami affected arees" 
to provide asalstance for Immediate relief and response, 
revival of fishery and agriculture sector, Immediate 
construction of temporary (intermediate) shelters and 
repair/restoration of infrastructure besides apecial relief to 
orphans, unmarried girls above 18 years of age, widows 
and disabled. The package for Tamil Nadu is Rs. 2347.19 
crore, Andhra Pradesh-As. 70.00 crore, Kerala-As. 
249.36 crore, Pondicherry-Rs. 155.62 crore, Andaman 
& Nicobar Islands--Rs. 821.88 crore. 

For revival of the fishery sector, the Govemment has 
decided to provide full subsidy to the fishermen who have 
lost their Catamaran (wooden boats). Such flshennen also 
have the option now to switch over to boats with motors 
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upto unit cost of Rs. 1.50 lakh. In this category the 

fishermen will be entitled for 50% subsidy ~nd 50% I 

The bank loans will carry interest 0 7% and inte:~ 
subsidy of 2% will be reimbursed in case of prompt 

repayments. The moratorium for the loan payment wID be 

1-112 years and repayment period will be 7 yeara after 

that. The affected fishermen will be entitled to get the 

loan even if the earlier loans are outstanding. For 

fishermen who have not lost their boata but theae have 

been damaged, full subsidy up to Rs. 10,000 has been 
approved for repair of damaged boat,. This package has 

been announced in relaxation of the existing norms and 

it Ia the first time that assistance In a natural disaster 18 
being provided on such a IOale. 

The Government has aleo col1lfdered the fact that 

the fllhermen and othare have loat their houses. For the 

Inter-mediate period, the Government has provided funda 

to the Statee for construction of temporary (Inter-mediate) 

lheltere. TheM are propoeed to be conltructed before 

the onset of the coming moneoon. The Govemment hu 

allo decided to provide permanent houalng by way of a 

minimum of two room dwelUng unit to each of the family 

who had loat the house In the Tsunami disaster. These 

houses will be multi-hazard proof and the deatgna are 

being finalized. It Is the intention of the Govemment. 

That the new lettlements for permanent houalng are 

property ptanned with aft the required loclal Infrastructure 

and civic amenities. The Government of India will also 

be bearing the cost of acquisition of land for the.. new 
settlements. 

In case of Anciaman & Nlcobar Islands where the 

agriculture sector has been extensively damaged, the 

Government has approved· a special package for revival 

of agriculture sector at a cost of As. 239.64 crore. 

There II no doubt that revival of the IlveHhood of the 

affected people will take some time. Generally the 

sustenance allowance for the interim period has been 

allowed in the past for about 30 days. However, for the 

Tsunami affected people. the Govemment of India t: 
bearing the cost of sustenance for a period of 90 days 

and, if necessary, It will be extended further. The 

Govemment wants to assure the people affected by the 

unprecedented disaster that not only the Governments 

but the Nation stand behJnd them and no effort will be 

spared to ensure that they resume their normal life and 

a better life at the earliest. It Is a matter of great 

satisfaction that the community and the State 

Governments are taking due care of the orphaned 

children. 

A Core Group under the Planning Cornmlseton h .. 

also been constituted to plan and make provisions for 

long term rehabilitation, reconstruction and providing mufti 

hazard proof permanent hou.... Whe,... no external 

assistance was lought for Immediate relief and reapon .. , 

the Government Is considarlng such aaaietance from mufti. 

lateral agencies like World Bank, Asian Development 

Bank, European Union and the UN agencies for long 

term reconstruction purposes. Onoe the Core Group 

finalises Its plan of action, the package for long term 

reconatruction will be announced. 

The Government has decided to Nt up Tsunami Earty 

Warning Sv-tem in the Indian Ocean. The Department of 

Ocean Development has already Initiated work In thle 
regard. 

A Bill will also be Introduced In the current Seaton 
of the Parliament for enacting a legillation on dlauter 

management. A National DilUter Management Authority 

II leparately being notified with the Prime Mlnleter .. III 

Chairman. Building up the capacity both at the National 

and State levels, letting up the National Ol,a,ter 

Respon.. Force and measures for mitigation are the 

are.. of Immediate attention of the Government. 

... (InltHn.Jp/lon6) 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): 

want to seek a clarification. ... (InlrlmJpt/on8) 

SHRI SHIVRAJ V. PATIL: It II exactly on the point 

which is railed by the hon. Membara. I am informing this 

House as to the stepl which have been taken to reepond 

to the calamities. If this Is brought to the notloe of the 

hon. Membara, then we can dlacuss It at any time the 

Members want to discuss this, In any form that you may 

allow. 

MR. SPEAKER: We shall find time to discuss It. 

SHRI VARKALA RADHAKRISHNAN: I want to seek 

a clarifICation. I have given notice alao. Kerala is one of 

the States which Is affected by TsunamI. The most 

important question Is about the rehablfttatlon. That Is not 

taking place. The people who are uprooted and whoM 

families have been lost, they are on the streetl. 

... (Inltlnuptlons) I request the Central Government to take 

immediate staps for rehabilitation of people who are 

thrown out of their homea . ... (lnltlnupt/O/7$) 
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MR. SPEAKER: We shall have a diacusslon on this. 

... (In/srrup/ions) 

SHRI VARKALA RADHAKRISHNAN: That should be 
taken Into consideration. It Is a humanitarian issue and 
nothing has been done. ... (Intsrruplions) 

MR. SPEAKER: The han. Minister wants to respond 
to this. 

SHRI SHIVRAJ V. PATIL: What hae been done In 
Kerala is mentioned in the Statement. ... (Inl6rrupllons) 

MR. SPEAKER: It is mentioned, in the Statement. 
You read It and we shall allow a dlscu88ion. 

SHRI SHIVRAJ V. PATIL: If any more Information Is 
required, we will give it to the hon. Member. We have 
provided the relief and rescue facilities. We are taking 
steps to provide temporary shelter. And things are being 
done for permanent shelter also. This Information Is 
available In the Statement. If any more information Is 
required, I will furnish that. 

MR. SPEAKER: We shall discuss It. 

... (In/srrup/ions) 

SHRI VARKALA RADHAKRISHNAN: It is a question 
of human feelings. The poor people are not going to 
schools. Nothing has been done to rehabilitate them. 
.. , (In/srruplions) 

MR. SPEAKER: You have very justifiably raised a 
very great human issue. He has made a statement. If 
anythings has to be discussed, we shall do that. I have 
already agreed to have a discussion on this. 

Now we take up Item Number 7. Shri Jalpal Reddy 
may lay the statement on the Table of the House. 

12.08 hre. 

(Ill) Status of Implementation of 

{English] 

Recommencllltton. Contained In the Fourth 
Report of Standing Commltt.e on Information 
Technology Pertaining to Mlnl.try of 
Information and Broadca.tlng· 

THE MINISTER OF INFORMATION AND 
BROADCASTING AND MINISTER OF CULTURE (SHRI 

"Also placed in LIbrary. See No. LT 1671105. 

S. JAIPAL REDDY): I beg to lay the Statement on the 
Table of the House . 

**1 am laying this etatement on the statuI of 
Implementation of recommendation contained in the Fourth 
Report of Parliamentary Standing Committee on 
Information Technoiogy 2004-05 concemlng the Ministry 
of information and Broadcasting, In pursuance of direction 
73A of the Hon'ble Speaker, Lok Sabha issued vide Lok 
Sabha Bulletin-Part II, dated September 01, 2004. 

The Standing Committee on Inform.tlon Technology 
held Its meeting on 19 August 2004 to consider Demands 
for Grants for the year 2004-2006. The Committee aJao 
took the Oral Evidence of the representative. of the 
Ministry of Information and Broadcaatlng. The Committee 
analysed the Demands for Grant. of the Ministry of 
Information and Broadcasting with reference to the alms, 
objectives and achievements of the Ministry and presented 
the Fourth Report of the Standing Committee on the 
Demands for Grants of the Mlnlatry of Information and 
Broadcasting (2004-2005). 

In its Report the Standing Committee made 16 
recommendations in all. The ActIon Taken Notes on these 
recommendations have been fumlshed to the Commltt .. 
on 23-12-2004 (in English version) and on 6-1-2005 (In 
Hindi version). In these Action Taken Notes, the 
Committee has been apprised of the statuI of 
implementation initiated by the Ministry. 

12.01 hr •. 

GOVERNMENT OF UNION TERRITORIES 
AND THE GOVERNMENT OF NATIONAL 

CAPITAL TERRITORY OF DELHI 
(AMENDMENT) BILL, 2005· 

[English} 

MR. SPEAKER: Now we take up Item Number 8. 

THE MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): I beg to move for leave to introduce a Bill 
further to amend the Govemment of Union Territories 
Act, 1963 and to amend the Government of National 
Capital Territory ot Delhi Act, 1991. 

"Speech was laid on the Table. 
*Publlshed In the Gazette of India, Extraordinary. Part-II. 
Section 2. dated 10.3.2005. 



317 Mslfsl'$ undsr Rule 377 PHALGUNA 19, 1928 (&ks) MMtsn; undtIr RuItJ 377 318 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a BKI further to 
amend the Government of Union Territories Act -1963 
and to amend the Government· of National Capital 
Territory of Deihl Act, 1991.-

Ths motion was adopttKI. 

SHRI SHIVRAJ V. PATIL: Sir, I introduce the Bill. 

12.09 112 hra. 

MA TIERS UNDER RULE 3n* 

[Eng/ish} 

MR. SPEAKER: Matters under Rule 377 listed for 
the day be treated as laid on the Table of the House. 

(I) Need to formulate a NatIonal Waterwaya 
Project for linking the major rivera of the 
country 

SHRI N.S.V. CHITTHAN (Dlndigul): Our nation is 
endowed with nat~ral resources of water, flora and fauna. 
But one part reels under drought and another with flood. 
Tamil Nadu is one of the victims of this contrast. Frequent 
monsoon failures plunges the State into severe drought 
situation. While farmers suffer withering of crops before 
their own eyes, rural women have to walk long distance 
for a pot of water. In the urban areas there are long 
queues even after midnight to get their little share of 
drinking water. To avert such calamities in future the 
only solution would be of linking rivers. As per the 
assessment made by the Central Water Commission the 
precipitation in the country is about 4000 BCM out of 
which 1200 BCM is flowing into the sea unutillzed. In the 
Peninsular India both from Mahanadl and Godavri about 
30,000 Mm3 of water will be surplus, which is going 
unutiliMd to the Bay of Bengal. Further rivers in Westem 
Ghats such as Par, Oamanganga, Pamba, Achanakovil, 
Neravatl & Bedtl flow westwards and are draining into 
Arabian Sea. 

White appreciating the measures taken by the Ministry 
of Water A880urc88. Sir, I request the Hon'bIe Prime 
Minister to bestow his attention for the nationalisatlon of 

"Treated .. laid on the Table. 

rivers and establish a National Waterways Project for 
linking Ganga, Peninsular rivers and west flowing rivers 
so that people in South, particularly Tamil Nadu will get 
uninterrupted drinking water besides assured cultivation 
in agricultural land, better navigation, tourism, economic 
system and above all 50,000 MW hydro power and job 
opportunities. 

(II) Need to clear the propoeal to Implement 
Penalon Scheme for the employ ... of PanJab 
Unlver.lty 

SHAI PAWAN KUMAA BANSAL (Ctlandlgarh): Panjab 
Unlveraity is one of the pioneering and most prestlgl~ 
Unlversltiea of the country whose aluminl have won laurels 
in different fields. However, this Is one University "whIch 
does not have a Pension Scheme for Its teachers and 
employees who have contributed Immensely In winning 
for its present status. A scheme to this effect was 
prepared and notified in the year 1993, but it could not 
be Implemented because of some misgivings of the 
serving employees. These have been sorted out now. 

During the period of last 10 years, the University 
has raised its intemal revenue from Ae. 6 cro,.. to Re. 
54 crores per year. This needs to be recognJsed and 
appreciated. This should also entitle the employees to be 
granted their due in the form of pension so that those 
who have given the best of their lives in buHdlng up the 
Institution and to the cause of quality education, are not 
left In wilderness in the evening of their lives. The 
implementation of the Pension Scheme with only alight 
modification will not cause any new burden on the 
Government. Further, it will not cover the employ ... 
joining after 1.1.2004, the date fixed by the Government 
for the new Pension Policy for Government employees. 
The Board of Finance of the University In Ita recent 
meeting on 21st February, 2005 already has accepted 
this genuine and just demand. 

I urge the Government to clear the Pension Scheme 
immediately for the employees of Panjab University. 

(III) Ne.d to broadcaa' programme. In 
Btshnuprlya Menlpurl •• ng .... ge by AIR and 
Doordar8han centres at SlIcher In Aaum 

SHAI LALIT MOHAN SUKLABAIDYA (Karimganj): 
'Bishnupriya Manlpuri'-a linguistic minority community-
constitutes a sizeable portion of the population of Assam 
and Tripura. The approximate population of the community 
only in Barak valley districts exceed 3 lakhs besides a 
substantial number in other adjoining areas. 
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'Bishnupriya Manipuri' with their very r1ch cultural 
heritage specially in their classical dance and music have 
been further enriched by being included in the Indian 
mainstream in the form of dance, music and drama. They 
greatly contribute to the richness and variety of Indian 
culture. The Bishnupriya Manipuris Gurus played a 
significant part in propagating the Indian Manipuri Dance 
since long throughout the world. 

As an outcome of prolonged struggle by the 
community, the Government of India, vide Its Notification 
No. 13173-B-(P) dated 29.4.1975 issued by the Ministry 
of Information and Broadcasting, New Delhi, was pleased 
to decide in principle to introduce broadcasting through 
AIR dally programmes of 15 minute 'Bishnupriya' through 
AIR, Silchar in 1975. 

However, the community failed to welcome the 
decision because of non-inclusion of 'Manipuri' being suffix 
with 'Blshnupriya' although it has been corroborated in 
the Census Report of 1981 and onwards. The Govemment 
of Tripura and Assam have already introduce Bishnupriya 
Manlpuri language in 1995 and 2001 respectively in 
elementary level of education. 

I request the Hon'ble Minister of Information and 
Broadcasting to take suitable action for broadcasting 
programmes In Bishnupriya Manlpurl language through 
AIR and Doordarshan centres at Silchar in Assam. 

(Iv) Need to ensure remunerative price. for 
cotton grow .... and early settlement of crop 
Insurance claims of groundnut farmers In 
GUJarat 

[Translation} 

SHRI V.K. THUMMAR (AmreJi): Mr. Speaker, Sir, 
cotton growers are facing many difficulties this year. The 
cotton growers of Gujarat are getting less price for their 
produce vis-a-vis the support price which is much Jess in 
comparison to its cost of production. The cotton growers 
of Maharashtra are getting remunerative price tor their 
produce but the cotton of Gujarat cotton growers is being 
purcha8ed at a lower price. Several cotton growers have 
committed suicide on account of increasing Joan burden 
on them u well as getting less price for their produce. 
Along with this the groundnut crop In my Par1iamentary 
Constituency did not mature due to scanty rainfall and 
no relief has been provided so far to the farmers under 
the crop insurance scheme. . 

Through the House, I request the Central Government 
to ensure that cotton growers of Gujarat do not get a 
price less than the support price and the insurance claims 
of groundnut farmers of Gularat are settled at the eartlest 
under the crop insurance scheme. 

(v) Need to set up an all refinery In Ralasthan 

[English} 

SHRI DUSHYANT SINGH (Jhalawar): The people of 
Rajasthan are very much agitated due to the delay in 
the establishment of Oil Refinery in the State. Large 
deposits of 011 and Gas have been discovered in that 
State and investment to the tune of Rs. 2573 crores has 
been made till date In the Oil and Gas exploration. The 
exploration has proved that there has been large reserves 
of petroleum, heavy 011 and bitumen. 

Most of the new Oil Refineries have been located in 
the Coastal Region. But the proposal to eet up the 
Refinery In Rajasthan has not been considered so far. 
Now, HPCL has evinced keen interest in establishing Oil 
Refinery in Rajasthan with proposed Investment of about 
8,000 crores; at Lunkaransar, in Blkaner was identHied 
for the location of the Refinery. The proposed Refinery 
win provide direct employment to at least tO,Ooo people 
and indirect employment to many more. 

As such, in the Interest of people of my State, I 
demand that the 011 refinery be set up In Rajasthan 
without further delay. 

(vi) Need to add,. .. the problema feced by the 
ancillary unlta ... up around Rourtcala Steel 
Plant In Sundergarh dlatrlct, OrIa. due to 
lack of work orde,. 

SHRI JUAL ORAM (Sundergarh): The ancillary units 
in Orissa, particularly Sundergarh district are facing crisis 
due to non-placement of orders by Rourkela Steel Plant. 
Moat of these units were eet up around Rourkela with a 
hope that adequate work orders will be received by them 
from the steel plant after It has been modernized and 
expanded. But it Is regrettable that even the ancillary 
units in Sundergarh district have not been given priority 
and several work orders have been withdrawn by Rourkela 
Steel Plant on some pretext or the other. Aa a result of 
that several units in that district have either been closed 
doWn or are on the verge of closure 'l'8SUlting into large 
scale retrenchment particular1y of local youths, most of 
whose families are displaced due to the establishment of 
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the RourkeIa Steel Plant. Now they have no other means 
of li'teIlhood. 

I request the Government to Instruct the Steel 
Authority of India to intervene in the matter and issue 
nec .... ry instruction to Rourlcela Steel Plant to extend 
help to local ancillary units without any further delay. 

(vII) Need to grant environmental c ...... nce for 
conatructlon of a bridge at· Chanldghat In 
MaharaJgenJ ParUamentary conatltuency 

fTllII7SIslion} 

SHRI PANKAJ CHOWDHARY (Maharajganj, U.P.): 
Mr. Speaker, Sir, one pillar of Chankighat bridge In my 
Partiamentary Constituency Maharajganj, Uttar Pradesh 
could not be constructed due to non issuance of No 
Objection Certificate by the forest department and as a 
result of this general public is facing difficulty In movement 
from one place to another. Rs. 1 crore has already been 
apent on the construction of three pillars and the 
Government of Uttar Pradesh has al80 requested for the 
isauance of No Objection Certificate for the construction 
of the said bridge. 

So, I urge upon the Govemment to give instructions 
for issuance of No Objection CertifICate for the construction 
of remaining one pillar of the bridge at Chankighat 80 

that traffic on this important road may start. 

(vIII) Need to check the Illegal actlvltle. of 
Bangladeahl Intrude,. In the country 

YOGI ADITYA NATH '(Gorakhpur): Mr. Speaker, Sir 
today the. problem of Bangladeshi Intruders Is not IImlted 
to only Indo-Bangladesh border. Their Illegal activities are 
a matter of concern not only from the view point of law 
and order but In respect of other aspects ~ well. Today, 
nearly two and a half crore Illegal Bangladeshi migrants 
ara living In our country. These Infiltrators have disturbed 
the population balance in all the North Eastem States, 
West Bengal and West Bihar. It 18 due to inflltratl~n that 
Pu",-, KlIhanganj, Ararla, Katlhar, Saha,.. etc. districts 
of BIhar and Murshldabad and North Dlnajpur distr1c18 of 
Weet Bengal have become mueHm majority districta. The 
IItuation in Aaaam 18 more exploelve. The population In 
Trlpura, Manjpur, Meghalaya, Nagaland, Arunachal 
Pradesh and Mizoram including Assam has registered 13 
to 31 percent increase between the year 1991 and 2001. 

. Theae Illegal· migrants have even got their names 
reglatered In electoral rolla and have managed their ration 

cards also. Now, they are in a position to Influence the 
electoral result in 20 lok Sabha Parliamentar~ 

Constituencies and 125 Assembly Constituencies all over 
the country. Their population in the capital Delhi Is in 
lakhs and day by day they are becoming a law and 
order problem in the capital. Several illegal Bangladealli 
migrants have been found involved In various crimes and 
anti-national activities In the country. 

So I urge upon the Govemment to take necessary 
action to check their anti-national activities and to 
repatriate them to Bangladesh. 

(Ix) Need to lay a new rail line between 
Chandrakona Road and Panakura ,,16 Ghlltlll 
In We.t Benga' 

/English} 

SHRI RUPCHAND MURMU (Jhargram): There is a 
great public demand for laying a new rail tine between 
Chandrakona Road and Panakura via Ghatal. Thousands 
of Inhabitants of Chandrakona Road, Chandrakona Town, 
Ghatai, Daspur depend on buses only. Blrsinghaof 
Ghatal, the birthplace of Pandit Iswar Chandra Vidyasagar, 
is a famous tourist spot. Thousands of tourists, acroes 
the country come here to pay their homage. There is rail 
link between Chandrakona Road station and Panskura 
via Kharagpur which is 94 km. But Chandrakona Road 
to Panskura Station via Ghatal is lesa than 60 km. So 
thousands of dally pasaengera will be benefited if a rail 
line is laid between Chandrakona Road to Panakura via 
Ghatal. 

I urge upon the hon'ble Minister of Railways to fulfil 
the long standing demand of the people of Mldnapore 88 
early 88 possible. 

(x) Need to open branches of Allahabad Bank 
In s.lempur and Deorla dlatrlcts of U.P. 

fTlWl6llllion} 

SHRI HARIKEWAL PRASAD (Salempl,lr): Mr. 
Speaker, Sir, I had rai8ed in the House the I .... 0' lack 0' banks in several areas of my Parliamentary 
Constituency, Salempur and 88 a result of thle a 8UfVey 
was conducted regarding opening of branches of 
Allahabad Bank in several a .... of my ConstItuency. After 
the survey, It was recommended to open branche8 of 
AHahabad Bank at Shivdharia and Mehrauna of Oeoria 
district and other areas of Bankata, Rampur Bujurg, 
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Itchhua-Chandauli. In the survey report it was also 
recommended that the said places are most suitable for 
opening bank branches. There are no bank branches in 
the surrounding area and as a result of this It is adversely 
affecting the saving of fanners and poor people and the 
80clal and economic development of people are getting 
obstructed. 

Through the House, I would like to request the 
Central Government to start the process of opening 
branches of Allahabad Bank in the above mentioned areas 
at the earliest. 

(xl) Need to expedltlou.ly complete the work, 
Inclusive of building bridges on National 
Highway No. 104 between Ch.kl. and 
Slt.marhl via Madhuban and Sheohar In Bihar 

SHRI RAGHUNATH JHA (Bettlah): Mr. Speaker, Sir, 
I would like to draw the attention of the hon'ble Minister 
of National Highway towards dilapidated condition of 
National Highway No. 104 between Chakia and Sitamarhl 
via Madhuban and Sheohar. The proposal for the building 
of 22 k.m. road between Chakia and Krishna Nagar chowk 
has been approved and the funds for the said work has 
been allocated, however only six k.m. road could be 
constructed. The money for the construction of the 
remaining stretch of road is lying with the contractor and 
the construction· work is suspended despite the availability 
of funds. Besides, in second stage, the road from Krishna 
Nagar to Sitamarhi via Sheohar is proposed to be 
constructed, however no any positive action has been 
taken by the department in this regard. Many potholes 
have developed on the said road and traffic on that road 
is badly affected. 

It is to be noted that earlier there was screw pipe 
bridge at Dubba Ghat on the aagrnati river on this road 
between Sheohar and Sitamarhl which coltapsed two year 
back due to floods. Exactly beside this bridge, four pillars 
have been constructed by the State Bridge Construction 
Corporation and keeping in view the flow of the river the 
irrigation department of Bihar has already sent a proposal 
for increaalng two more spall on each side of the bridge 
to the Ministry of Road Transport and National Highway, 
however, no action has been taken In this regard. 

So, I would like to request the Minister to give 
instruction to the Department for the construction of the 
said National Highway No. 104 and a bridge at Dubba 
Ghat at the earliest. 

(xII) Need to conatltute 'Bunclellchand DewIopment 
Council' for enabling the all round 
development of the Region 

SHRI MAHENDRA PRASAD NISHAD (Fatehpur): Mr. 
Speaker, Sir, through you, I would like to draw the 
attention of the House and the Government towards the 
lack of basic facilities like education, road, electricity, 
drinking water, irrigation, communications and the lack of 
industries In Banda, Hamirpur, Mahoba, Jhansi, Lalltpur, 
Jalaun and Chitrakut Dham districts under the extremely 
backward region of Bundelkhand, Uttar Pradesh. The 
railway department Is also not unaffected by this. 

So, I would like to request the hon'ble Prime Minister 
to constitute 'Bundelkhand Development Council' for the 
development of basic Infrastructure in the extremely 
backward area of Bundelkhand and Rs. 5 thousand crore 
should be provided to the Council at the earliest so that 
backward Bundelkhand Region may be developed. 

(xIII) Need to take effective .tep. to check the 
menace cluNd by wild elephant. In Godda, 
SlhebglnJ, Pakud and Dumka district. In 
Jharkhand 

SHRI HEMLAL MURMU (RaJmahal): 'Mr. Speaker, 
Sir, herds of violent wild elephants are causing heavy 
damage to the life and property of the people of Godda, 
Sahebganj, Pakud and Dumka etc. districts In Jharkhand. 
The hon'ble Minister of Environment and Forests has told 
in reply to my letter in this regard that the State 
Govemment is unable to catch these elephants, as no 
particular elephant is responsible for the \088 of property, 
and it is not practicable to catch the entire herd of 
elephants. The State Government has constituted a 
special team for launching a drive for capturing elephants 
In the affected areas. 

There are many contradictions in the hon'ble 
Minister's reply because on one hand Rs. 58.50 Lakh for 
anti-loot work, Rs. 25 Lakh of grant-In-aid and Rs. 151.31 
Lakh have been sanctioned by the Govemment for the 
State of Jharkhand, whereas the panic stricken people of 
this area, patrol overnight for the fear of elephants. In 
the month of February, elephants damaged a house In 
Godda district whereas the Go'temment is not agreeing 
that any loss is being caused. 

, 
Therefore, I urge. upon the Union Govemment to 

constitute a parliarpentary committee and expert 
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committees with immediate effect In order to ensure the 
physical utilization of the funds allocated to Jharkhand 
Government for the purpose of checking the menace of 
wild elephants in the said districts of Jharkhand and to 
save the people of this area from the menace of 
elephants. 

(xlv) Need to amend the Conetltutlon to enable 
uniform distribution of the benefits of 
..... rvetlon. to all sub-cutH of Scheduled 
Ca.t.s, partlcularty In Andhra PradMh 

[English} 

DR. M. JAGANNATH (Nagar Kurnool): The 
reservation facilities for the Scheduled Castes is not 
reaching uniformly to all the sub castes of the people of 
Scheduled Castes in various States and particularly In 
Anethra Pradesh. 

In Andhra Pradesh, the Scheduled Caste population 
was divided Into four sub groups A, B, C, 0, depending 
on castes. The 15% of reservation In proportion to their 
population which had helped all sub castes to Scheduled 
Castes to get the opportunities uniformly and there was 
marked differences after the categorization. Recently, on 

. technical ground the Supreme Court had struck down 
the action taken by the Government of Andhra Pradesh 
dividing the 59 sub castes of Scheduled Castes into four 
groups and Supreme Court had opined that. only the 
Parliament is the competent authority to do so and not 
the State Legislature. 

I request the Govemment of India to take up the 
matter and amend the Constitution to categorise the SC 
population Into A, B, C, 0 groups so as to give aut). 
castes of Scheduled Castes in India, partlcular1y In Andhra 
Pradesh uniform opportunities in respect of reservations. 

(xv) Need to develop Infrastructure I and other 
facllltl.s at Sunderbans wild lite .,.. with • 
view to promote eco-tourtsm 

SHRI SANAT KUMAR MANDAL (Joynagar): I wish 
to bring to the notice of the Gove",ment regarding the 
importance of' developing the Sundarbans Wildlife arew 
National Park in the perspective of eco-tourism as it has 
an immense potential to bring in both nationalllntemationaJ 
tourists 8S well as revenue in foreign exchange. 

Though Sundarbans Wildlife area, the core of the 
largest deltallargest mangrove forest in the planet is 

declared as a National P8Itc, the InfrutNcturai and other 
facilitlel available for the visiting tourtall, are not at par 
with other National Parks of the country. If developed In 
the aco-tourism point of view, it would be a pride of 
India. 

Therefore, I request the Govemment to take steps to 
provide all the facilities, which should be available at a 
National Park, at Sundarbana Wildlife are. and al80 to 
develop the .. me into • wor1d-class eco-tourlsm spot of 
the planet. 

[Eng/ish} 

SHRI TAR IT BARAN TOPOAR (Barrackpore): Sir, In 
view of the Supreme Court ruling, the President's rule 
should be Impoaed. • .. (IntwnJpIJons) 

SHRI BASU OEB ACHARIA (Bankura): W. have 
given notice. . .. (Inltmupllons) 

MR. SPEAKER: I have already announced in the 
morning. 

... (lntMrJptirJns) 

{Transliltion} 

MR. SPEAKER: Please aIt down. Please try to Hsten 
to m&f 

... (Inlrfnupllons) 

[English} 

MR. SPEAKER: I have already announced in the 
momlng that it Is a matter, I feel, of Importance. I have 
already caned a meeting of the hon. Leaders today thll 
evening. I am sure, after diecua&iona, we will be able to 
decide. 

... (Intsrruplions) 

SHRI TARIT BARAN TOPDAR: I am on a different 
type of situation. I demand that the Presidential rule 
should be imposed immediately • •.. (lnlBtrUpfIons) 
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MR. SPEAKER: Now, we will take up further 
conslderatlon of the Motion of Thanks on the Preeldent's 
Address. 

... (Inlsrruptions) 

MR. SPEAKER: Nothing can be decided now. I 
cannot decide anything. Whatever I have to say, I have 
said. I cannot compel anybody to make a statement. 

.. , (Inlsnup/lons) . 

SHRI TARIT BARAN TOPDAR: Sir, we cannot allow 
this to happen. This cannot be allowed. ... (Inlrlrruptions) 

MR. SPEAKER: Hon. Members, please sit down. Shri 
Adhlr Chowdhary, I do not know what has happened to 
you today. Shri Topdar, please sit down. 

... (/nMmIpI/on8) 

MR. SPEAKER: We have to proceed with the 
important discussion. Hon. Leader of the Opposition has 
to lpeak. I have already said It In the momlng. 

... (/ntsnup/lons) 

MR. SPEAKER: I will not have anything recorded. 
Anything spoken without my permlselon will not be 
recorded-this is the standard practice. 

... (Inlsnuplions) 

SHRI TARtT BARAN TOPDAR: We are not spealcing; 
we are expressing our views! ... (/nlrlnuptions) 

MR. SPEAKER: There Is no provision for expressing 
your opinion like this. Shri Topdar, please take your leat. 

... (Intsnup/lons) 

MR. SPEAKER: What are you doing? 

... (/nlsnup/Jons) 

SHR! HARIN PATHAK (Ahmedabad): Sir, he Is 
referring to me . ... (lnlrltnJpllons) 

MR. SPEAKER: Should it therefore be decided on 
the floor of the House? 

... (IntrHrUpI/r1ntI) 

{TrsnsI8lion} 

MR. SPEAKER: I have decided, what I would do " 
you people would not listen to me. I have said it earlier 
too. 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): 
Please tell us. 

MR. SPEAKER: I may or may not fell you, but how 
can I say right now? 

... (InlBnuptions) 

{English} 

MR. SPEAKER: I have said that we are going to sit 
with the Leaders and dlscuu. 

. .. (Inlrlnup/lons) 

MR. SPEAKER: I do not need your help, Shri Topdar. 

... (Inftlmlptlons) 

MR. SPEAKER: This is not being recorded. Except 
my statement, nothing Is being recorded. Why are you 
exhausting yourse"? Please do not do this. 

... (Intsnuptlons)" 

MR. SPEAKER: I have myseH said In the momlng 
that I consider this matter 88 important. Therefore, I have 
called a meeting of the hon. Leaders to discuss this. I 
want to hear everybody's views, and then whatever Is to 
be decided, I shall decide; I will see what is .to be clone 
and what is not to be done. Please wait and have some 
patience. Let us hold the meeting. 

Now, Shri Advani may apeak on the Motion of Thanks 
on the President's Addr .... 

... (Inftlnup/Ions) 

SHRI TARIT BARAN TOPDAR: If you hear U8 now, 
It will help the meeting of the Leadera . ... (lnltlmJp/kJnll) 

MR. SPEAKER: I am sure that theM are mattet8 
which are to be deaft with in a serious manner. 

... (1nIfN'nIpIionIj 

·Not rwcorded. 
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MR. SPEAKER: Okay, what do you want to do now? 
Tell me what do you want to do? 

... (InlBnuplions) 

(Tmnsla/ionj 

MR. SPEAKER: Discussion cannot be continued now. 

'" (InlBnuplions) 

{Englishj 

MR. SPEAKER: Okay, let this discussion be over. I 
will conaider-I am not saying that I will con~hat 
is to be done. 

... (InlBnuplions) . 

MR. SPEAKER: Nothing is being recorded. Only the 
speech of the leader of the Opposition would be 
recorded. 

... (InlBnup/lons) 

(Tmns/a/ionj 

MR. SPEAKER: This is not the way. 

... (lntBnuplions) 

MR. SPEAKER: I am not permitting you. You cannot 
do anything without notice. I do not know what are you 
talking. 

... llnttlnuptlons) 

MR. SPEAKER: There Is a method tor everything. 
No notice has been given to me. I know nothing about 
it. You are Just wanting something. I would not a/low. 

... (lnlBnuptlons) 

MR. SPEAKER: Do not show any papers. 

... (In/BmJptIons) 

MR. SPEAKER: Nothing is going on record. 

... (lnlBnuptionsj" 

MR. SPEAKER: What are you doing? 

... (Inltlnup/iQn6) 

"Not recorded. 

MR. SPEAKER: Do not record anything. 

... (Inlflnuplionsj" 

MR. SPEAKER: This is very improper. You cannot 
show anything. 

. .. (Intsnuplions) 

MR. SPEAKER: I am sorry. Mr. Bansal, you are a 
very responsible Member. 

... (lnlBnup/ions) 

MR. SPEAKER: It is unfortunate. I am standing and 
you are disturbing me. Nothing will be allowed. 

... (InlBmlptions) 

MR. SPEAKER: This is very unfortunate. 

... (Intsnupt/ons) 

MR. SPEAKER: Mr. Adhlr Chowdhary, I am sorry. I 
am repeatedly requesting you since morning not to disturb. 

... (fnltlnuplions) 

MR. SPEAKER: Mr. Minister, I do not know what is 
happening. I will take action against them. 

... (Inltlnuptions) 

MR. SPEAKER: It is very unfortunate that from this 
side, the House is not allowed to function because of 
what the Ruling Party or their supporters are doing. 

. .. (Inltlnuptions) 

MR. SPEAKER: I am not going to allow you . 

... (Inltlnuptions) 

MR. SPEAKER: Mr. Ram Kripal Yadav. if you stand 
there, I will take action against you . 

... (InftImJptIons) 

rrmnM/ionj 

MR. SPEAKER: What Is happening? 

... (Inlfmupllons) 

"Not recorded. 
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MR. SPEAKER: I am sorry I have to take action. 
Please go back to your seats. Do not behave in this 
manner. 

... (Intsrruptions) 

MR. SPEAKER: The House stands adjourned to meet 
again at 12.30 P.M. 

12.21 hrs. 

The Lok Sabha then adjourned till Thirty MinuMs past 
Tws/ve of the Clock. 

12.30 hr •. 

The Lok SMJha re-US8mb1Bd at Thirty Minutss past 
Twslve of the Clock. 

[MR. SPEAKER in th8 Chai~ 

MOTION OF TH~NKS ON THE 
PRESIDENT'S ADDRESS-Contd. 

[English} 

MR. SPEAKER: I appe~1 to all the sections of this 
honourable House to please cooperate. If there are issues 
to be discussed, let us do it in a proper manner. Please 
give notice to me. I cannot promise as to what will happen 
but I will consider It. Give me an opportunity. 

We will now take up the discussion on Motion of 
Thanks on the President's Address. Hon. Leader of 
Opposition, Shri L.K. Advani, may speak now. 

[Trenslah'on} 

SHRI L.K. ADVANI (Gandhinagar): Hon'ble Mr. 
Speaker, Sir, the discussion on the Motion of Thanks 
regarding the President's Add..... continued till late last 
night. I have got the information from the Secretariat that 
48 Members have participated in it so far. I am thankful 
to you for giving me an opportunity to express my views 
before the Prime Mlnlater's reply. 

Mr. Speaker, Sir, as per the tradition this motion Is 
passed unanimously. We an, .the Government and the 

opposition thank the Presfdent. This discussion provides 
an opportunity to take a close look at the situation in the 
country, the progress made, the mistakes that were 
committed and the achievements of the Govemment 
during the period from the President's last address and 
today's address, and it also gives an opportunity to 
preview the future plans of the Government. That is why, 
when the Govemment prepares the President's Address, 
it is discussed at length in a full cabinet meeting and 
then it Is presented before the Members. First of all, I 
attach myself with the House in expressing condolence 
to the affected families hit by recent devastating calamities 
like tsunami which finds a mention In the President's 
address. I congratulate all those who have served the 
country and the public during the time of tsunami, 
particularly our armed forces like the Navy, the Coast 
Guard and other paramilitary forces, the policy and the 
security forces deployed in the areas affected by tsunami. 

Their contribution has built up credibility for us all 
over the world that our country can take charge of the 
situation even in the times of disasters like tsunami and 
I would also like to mention the valued contribution of 
NGOs in the relief operations. The hon. Home Minister 
has given a statement in this regard today itself that the 
Government is going to create a statutory Disaster 
Management Authority. I remember how much we were 
concemed when Orissa was hit by a devastating cyclone 
and Gujarat was devastated by an earthquake and after 
deliberation, the NDA Govemment had constituted a 
Committee under the leadership of Shri Sharad Pawar. 
You were its Deputy Chairman, and the Prime Minister 
was its Chairman and I believe one of its most important 
recommendations was, as mentioned by Shlvrajjl, 
regarding constitution of a Disaster Management Authority 
as a statutory body and today, they are going to oonstitute 
it. I welcome this step. I would like to mention that this 
kind of a statutory body was not envisaged only for the 
Centre but it should be constituted at the State level, 
too. I am haPPy that Gujarat has taken initiative in this 
regard and the Disaster Management Authority that has 
been constituted in Gujarat after the earthquake has done 
a commendable job, its performance has also been 
praised by many people in foreign counttles who have 
witneseed Its work. 

Friends, I welcome this decision of the Govemment 
that later on foreign assistance may be needed for the 
task of reconstruction ... (Interruptions), but as far as relief 
or rescue work is concerned, we are bapable of doing it 
on our own, we do not need any foreign assistance. I 
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support the Government'. decision. I submit that we not 
only handled the situation well In our country after taunaml 
but helped other neighbouring countries like Sri Lanka 
which were badly affected, though the worst hit ..... w. 
Andaman and Nlcobar 181ands apart from Tamil Nadu, 
Andhra Pradesh and Kerals In our country but Sri Lanka 
and other neighbouring countries too. . .. (Inftll'fU/Jllon$) 

[English} 

PROF. M. RAMADASS (Pondlcherry): Pondlcherry 
was also affected. 

SHRI L.K. ADVANI: Yes, Pondlcherry wa. al80 
affected. I had occasion to visit Pondlcherry when It 
happened. 

- [Translation} 

One section of the society has been affected the 
most and that Is the section of fishermen. This change 
was made during the time of NDA Government, before 
that 

[English} 

disaster control, disaster mitigation and dllaster 
management used to be the responsibility of the Mlnilby 
of Agriculture 

[TllII7SIstlon} 

because it has been seen that disasters like droughts 
or floods occur frequently In India, and It was decided on 
the basis of the expertences, that disaster management 
should be within the purview of the Home Ministry end 
if needed assistance might be taken from the rest of the 
Ministries. Then afterwards this change Is in place. 

I think that the law that we are formulating about 
disaster management should be referred to the Standing 
Committee and It would be appropriate If It Is brought 
here after the Standing Committee has deliberated upon 
it. . The Standing Committee may decide about the law 
keeping in view the analogous laws all over the world. 
As such similar laws were taken into consideration when 
this law was formulated. 

North-East finds a mention In the Presldenrl Address 
wherein it has been stated that. 

[English} 

~My Government have infu.ed a new .en.e of 
. belonging among the various dl8affected groups, 
. .. pecIaIly In th8 North Eastem Statee and among , -" . the tribal communities acroea the country". 

[Tf8n8Istlon} 

I dO. not know whether the Govemment too believe 
In this claim, becauae I know that the affected groupa 
whom I have met In the North-Eastern Stat .. or .In other 
places like Jammu and Kashmir,' have expres.ed 
dluatlafactlon. The people of the North-East too have 
exprel8ed dll88tlsfactlon time and again and everybody 
I. awant of the deteriorating Iltuatlon In the region. I 
want to know from the Prime Minister the progress made 
through the dialogues being held with the NSCN (I-M). 
The people of NSCN (I-M) met me recently when they 
were In Deihl. They seemed to be dl88atlsfled as 
dlscusllons were not proving fruitful. I hope the Prime 
Mlnllter would throw lOme light on thl. leaue. OIaloguee 
were initiated on Jammu and Kaahmlr, rounds of dIa\0gue8 
were held with the Hurnyat Conference and at least they 
accepted It publicly that their talks with the NDA 
Government were satisfactory. I do not know what the 
situation Is at present. We get to know through 
newspapers only. We would be satlafled when the Prime 
Mlnllter would officially apprtae the Houae of the progreas 
of the dialogues not with Just one section but all the 
sections of the society Including the people of Jammu, 
Laddakh and the Kashmir! Pandlta. Whenever we talk of 
a dialogue on Jammu and Kashmir, the attention of the 
people Instantly tum to the Indo-Pak relations. I think 
that the NDA Government understood It that opinions 
were divided on this Issue even within Jammu and 
Kashmir. There are several opinions. Some people have 
this opinion particularly In Jammu that Article 370 should 
not be there. Some others say that Article 370 Is 
sacrosanct and It should not be touched. On the whole 
we thought that we would hold dlalogua 'With everybody 
and then take such action as would .• ult the internal 
situation and then hold dialogues with Pakistan in the 
backdrop of the proposal that has been moved In the 
Parliament regarding India and Pakistan. I would like the 
Prime Minister to elaborate upon the stance of the 
Government In this regard. 

The President has said in hie addre.. that the 
Government would offer a new deal to the rural India. It 
Is a very good thing. I welcome this statement; a\though 
at times It seems that 'rural India' are mere words. I am 
happy that the NDA Govemment laid emphasis on 
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infrastructure which mainly had two componente-flrst, 
constitution of national highways all over the country, and 
secondly, creation of a golden triangle. It was on our 
aoenda to construct the North West, North-South and 
East-West corridors so that we could say that there are 
highways in our country which meet International 
standards. Considerable progress was made in this regard 
and It is still moving at a good pace. I noticed that it 
finds mention in the President's Address wherein it has 
been stated: 

[English} 

"The Government has decided to grant greater 
autonomy to the National Highways Authority of India 
while taking steps to make It more profeaalonal and 
efficient. The rate of the completion of road 
construction under the national highways programmes 
especially the Golden Quadrilateral and the North-
South and East-Weat corridors, has been speeded 
up". 

(TfBI1s1stion) 

I welcome It but I regret to say that on the one 
hand they talk of offering a new deal to rural India and 
on the other they have not even mentioned the Pradhan 
Mantrl Gramin Sadek Yojana. I accord importance to the 
highways programme but Pradhan Mantrl Gramln Sadek 
Yolana is more impo~nt than It regarding which the 
Government had resolved that we would link each village 
of India by concrete roads before 2007. At times I think 
why it happens. It is Pradhan Mantrl Gramln Sadak 
Yolana. This too was one of the NDA Government's 
scheme which has been mentioned but the other 
scheme's name Is Pradhan Mantri Sadak Yolana. Don't 
they like the word Pradhan Mantrl? ... (lnltltTUplion$) I am 
not aware but I would like to know about the progress 
made regarding certain decisions taken in relation to 
Pradhan Mantri Gramin Sadak Yojana and financial 
assistance was also provided to the States in this regard 
as I belleye 

[English} 

that in-so-far-as road construction Is concemed, In-
so-far-as infrastructure is concerned, that Is far more 
important than even these Golden Quadrilateral and North-
South and East-West corridors. 

[TlIII18I8lion} 

I have mentioned it just casually. I _pact the Prime 
Minister a lot but his absence. Is not good thing. 

I was going through an article in the Indlsn ExpI8$8 
this morning only and It pained me. Had you gone through 
that article or If you would read that article in future, it 
would hurt you too as comparisons were made with 
Dauba and It was said in It that tigers are vanishing and 
so is the Prime Minister. This kind of language has an 
impact of Its own in joumalistic style but 

[English} 

this kind of writing that continue, throughout is 
something that, I would think, Dr. Manmohan Singh must 
think about it and a person who has such a high credibility 
in the country must think about It. 

[TfBI1s/stlon] 

As an honest, talented leader, he ahould affirm his 
authority and It would put an end to thle kind of wrltlnga. 

[English] 

He Is the Prime Minister, the supreme executive In 
thE' country. 

It should not be that he ahould come up with a reply 
like 'he do-. not know'. It has happened. Such replies 
have been given In the recent past that 'I would have to 
gather Information and as yet I do not know. Now whom 
should I get In touch with, the hon. Home Minister or 
anyone elae' ... (InhlmJptions) 

Mr. Speaker, Sir, my responliblilty within the NDA 
Govemment was mainly related to intemal security and It 
was stated clearly in the Prealdent'a Add ..... 

[English] 

That the three main areas of challenge to our national 
security are cross-border terrorism In Jammu and Kaahmlr, 
Insurgency In the North-East region and Naxallte violence 
In some States. 

[TlBIIsIstion] 

It has been claimed that situation Is under control. I 
do not agree with this. I believe a baaic mistake was 
committed when the Govemment took over the charge 
and they aooepted NaxaHte violence \ 81 merely a law 
and order related problem and decided that the States 
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should deal with It in whatever manner they choose to. 
It has been mentioned In the President's Address too 
that It Is States' problem and they should deal with It In 
whatever way they like. If they want to hold dialogues, 
they can do so, if they want to lift restrictions Imposed 
on them, they can do 80, and they have done It. Naxaiite 
violence assumed such proportiona in Andhra Pradeah 
that an attempt to 888888Inate the then Chief Minister 
was made but he had a narrow escape. Thereafter, the 
Party which Is In power at present, in a way took help 
from them during the elections and It seems that In lieu 
of it they promised them to 11ft the ban In case they 
came to power. Jaipal JI denies It. It II very good. you 
did not do It. But all that happened at that time when It 
was threatened that none of the TOP and BJP workerl 
would be allowed to campaign. It anyone does It. he 
would be kllIed-CIita Itatem8nt WIll given and It happened 
as well. There were attackI on people. due to which 
they won the electione or we 10it It. If support II taken 
from such elements from political point of view, be It In 
Andhra Pracle8h ... (InlWnlpl/DM) or Allam. the natural 
adverse e"acta lhall have to be bome by the next 
Govemment coming to power. which we a,. beartng thIH 
days. It shall not confine to that area only. 

{English] 

Naxallte violence is a phenomenon. 

/Tmnslstionj 

I do not think that law and order problem is related 
to this phenomenon only and there is no other dimension. 
Rather it has other dimensions alIO. While dealing with 
those other dimenalons nothing like this should be ltated 
which may give respectability to such elements. 

Their colleagues from West Bengal are sitting here. 
they should learn something from them. Whatever is 
happening there is called Naxallte violence. Naxallte 
violence is not in Naxalbadi. The people against whom 
they rebelled had some reasons. I admit Inltldy they 
rebelled against Marxists. not against the State. They 
tackled it very bravely. otherwise the naxalite Ideology 
was 80 popular among the masses that a good number 
of students from universities and colleges. used to join 
naxalite movements. Today. I feel that a similar situation 
has been created in Andhra Pradesh. It Is very dangerous. 
I would reiterate that in such matters. 

{EI7gI/6h] 

Do not take partlaan decleion. Always take the advice 
of all political parties. what ahould be done and what 
should not be done. 

rr,."".tionj 

Not only this. there are Intemal HCUrity problema. 
be It terrorism or inaurgency In North-Eat or the problem 
of lSI agents In Jammu-Kuhmlr. In all these matt8f'l. 

{EngI/6h] 

Always take the advice of those who are fighting 
agalnat them. 

rrlWlMtionj 

Advice of the office", aecurity forces who are fighting 
agalnat them must be IOUgh!. They have to take the 
decision. The,. Is not doubt that the Govemment tak .. 
a decision. I would like to submit that during the regime 
of the NDA Govemment during the lat six yea,. the 
decision. In regard to Intemal ... , . Pke the problem of 
Terrorism or Illegal Immigration were taken after 
consultation with the D.G.'a Police. Chiefs of InteHlgenoe 
Forcea. Chief Minister. Home Minister allover the country. 
It never happened that a state had taken decision on 
1taeIf. In 1998 the NDA Government had taken a decilion 

{EI7(JIi6h] 

In reepect of Naxaiite violence which was to hold a 
conference of all Naxaiite affected states In Hyderabad. 
All of them were called there. 

rr,.",a/lonj 

And we evolved a coordinated strategy. Not only W8 

formulated a strategy . ... (lnIWIrIpt/on6) but set up a c0-

ordination Committee also in which the Director General 
of Police of all these States were Included. It was heeded 
by the Union Home Secretary In respect of all the Stat .. 
and 

{EngII6h] 

WIthout fall. evety th.... months, this Coordination 
Commltt.. used to meet to take account of what has 
transpired. 
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{T"""fion} 

how far things have been brought under control and 
the areas where there haa been no control. During this 
period suddenly 

{English} 

Naxalite violence spreads to Kamataka, Policemen 
are killed there. Naxalite violence spreads to Uttar 
Pradesh, policemen are killed there. 

{Tl'llnsI6l1on} 

Since It was announced that It Is a State matter and 
they should handle it themselves, as a result, ban on 
People's War Group in Andhra Pradesh was lifted. 

: {English} 

Even without insisting 

{Tl'llnsIation} 

they started talks with Peopl.'s War Group. They 
will continue to kill people and we will not have talks 
with them. 

{English} 

This is the minimum ttt.e world over any Government 
that has talked to people who are on the path of violence, 
the minimum 

{T1'IInSI1I/lon} 

that dialogues can be held. 

They should hold talks on the condition that first 
they should give up anna, shun violence. It il neceeaary 
to hold talks, I am not against it. I am In favour of 
holding talks but minimum caution should be taken whOe 
holding talks and they are not ready to do that al8o. It 
is alright that they will carry their A.K. 47, I do not think -
that there is any underground organisation in the wor1d 
like People's War Group in Andhra Pradesh that organise 
their rally Immediately after the lifting of ban wherein 
lakhs of people participate. Such a thing has never 
happened. Therefore, I feel that the approach of this 
Government has completely faHed In matters of Intemal 
security. 

{English} 

It has completely failed. There Is a need to review 
It again. 

{Trsnslll/ion} 

Hon'ble Prime Minister should review it. At the same 
time I would advise him to consult other parties as well 
while reviewing It. 

{English} 

nit' 'MINISTER OF HOME AFFAIRS (SHRI SHIVRAJ 
V. PATIL): May I Intervene? 

Whatevlr he Is saying It totally correct. I am not 
opposing It. But I would like to till thl hon. Mlmber that 
• meeting of the Chi.f Ministers of NaxaHte affected 
States has been held in Hyderabad. Our Home Secretary 
hold talks with the Home Secretaries of all those StateS. 
Apart from that he also holds talks with our spactal 
Saoretary of Internal Security. It Is correct that talks should 
be held but no one should carry anna during talks, U 
stated by him. The measures suggested by him are 
already being adopted. It would be Incorrect to atate 
otherwise. ... (Inltlrrvp/ions) 

{English} 

SHRIMATI TEJASWINI SEE RAMESH (Kanakapura): 
Even your NDA partners are attacked in Andhra Pradesh. 
Do not forget this. ... (InlsfTIJpfions). 

{Tl'llnsl6f1on} 

SHRI MOHAN RAWALE (Mumbai South-Central): Mr. 
Speaker, Sir,46 people of Telgu Desham Party were 
killed. ... (Intsrrupfions) 

{English} 

MFt SPEAKER: Do you think you are helping him? 

SHRI L.K. ADVANI: Mr. Speaker, Sir, basically my 
objection Is that we had evolved a coordinated strategy 
to tackle ,this issue but after assuming power, this 
Government has changed it immediately and is describing 
It as a State subject that would be solved by them only. 
... (lntBmJp/ions) 
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{English} 

MR. SPEAKER: He is giving his view. He is entitled 
to give his view. 

SHRI L.K. ADVANI: Otherwise, how do you explain 
that the People', War Group Is legalized in one State 
and not in the other Stales? I know Chhattiagarh. I know 
States like Jharkhand where they will not legalize it. They 
continue the ban becauee you decided that it would be 
a State-wise islue. We decided thie is not a State-wise 
i88ue. This is ,omething that has application to al the 
States affected by naxallam. 

Mr. Prime Minlater, under the praeent acenario this 
lituatlon hu become more critical becauee the incident 
which occurred in Nepal has made Maoi8t8 more powerful. 
Nepal Is not the only target of Maoists. It is on account 
of this that their power has extended from Bihar to Andhra 
Pradesh and ie now being extended to Kamataka that 
the entire region is Naxalite affected. Aa auch If we decide 
to lilt a ban on People'. War Group, it would be totally 
wrong. Such a decision ahouId not have been taken. 

I will talk about Nepal later on: We should accept 
such policy regarding Nepal that does not strengthen 
Maolata there, of COU/'M, in my opinion Con8titutIonai 
Monarchy is the 8OIution there. 

/EngIish} 

Constitutional monarchy and multi-party democracy 
are the two pillars of peace and security of Nepal. Both 
should be strengthened. 

fT""'tion} 

If we weaken monarchy in the narne of multi-party 
democracy we would be only strengthening the Maoists. 
It should never happen. Caution should be taken In this 
regard. 

Mr. Speaker Sir, this laaus is such which concerns 
me personally. I was bom In Karachi, I am a native of 
Sindh. I came to India after the partition. After partition 
when Jana-Gana-Mana written by Shri Rablndranath 
Tagore was accepted as our national anthem, there were 
volcee of protest from either aides of the borders as to 
why it should now contain word Uke Punjab, Sindh, 
Gujarat, Maratha etc. 

13.00 hr .. 

Why should the word 'Sindh' be there as it is no 
more a part of Hlnduatan? I do remember very well that 
when for the first time someone nuHd his voice in this 
regard, Pandit Nehru himself had replied to that and said 
that there cannot be Hind without Slndh. Though, right 
now I do not have a copy of that statement, but I can 
quote from what he has written In the Discovery of India. 

{English} 

"The word 'Hindu' is cIearfy derived from 'Slncl1', 
the old .. well .. the pl"M8llt name for the 
Indue. From thia, 'SIndhu' came the words 
'Hindu' and 'Hindustan' .. well .. 'Indus' and 'India'.· 

fT--lion} 

Not only this, I am of the opinion that Indus Valley 
civilization Is the oldest civilization in the world. Therefore, 
the word Sindhu does not relate to the name of a State, 
It relates to a cMUzation. When a gentleman, Shri Sanjeev 
Bhatnagar flied a PIL in the Supreme Court on 20 
September demanding deletion of word 'Slndh' from the 
national anthem, the SUpreme Court asked that gentleman 
whether he has written to the Govemment In this regard. 
He was asked to write to the Government. Then he wrote 
letters separately to the Home Mlniltry, Ministry of Law, 
Ministry of Human Reeourc8 Development and Ministry 
of Extemal Affairs. He received no reply to his letter. 
Subsequently, he again took up the matter with the 
Supreme Court. He, again filed a petition in the Supreme 
Court on 4 December. Then on 14th December, the 
Ministry of Home AffaIrs stated only that, that there can 
be no change or amendment in it. He again took up the 
maHer with the Supreme Court and the court wu sad to 
nOie that the Govemment gave no satlefactory reply to It. 

I remember, when I read It In the newlp8p8r, I m)'88If 
wrote a lener to the Prime Minister on 10th January and 
requested him to state quite categorically as to why the 
word 'Sindh' will not be deleted from It. On 7 March, it 
again came up with the Supreme Court and the court 
was sad to note that the Govemment did not respond to 
it property. The Govt. requested for 4 weeks' time but 
the court asked the govemment to reply within two weeks. 
The court asked to view it seriously. I would Hke to uk 
the hon. Prime Minister as to what the opinion of the 
Govemment Is in this regard or has it left everything to 
the court to decide? It Is wrong to leave everything to 
the Supreme Court. When the exec:utlve takes a wrong 
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decision It becomes the duty of the Supreme Court to 
intervene and when the Supreme Court comes forward 
for the rescue of democracy, friends on the t,euuty 
benches get upset. They are so much agitated today. 
Today, it is for the first time that the HOl.M has been 
adjoumed t.ecause of treasury benches and within first 
5-10 minutes . ... (/ntefTUptions). The House might have 
been adjourned earlier also because of treasury benches, 
so now you can't blame the opposition . ... (lnltlmJptions) 

MD. SALIM (Kolkata-North East): Mr. Speaker, Sir, 
you did not allow us to raise Jharkhand issue today but 
he is raising the same issue through his speech. 
... (Interruptions) I need your protection? 

{English] 

MR. SPEAKER: But Mr. Advanl I am sure you would 
agree that all organs of the State should conduct 
themselves within their powers. 

{TflIIISIlJlIon] 

SHRI L.K. ADVANI: But, so far, has my 8ide, any 
political party or any Member raised a question on 
Judiciary? ... (/ntetn,pliDn6) It is better to treat eome of 
such institutions as hoIy-cow. We can have dlacualon 
about some of the lnatltutions but If we take lightly about 
the armed foroes or the judiciary, 

{English] 

I don't think. It is right. 

(T1'IIf1SI8t1onJ 

You did a right thing by not permitting anyone and 
you have said that you would cd the leaders and· have 
talks with them. It is an appropriate way. But If we treat 
any organ as a holy-cow, we are not henning It. There 
are certain things about which we should not take lightly 
and generally their criticism should· be avoided 
... (Intenuplions) 

SHRI RAGHUNATH JHA (Bettiah): He, too, would 
be benefmed by it. ... (Interruptions) 

fE¥fsh} 
SHRI RUPCHAND PAL (HooghIy): You cannot decide 

that. ... (IntsmJptions) 

MR. SPEAKER: The Speaker has said that he would 
decide. 

... (IntMnJpti0n6) 

{TfWI8ItIIIon} 

SHRI LK. ADVANI: Mr. Speake" SI" It 18 mentioned 
In the Prealdenlial Address: 

{EngI/tIII} 

-A MIniIIry for Overseas Indian Aftal ... has been 
created to ~e focUHd attention to II8U8I related to 
the large dIaspora of peraone of Indian origin In 
different pal1l of the World". 

{TIlIIISI8/1on] 

It is right to create a Ministry. We gaw epecIaJ 
attention to dIaspora. We, even started organising an 
MnuaI convention of Inc:Iana 0Yel1l888. ThIll year, • grand, 
third convention of this kind was held In MumbaJ. It hat 
aeveral benefits. It "as been a long outancIng demand 
of Incla,. ataying abroad that they should be accorded 
dual cltlzenehlp. A law wu enacted to this eHect In 200S. 
It has been ensured theretn that the 88CUt"Ity of our 
country will not be compromIaed. Therefore, It wu felt 
Inappropriate to grant dual citizenship to all Indiana, 
overseas. A commmee, under the Chairmanship of Dr. 
Singhvi was constituted In this regard and the Commltt .. 
aJeo gave the same recommendations. The committee 
said that keeping four aspects In mind, namely, countr1e8 
where Indiana are staying in very large number, where 
similar laws already exist, from where there has been 
such demand, and our national security. So keeping these 
four aspects In mind Indiana residing only In some 
specified countries only should be granted dual citizenship. 
I was surprised when the hon. Prime Minister while 
crItIcIaing It asked as to why It should be specified and. 
everybody should be granted dual citizenship. Today, if 
we grant dual citizenship to every person coming from 
Bangladesh or Pakistan and also to such people coming 
to India from some other countries, it will not be In the 
Interest of our national security, we got to be concerned 
and cautious about It and that is why we have been In 
favour of grating It to Indian overseas In respect of some 
specified countries only. 

Sir, when I was laying it in the Rajya Sabha, Dr. 
Manmohan Singh was leader of the opposition there. Sir, 
with your leave, I would Uke to read It out. 

[ElIJlIlsh} 

MR. 'SPEAKER: SM L.K. Advanl, I hope you know 
the rules . 
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SHRI LK. ADVANI: I know the ruIeI. But becauH It 
is a aubltantlal point which Ie relevant, I welcome what 
he said. 

fTmnslalion/ 

When I was about to move the reeo\utIon Deputy 
Chairman, ,Madam Nazama told me thIt Dr. Manmohan 
Singh wanted to say something on thIe ..... It w .. 
already decided to g.t it p .... d without debate. 
Welcoming the reeolutton, Dr. Mwvnohan Singh aald thai: 

fEnlll*hJ 

"While I am on thle Iubject, Madam, I would Hke to 
say something. About the treatment of refugees after 
the partition of our country, the mlnorttlee In countrIee 
like Bang\adeBh have t.ced pef'I8CUIion and It Ie our 
moral obligation that " clrcurnetancea force people 
thes. unfortunate people--to seek refuge In our 
country, our apprOach In granting citizenship to these 
urifortunate pe...ona should be more brat. I sincerely 
hope that the hon. Deputy Prime Minister wW bear 
thle In mind In charting out the future cou ... of action 
with regard to the CItIzenship Act.· 

THE PRIME MINISTER (DR. MANMOHAN SINGH): 
I atIH stand by It. 

SHRI LK. ADVANI: SIr, Shrl Shankar Roy ChowcI1ury 
had submitted the same thing and In reply to that I aald: 

/~J 

Madam, I have taken note of what the Leader of the 
Opposition and Shri Shankar Roy Chowdhury have said 
and I am fully In agreement with the views that they 
have expressed. Very often In the, put, we have faced 
this kind of criticism when we have adopted an approach 
of that kind. 

I said that when we say that 10 and so Is an Illegal 
migrant and he should be sent back. but so and so has 
been persecuted there because he belonged to the 
minorities and, therefore, in his case we would be willing 
to consider granting him cItIz.nship, we were told that 
'you are being communal, you are discriminating between 
one migrant and another migrant'. I said 'ye8'. In this 
case, so far ... the minorities of Banglad.sh are 
concern.ct-and som.one elaa latar mentions that 

Patcilten atao-\ aaId 'yeI' I take Into cognizance of the 
fact that when partition took pice, we undeItook thai 10 

far as the Minorities in Pakistan and Bangladesh-
BangIadeah came much later-ere concerned, It will be 
their reeponslbility to look after them. If they have failed, 
then we owe It to the minorities In those areas to accept 
them as cltIzena here. 

Thle Is what I would Hke to say. I fully endonle this 
point. I hope that now, after coming to the Government, 
the hon. Prime Mlniller continU88to hold the same view 
and would be willing to grant citizenship to all 8uch 
minorities who have come to West Bengal or Auam or 
other p1acea, and make a dmerence between them. 
... (InItImJp/IDns) 

rr""/Ion/ 
Mr. Speaker, Sir, now, I would like to come to the 

topic on which the dlacLl88lon was Inltl8ted by many of 
my colleagues in the momlng' Hon'bIa President In hie 
addre8a had quoted a Tamil Poem. Some of the memberl 
may say that Tamil Poem would not have been approved 
by the Cabinet. EIpecIaJ\y thoee who held legal view 
uauaUy say like thIa. I do not know TamI however, I 
hava been told that the fll'8I line of the poem te----Ham 
enge irlkkirom • ... (InItNrupI/onB) where have we reached? 

/EIIIJIIIshJ 

Where are we? ... (lnIr!ImJpIion6) Am I right? 

Thle II the queation that the Government ask 1tHIf. 

[Tf1JII8I8JionJ 

Wh.re has the Govemment reached in nine-ten 
months. The Government have b.en defending a 
Govemor for the Iut four..flve days and ultimately the 
Supreme Court has to intervene- why are they defending 
hm? Wa have time and again made this aubmluion 
before the Prime Min,..., that " any one has done thle 
the Govemment will have to find out. ... (InIr!ImJpIion6) 

SHRI TARIT BARAN TOPOAR (BamIckpore): When 
it has been forbidden by you to hold diacU88ion about 
the Govemor th.n why la he apeaklng about that. 
... (lnIr!ImJpIion6) 

-Not r.corded. 
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MD. SALIM: It one has to speak on It then diIcuIIIon 
on It should be held in the House. You have already told 
that there will be no di8culSion 0/'1 It, even then he Is 
speaking on it. . .. (InltlmJplions) 

{English} 

SHRI L.K. ADVANI: Ever before In the political history 
of India, has a court made-the Supreme Court, not any 
other court-the Supreme Court made an obeervatlon of 
this kind In respect of a constitutional authority like the 
Govemor? ... (Inltlnuplions) 

SHRI SHIVRAJ V. PATIL: Sir, thle Is not correct. 
... (Intllnuptions) He cannot say It. . .. (Inltlmtp/kJn8) 

SHRI L.K. ADVANI: Sir, I am not yielding. 
..• (IntIImJpfions) 

MD. SALIM: Sir, this is not correct. ... (Inlrl~) 

MR. SPEAKER: SM Advanl, you may ftke to yield 
to the Leader of the House. 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir, he has made a remark agalMt the 
Govemor . ... (Intenuptlons) It Is not correct. Shrl Advani, 
pIeaae correct your statement. . .. (InlflmJpllons) 

SHRI SHIVRAJ V. PATIL: Sir, the Govemor should 
not be dragged here. . .. (Inltlnuplions) 

MD. SALIM: Sir, I need your protection. Please permit 
me to speak for a minute. . .. (11I1tImJpIIons) 

MR. SPEAKER: I will certainly look into It. No 
derogatory reference should be made to a constitutional 
authority like Govemor. 

SHRI SHIVRAJ V. PATIL: Sir, a Nllng of the 
Supreme Court cannot be wrongly Interpreted her. and 
the pOSition of a conetitutionalauthorlty caMot be 
challenged in this manner without gMng a proper notIoe 
to you . ... (Inltl~ 

MR. SPEAKER: I said that I have omitted It. It Ie out 
of record. 

... (Intenuptlons) 

SHRI AOHIR CHOWDHURY (Berhampore, West 
Bengal): Sir, the apex court haa made 80me other 
obeervatlona alao . ... (/~) 

SHRI L.K. ADVANI: For the first time In the pollical 
hlatory of this country . ... (lnltlmJplfons) 

MR. SPEAKER: Shrl AdvanI, how long will you taM? 

/T,."..IIt:Jn} 

SHRI L.K. AOVANI: Several times we have 
complained In this regard to the hon'ble P .... 1dent. We 
told him that It Is wrong 80 It ahouId be stoppecr. 

fEntJIIsh/ 

MR. SPEAKER: No reference to Ruhtrapaliji. I have 
dllieted It. You cannot make any reference. to the 
Rashtrapatl. 

... (IntIImJpfions) 

SHRI L.K. ADVANI: Mr. Speaker, Sir, may I Ihow 
)lOU the NIe? ... (Intel7Upllons) 

MR. SPEAKER: No. It has been deleted. I have 
expunged It. 

••. (IntIImJpfions) 

SHRI LK. ADVANI: Mr. SpMker, Sir, I am not trying 
to Inftuence the debate, If I L.a the Ruhtrapatrl name . 
... (~) 

MR. SPEAKER: You are such an experienced peraon. 

... (/nIrImIpIItJn6) 

SHRI LK. ADVANI: Thia Ie a matter of fact that he 
summoned • ... (/~) 

MR. SPEAKER: Maybe, but reference to him II not 
relevant. I have given my Nllng. 

•.. (IntIImJpfions) 

SHRI LK. ADVANI: I accept your ruling. I accept ell 
your NUngs even though I may not agree with Ihem . 
... (IntIImJpfions) 

MR. SPEAKER: Thank you . 
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(T,.,..,.,j 

PROF. VIJAY KUMAR MALHOTRA (South DelhI): 

MR. SPEAKER: That will also not go on record. 

... (lfIMIruptiotw) 

$HRI L.K. AOVANI: All the members preeently IittIng 
in front have cIi8tanced IherneeIvee from the deoIeion of 
1M Govemment. They .. y that they have nothing to do 
with it. I have not told them to say 80. ...{/ntenupIitJna) 

MR. SPEAKER: Let Shrl Advanl jl finish his 8pHCh. 
You pleaee &it down. 

... (Inltlnuptlons) 

/Eng/iJIhj 

MR. SPEAKER: You have taken 45 mlnut ... 

SHRI L.K. AOVANI: Sir, I will conclude. 
... (InIs~) 

MR. SPEAKER: I have always been saying that we 
need not agree with each other'8 views. He II exprelling 
his view. The Prime Minister will reply. I am 8ure, he will 
deal with this. 

... (lnltlnup/Ion8) 

SHRI l.K. ADVANI: Shrl Slbte Razl who Is Govemor 
of Jharkhand Is a resident of Uttar Pradesh. Probably he 
is orlginany from RaebareH. He had gone to Lucknow. 
While he went to Lucknow he talked to joumallat8. I 
have paper cuttings of 'Oainik Jagsran' about whatever 
he told to the journali8ta. He told them that 81nce he was 
on the post of the Govemor he would talk within limit. 
He could make out the meaning only yesterday whatever 
he aald within limit. When he called joumalleta I thought 
that something unu8uaI was going to happen. However. 
later on he carefully gave signal that" 

{English] 

MR. SPEAKER: That Is not binding on anybody. 

... (IntmnJpllons) 

SHRI SHIVRAJ V. PATIL: No . . ~.(lnftHTUptions) 

MR. SPEAKER: This cannot go on record. The 
Govemor'8 statement cannot go on record. 

... (InIfHTUpIIons) 

"Not *OIded. 

SHRI SHIVRAJ V. PATIL: Sir, thia Is not conect. 
... (InItIfnJpI/tJM) 

MR. SPEAKER: On the baaIa of a newapaper, you 
cannot make an Imputation on the Govemor • 

... (Inltlnuptions) 

SHRI L.K. ADVANI: Since when has this rule been 
there? ... (1n1t1fnJp1/tJM)* 

MR. SPEAKER: On the baai8 of newtpap8r, one 
cannot make any comment on a constitutional authority. 

... (InItIrnJpI/on8) 

SHRI SHIVRAJ V. PATIL: You know that you cannot 
quote the newspaper. ... (Infflmlplions) 

MR. SPEAKER: I have given my ruling. 

... (lfIMIruptiotw) 

SHRI SHIVRAJ V. PATIL: You cannot rely upon the 
n8W1P8per. ...(lnltlmlpl/on6) 

{T1WI8IdJn] 

SHRI L.K. ADVANI: I do not have objection whatever 
ruUn; will be given by you, however I hope that the 
hon'ble Prime Minister will ponder over my speech. Thoee 
who never praised BJP and always criticised BJP have 
now suddenly started praising It .... " 

/Engli8hj 

MR. SPEAKER: Without notice, you cannot mention 
th... names. I am trying to protect ethics. 

... (lfIMIruptiotw) 

SHRI L.K. ADVANI: Sir, I know that you are 
protecting ethics. I know the procedure. I know why It II 
being protected. 

MR. SPEAKER: You mentioned some well-known 
joumaJlst8 . 

... (InIfHTUpIIons) 

MR. SPEAKER: You can say that many people have 
expressed similar views. 

... (InlBnup/ion$) 
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{T"""'tJon/ 

SHRI l.K. ADVANI: Only this much I would like to 
say that I wrote II detaHed letter to the Prime Minister 
regarding the Jharkhand Issue. I did get II reply from the 
Prime Minister. In this reply he has suggested me to uk 
an theee questions in the Partlament. I would like to 
subml; that the present episode reminds me of 1975. I 
have seen that all the joumllll8t8 of the country who 
norrnany criticize us after the emergency period whenever 
they reel that the democratic PI'OC888 II being stalled by 
the Govemment or democracy Is being attacked then 
they aU ... (/nMmlplion6) 

MR. SPEAKER: What are you doing? 

... (/nlrlrrupI/on$) 

(Eng/i$h/ 

MR. SPEAKER: Pleue sit down . ••• (/nlllln.lplitlM) 

{T,.".IiDn/ 

MR. SPEAKER: Firat of all you pleue lit down. 
Advenl Ji you please continue. . .. (/nItN'nJpIion$) 

(Eng/I6h/ 

MR. SPEAKER: I am controlling them ateo. How 
should I do It? You k1ndy teU me the method to do It. 
... (/nlrlrtUpIions) 

MR. SPEAKER: Please sit down ... (/nllInupt/ons) 

{Tnms/slion/ 

MR. SPEAKER: You please sit down. You leader Is 
speaking. All right. It Is not for the fIr8t time that II has 
~ed. They are refueing. 

... (/nhlnuption$) 

{English} 

MR. SPEAKER: Mr. MIstry, please sit down. You 
please speak. 

... (/nltlnupl/otls) 

MR. SPEAKER: AU right, He Is concluding his speech. 
He has already said that he Is going to conclude his 
speech. 

SHRI L.K. ADVANI: Sir, I am conc:Iudlng myepeech. 

{T,..".tiDn/ 

Today Pranab JI has come, he Is In a pensive mood. 
I would like to tell him that H the Congress party think 
that the country may prosper only when they are In power 
In an the States then they will repeat the same mIItake 
that they are doing. It seems that their aim Is to inetall 
Congraee governments In all the Stat.. by hook or by 
crook. ... (/nItN'nJpIion$) 

{EngII$h/ 

SHRI BASU DEB ACHARIA (Bankura): What did you 
do In Arunachal Prai:teeh? 

MR. SPEAKER: Please keep quiet. 

{T1llMlll1iDn} 

SHRI L.K. ADVANI: A few dave back the India Today 
Conclave was held and the Prime Minister had aleo 
participated In that and I wu aJeo Invtted. The subject 
matter wu quite unueual. I was .. ked a question and I 
wu told to apeak on that theme. 

(English} 

-Is good economics bad politics? 

{Tnms/slion} 

It wu asked whether good economics was bad 
politics? I replied that It Is the year 2005, 

(EngliBh} 

and thle marks two annlver.arle.. The 5r.th 
anniversary of the reeoIutlon p8II8d by the I.ICC In 
respect of economic poIIcy-commancing heights of the 
economy, 

{TnmMlIon} 

which was undone by our p ..... nt Prime Minister In 
1992 .. , (/nl8mp1ions) 

(EngIi$h/ 

SHRI GURUDAS DASGUPTA (Panakura): Jt Ie 
commanding heights of the economy of IndiL 

SHRI L.K.. ADVANI: Y .. , I know it. eecondly, this Is 
the 30th anniversary also of the emergency. The first 
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wee bad economica, and the aeconc:t w.. bad poIitIca. 
Today, I feel that while 80 far .. economlca Is concerned 
the then Finance Miniatar continuea to do what he 
proposed at that time. It is something, which we pursued, 
and you are continuing it. 

{TfIIIISIs/ionj 

All right Its nuisance win creep In Budget speech, 
faults do creep in 

But 80 far as bad politics 18 concerned, I have a 
feeing that ewn though after the emergency nobody 
~ dare to Impose an emergency, but the bole 
mlndIet which brought about the emergency that 

{TrllnslllfionJ 

the entire country should rwnaIn under our control. 
The similar mindset i8 aI80 existing today and It wII be 
used against B.IP. I would Uke to submit to the alliance 
It will be used against all .•• (lntmnJpti0n6) Lalu Pruad J 
18 victim to It. Donot worry ... (lntfIIrUpIions) 

/EfIS/IlshJ 

Therefore, I plead with the hon. Prime Minister to 
pursue on the same lines. . .. (InlflmPions) 

MR. SPEAKER: He Is concluding. this Is his last 
sentence. 

SHRI L.K. ADVANI: let him pursue the same line, 
which we developed, In so far as the economy 18 
concerned, but he should completely abandon this poIItica, 
If he has the power to do It; otherwise distance hImHIf 
from It. 

MR. SPEAKER: Now, hon. Prime Minister. PIeue, 
let us give each other a proper hearing. 

DR. MANMOHAN SINGH: Mr. Speaker, SIr, I deem 
It a great privilege to be standing her. today to up .... 
the gratitude of our Government to the re'pected 
Rashtrapatiji for his address to Members of both HOUMI 
of Parliament. 

Sir, this is a hard earned privilege for me since I 
have had to wait out the entire year to perform this 
happy task. I would like to take this opportunity to doubly 
thank the President-for his Address last year and hie 
Address this year. 

SIr, .... y.ar, the RuhtrapathlJ outlined the nature 
of the hIIIoric mandate the constituent. of the United 
Progrwl" AIIiMce had received from the people of our 
CCUIlry. He aIao outlined the vision undertying the National 
Common Minimum Programme: A vision of share 
ptaIp8IIy, of ." Inclusive eocHty, of a caring polity. The 
Prealdent ~ the 8II88nce of this phlloeophy In his 
Addreu to Par1Iement this year when he said that we 
want Inda to shine, but that It must shine for all. 

Sir, this year, the Prealdent has outlined the many 
Itaps we have taken In office In a brief period of nine 
months to fuIftJ some of the moat Important prom ... we 
have made In the NatIonal Common Minimum Programme. 
Read togaIher, the two Ac:Idreeaea of the President offer 
an overview of the political revolution that the United 
Progreaalve Alliance has authored In translating the 
mandate of the elections of 2004. 

Mr. Speaker, Sir, the President has paid an eloquent 
tfIIute to all thoee who acted heroically In dealing with 
this disaster called 'TlunamI'. Our Armed Forces, our 
paramilitary forces, our State Govemments and our own 
Central Govemment aIIhoritIeI acted with great speed to 
provide relief and then thereon from relief and succour to 
move on to the talk of I'8habilltation. I wish to Join the 
han. leader of 0pp0altI0n In paying tributes particularly 
to our Armed Forces, our Coast Guard, and our 
paramilitary forces for the heroic task that they have 
accomplished. 

Before I go further, I listened very carefutly to the 
advice of the hon. leader of the Opposition. I respect 
him. He Is a seasoned politician who has been In poHtlca 
much longer than I have been. When he advised me 
that I was becoming ." Invlelble Prime Minister, I ml8t 
solemnly say that, that Is a charge I do not plead guilty 
to. Whether a Prime Mlnleter Is visible or not visible should 
be judged from the conduct of our Govemment, and when 
I outline what we have achieved in nine months, It Ie for 
the HOUle to judge. 

However, I mull My, Sir, wherever people of India 
were In distreu In the .... nine months, I along with 
Soniajl went there. When our Government was faced with 
a drought, I went to thoee are.. where the intensity of 
the drought was 80 aevere that fanners were committing 
auIcIdaa. When there were floods, I was there with the 
people of BIhar; I wae there with the people of Auarn. 
SlmIIarty, I had been to Jammu and KashmIr twice In the 
last eIx or seven monttw. I was there in Andamans; I 
was there in Tamil Nadu; I w .. there In KeraIa, and I 
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was there in Andhra Pradesh when our people were faced 
with this Tsunami disaster. Therefore, our record speaks 
for ltseH. 

If you permit me, Mr. Speaker, I will outline what we 
have achieveli In the last nine months. 

Mr. Speaker, Sir, many hon. Members who were able 
to participate in the debate on the Motion of Thanks to 
the President on his Address have made very important 
points. I have taken note of their sentiments. Due to 
shortage of time, I may not be able to reply to all the 
points but hon. Members have my assurance that the 
suggestions that have been made on the floor of this 
House will receive our most .. rious attention. 

A question has been asked in this House as to what 
exactly we have done in these past nine months to 
redeem our pledge to the people. Let me say at the very 
outset that the President's Address should be read along 
with the Budget Speech of the Union Finance Minister 
and the Action Taken Report laid on the Table of the 
House by the hon. Finance Minister to fully appreciate 
the enormous work done by our Govemment in such a 
short period of time. To supplement this, our Govemment 
has also prepared a 'Report to the People', for the first 
time ever, that informs the general public as to what 
steps have been taken to implement the National Common 
Minimum Programme. Copies of this Report are being 
made available to every Member of Pariiament. They are 
also being sent to every media organisation. Never before 
I belief has a Government been so transparent and 
proactive in ~eeping the public informed. I will be the 
last one to say that we have achieved everything. I 
recognise that we have miles to go but we will perserve 
and we shall overcome. 

Mr. Speaker, Sir, Advaniji talked about the economic 
pOlicies. Lot of things have happened in our country in 
the last 50 years. It is my sincere conviction that but for 
the solid foundation of our economy-the scientific 
infrastructure that PanditJi created, the temples of learning 
Universities, Institutes of Management and Technology 
that Panditji created, the public sector Investments that 
were made to promote seH-reliance-we would not be 
where we are today. 

Changes have been made In the economic pollc .... 
In every living society these changes have to be made. 
Pandltjl hlmee" used to aay that we are living In a 
dynamic world and we cannot be ,laves au the time of 
the put. So we have made. changes, but the ba8Ic thrust 

of our economic policy remalnl what wee oonoeIved at 
the time of our I~ promote a self-reliant, 
prograeslve, humane and egaHtarian society. 

On the economic front. our efforta to .... r indian 
economy on to a high-growth path are beartng fruit. 
RashtrapatiJI has referred to this in his addreea and this 
has been further elaborated upon In the Fmance MInister's 
Budget Speech. Our Government wee elected on the 
basis of the mandate that reftected dlalatlsfactlon of 'am 
admf with the way his concerns were being addreued. 
That is why we have made fighting Inflation and 
generating employment the two moet important goals of 
our economic policy. I am happy to report that the rate 
of inflation his dipped below five per cent diepute the 
drought and cleaplte the sharp Increase In International 
prices of petroleum products. 

We have, at the same time, managed to create a 
growth momentum which has not only deHvered a growth 
of almost seven per cent this year, but 18 Hkely to deliver 
equally Impreseive growth In the coming years. Our 
external profile is robust and Intematlonal Credit RatIng 
Agencies are upgrading our sovereign rating. The balance 
of payment position is 88 comfortable as never before. 
Intematlonal trade is booming with exports rising at over 
25 per cent in dollar terms In Aprtl-January, 2005. 

Sir, what Is more Impressive Is after many years of 
investment famine under the NoA regime, we see a clear 
revival of investment activities and consequently, there is 
a fine degree of confidence in the future of our economy. 
This confidence has been bolstered by the growing 
recognition of the fact that our politics of Inclusiveneea is 
creating a more humane social basIa for more equitable 
economic growth. The one area of concern is the high 
level of fiscal and revenue deficits of State and Central 
Governments and I sincerely hope that we can, by 
working together, evolve a national political consensua In 
dealing with this flacal challenge. I am sure, Sir, that 
hon. Members will have an opportunity to debate further 
on this in the debate on the Union Budget. 

Sir, to sustain this sense of optimism our Government 
has taken steps to create a more equitable economic 
framework, a framework within which all regions and 
classes will participate in growth process. There is no 
point In having a high rate of growth If the benefits are 
not shared by al sections of society, particularly the 
Scheduled Castes, the Scheduled Tribes, backward 
cl88S88, minorities and women. ThIS requires taking steps 
to empower them, Inveating In their skin enhanoement to 
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enable them to be active participMta .In the economy, 
providing a social-legal framework where IhIIir righta .... 
recongiaed and protected and creating an atmoIphent of 
belonging and inclusiven ... 

Sir, the results of our efforts will, I am certain, bear 
fruit to the satisfaction of the people of this country. The 
foundation of a successful country is a healthy ec::onomy, 
a sound polity, strong Institutions and a harmonious 
society. We are committed to strengthen all these buIc 
foundations of our Republic. 

Sir, I have outlined the broad parameters of our 
economic policy framewoft(. The Prealdenfs Addrees refers 
to seven priority areas and I will draw the attention of 
the House to these priority areas to give you an idea of 
what we have been doing and what we plan to do. I 
recogniaed yesterday Shri George Femande8JI referred to 
thII matter and said that he did not find a match between 
what 18 stated in the President's Addreu and the Anance 
Mlnllte'" Budget speech. I do not share that perception 
and I do want to show what we have done and what we 
proposed to do to get this country once· again moving on 
to a high growth path, strong growth In output and 
employment and a stronger commitment to social equity. 

Sir, the RuhtrapatiJi has referred to the seven priority 
areas of our Government-agriculture, employment, 
education, health care, water, urban renewal and 
infrastructure. Hon. Members wiU notice the correlation 
between theae high . priority areas and our vision of a 
proeperous, equitable India. Nobody can deny that It 18 
only by focusing on public and private investment In these 
seven critical areas can we realise sustainable, equitable 
growth. 

Sir, 88 I had stated earlier, investment in human 
capital is essential for an Inclusive growth process. The 
importance we attach to elementary education Is apparent 
from the imposition of an education cess and the priority 
we give to educational programmes. Simultaneously, we 
are about to launch the National Rural Health Million 
which will not only revamp the public health delivery 
system but which along with the Initiatives In nutrition 
and education, represents our commitment to human 
capital formalion. 

Sir, hon. Members, and even Advanijl referred to the 
fact that the Presidenfs Address makes no mention of 
rural growth. Sir that perception Is also not correct. We 
have outlined a programme, a comprehen81ve 
programme-Sham! Nlim8n--Whlch attaches high priority 

to the moet Important ..... which can have • bearing on 
the polity of nnI india. 

The "Bharat Nirman- programme OUIIIned both In the 
Preeident'8 ~ and the Budget epeech gives COIICNle 
shape to our commitment to achieving tangible outoome8 
in Irrigation, houIing, ru.... roads, clrlnldng water, electricity 
and telecommunication connectivity by 2009. 

Hon. Shri George Femandeajl appeared to have been 
diNppoInted that the Budget speech did not adequately 
elaborate on the reference to -Bharat Nirmanw In the 
PresIdent'8 AddrMa. Sir, "Bharat Nlrrnan- is not • scheme 
and 18 not about "OutIa)'8- but about "()utcomea-. This Is 
a four year programme of Nrai infrMtructure development. 
The Anance Minister has identified the following oukXMne8: 
namely, 

• To bring an additional one crore hect.res under 
assured Irrigation; 

• To connect aU villages that have • population 
of 1000 (or 500 In hUlyItrlbal .rue) with a road; 

• To construct 80 Iakh additional hou8e8 tor the 
poor; 

• To provide drinking water to the remaining 
74,000 habitations that are uncovered; 

• To reach electricity to the remaining 1,25,000 
villages and offer electricity connection to 2.3 
crore households; and 

• To give telephone connectivity to the remaining 
66,822 vIIagee. 

PROF. VUAY KUMAR MALHOTRA: ~re • the 
allocation? ... (Inhll7'llplions) 

rr,.,.tIonJ 
MR. SPEAKER: You apeak on this laue during 

dllcu8aions on the budget. 

... (I'*nupI/on6) 

/Engl/llhJ 

MR. SPEAKER: This Ie not fair. So many hon. 
Mambars have epoken. 

... (InlllnupI/Dns) 
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{T1'IIf1SI81ion} 

MR. SPEAKER: What is going on? 

/EngIish} 

DR. MANMOHAN SINGH: Mr. Speaker, Sir the 
Buc:Jget contains enhanced allocations for each of these 
crucial areas. Having outlined these outcomes, we are 
committed to making the required outlays. 

On the infrastructure front, we face an enormous 
task. Poor quality infrastructure is the biggest barrier to 
the growth of industry and trade. We have been wotkIng 
relentles8ly In Improving the policy regime for Investment 
in Infrastructure-be It power, roads, ports, railways, eMl 
aviation, telecommunications. We will Increase public 
investment in crucial areas and supplement that with 
private investment. Public-Private Partnership will be 
attempted where possible and appropriate. The Rural 
Health Care Mission and the Urban Renewal Mission will 
faciUtate such partnerships. The Urban Renewal Mleelon 
will enable the provision of basic amenities in urban areas 
while at the same time providing world class Infrastructure 
in our cities. 

We have outlined water as a priority area. I think, 
Shri Suresh Prabhu yesterday mentioned about the 
neglect of water. I plead not guilty. I have listened to the 
many points raised by hon. Members regarding policies 
pertaining to water availability and utilization. Sir, I would 
like to urge hon. Members to impress upon our political 
leaders at all levels of our democratic governance that 
we should resist the temptation of playing poIltics with 
water. Our Govemment is committed to providing 8CC888 
to water to all. We have to renew the spirit of cooperation 
in dealing with this m88Iive challenge. 

Sir, an important area of our policy focus Is education. 
Many hon. Members have drawn our attention to the 
many challenges of access and exceUence in education. 
The National Knowledge Commle8ion that we propose to 
constitute will focus attention on the quality of our 
educational system. The issue of access is being 
addressed by the various programmes we are funding 
with the Education Cess. Our emphaals on mid-day meaJa 
programme is also aimed at improving acce.. to 
education. 

Our Govemment has been In office now tor nine 
months. And I do wish to point out, as a matter of pride, 
that India's prestige In the world has never been 88 high 
as It Is today. 

Mr. Speaker, Sir, In the last nine months, the world 
hal been f81cinated by the strength and vigour of our 
democ:tattc prooee8. We are seen as a shining example 
of a successful democracy, a polity which periodically 
redIatrtbutes power to reflect the aspirations of our people. 

Incla Is today a role model In I1W1Y waya In rnanegIng 
a multi-racial, muttI-ral\gIou8 and a multi-lingual IOCIety 
through eIfecttve democratic proceeeea. this Is a· strength 
we must all cherish and nurture for this Is the strength 
that enables us to cross all chaHengea In fulflmng the 
vision of our founding fathers, a vision, 88 I said, of an 
Inclusive, Just and humane aoclety. The election of the 
UPA Govemment last year was a manifestation of the 
people's mandate for change. W. need to reapect that 
and permit our Institutions to function effectively. 
... (/nMnuptions) 

{T""'I/on} 

SHRI SUSHIL KUMAR MODI (Bhagalpur): What 
happened about naxalltes? ... (/ntemtpllons) 

MR. SPEAKER: What Ie going on? 

... (/ntsnuptJons) 

/EngI/$h} 

MR. SPEAKER: Ple .. e sit down. You are aN senior 
Members, behaving In this ·1rra8potw1ble manner! Nothing 
will be recorded unless the Prime Minister yields. 

•.. (/nltlmJpIIons) 

MR. SPEAKER: Unless the Prime Minister yields, no 
comments will be recorded. 

DR. MANMOHAN SINGH: I would now Uke to come 
to Intemal security Issues the North-Eut and Jammu and 
Kashmir Iasuea, which have been raised by the han. 
Members of the Opposition. 

Mr. Speaker, Sir, In the nine months In OffIce, our 
Gowmment has al80 worked hard to improve the Internal 
security situation in our country. We have been purposive 
but humane in bolstering the security environment. We 
have developed a comprehensive and systematic 
approach to all Internal security ilauea, whether they be 
related to Left-wlng extremism or· militancy In the North-
East and Jammu and Kashmir. ' 
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We . are concerned about the lIPread of Left-wlng 
extremism and It is our linoere IIIt.tI'anOe that we will 
work with State Govemments in tackling this problem in 
all its dimenelona-polltical, economic, social and 
administrative. We will addreu the undertying causes for 
disaffection and alienation among sections which tilt 
towards such extremism. The Union Govemment is 
providng assistance to States to meet some of their 
security-related expenditure and hu aJao decic:Ied to bear 
the cost of deployment of additional Central forces. 

. Developments in our neighbourhood are also a matter 
of concem In this regard. Our Govemment will be taking 
a lead rote in developing a coordinated approKh to thia 
problem. Our Govemment's policy is to engage mIIJtanta 
In a dialogue If they abjure the path of violence, to have 
appropriate and just laws and to modem .. MCUrity foroea 
80 that they can be effective instruments of State action. 
In this, the Union Govemment will be a partner with au 
affected Govemments In finding enduring soIutIona. 

Our commitment to a caring society based on the 
rule of law wu reflected in our approach to the eItuatIon 
In the North Eastem region, particularly the State of 
.Manipur. We have ruched out to the people with a 
helping hand, a hand committed to under8tanding their 
gllnuine grievances. The joy, which I saw, on the facee 
. of en unprecedented crowd of Manipurls on the occuIon 
of the handing over of the Kangla Fort glvee me the 
necessary confidence that we are on the right track and 
that the State can move forward towards nonnalcy. 

Shri Advanljl aaked me about the dlacuulone with 
the NSCN. The negotiations are going on and moving at 
a pace which is satisfactory. We are in the proceu of 
discu8slng each other's point of view. I am confident that 
these discussions will be brought to a successful 
conclusion. 

I should also say that until our Govemment came to 
power, all these dlacuuions were being held outside the 
country. Our Govemment took the view that these 
discussions must take place within our own country and 
In that we have succeeded. That alone is a positive 
development in dealing with problems of the Nagaland. 

Sir, our approach to the problems in Jammu and 
Kashmir has reaped a rich harvest in the manner In 
which the people of the State came forward 10 perticIpate 
In local govemment eIecdon held very recently. The forces 
of democracy were greatty encouraged by the tum out 

and the verdict. There has been a perceptibly lower 1eve1 
of violence In the State of Jammu and Kashmir this year. 
The people ... YMI"*'sI for peece and nonnaIcy. I myeeIf 
have been twtce to the Jammu and Kashmir State. 
Coneiderable .-dhU8lum has been gAOerated by the 
ehctNe rnMner In which the reconstruction package has 
been ~. The InfiItndion Ie~ hal come down by 
more tIwI 80 per cent during 2004. There Is • hope on 
the horizon and If we keep up the tempo of economic 
activity there, we may ... further Improvement in the 
scenario . 

Sir, given the external dimanIIon of terrorism and 
other trani-border crimes like Imuggllng of arml, 
counterfeit cunency, drug trafficking, It Ie very vital to· 
atrenglhen our Intemdonal border8. The Govemment hal 
taken varlow meuu .... which include fencing of bordera, 
Improving road networks In border areas, and deployment 
of hltech eIactronIc surveillance equipment on the bordenI. 

Sir, I would like to reiterate once again that our 
Government is not 80ft on terroriam and mHltancy, It i., 
however, willing to realile the Inhuman Iltuatlon Cf8IItad 
by some of our laws and therefore willing to modify them. 
We .,. committed to the National Common MInimum 
Programme which ItateI that there will be no compromlle 
on terrorism. However, we were equally concerned about 
the mlluae of POT A and we decided to repeal It while 
enforcing the existing laws more strictly. However, the 
existing legal framework hal been substantially 
strengthened by amending the Unlawful Activiti .. 
(Prevention) Act, 1967 to handle terrorism related iUU88 

more effectively. 

Sir, I could go on but in the House no Memberhu 
brought up l88ues of foreign policy. Therefore, I will skip 
that because of the lateneu of the hour. There Is, 
however, one matter that I do wish to refer to and that 
is our relations with Pakistan. After my meeting with Gen. 
Musharraf on the aide lines of the United Nations General 
Auembly, all items of composite dialogue are under 
discussion. We are moving forward and I must say that 
nothing brings the people of our sub-continent more 
together than our love for cricket and BoIIywood cinema. 
I am equally conscious of the fact today that even as I 
speak In thII Houee I am competing for the nation's 
attention with young men like Sehwag and Kamal. 
Perhapl th.. Ie how it should be. Indeed how nice It 
would be If we conduct our affalra In this august Hou8e 
with the same aplrit of aportlmanlhip that our young 
crIcketara exhibit on the playing field of the 84.bc0ntinent. 
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Sir, when our citizens went to Paklltan for the last 
Test Serlas, they retumed with tale of bonhomie and 
warm hospitality. I am delighted to lay that our people 
have retumed this hospitality to the thousands of vieItors 
from Pakistan. Relations between nations are after III 
nothing more than relations between their people. I am 
sure thai time will work to heal our wounds and create 
an. environment of shared prosperity and peace In this 
subcontinent In which we can all live and work for the 
greater good of our subcontinent. 

Sir, I am happy to Inform the hon. Members of the 
House that I have decided to Invite President Musharraf 
to come to India to watch the cr1cket· match between our 
two teams. It is my eamest desire that the people in our 
neighbouring country and their leaders should feel free 
to visit us whenever they wish to do 80. Be It to watch 
a cricket match; be It to do some shopping; or be It to 
meet friends and families-India is proud to be an open 
society and an open economy. I do hope that President 
Musharraf and his family will enjoy their visit to our 
country. ... (InMnuptlons) 

Mr. Speaker, Sir. I will be failing in my duty if I do 
not express my sincere regret at the fact that the 
proceedings of the House have once again been disrupted 
In a manner that does not do this House proud. 
... (Inf6nuphOns) 

PROF. VIJAY KUMAR MALHOTRA: What happened 
today moming? ... (Inlsnuptions) 

DR. MANMOHAN SINGH: I share the sentiments 
expressed by some Members that our democracy giv88 
us the freedom and the right to express our views without 
fear or favour and we must make ... of theae freedoms 
in a proper manner. We cannot allow cynicism to grow 
about the relevance and role of democratic Institutions 
and of elected representatives. There Is so much work 
before us and we have not been able to give our time 
to It. I share the sentiment of our revered Rashtrapatlji 
when he said, and I quote: 

"The people of India anxiously await your views and 
your decisions on these crucial economic and social 
legislation. I urge you, hon. Members, to repay the 
trust and confidence that the people have repoaed 
in you by dedicating yourselves to the orderty 
consideration of these Bills. Every minute of 
Parliament's time Is precious and every citizen and 
taxpayer valuel It greatly. I sincerely hope you will 
make the most economical use of the time at your 

disposal and IMet the voter'. and the cItiZ .... '. 
expectatione and fulfil their upIratIone: 

These were the words of our RMhnpatiJI. 

Hon. Members may have genuine concerns that they 
wish to give expression to In the Howe. After all, that 18 
what their voters would want them to do. I would be the 
last one to chastise hon. Members for giving vent to 
their heartfelt concems. Yet, there are ways In which we 
can express these sentiments without disrupting the 
proceedings of the House. ... (InMtnJp/ionsj 

Mr. Speaker, Sir, I must compliment you In all 
sincerity for your extreme patience and good hUllDr In 
dealing with the situation in the House. I am IUfe the 
hon. Leader of the Opposition agreea with me that we 
must all try our best to uphold the dignity and decoRl'n 
of this august House and never allow anything to happen 
that would demean It in the ey.. of our citizens and the 
wortd at large. I appeal once again to all han. Members 
to participate actively and effectively In the proceedings 
of the House, putting forward their views in an appropriate 
manner. 

Mr. Speaker, Sir, I thank you for your Indulglnoe 
and would like to once again exprees my gratitude to the 
PreIIdent for his thoughtful address. I would like this 
vote of thanks to the Presldenfs Address to be passed 
unanimously .... (Inltlrruptlons) 

MR. SPEAKER: Hon. Members, now we are going 
to take up the Motion of Thanks on the President'. 
Address. 

A number of amendments have been moved by the 
hon. Members on the Motion of Thanks on the Pl1IIIdent's 
Address. Can I put all the amendments to vote of the 
House together? Or, does any hon. Member want any 
particular amendment to be moved separately? 

14.00 Ma. 

I shall now put all the amendments together to the 
vote of the House. 

All Ihs sfTNlf1dmsn/s ""lIP put lind ntJgM/IIrItI. 

MR. SPEAKER: I shall now put the main motion to 
the vote of the House. 

The question is: 

"That an Address be presented to the Prealdent in 
the following terms: 
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p.m. 

'That the Membera of the Lok Sabha UMmbIed 1ft 
thia Se&Iion are deeply grateful to the Pre8tdenI for 
the Address which he has been pleased to deliver 
to both Houses of Pariiament asiembled together on 
February 25, 2005'.-

The moNon W&S' 8dop/tJd. 

MR. SPEAKER: Thank you for your cooperation. 

The House stands adjoumed to meet again at 3 

14.01 tn. 

1'.M twa. 

ThtJ Lok S6bIM ~ .1 Four tnInuIrI8 pMI 
FIIIwIn of IhtI Qbck. 

[MR. DEPUTY-SPEN<&I In ths CIMi-1 

fEntIIIsh/ 

SHAI TARIT BARAN TOPDAR (Barrackpore): Sir I 
wanted to ral.e the Important I.aue of yeiterday'l 
Supreme Court judgement, Its fallout end Implication. Hon. 
SpeMer had aaeured me that after the dIacuaaIon on the 
MotIon of ThankB on the President's Add,..., he would 
allow me to apeak. 

If you allow me two or three mlnutee, I will be .. 
to submit my views. . .. (InltJnvptions) 

MR. DEPUTY SPEAKER: Please allow him to make 
hII aubmIaaIon. 

... (1'*""fJIItJn8) 

/T--IIDn/ 

YOGI ADITYA NATH (Gorakhpur): Mr. Deputy 
Speaker, Sir, this Ie totally wrong. no aubjudlce matter 
can be raised here , .. (/nItImIptIt1n$). By raising this Iaaue 
here he is clearty violating the PartIan'lerUry ConYentIon8. 
... (/nItImIptIt1n$) 

{Eng/IIII/ 

SHRI TARIT BARAN TOPOAR: The Supreme Court 
cannot extrapolate Ita own jurisdiction and step Into the 
..... chosen by lIB own . ... (/~) Parilament, In 
Ita wiadom, can euIIy dlecuea the luue. ... (lnMnupt!0n6) 
So, the Suprenp Court cannot extrapolate Its jurtadlctlon. 
... (Inmnupllons) 

/TfIII18IMIon/ 

SHRI RAGHUNATH JHA (Bettlah): Mr. Deputy 
Speaker, Sir, I lupport hie view. It Is a fact that due' to 
weakn... of the Government, the Supreme Court ta 
Interfering In thetunctlonlng of the Election Commlalion 
as well as the legislature . ... (In/rlmJpllon6) 

[EfI(/II$h/ 

MR. DEPUTY SPEAKER: Pleue listen to me. 

/T,.,..IIDn/ 

SHRI RAGHUNATH JHA: Mr. Deputy Speaker, SIr, I 
fully support what the hon'ble member II saying . 
... (I'*""fJIItJn8) 

/EngII8h/ 

MR. DEPUTY SPEAKER: Nothing will be recorded 
except Shrt Topdar'a version. 

... (InMmlptlonsr 

SHRI T ARIT BARAN TOPDAR: At this stage, It Ie 
neIttw advisable to disobey the Supreme court nor to 
alloW the Supreme Court to take over the charge of the 
poIItIcaJ executive . ... (h7IIrmptb7s) Therefore, to come out 
of this ~ the Govemment ahould come out with a 
euggeetIon before the Raahtrapatljl Ieaues a proclamation 
of PreeIdent'l Rule In Jharkhand. Thle I~ has been 
created by the judgement of the Supreme Court. The 
Supreme Court has changed Its jurtadlctlon. Thla II my 
humble suggestion. . .. (InltJrruptIona) 

MR. DEPUTY SPEAKER: Please listen to me. Our 
hon. Speaker has already stated In thle Houee that he 
has called a meeting of aU the leaders and he would 
al8CU88 the matter. 

. .. (/~) 



367 MARCH 10, 2005 

MR. DEPUTY SPEAKER: Pleue llaten to me. 

... (Int.tnJpIIons) 

SHRI T ARIT BARAN TOPDAR: Not only the political 
parties which are agitated but alao Parliament is very 
much agitated over it. . .. (InII!ImJption$) 

MR. DEPUTY SPEAKER: Nothing will be recorded 
except Shrl Topdar's YeI'Iion. 

... (lnt.nvpIionsr 

SHRI TARIT BARAN TOPDAR: ..... ... (Inhlnuptlons) 
If the Supreme Courts judgement II Implemented, It would 
amount to provision and misdirection of the const1tutionai 
proc.... ... (InftJnupIIons) We are Partlarnentartana. We 
cannot anow such worda and such type of acta by the 
Supreme Court without our concem being expnt888Cl. 
... (Int.mJpIions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

... (IntwnJplion8r 

MR. DEPUTY SPEAKER: Please n,ten to me. 
Nothing is going to be recorded. 

MR. DEPUTY SPEAKER: These things ate not to 
be recorded. 

... (InttlnupIIonsJ 

MR. DEPUTY SPEAKER: Pleue &It down. Our hon. 
Speaker has .nady stated In the Hauae that he has 
called a meeting of all the hon. Leaders of the parties. 
After consulting all the Leaders of the partle8, he will 
make his own obsalVation. So, I think, now we should 
walt for that meeting. Then, the hon. Speaker win make 
hi8 own obselVation. 

Now, the General DlIcussIon on the Budget (RaIlway) 
2005-06 will be taken up. The time allotted Ie 10 houri. 

If the House agrees, Items 11 to 13 will be taken up 
together. Now I would requeet Shrlrnati Sumitra Mahajan 
to speak. 

... (Int.mJpIions) 

·Not *'DIded. 
-Expunged .. ordered by the eMIr. 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Mr. 
Deputy· Speaker, Sir, I may be permitted to point out a 
general prtnclple ... (InltNnJpllons) 

MR. DEPUTY SPEAKER: I cannot llaten to anything 
regarding this matter now. 

... (InII!ImJption$) 

SHRI VARKALA RADHAKRISHNAN: Under article 
212 of the ConatItution, State L.egiIIaturea have complete 
freedom. ... (Inhlnvpllons) 

MR. DEPUTY SPEAKER: Nothing will go on record. 

.. , (InII!ImJption$r 

MR. DEPUTY SPEAKER: You are a very senior 
Member. The hon. Speaker has already made his 
observations on this. You cannot speak on that now . 
Please take your seat. 

... (InItInUpI/ons) 

MR. DEPUTY SPEAKER: Nothing wiD go on record . 

MR. DEpUTY SPEAKER: ShrImIIII Sunitra Mahajar1I, 
now you apeak. 

... (lnII!ImJption$) 

/EI1tIfI$hJ 

MR. DEPUTY SPEAKER: Nothing II being recorded 
now. Pleue take your ... 1. 

... (InItInUpI/onsJ 

MR. DEPUTY SPEAKER: Mr. Bansal, what .... you 
doing? You are a very eenior Member. PluM take your 
seat. 

. .. (lnItInUpI/ons) 

MR. DEPUTY SPEAKER: Nothing wiD go on reoord 
except the speech 01 Shrtrnati Sumltra Mahajan. 

..·(lntrInupIionsr 

·Not recorded. 
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MR. DEPUTY SPEAKER: You .... .. r8IpOnIIbIe 
persons and very senior Members. If you are dIaturbIng 
the House. It Is very sad. PIeue take your .... 

... (I,*~) 

MR. DEPUTY SPEAKER: Mr. Bansal. you are 
youraelf a member of the Panel of Chairmen and you 
are disturbing the Houee now. ThIs II not correct. PIeaae 
take your seat. 

... (IntsmJpt/oIIs) 

{TnJnSI6/ionJ 

MR. DEPUTY SPEAKER: The time aIIotIed for budget 
c:Hscusaion 18 being wasted due to thIe. 80 you pIeue lit 
down. 

... (IntsmJpt/oIIs) 

[E~/shJ 

MR. DEPUTY SPEAKER: Nolting should be raoorded 
except the speech of Shrimatl Sumltra Mahajan. 

... (InltlfTU{Jllon8)" 

MR. DEPUTY SPEAKER: A member of your party Is 
going to speak now and you are disturbing the Houee 
now. You are wasting the time allotted for dIacuaIng the 
Rallw.ay Budget. Please take your seat. 

... (InltJ11UpIion8) 

MR. DEPUTY SP.EAKER: You are simply wasting 
the time of the Houie. 

... (lntwnpl/oM) 

{T,."./ionJ 

MR. DEPUTY SPEAKER: Now that the membera 
from one side have become quiet you have etarted 
speaking. You pIeau 81t down. 

... (Inhlnuplfons) 

/EI7(JIIshJ 
MR. DEPUTY SPEAKER: Nothing Is being recorded. 

there is no use in speaking like this. 

... (lnItImJpIIons)" 

"Nat racorca.d. 

{TflllJMl/lrJnJ 

MR. DEPUTY SPEAKER: Nothing Is going on record . 

... (/nIemJpI/on8) 

[EngllshJ 

MR. DEPUTY SPEAKER: You have waled more 
than 18 rnInutee. PIeue tit down . 

... (InItImJpIIons) 

MR. DEPUTY SPEAKER: NothIng II being recorded 
except the Ip88Ch of Shrimatl SumItra MehaJan. 

{T~J 

MR. DEPUTY SPEAKER: Radhakrlehnanjl. you 
youreelf are on the Panel of ChaIrmen. 

... (IntsmJpt/oIIs) 

fEnt1/IIIIIJ 

MR. DEPUTY SPEAKER: Shri Paw.n Kumar Baneal. 
nothing Is being reoot"ded, netlher your aubmiMlon nor 
theirs. PIeue take your ... t 

MR. DEPUTY SPEAKER: Hon. Members. nothing II 
going Into the recorde . 

... (/nIWnJptIontIj" 

MR. DEPUTY SPEAKER: Shrl Baneal. you can 
dIIIcue thIe matter with the hon. Speaker. 

... (/nIemJpI/on8) 

MR. DEPUTY SPEAKER: I have listened to all the 
hon. Members. 

... (/nIemJpI/on8) 

MR. DEPUTY SPEAKER: Noding IhouId be recorded . 

... (IntsmJpt/o11s/ 
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MR. DEPUTY SPEAKER: Now, let us atart the 
business of the Ho~, pIeue. 

... (InIrImJpIions) 

MR. DEPUTY SPEAKER: Nothing is going to be 
recorded. Pleue take your seat. 

MR. DEPUTY SPEAKER: We have taken up 
dlec::ussion on Railway Budget. Plaue take your aeata. 

... (Inltlnuplions) 

MR. DEPUTY SPEAKER: I 1m 8OI1Y to _y IhaI 101M 
hon. Members who are on the Panel of ChaIrmen are 
disturbing the HOUH. 

... (Inltlnupl/tJnll) 

rrrwl$l8l1on] 

'MR. DEPUTY SPEAKER: Sumltrajl, you pie ... ltart 
your speech. 

SHRIMATI SUMITRA MAHAJAN (Indore): Mr. DeJUy 
Speaker, Sir, I cannot sholt Ike them. ...(/nItIm.pIItJM) 

No. of 
Demand 

1 

1 

2 

3 

4 

5 

6 

7 

Name of Demand 

2 

Railway Board 

Miscellaneous Expenditure (GeneraJ) 

General Superintendence and 
Services on Railways 

Repairs and Maintenance of 
Permanent Way and Works 

Repairs and MaIntenance of MotIve Power 

Repairs and Maintenance of 
Carriages and Wagons 

Repairs and Maintenance of Plant 
and Equipment 

·Not recorded. 

MR. SPEAKER: Pie... rnaInIIdn· peace. 

15.18 ..... 

RAILWAY BUDGET, '2005-o6--GENERAL 
DISCUSSION 

DEMANDS FOR GRANTS ON ACCOUNT 
(RAILWAYS)-2005-06 

DEMANDS FOR SUPPLEMENTARY 
GRANT8-2004-05 

{EnglIsh] 

MR. DEPUTY SPEAKER: MotIons moved: 

"That the reapectIve surna not exceeding the amounta 
shown In the third column of the Order Paper, be 
granted to the President of India, out of the 
Consolidated Fund of India, on account, for or 
towards defraying the chargee during the year endng 
the 31at day of March, 2008, In r1N.pect of Heads of 
Demands entered In the second column thereof 
against demand Nos. 1 to US: 

Amount of Demand for 
Grants on Account 

submitted to the 
vote of the Lok S8bha 

(Ra.) 

3 

13,21,89,000 

43.33,47,000 

317,04,48,000 

800,90,72.000 

314,44,50,000 

829.47,29,000 

340.38,75,000 
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8 

9 

10 

11 

12 

13 

14 

15 

18 

2 

Operating E>epenaea-Rolling Stock 
and Equipment 

Operating Expell888-Traffic 

Operating Expense&-Fuel 

itaff Welfare and Amenities 

Miscellaneous Working Expenaes 

Provident Fund, Pension and Other 
Retirement BenefIts 

Appropriation to Funds 

DMdend to General Revenues, Repayment of 
Loana taken from General Revenu.. and 
Amortization of Over-Cepltallaation 

Aaaeta-Acqulsltlon, Construction 
and Replacement 

Revenue 

Other expenditure 
CapItal 

Railway Funds 

Railway Safety Fund 

Special Railway Safety Fund 

Total 

MR. DEPUTY SPEAKER: Motion moved: 

-That the respective supplementary sum. not 
exceeding the amounts shown in the third column of 
the Order Paper be grantecl to the PrMident of IncIa, 
out of the Consolidated Fund of India to defray the 

3 

500,36,82,000 

2445.70.12,000 

1529,19,59.000 

253,98,89,000 

298,70,04,000 

1200,11,75,000 

2212,91.33,000 

12,22,81,000 

7,50,00,000 

3620.80,51,000 

m,81 ,50,000 

118,48,17,000 

638,83,33,000 

15n1 ,21 ,58,000 
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chargee that wtII come In cou .... of payment durtng 
the year ending the 31st day of March. 2005, In 

respect of the Heads of Demande entered In the 
MCOnd column thereof against demand Nos. 3, 4, 

10, 11, 13. 14, Md 18: 

Su~ry DtHMnds for GI1II7/J1 (~YB) for 2O()H)5 6ubm1t1f1d to IhtI VOM of LoIr s.bINI 

No. of 
Demand 

1 

3 

Name of Demand 

2 

General Superintendence and 
Services on Railways 

Amount of Supplementary Demands for 
Grants submitted to the 

vote of the House 
(As.) 

3 

62,64,22,000 
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4 

10 

11 

13 

14 

2 

Repairs and Maintenance of 
Pennanent Way and Works 

Operating Expenaea--Fuel 

Staff Welfare and Amenities 

Provident, Fund, Pension and Other 
Retirement Benefits 

Appropriation to Funds 

16 Aa8et&-Acqulattlon, Construction 
and Replacement 

Revenue 

Other Expenditure 

Capital 

Railways Funds 

Railway Safety Fund 

Total 

[TfBnsI8tionj 

SHRIMATI SUMITRA MAHAJAN (Indore): Mr. Deputy 
Speaker, Sir, with regard to the Indian Railways, the 
hon'ble Minister of Railways has stated In the RaU Budget 
that the Government would give international standards 
to the Indian Railways. The hon'ble Minister received 
some poems also In the beginning of the Budget speech. 
He spoke enough for RaIlways but he should have epokan 
a bit more which got omitted. After he read out the whole 
Budget I felt, I would have to add aomething to It. The 
hon'bIa Mlnlater has stated that the Indian Railways have 
ample scope. Therefore, he said: 

MUthana hai aur bhi upar, haln unchalyan pukarti, 
baat sahl hai, hai apaar kahrnta-. 

No doubt, it is all right. Of COUrM, the Indian Railways 
have ample scope for expansion. But the inablJttlea and 
incapabUities of the Government are hampering It. Such 
Is the condition of our railways today. 

SHRI RAGHUNATH JHA (BettIah): It was not part of 
the Budget. 

SHRIMATI SUMITRA MAHAJAN:. I have added It on 
my own. But, please tell if it II wrong. 

3 

48,73,47,000 

482,64,82,000 

13,86,31,000 

319,08,64,000 

1514,30,00,000 

9,98,61,000 

201,59,88,000 

110,00,00,000 

1,000 

2750,75,96,000 
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MR. DEPUTY SPEAKER: Jha jl, pleaae do not 
Interrupt In between. 

/Eng/i6hj 

Your name Is also In the list. 

[TflIn8I8tionj 

SHRIMATI SUMITRA MAHAJAN: The budget has 
cert.ln good things alao. People were happy that 
paaeenger fares and freight rates have not been hiked. 
But it is somewhat wrong. Some good announcements 
have also been made. Concesalone have been given to 
students of Govemment Schooll and alao to girt students 
going for higher studies. Milk producers and milk vendors 
have allo been given a few concessions as he has been 
cloaely associated with dairy and milk. Announcements 
are good but sometimes, the intended benefits do not 
reach the real beneficiaries. Eartler al80, announcements 
were made for providing cattle and fodder to the poor in 
various States, but nothing happened. SlmlJarty, tall claims 
have been made in the Budget but I fail to understand 
as to what measures have been, taken to materialise the 
announcements. Several thlngl have been aald such as 
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efforts win be made to increase the volume of goods 
carriage and the speed of goods train will aleo be 
Increased, there would be double container trains on the 
lines of double-decker buses which will run at the speed 
of over 150 kms per hour. But, I would like to ask-
whether wa have the required infrastructure for all this 
and whether our Railways have the capacity. He has 
stated that the Railways will increase the volume of goode 
carriage and earn revenue to the tune of Rs. 650 crore. 
Freight rates, except of foodgralns under P~S, have also 
been Increased. The carriage of foodgralns is declining 
day by day. If we compare last year's rail budget speech 
with the current one, we would see· that even some of 
the paragraphs have been reproduced. There Is nothing 
new in it. So far as intraatructure is concerned allTlO8t 50 
percent of the bridges are in bad shape. He has 
mentioned the same figures In this regard as he 
mentioned last year. The same sentence that work on 
1306 bridges, out of a total of 2700 bridges, was 
undertaken in the year 2004 has been raproduced in 
current year's Budget. Last year, work on 411 bridges 
was stated to be undertaken. The same figure has been 
repeated this year also. I am not talking of bridges alone, 
be It inter-locking system, signalling system or the stations, 
the condition remains the same and the progre .. of work 
is too slow. Allocation is declining each year. Minor 
increase has been made for mere namt' sake and that 
too is not commensurate with the requirement. 

No efforts seem to have been made for improving 
the inter-locking signalling system. I mean to say if we 
set a target for carriage of more goods we will have to 
Increase the speed o~ goods trains and for this we would 
need more wagons also. Today, we find 10-12 metric 
tonnes of Iron ore just lying on a number of stations for 
want of wagons. The current rail Budget makes no 
mention as to how they will provide more wagons, how 
they would enhance the carriage capacity. For example, 
take the case of Indore railway station. Although the 
Railways claim that they would increase the volume of 
good carriage at Indore Railway station and also increase 
the speed of goods train, but we see 'Dora Chura' which 
is loaded at Indore, remains unladden at the railway 
station for months. We do not have adequate number of 
wagons. It does not seem that any effort is being made 
In this regard. The claim of increasing the number of 
freight carriers is mere rhetoric and the claim of increasing 
the income from freight Is also rhetoric. 

It Is a good thing that the fares have not been 
increued. However, I would like to know as to how the 
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Railways would earn an additional 1,000 crore rupees. it 
has been stated that the Railways will earn 650 crore 
rupees from freight charges and Increase the volume of 
freight. All these are hoUow claims which I have stated 
In a few words because I know Mr. Deputy Speaker, Sir. 
that you will be ringing the bell In a whHe. That Is why 
I am expressing my views point-wiae. 

The Hon'bIa Minister is saying that fares will not be 
increased. But on being asked how the Railways would 
eam an additional 250 crore rupees, he replies that they 
will do monitoring. Was monitoring not being done earlier? 
Went they running the Railways wIIhout monitoring? Today 
we are talking about monitoring. I would like to know 
which special scheme you have Implemented for 
monitoring. Have the Govemment atarted or proposed to 
start any training programme for Railway empIoyeee? Are 
the Government taking any meuu... to Inc...... their 
efficiency? There Is no scheme for thle. Have they 
formulated any scheme to connect the Industrial sectors 
80 as to Increase the transportation of goode? Nothing 
hu been done in this regard. It has been stated that 
additional revenue win be generated from parcels. The 
courier service is being more reliable. The NDA 
Government has constructed highways and formulated the 
golden quadrilateral scheme. Work In this field is In 
progress. Many national highways are In such a condition 
that people prefer to transport their goods through 
roadways Instead of Railways because the condition of 
Railways has deteriorated. Parcels remain on railway 
stations for years and the Railways claim that it will eam 
revenue from transportation of goods. Can the Railways 
compete with courier services In India The most Important 
point Is railway safety which was stated in the previOUS 
budget and which I have been hearing of for the last two 
years. However, many accidents are taking place. The 
ISlue of railway safety is raised time and again but the 
railway safety fund for this purpose Is shrinking gradually. 
No special scheme Is there for railway safety. The 
Govemment planned to send a fast train and rescue 
vehicles for aaaiatance after an accident took place. All 
right. the speed needs to be increased. They have spoken 
about It at large. They have also talked about a track 
side bogie monitoring system. That is also fine. That 
should happen but along with that budgetary allocation 
also needs to be done which Is not seen anywhere. 
Nothing has been done for IncreaSing the budget 
aBocatlon for signalling system from the safety point of 
view. No such special project Is seen therein. How will 
you take proper care of RaHway safety? Despite repeated 
discuaaIon upon this project many time during the year. 
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(Sh~tl Sumitra Mahajan) 
the safety money is reducing and it is getting no attention 
at all. 

One more thing I would like to mention is tl.at 
modernisation has been talked largely over here. The 
hon'ble Prime Minister also talks about modernisation, 
and th& hon'ble Railway Minister also should pay attention 
towards this. But merely talking about modernisation will 
not help, allocation is also required for that. Modernisation, 
reservation, computeriaatlon are being talked about but 
at the same time the budget has been reduced by 20 
crore rupees. Dial 139 or any other number for reservation 
or other inquiries, It will be functioning clay and night and 
this facility will be available at every station incfudlng the 
enquiry offices. But the budgetary allocations have been 
reduced approximately by more than one and a haH crore 
rupees and still it is said that there will be modernisation. 
I do not understand this. 

The next thing Is about cleanliness. The hon'ble 
Minister has used words like platform, clean train system 
etc. and this system will be introduced at Ratlam but 
nothing has been mentioned in the budget as to how 
where they will do this at 50 stations. The allocation for 
this is only Rs. four era res. 

The han. Minister has presented a very ambitious 
budget but budgetary allocations should also have been 
made accordingly. He did not get any time. I wiD not 
blame him because the Railway Minister has exhausted 
his energy and power both. All the effects were bound to 
reflect in the Rail Budget and it Is quite conspicuous. 
... (Intsnuplions) Has he made allocations according to 
what he has said about budgetary allocations in his 
budget? Please reply on the basis of what you are doing. 
Wherever he has talked about budget allocations the 
same is being reduced. Nothing has been said about the 
budget and increasing the income. When we talk about 
the Indian Railways in a broader way, we should have a 
wider view that this links the whole country and It also 
transports goods from one place to another in the country. 
It will take passengers from East to Weat and from North 
to South. If you look at all the States, you will find that 
Madhya Pradesh, Jharkhand, Rajasthan, Orissa and 
Gujarat have been neglected as if they were not on the 
Railway map. This may have been done due to some 
differences but it is a fact that the entire railway budget 
has been prepared like this only. If we talk about Madhya 
Pradesh only, we see that ChhattJ,gam haa been given 
only one train while Madhya Pradesh has got four out of 
which three are passenger' trains, which means they would 

like to keep Madhya Pradesh under the category of 
passenger train. 

I would like to say one more thiFlg that at least you 
have raised the issue of complete electrification, you have 
mentioned the electrific:atlon of the Indore-Ujjain sector in 
Madhya Pradesh. The 80 kms sector between Indore 
and Uliain is the only one remaining to be electrified, 
which Is being demanded for the last many years. You 
talk about complete electrification, but even then it is not 
mentioned anywhere in the budget. 

Mr. Deputy Speaker, Sir, Madhya Pradesh is such a 
big State which connects 5-6 States by trains. If we have 
to go from one State to another we cannot do so without 
touching Madhya Pradesh. If we talk about the entire rail 
budget then what has been provided for Madhya Pradesh? 
There Is a project of 350 crore rupees for Indore-Dahod 
Rail line which Is Increasing day by day. 1t we do not 
complete the project each year, the cost of the project 
will keep in doubling every year. Last year the allocation 
for this was Rs. 15 crore. Which was not utilised. Again 
15 crore rupees have been allocated this year. SlmHarty 
25 crore rupees have been kept for the Guna-Itawa, and 
Lalitpur-Satna rail lines. All these projects Involve an 
expenditure of 200-300 crore rupees. It Is not only about 
Madhya Pradesh, rather the situation In States like 
Chhattisgarh, Rajasthan and Orissa Is no different. I do 
not know where they have provided this much money in 
the rail budget. It is a mockery that there is a plan of 5 
crore rupees for maintaining the station whereas only 5 
lakh rupees have been provided for this. I do not know 
how they have calculated. The work at 6 stations in the 
Nagda block of Madhya Pradesh Is near completion but 
only 10 lakh rupees have been allocated for this. Similar1y 
4 crore rupees have been given for gauge conversion of 
Chindwara-Nagpur rail line. You imagine if this much of 
funds will suffice in the coming years. 

Deputy Speaker, Sir, Itarsi Is a big and Important 
junction in M~dhya Pradesh. As. 2 crore have been 
allocated for the extension of Itarsi shed. Only 5 Iakh 
rupees have been allocated for increasing the capacity 
and maintenance of passenger bogies in Bhopal. I wonder 
if even a hall could be constructed with thia 5 lakh 
rupees? All the passenger bogies are connected to Bhopal 
and only 5 lakh rupees have been provided for their 
repairs. I fail to understand in what mood the hon'ble 
Railway Minister has prepared this budget. Madhya 
Pradesh Is such a big State~ I had talked about 
infrastructure in the beginning itseH. The hon'bla Minister 
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Is talking about increasing the speed of trains, revenue 
collection of 650 crore rupees through goods loading, 
running long trains, running double decker trains but only 
RI. 12 crores has been allocated for construction of 
bridges and culverts. He has talked about improving the 
signalling system. Only 1 1 crore rupees have been 
provided for the signal work In Bhopal-Satna-Jabalpur 
zone. Hardly a total of 125 crore rupees have been 
anoeated for rail works in Madhya Pradesh. I am saying 
that the preparation of the rail budget has been a mere 
jugglery of figures, just like the game of cricket being 
played these days. The Minister of Railways is showing 
as If he were doing a really big job. All the projects 
announced by the hon'ble Railway Minister, be It 
computerlsatlon, modernisation transportation of goods or 
increasing the speed of trains, the Issue of doubling the 
Ramganj Mandl-Bhopal in Rajasthan and Bhopal-Ujaln 
line is no where on the railway map. 

Five States are not there on their railway map-be 
It improvement in infrastructure, improvement In signalling 
system, construction of platforms of repair of bogies. If 
all these things are missing, then I fail to understand on 
what path of progress the Indian railways will run. Sir the 
entire rail budget Is based merely on figures. There have 
been talks about crores of rupees in this, but there is 
nothing concrete about projects in it. In the entire budget 
the hon'bleRailway Minister have not mentioned anything 
regarding the completion of pending projects as to how 
and in how many years these will be completed. I will 
not oppose the budget because they have to pass it. But 
I would like them to consider these prints once more. 
Now he must be at peace, now he does to have to go 
to Bihar therefore the entire Rail Budget should be 
reviewed once more to strengthen the Indian railways. 

{English} 

SHRI K.V. THANGKA BALU (Salem):" Hon. Deputy 
Speaker, Sir, I am happy to express my support and 
participate in the discussion on the Railway Budget for 
the year 2005-06 in this august House as presented by 
Shri Lalu Prasad, our Hon. Railway Minister. 

The United Progressive Alliance led by Smt. Sonia 
Gandhi has formed a Government under the stewardship 
of our Prime Minister Dr. Manmohan Singh and has 
presented Its second Railway Budget after assuming 
power. 

This Budget takes note of the past in a historical 
perspective and looks ahead Into the future to pave way 

"English Translation of the speech originaHy delivered In Tamil. 
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for a growth orle!lted plan of action for the Railways. 
ThIs Budget eeek8 to overcome the hurdles that come In 
the way of our economic strides. Raltways contribute to 
the preservation of our unity and Integrity as ita vat 
network ensures the networking of people. Cutting acrou 
geogrIIphlcal bantenl, caste and creed banters, religioul 
and linguistic barriers Railways link regIona and thereby 
Ita people. Railways Is our life line. It extends Ita .ervice 
to all people from all walks of life especially the 
underprivileged, downtrodden, backward cl... people, 
minorities and weaker sections of the society. We can 
rightly feel proud that Railways take Its service to all. 

Our Hon. Lalu Prasad as a Railway Mlntater hili 
ensured on both the occaaions of hie presenting the 
RaIlway Budget both last year and thle year that there Is 
no fare Increase that may affect the poor and the weaker 
sections. He has elCtended the benefits further and I 
welcome expreuing my happiness over his determination 
to continue to serve the muses without a pinch whIe 
maneuvering to bring about an effective Budget. 

In order to extend Its transportation 181'Yice, Indian 
Railways operate about 9000 trains everyday through the 
length and breadth of the country. More than a crore of 
people commute and travel each day. Such • HMce 
provider has a human face In Its methodical operation. I 
salute the RaJlways. 

We find in this Railway Budget their concern not to 
add burden to the common man while taking care to add 
to the efficiency In a growth oriented manner. This nHdl 
to be congratulated and I would like to reiterate my heart 
felt appreciation for the endeavour of the Ral/ways to 
keep people In mind in all their plans and schemes. 

There is a demand from the Railways to Increase 
the fund allocation from the General Budget of the country. 
Hon. Prime Minister and our Anance Minister are also 
enthusiastic about Railways achievements and I notlcle 
that they have made efforts to Increase the allocation to 
Railways by about Rs. 5000 to 8000 crore. I feel proud 
to share In this august House their care and concem. 
Hon. Railway Minister has indicated several measures to 
improve the Railways as a progressive organisation. About 
70% of the revenues earned by the Railways come from 
freight movement and the remaining of the income Is 
from the traveRers, p88S8ngers and commuters who pay 
In the form of ticket fares to Railways' kitty. This money 
is ploughed back in continuing with the Railway 
operations. Only about 20% of the earnings could be let 
apart for renovation and about 30 to 4()Ok Is spent on 
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overhead expenses to pay wages and salaries to its 
employees all over the country. 

Laying of new tracks, extension of existing railway 
lines and renovation are some of the ever continuing 
model nising work pertaining to Railways for which its 
revenue is spent cyclically. Amidst all this Railways would 
prefer to spend considerably on safety, to enhance safety 
standards thereby ensuring the safety and security of the 
rail travelling public. 

In order to spend on measures for public safety 
especially the safety both on tracks and trains a 'Railway 
Safety Fund' was fonned. From lut year till next year 
for a 3 year period an amount of Rs. 17000 crore was 
apportioned. Till now about As. 12000 crore have been 
refea8ed and the balance amount of Rs. 5000 crore needs 
to be allocated further. Various wings Qf the RaHways 
are going about with the implementation of lafety 
measures and I am happy to notice that the mission Is 
in full swing. Our Railway Minister has brought to the 
notice of this august House the steps that are being 
taken to enhance safety and security. 

As far as our Railways are concemed, distant States 
like North-eastem States and Jammu & Kashmir region 
have been identified as still to be developed States. 
Railways' growth and development in these States are 
gaining momentum now as spelt out in the Budget. With 
this all the States will have equally poised progress and 
It would lead to better social progress and prosperity and 
enough of social security in a unifonn fashion throughout 
the country. 

Our Railway Ministry's commendable efforts towards 
extending service and increasing passengers' amenities 
are quite enthusing. At the same time we have to analyse 
the accident rate and death rate due to that. last year 
the number of deaths due to railway accidents were 1071. 
Though it is 40% less than what it was for the 
corresponding period during the tenure of the previous 
Government, I would still urge upon the present Railway 
Minister and through him the Railways to work on it 
continuously to bring down the accident rate further. You 
may do well to strive and achieve an accident free 
operation. I wish them all success in that endeavour. 

What are the reasons for these accidents? Most of 
these accidents as we gather are due to unmanned level 
crossings. Our enquiry reports and the findings highlighted 

there point out to this. Railways try In many ways to 
circumvent this particular challenge that come in Ita way. 

In order to phase out such unmanned level crossings 
the existing method adopted is to invite proposals from 
the State Government for alternative arrangements like 
replacing unmanned level crossings with RoBs as 
collaborative projects with a 50:50 participation. I would 
like to suggest to the Railway Minister that he may 
consider a proposal I am mooting now. For want of funds, 
many State Govemments do not pay up towards the 
construction of road over bridges that may replace 
unlllNlned level crossings. Hence Railways may spend 
entirely on these RoBs and later on recover the money 
so spent from the funds to be released to the State 
Govemments on various heads like land acquisition 
charges that are paid to the States. I am pained to point 
out that the financial status of many States are in poor 
shape and they are not in a position to give priority to 
Railway related projects. Many States are not In a position 
to pay Railways or the Centre. Hence a bold initiative 
must come from the Railways to ensure mutual benefits. 

We the members of Parliament from Tamil Nadu 
collectively met our hon. Railway Minister Shri laIu Prasad 
and our Minister of State Shrl R. Velu to apprise them 
personally of the need to take up pending projects 
pertaining to Tamil Nadu. We reiterated at that point of 
time that Railways can take upon ItseH the commiSSioning 
of road over bridge projects. I would like to re-emphaslse 
the same through this august HOUle. let the Railways 
spend on RoBs first and later on take the funds back 
when land compensation funds are released. This new 
policy change can benefit the public Immediately in many 
parts of the country. To contain accident rate this bold 
step is necessary especially while phaSing out the 
unmanned level crossings. 

In this year, 46 new trains have been introduced. 27 
extensions have been announced. Increase in frequency 
of trains has been announced in the case of 10 trains. 
Orders have been issued to carry out survey work for 
laying of new railway lines. 20 new survey projects will 
be taken up. With the ongoing survey work In 76 Intended 
new rail routes, this year's announcement for survey for 
20 new rail lines make it 96 In all. I wish to let the 
Railway service extend further. Many left over place. in 
remote parts of the country in several States could be 
linked to the vast railway ,network. We wish our 
Railway Minister to succeed in extending Railway network 
further. 
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As pert of Railways growth, gauge converalor. will 
be taken up in 936 kma of existing rail track this year. 
In about 4 years from now all the States would have 
been linked still better to give an impetus to economic 
development and industrial growth. 

Sir, the Lok Sabha MPs of Tamil Nadu all the 40 ef 
them including 12 Ministers met the Railway Minister to 
submit a memorandum about the pending Railway projecIa 
in Tamil Nadu. 

Our UPA leader in Tamil Nadu Dr. Kalaignar 
Karunanidhi on behalf of our MPs team pI8I8ftted the 
memorandum as early 88 on 4.10.2004. It was followed 
up by him again on 16.2.2005. I have al80 taken it up 
on 21.2.2005. But we are disappointed to find out that 
only Rs. 400 crore have been set apart for Tamil Nadu 
this year in the Railway Budget we dilCt.8s now. Though 
the amount Is less you have included some of the notable 
projects and I would like to thank the hon. Railway 
Minister for trying to adjust the ways and means. 

Salem-Vridhachalam section gets Rs. 40 crore as 
eannarked. Manamadurai-Pudukottal project has aIao been 
taken up. Many other gauge conversion works have been 
indicated. Still we are not very enthusiastic becalM the 
fund allocation is much less than our expectation based 
on our combined demand for various projects already 
submitted to you. 

Our long pending demands for the creation of 'Salem 
Division' Is at least 50 years old. This Salem Division will 
include Salem, Erode, Coimbatore, Nilgiris, Namakkal, 
Dharmapuri, Vilupuram, Cuddalore, Thlruvannamalal, 
Vridhachalam and Vellore. Nine revenue districts of Tamil 
Nadu will come under the proposed Salem division. Why 
and how this creation of Salem division is neceuary 
needs to be considered in its totality. Now three divisional 
headquarters is in Palghat and it is quite far off beyond 
a pass in the neighbouring State. We do not insist on 
shifting the Palghat division once and for all. Let it 
continue. We do not suggest the abolition of Palghat 
division. Let there be Palghat division and let Palghat be 
its divisional headquarters. We do not interfere In the 
rights of the people of Kerala. We are only insisting on 
the restoration of rights of the people of Tam" Nadu. 
Only then industrial growth in Salem region in Tamil Nadu 
could be enhanced further. Out UPA leaders and MPS 
led by Dr. Kalaignar Karunanldhi have taken up thi8 with 
the Railways and even now we want to believe that It is 
still under your active consideration. All the 40 MPs from 

Tamil Nadu have untiedly impreseed upon hon. RaIlway 
Minister. We again request you to fullil our demancI tor 
the creation of the Salem dlvialon. 

Salem-Karur gauge conversion has been put In cold 
storage this year. No fund allocation Is there. Five MP. 
from that area have taken steps to have the stay against 
its implementation vacated. Still the work Is not being 
canied out. Hence I urge upon you to immediately allocate 
additional funds to carry out this gauge conversion work 
from this year Itself. Salem-Vridhachalam work may not 
be completed this year. Hence I request you to extend 
it and take up the Salem-Athur work also with the 
additional proviSion of funds. 

In my Salem constituency near Salem and Its 
surrounding areas three RoB projects have to be 
completed. I took it up with our Minister of State for 
Railways Shrl A. Velu personally. He has seen for himself 
the sufferings people undergo for want of RoBs. 
Muthampatty, Ayodhya Pattinam and Sivathapuram RoBs 
along with Mullavadi Gate flyover bridge must be attended 
to at the earliest preferably this year Itself. Omalur RoB. 
work has coma to a standd. Sorting out the contractual 
bottlenecks, hon. Minister may laue orders to complete 
this work soon. Salem junction is an Important one 
con81dering the busl... travel ever on the Increase In 
this area. It needs to be improved and modemlsed, to 
be made a model station In this region. 

I understand that instructions have been given to 
close all the unmanned level crossings. This will cause 
great inconvenience to people living on either aide of the 
tracks. It would be better they are converted to be 
manned level crossings with the participation of local 
authorities and panchayats. Of course some of the 
panchayats are not in a position to pay Rs. 1 lakh even. 
Such level crossings can be converted. to be subways or 
RoBs. In a zeal to put an end to rail accidents, railways 
must not curb economic activities of the area concemed. 
In my constituency alone at le88t In 5 places. People 
have become restive in the wake of closure of unmanned 
level crossings that come as 8 hurdle to agriculturists 
and workers to get to their work places, students and 
public to reach schools, hospitals and markets. We have 
taken up with the authorities there and In tum they want 
Instructions from you here in Deihl. Hence I urge upon 
you to issue suitable orders In this regard at the earliest. 
Unmanned level crossings must not be closed without 
making altemative arrangements. Better you convert them 
to be manned level croasings and enable the public to 
go about with their occupation. 
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Our Railway Minister has spelt out thfj grand plans 
to commercially utilise the unused lands lying with the 
Railways. it is a welcome step to eam more for Railways 
and overcome financial crunch. You have proposed that 
private sector will join hands with Railways and as a 
joint sector venture the unutilised lands of the Railways 
will be commercially utilised. It is a welcome 
announcement. This may work. This viable plan would 
fetch expected yield. I urge upon the Railways to pursue 
the scheme successfully and achieve your aimed target 
to augment the revenues for the Railways. 

Every State must get Its due share from the Indian 
Railways. The rights of every State must be protected. 
The Railway Budget must be prepared to take along with 
it people from all the States together. States must get 
their due share directly proportionate to their population. 
You must ensure equal growth of all the States. This Is 
my fervent appeal to you. 

We have a target to achieve 8% growth rate during 
the 10th Plan period. Railways must expand Its operations 
to help our economy to reach the Intended target level. 
Railways must contribute to our vibrant economy. 

Congratulating the Railway Minister for his efforts to 
make UPA governance a success through his dynamic 
Budget and expressing my support to Railway Budget, 
let me conclude. 

16.00 hr •. 

SHRIMATI C.S. SUJATHA (Mavelikaara): Hon. 
Deputy-Speaker, Sir, at the outset, I appreciate the 
Railway Minister for presenting a common man friendly 
budget. The passengers were spared of the burden of 
increase in the fares. I welcome the Minister's decision 
not to increase the freight charges too. Laluji, has taken 
special caution, as he did In the Interim Railway Budget 
also, not to put any additional financial burden on the 
shoulders of the common people and the rail commuters 
by not increasing the passenger fares and freight tariffs. 

Sir, Railway is the Hfellne of any nation. Railway 
development is the most imperative. part of the 
development of a nation and any region. Indian RaIlways 
during the last many decades have made great strides in 
the development of railway system in our country. Inda 
has a vast rail network with 16 railway zones. It has rail 
links to almost aU the States in the country. It is the 
biggest orgnisatlon in the country by way of providing 
employment to lakhs of ~ens. 

The role played by the railways In the economic and 
social development of our country Is commendable. But, 
we cannot be complacent. We should do retrospection 
as to whether this development was evenly distributed to 
all regions and to all the people of our great nation. I 
am constrained to say that it was not so. It is a fact that 
some regions even today stand un-repreaented by the 
railways and also some reglona, for want of adequate 
development, are putting Impediment to the socio-
economic development of these regions. 

Sir, my State Kerala is an example of inadequate 
rail development. As you are aware, Kerala'a literacy rate 
is the highest In the country. But the irony Is that It tops 
in the unemployment ratio too which is well above the 
national average. The industrial development in the State 
Is very little when compared to ather States barring the 
North-Eastem States. The major hurdle for this definitely 
Is the lack of adequate rail facilities. Although the people 
of the State and the representatives and the State 
Govemment have been continuously demanding a fair 
share of railway allocation to the State, yet our experience 
on this count is very disappointing. The Govemments 
which came to power at the Centre continuously Ignored 
this region. I fall to understand why Is there this indifferent 
attitude. The MPs from the State as well as the State 
Government during the initial days of the present 
Govemment had drawn the attention of the Railway 
Minister as well as the hon. Prime Minister to these Issues 
and presented memoranda with detailed demands. The 
people of Kerala were, this time, definitely expecting a 
fair deal, but the Budget disappointed them utterly. 

Sir, now look at the following figures. The required 
amount for the completion of the ongoing railway projects 
for the doubUng of railway line spread over eight sections 
In the State Is Rs. 225.93 crores but the Budget allocation 
is a mere Rs. 63.60 crores. With this meagre amount, 
none of the projects could be completed. For example 
for the doubling work of the Mavellkkara-Chengannur, 
Kollam-Thiruvananthapuram and Kozhlkode-Mangalapuram 
the requirement is Rs. 26 crores, Rs. 33.12 crores and 
Rs. 76.25 crores respectively but the allocation Is only 
Rs. 5.60 crores, Rs. 2.00 crores and Rs. 10.00 crores 
respectively. The doubling of rail line in the State is moat 
important. For the full utilization of the Konken Railway 
for Increasing the number of trains in the northem part 
of the State in tune with the ever Increasing passenger 
and freight demand, the doubling in the sector of Shomur-
Kozhikodu Is a must. the Eranakulam-Mulanthuruthy sector 
which was scheduled to be completed in the 2003-04 
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period should haye to be aimultaneously taken up and for the economic development of thi8 ragIon. The prevtoue 
completed along with Shomur-Kozhikodu sector. Government had declared Kayamkulam as a junction. But 

Sir, when we take up the issue of rail development 
in the State, we should al80 COnsider the vast potential 
of the State for develop 18nt in the coming years too. 
With the establishment of the VaUarpadam trana-ehipment 
Terminal, the freight movement into Cochin may increase 
manifold. After completion of Icn Vallarpadam and for 
the peak utilization, 78 goods trains are to move up and 
down on a daily basis. This situation would require not 
just two lanes but to accommodate the increase in the 
freight movement, it would require a four-lane railway. 
Therefore, the doubling of railway line must be given 
prime importance in the present Budget itself and allocate 
adequate funds for the same. 

There are many pending projects in the State for 
electrification, but here too, the Budget allocation ia 
inadequate. S~rvey for the new lines,. Thrissur-Kollangode 
sector found its place in the Budget. Other important 
sectors like Kollam-Chengotta were ignored. 

There are 46 new trains introduced in the new 
Budget, but not a single train was aliotted to Kerala. Our 
State Kerala contributes Immensely to the revenue 
earnings of the Railways. But when it comes to introducing 
new trains, Kerala has always been neglected. This time, 
not only no new trains have been Introduced but a~ 
the decision to extend the existing New Deihl' 
Thiruvananthapuram Kerala Express to Chandigarh has 
caused widespread resentment and protest from various 
sections, as this has only aggravated the problem. A 
train from Chandigarh Is a long pending demand. Instead 
of the present step, the Government could have introduced 
a new train from Chandigarh while maintaining New Delhi· 
Thiruvananthapuram Kerala Express as it Is now. 

Sir, I now come to a specific area. This area 
comprises my Constituency Mavellkkara. I have bee~, for 
the last many months, communicating with the .R8Ilwa~ 
authorities regarding certain developmental projects 0 
urgent nature to be taken up in this area. I have even 
met the hon. Minister and apprised him of the importance 
of these projects. 

Sir, Thiruvalla, Mavelikkara, Chengannur and 
Kayamkulam are the important stations in this area. 
Chengannur and Kayamkulam are important centres of 
trade and economic activities in the central part of Kerala. 
Hence a comprehensive development of these stations 
is m~ needed for keeping up with the increaaed demand 

nothing has been done in this regard. Chengannur Is 
another important station. It i8 a transit point for the IakhI 
of pilgrims who visit the famous Shrine at Shabartmala 
every year. The facifitIea at the station are not sufficient 
enough to cater to the needs of the volume. of 
commuters and aIao for the effective handing of the trade 
and commerce related activities. Cherlyanad station II 
placed between the two important atations Kayamkulam 
and Chengannur. The Railways owns more than 38 acres 
of land besides Chertyaned station, which is at present 
lying vacant. It is an ideal place for setting up of an 
industry under the Railways. There is a proposal for 
expanding the existing Rail Neer Factory networt<. By all 
means, Chertyanad is an Ideal location for setting up the 
RaH Neer Factory looking at especially its closeness to 
the Shabarimala Shrine. So, I strongly demand the 
establishment of a new Rail Neer Factory at Cheriyanad. 
Besides, this atation would be developed into a crossing 
station. 

For a comprehensive development of the Railway 
facilities In these areas, the most important wort< Is the 
doubling of lines. The on·going projects of rail doubling 
from Kayamkulam·Emakulam ... Kottayam and Alappuzha 
have to be expedited, ad adequate funds be allocated in 
the present Budget itself. Apart from that, more funds 
should be allocated to the electrification. Also, a new 
survey project Kayamkularn-Panalur Vi8 Adoor sector has 
to be introduced. 

Sir, the Railways had allotted STD booths on the 
platforms to physically challenged persons. There are 
approximately 6,000 such booths under operation in the 
country. Thousands of disabled persons and their hapten 
families are dependent on these telephone booths. During 
the tenure of the previous NDA Govemment, the Railways 
took a decision to float open tender for manning these 
booths keeping just two per cent reservation for the 
handicapped. This is most inhuman. It shows how 
ineenaitlve our system is. It is not justifiable by any means. 
So, I strongly demand the restoration of the previou. 
status and withdrawal of the decision for floating open 
tander. 

Another Issue is that the NDA Government had 
privatieed the parcel booking services In the trains. ThIs 
had diminished the employment opportunities tor lakhs of 
licensed porters in the country. The recent decialon of 
the Railways to limit the parcel booking facilities to stations 
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where trains stop for five minutes or more, has aggravated 
the situation causing serious inco"""nlence to the local 
traders and farmers. 

Sir, I have already said, In detail about the projects 
and works, which have to be given prime importance for 
the overall development in the State of Kerala. I strongly 
feel that for the comprehensive development, it is 
necessary that a new Railway Zone is created comprlaing 
specific areas of Kerala State. 

I urge upon the Ministry to have a re-Iook at the 
above matters and take a positive stand. 

With these few words, I conclude. 

{Translalion} 

SHRI RAMJI tAL SUMAN (Firozabad): Mr. Deputy 
Speaker, Sir, the House is discussing the Rail Budget for 
the year 2005-2006. Our colleagues have given many 
important suggestions. . .. (InlBrrupHons) 

MR. DEPUTY -SPEAKER: The work has just started. 

SHRI RAMJI tAL SUMAN: In the beginning of his 
speech the Railway Minister had said that our railway's 
potentials are immense and that It needs to be upgraded 
to have international standards. I want to urge politely 
that if we want to improve the condition of the raUwaya 
and make it reliable amongst the public, both money and 
commitment are required for it. I understand that the 
issues we are discussing in the House regarding the 
language of Budget, figures of the Budget, are quite 
different questions but a more important question Is what 
the common man thinks of the railways. I believe what 
is important is that people should be attracted towards 
the railways, they should have safe and reliable journeys. 

I would like to request the hon'ble Minister of 
Railways that when the question of providing a special 
economic package to Bihar came up, Shrl Prabhunath 
Singh and Shri Raghunath Jhajl are sitting over here, the 
entire House supported this is one voice that in view of 
the poor economic condition of Bihar a special package 
should be given . ... (Inltlrrupb'ons) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
Where have we got the special pack,age? ... (IntemJpllons) 

SHRI RAMJI LAL SUMAN: Please listen. 

if the raO servicea do not reach the backward 8fH8 
then I do not believe the development work can be done 
rapidly. 

Just now Sumitroji talked about Madhya Pradesh. 
Sumltraji, the condition of Uttar Pradellh in aJeo similar. 
Uttar Pradesh Is a big State of the country. Had It been 
a separate country, then it would have been the seventh 
nation of the wor1d. Rail Mantrt~, It Ie my lubmiesion to 
you that Uttar Pradesh has been neglected In the rail 
budget. I would expect from you to reply after speaking 
to the officials of your Ministry as to how justice can be 
done to Uttar Pradesh. It will be kind of yoU to talk 
positively about that. 

Minister of State for Railways Is sitting behind the 
Minister of Railways. There was an Inaugural speech by 
him in the last week of January during a survey 
programme in Erode district. Mr. Deputy Speaker, Sir, 
through you I would like to request that at present railway 
projects of approximately 46 thousand crore rupees are 
under construction In the country, out of which 443 are 
over bridges and under bridges and 1252 level crossings 
for which the construction cost would be around 15 
thousand crore rupees. I know that State Governments 
too have a share in the construction of bridges. If we put 
aside the States' contribution then approximately 7500 
crore rupees are to be spent by the railways on the 
projects under construction. 

I would like to submit one more thing to you. 
Sometimes it happens that we new projects without 
viewing whether the old projects have been completed or 
not. When we talk about projects under construction, we 
should also try to find out the extent to which the 
announcements made earlier by us have been achieved. 
I would like to request that until we set a target for 
completion of a project, I do not believe that good results 
can be achieved out of it. 

Hon'bIa Speaker, Sir, funds received from the Central 
road fund during last few years has also been reducing 
gradually. The question is, on one hand it is being said 
that there is no shortage of funds while on the other the 
projects under construction are lying in their middle due 
to shortage of funds. I would like to say that when the 
Rail Minister replies after this discussion, he should talk 
about a particular period for completion of all the railway 
projects because until a target 18 a,t for completing these 
projects under construction, the announcement of new 
projects would remain to be mere rhetoric. 
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Mr. Deputy Speaker, Sir, out of the total 63 thousand 
kilometres long railway track of the Indian railway, only 
16 thousand kilometres have been electrified. In China 
out of 73 thousand kilometres 19 thousand kilometres 
have been electrified but even then they are earning 
profit because the Indian Railways deliver 580 miQion 
tonnes of goods while the Chinese Railways deliver 2204 
million tonnes of goods. The most important thing is that 
the budgetary assistance received for the support of 
Railway budget has been reduced. It has been reduced 
by 23 percent. Probably this amount was 8,456 crore 
rupees last time but in comparison to that the budgetary 
support this year is 6,520 crore rupees. How we can 
complete the projects under construction by reducing the 
budgetary support that the railway gets form the budget? 
The budget has brought a cut of 23 per cent In place of 
the help and economic assistance the railways should 
have got In this regard to strengthen Its financial position. 
The result would be that all the projecta like new rail 
lines, broad gauge conversion, electrification would be 
stalled. 

Mr. Deputy Speaker, Sir, the Rail Minister had 
aMounced in his speech at the time of preeenting the 
interim budget that Rail Sampark projects would run In 
far-flung areas. What happened to the Sampark projects 
announced in the year 2005 upon which 20 thousand 
crore rupees were to be spent? Out of those Sampark 
projects 250 were major projecta, and 150 projecta out 
of which were to be completed on priority basis, but I 
have received the information that those projects are lying 
in cold storage. Besides, the proposal which was to be 
sent to the Cabinet, was also not· sent to it. 

Mr. Deputy Speaker, Sir, on the one hand the 
Minister of State for Railways says that there is no 
shortage of money and on the other hand there has 
been a cut of 23 percent in the budgetary support 
received by the railways. I fall to understand how the 
under construction projects of the railways could be 
completed even after setting a time limit. 

The biggest reason for the losses incurred by the 
railways in our country is the high operating coat. These 
Iosaes can be made up by increasing freight charges. 
Because of constant Increase in freight rates the share 
of the railways in respect of carriage of goods which was 
80 percent during the 60's has come down to just 40 
percent now. The reality Is that the operational cost of 
the Indian Railway is very high in comparison to other 
countries. Comparatively the railway lines over here are 
less used. In China 120 trains pais on a track in a 
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single day whereas this number la half In our country. 
The freight ratea In India are 30 per cent more In 
comparison to China. .1 believe that we should definitely 
study the railways around the world to ImproYile and 
make our railway system more useful. We should deftntteIy 
analyse the condition of railways over there. In America 
the freight rat .. for tranaportatlon of steel upto 1 IdIometnt 
is 24 paise whereas It 18 79 paise in India. 94 per cent 
share of the revenue eamed by the railways goes Into 
its operations and pensions whereas It is 62 percent in 
China. How can the railways become viable In this way? 
Earlier also discussions have been held in the Houae 
regarding rail accidents and various inquiry committees 
constituted have also inferred that human error Is one of 
the prime causes of rail accidents. I do not know 88 to 
what extent Improvementa have been made In this regard. 
It Is not possible to check rail accidents merely by making 
budget allocations, It can be checked only by putting 
psychological pressure on the officers and until and unlell 
we fix responsibility in this regard we cannot check 
constant Increase in accidents. 

The target set for electrification of railways In 10 
years was 2,600 kilometres. 5100 kilometres of 
electrification had been done during the 8th and 9th plan 
and In a way this Is certainly not a big achievement on 
the front of electrification. If electrification work Is 
accelerated It can save 256 crore rupees of the 
Govemment under the operational cost. 

I had told It in the beginning and through you I 
would like to tell the hon'ble Minister of Railways that 
Uttar Pradesh Is a big State and If we go through the 
whole budget, I dan definitely say that Uttar Pradesh has 
been grossly neglected. The electrification work proposed 
this year Includes electrification of 360 kilometres out of 
which not even a single line In Uttar Pradesh Is to be 
electrified. 

In the previous budget the target .. t for electrification 
was 375 kilometres under which electrification of Lucknow, 
Moradabad and Uttarethi. was MIlctioned but not even 
a single penny was allotted In this budget for electrification 
in these areas. The budget mention. only about 
Introducing 4-5 trains from small places in the entire 
states. I would like to submit to the han. Minister of 
Railways as I said earUer that Uttar Pradesh Is a 
neglected State. Am of all this Government Itself Is doing 
Injuatice to us. The Chief Minister of Uttar Predesh had 
met the Prime Minister and Finance Minister on a number 
of occasions and pre88Ilted a comparative statement that 
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we needed a financial package. Even after repeated 
demands the Government Is not wilHng to help us and 
adding to that Laluji has also done injustice to us by not 
providing railway services to Uttar Pradesh which It 
deserves, we have been deprived of our rights. I would 
like to request that before delivering his speech the han. 
Minister of Railways, should discuss It with his officials 
as to how justice can be done to Uttar Pradesh. 

MR. DEPUTY SPEAKEA: Shri Aaghunath Jhaji, you 
now speak as much as and as loud as you wish, but let 
the House run. 

SHAI RAGHUNATH JHA (Bettiah): Deputy Speaker, 
Sir, I am grateful to you for giving me an opportunity to 
speak on the Aail Budget. First of all I would like to 
congratulate the Aail Miniater for increasing neither 
passenger fare nor freight rates in the prevlouatwo 
budgets presented by him. Still it is commendable that 
the revenue earning of the Aailways has increased and 
I would like to congratulate him for this. After last year's 
budget people expected that there would be an Increase 
in the rail fares and freight rates in the rail budget after 
elections were over. The work the hon. Minister has done 
by proving them wrong, is commendable. During the NDA 
Government where the operating cost was 98 rupees, 
you have brought the operating coat to 90 rupees without 
increasing passenger fares or freight rates, I congratulate 
you for this. 

Sir, just now my sister was speaking that you have 
not given any details as to how much money the 
Government propose to spend on modernisation. Sir, In 
the budget presented by the hon'ble Minister 24,000 crore 
rupees are to be spent on modernisation of railways. 
The utilisation capacity of railways hu been at the best 
level during the last eight years, and that too without 
increasing passenger fares during the last two years. A 
resolve has been expressed to bring it from the level of 
83 to 90 percent to the level of 75 to 85 percent and I 
wish this resolve is made good. 

Sir, In comparison to last years 580 million tonnes, 
this year a record loading of 600 million tonnes has been 
done. I would like to congratulate the hon'ble Minister 
and the railway officials for this. In the budget this year 
it has been proposed to convert 1400 to 1692 kllometr8s 
of line into broad gauge, to lay 205 to 219 kilometres of 
new railway lines, gauge conversion of 885 to 935 
kilometres, doubling of 207 to 538 kms long railway Hne 
and the electrification of 350 kilo",etre railway line. The 
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Aallways have earned a profit of As. 4200 crore rupees 
from freight this year and the operating cost Is at Its 
lowest during the last eight years. ... (,,,ltNTupIion8j 

{English} 

MR. DEPUTY SPEAKEA: Only the speech of Mr. 
Raghunath Jha shouki be recorded and nothing elee. 

. .. (Intsnuptions)· 

(TrsnsIstion} 

YOGI ADITYA NATH (Gorakhpur): The Rail Budget 
Is being read out again. 

SHRI RAGHUNATH JHA: What .... should I talk 
about except faoillties provided in the rail budget. shalf , 
talk about you? I have already talked about you. 

{English} 

MR. DEPUTY-SPEAKER: Mr. Jha, please addrel8 
the Chair. Mr. Aditya Nath Yogi, no running commentary 
please. 

{Tl'1IIUIsllon} 

SHAI RAGHUNATH JHA: Sir, the. decision to run 
trains at a speed of 150 kilometres per hour between 
Deihl to Howrah M Patna is praiseworthy. They are going 
to run goods trains at a speed of 100 kms. on major rail 
routes. As. 24,000 crores are to be invested· for this 
during the next five years. I thank the hon. Minister for 
this. 

Sir, it Is proposed In the budget to extend the 
Saptkranti Express upto Darbhanga, I would like to thank 
the hon. Minister for this, but there are only 18 bogies 
attached to It, which needs to be increased. Earlier when 
24 bogies were attached to it, the waiting lIat used to be 
between 200 to 300 In normal times. A bridge is being 
constructed over the Ganga river but it seems that this 
bridge will not be completed on time because of 
inadequate funds allocated for It. It Ie my request to you 
to provide more funds for thle and to complete it on 
time . ... (lnftImIpHons) " 

"Not rac:orded. 
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{English} I hope that he would soon complete the work that I 

MR. DEPUTY SPEAKER: Mr. Jha, pie... addreaa 
the Chair and nobodyelle. Mr. Yogi, the next Member 
to apeak belongs to your party. So, please maintain 
silence. . .. (InMlTUpfions) 

/Translation} 

SHRI RAGHUNATH JHA: There Is a distance of only 
36 kilometre railway line between my constituency and 
Muzaffarpur but we have to travel 200 kms via 
Darbhanga, Samastlpur to reach Muzaffarpur. The work 
on this raD line Is going on for the last ten y ..... , but It 
is lying Incomplete. There III a need to inCAJ88e allocation 
for this. Similarly, there Is a need to complete the work 
of big railway lines of Jainagar, Darbhanga, Narkatlaganj, 
Sltamarhi by providing phase-wise fUnds to these. The 
work Is lying incomplete due to lack of funds. You should 
complete it by beginning from Jalnagar to Darbhanga, 
then Darbhanga to Sitamarhl and later further from 
Sitamarhi. 

In Bihar he has provided 32 RoB but the work is 
going on only two out of them and has come to a 
ItaJldstUI on the others. There is a need to expedite 
work on RoB in Sagaull, Bettlah, Narkatlaganj and 
Bagaha. The traffic is held up at two places between 
Muzaffarpur and Patna. Therefore, bridges should be 
constructed there over both these railway Jines. 

Survey haa been conducted In this regard but there 
Is a mistake in printing. Some othltr name has been 
printed In place of Bettiah. Earlier Chakla was at first 
place, but it has been brought to second place. 
Darbhanga has also been replaced by Chakla, Madhuban 
and Sltamarhi. 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Survey is being conducted. Correction wnl be 
made in that and It will be put in order. 

SHRI RAGHUNATH JHA: In a meeting he mentioned 
of a new rail line between Tamkuhi and Dhanha w"s 
Bodh Gaya, but nothing has been done In this regard. 
There Is a need to expand and modemlle Jamalpur rail 
factory. I would like to say something about Munger. 
Danvir Karan belonged to that place. A Danvir Karan 
Express from Bhagaipur to DeIhl should be introduced In 
hili name. It would add a new feather in the cap of the 
hon. Minister. 

have mentioned because a lot of rail work is lying 
Incomplete in Bihar . ... (Inhlnuptions) I have told many 
thinge about Patne. I have spoken about Jainagar and 
Narkatlaganj also. Please do not disturb me. 

DEPUTY SPEAKER; Raghunath Jhajl, you have not 
said anything about Patna to Amritsar. 

SHRI RAGHUNATH JHA: A lot of work has already 
been done there. A station has been named after Patna 
Saheb. Every train stops there. A lot of work has been 
done. A train goes to Swarn Mandir from there. I 
congratulate the hon'ble Railway Minister for that and 
conclude. 

SHRI RAJESH VERMA (Sitapur): Mr. Deputy 
Speaker. Sir, I rise for discussion on the rail budget on 
behalf of Bahujan Samaj Party. The hon'ble Minister of 
Railways has announced many concessions in his rail 
budget. I praise him for that. He has announced many 
concessions between Para 59 to 64 for rail joumey to 
unemployed youth for education, to milkmen, to student.s 
of vlnage schools for educational tour once In a year, to 
govemment school girts of rural areas for examinations 
and for dead bodies of patients who die during treatment. 
I welcome It. The announcements of concesalon for these 
people In rail joumeys will make these facilities avaHabIe 
to the people belonging to rural area as well as to these 
sections in the society. 

LUt year, when the hon'ble Minister was delivering 
his speech, he repeated many times in his speech that 
he had made utmost efforts to pay attention to the w\ages 
In that year's Rail Budget. 

SHRI LALU PRASAD: Of course, I had mentioned of 
Bharat Darshan. 

SHRI RAJESH VERMA: He Is right. He had told that 
trains would go to villages and that would lead to Bharat 
Darshan. 

When I was delivering my speech, the hon'ble 
Railway Minister interrupted me and said that it will lead 
to Sharat Darshan. My Parliamentary Constituency, Sltapur 
is In Uttar Pradesh, after that Lakhimpur district comes 
and then border of Nepal comes. There are 8 sugar 
mills in Sitapur and one plywood factory that is famous 
in Asia from where plywood is supplied to many Asian 
countries. There Is one famous eye hospital In Sltapur, 
which Is famous throughout AsIa and people from our 
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country as well as from other countries visit this hospital 
for eye surgery. The distance from Lucknow to Sltapur is 
only 85 kilometres but even after so many years of 
independence metre gauge has not been converted Into 
broad gauge. Last year the hon'ble Railway Minister had 
said in his speech that order has been issued for survey 
of gauge conversion of the Sitapur, Lakhimpur, Gonda 
and Mailaniganj rail line. This brought us hopes that in 
the coming year the survey work would be completed 
and funds would be allocated for converting this rail line 
of our district into broad gauge. But it is very sad that 
last year you talked about that line but this year that rail 
line was not even mentioned, we have been disappointed 
by this. 

Hon'ble Deputy Speaker, Sir, through you, I would 
like to demand the hon'ble Minister to convert the Sitapur-
Lakhimpur-Mallani rail line that Is adjacent to Pilibhit Into 
broad gauge so that this border area could avail the 
facilities of broad gauge. The distance of Sltapur from 
Lucknow Is merely 85 kilometres. If this line Is converted 
In the first phase then the rail routes that are 3 at present 
between Deihl and Patna would become four-first, from 
Delhi to Patna I4s Bareilly, Shahjahanpur, Hardol and 
Lucknow. Secondly, Delhi to Patna vis A1igarh, Kanpur 
and Lucknow. Third route passes thorough my district 
which goes to Patna vis Kanpur. It is unfortunate that 
rail facility has not been provided between Sitapur and 
Lucknow. If provision is made for converting this 85 kms 
stretch into broad gauge in the first phase then there will 
be four routes instead of three. I hope that the hon'ble 
Minister would consider my views seriously. I had written 
In this regard to the hon'ble Railway Minister as well as 
to all the senior officers of the railways during the Thirteen 
Lok Sabha also but my request has not been accepted. 
This is an issue of public interest. I hope that the hon'ble 
Railway Minister would Include my demand in this budget. 

In Para 44 he has talked of making Indian railways 
a world class railways. Indian Railways is the biggest in 
the world and his dream to make it world class is really 
praiseworthy. But his rail would become world class only 
when he covers backward areas under his scheme. 

I would again like to refer to his previous budget. In 
his previous budget speech he had said that a 
'dischargeable system' is being developed to remove filth 
caused by toilets at stations. I do not understand If such 
system has been developed at any station or train during 
the last one year for facilitating the public. I would demand 
the hon'ble Minister to introd~ce this 'dischargeable 

system' announced last year in order to provide facility 
to the people. 

I would like to thank the hon'b!e Minister for not 
increasing any fares or freight rates in the raU budget. 
He has not increased any rail farea for paseengers. The 
masses have appreciated this. With these words I 
conclude. 

/English) 

SHRI K.C. PALANISAMY (Karan):'" Hon. Deputy 
Speaker Sir, at the outset I would Nke to thank our leader 
Dr. Kalalgnar Karunanidhl for selecting me to repreaent 
Karur Lok Sabha constituency and the electorate of my 
conatltuency who have elected me to represent them In 
this august House. I thank the ChaIr for giving me an 
opportunity to participate in the diacuesIon on the Railway 
Budget for the year 2005-06. 

I would like to congratulate hon. Railway Minister for 
his commendable Budget which does not seek to burden 
the public especially the poor In any ,manner. It Is a 
good Budget and I welcome it while supporting It. I thank 
both SM Lalu and Shri Velu on my behalf and on behaH 
of my party Dravida Munnetra Kazhagam. 

Sir, we used to reiterate that there must be State 
autonomy and a federal govemance at the Centre. Our 
UPA Govemment gives us a feeling that such an era 
has been ushered In, in an appreciable way winning 
accolades from ali concemed we have established a 
govemance through our alliance. Railway reservation and 
departure/arrival enquiry available over phone to the urban 
dwellers was extended to the rural people. To begin with 
on an experimental basis this was Introduced in Bihar 
and public could get Information by way of dialing 139. 
Now it is proposed to be introduced all over· the country 
through an announcement In this year's Budget It is a 
welcome move and put on record my appreciations. 

Railway reservation enquiry can now be made round 
the clock over internet and it Is sought to be extended 
to mobile and cellular phone users. Thereafter It is 
proposed to extend this facility to get information over 
phone. This is an appreciable measure to benefit the 
public. 

Advance booking of railway .... erl8t1on that can be 
made between 8 AM and 10 PM through intemet Is not 
sought to be extended from 4 AM to 11.30 PM. I would 
like to convey my appreciation for thle step too. 

"English translation of the speech originally delivered In Tamil. 



401 

Unemployed youth who are to attend Central job 
interviews ware provided with free journey concaaalon 
and It has been extended to those who attend State 
Govemment job Interviews too. Milk producers and farmers 
who are to attend national level seminars and training 
prOgrammes will get 50% fare concession to undertake 
rail journey to go places anywhere In India. This Is a 
welcome step. 

There is a significant commendable aspect In this 
Budget. 75% travel concession has been announced for 
students from Govemment schools in rural areas to go 
on all India educational tour to any part of the country. 
Similarly girl studenl8 from Govemment schools In rural 
areas have been made eligible to avail themaelvea of 
75% fare concession to attend Interviewe for admisllon 
in professional college.. This will help Improve the 
education in rural areas. 

Priority and fee waiver hal been announced for relief 
material taken as railway. freight to tsunami disaster 
affected areas. It Is a commendable humanitarian gesture 
of the Railways. I appreciate It. Second class fare train 
travel facility has been extended to displaced tsunami 
affected people to reach safe places to live. It Is a 
praiseworthy move. 

Special recruitment drive to fill the vacancies reserved 
for SC and ST sections of the people Is also an 
appreciable measures. 

In order to reduce the running time of traina between 
CheMai and New Deihl, It has bean stated that traine 
would now be run at a speed of 150 kmph.1t Is a 
welcome step I appreciate It. 

In the Railway Budget for the year 2006-08, about 
14 new trains and Increased frequency of trains have 
been announced for Tamil Nadu and I welcome It. 

Channai MRTS that Is run between Myiapore and 
Thiruvanmiyur now Is to be extended upto Velacherry In 
this year Is a welcome announcement and It Is heartening 
to note that pending work will be completed on this 
section. 

I also deem It my bounden duty to put forth certain 
demands before hon. Railway Minister on behaH of the 
people of my constituency. 
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Salem-Karur gauge conversion has been ahelvecI as 
pointed out by hon. Colleague Shri Thangka Balu. I urge 
upon you that It must be taken up and completed 
expeditiously. 

This scheme is pending for long. It was started in 
1996-97 with an earmarked aUocation' of Rs. 230 crores. 
So far only Rs. 64-69 crore have been allocated for the 
scheme. Unfortunately no money has been earmarked 
for ....... e this year. The court cases that are pending 
before the courts of law may not come In the way of 
going ahead with the scheme as the 'stay' on wort< has 
been vacated at the Intervention of MPs of the area. 
Hence I urge upon you to take It up and complete it at 
the earliest. 

In Karur near Vengamedu an RoB Is to be 
constructed. Court stay on that Is no more there and 
hence steps may be taken to complete the same. 

As pointed out by Shri Thangka BaJu who spoke 
ahead of me, the creation of Salem division is important 
to all the nina districts that wlH come under its jurisdiction. 
This demand Is there for the put 50 years. Let Palghat 
division continue as It Is. Since Palghat division is very 
far from th... districts in the Salam region, let salem 
divieIon be evolved soon to avoid Inconvenience to many. 

Channai Central and Chennai Egnore are to be tinked 
Is a welcome announcement and I urge upon the 
Railways to implement It at the earliest It will be very 
helpful to pasaenge,. from the southam districts of Tamil 
Nadu. Suburban train terminal InChennal Central Is 
having just 4 platforms now and to ease congestion It 
naada to be expanded. Aa such trains are stopped at 
the outer for 10 to 15 minutes for want of platform 
clearance. Hon. Railway Minister may kindly take up laying 
of Pondy-Mahaballpuram railway line. 

Similarly trains from Mumbai, BangaJore, Colmbatore 
and Kerala to Chennal may be given, a stoppage at Avadi 
as Perambadur stoppage does not meet the needs of 
p .... ngers. Avadl Is little far from Channal Central and 
hence Avadl stoppage may be considered. 

The announcement by the hon. Railway Minister 
regarding the commercial utiUsatton of unutillMd railway 
land joining hands with the private sector, If Implemented 
could help railways better. I appreciate the hon. Minister 
on behalf of DMK. 
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At this juncture I would like to specially thank han. 
Minister of State for Railways Shri Velu who is accessible 
easily lending patiently his ears to listen to our grievances 
any time even over phone. With such dynamic Railway 
Minister In the form of Lalu and Vetu you may make 
great strides and let me wish you all success. 

As far as Tamil Nadu is concemed the unmanned 
level crossings be converted either as subways 
thoroughfares or RoBs. Let them not be closed cai8ng 
great hardship to people in big way. Let them be made 
manned level crossings. 

Let me conclude my speech placing on record our 
appreciation both of our members and of our leader 
Dr. Kalaignar Karunanidhi. 

[Tf1II1SIlItlon} 

SHRI CHANDRAKANT KHAIRE (Aurangabad, 
Maharashtra): Mr. Deputy Speaker, Sir, I thank you for 
giving me time to speak on the Rail Budget. I rise to 
speak on behalf of the Shiv Sena. Though Maharaahtra 
and Mumbai contribute 44 percent revenue to the country. 
as far as providing railway facilities is concerned the 
people of Maharashtra are a neglected lot. While asked 
to give his reaction to the Railway Budget our hon. Chief 
Minister. Shri Vilas Rao Deshmukh had stated that 
Maharaahtra has not been given anything. I wished for 
the presence of Railway Minister Shri Lalu Prasad JI during 
my speech, but he has left the House on three occukms 
since then. Being a Minister he should have stayed here. 
... (Interruph'ons) 

SHRI RAM KRIPAL YADAV (Patna): The State 
Minister is sitting here. 

SHRI CHANDRAKANT KHAIRE: Leave aside the 
State Minister, the Railway Minister should have stayed 
here to listen for himself the woes of Maharashtra. 
... (Interruptions) 

SHRI RAM KRIPAL YADAV: We are listening. 

SHRI CHANDRAKANT KHAIRE: You are listening, 
but you are not a Minister yet. Raghunath Jhajl Is aI80 
in the list, but he has also not become Minister yet. I 
want to say that Maharaahtra has not been given anything 
In this rail budget. The hon'bIe Prime MiniMer had talked 
about converting Mumbal into Shanghai. 80 lakh 
paseengers commute In Mumbal local traIne everyday. 
AU the people travel through local. traIna. People beIof9ng 

to aU startas of society. whether they are common people 
or senior officials. rich or poor, commute through theM 
local tralna. But no facilities have been provided for 
Maharashtra In the budget. It wu aa1d that Mumbal 
stations would be made Uke airports but they were not 
upgraded at all. 'Only one or two trains have been 
introduced for Mumbai. including one from Chennal. 

Sir, five new rail lines have been started in 
Maharashtra, I would like to thank you for that but I 
would like to add that facilities have not been provided 
at many places. 

Mr. Deputy Speaker. Sir, I hall from Marathwada 
region of Maharashtra. Many freedom fighters of 
Marathwada held big demonstration In the Marathwada 
region. Even after 50-55 years of Independence, not even 
a single kilometre of new line h .. been layed in this part 
of the country, all the freedom fighters held a big 
demonstration In protest. Late SM Govdlnbhaiji Sharef 
and Kabrajl had also agitated. We are unhappy because 
of this. I feel proud to say that the NDA Government 
contributed Immensely by earmar1dng five new projectl 
for our Marathwada region and helped us in starting these 
projects. Be It Mamtaji or NIti8h KumaJji, they have helped 
us a lot under the leadership of hon'bIe Atalji. We had 
written a letter on the 17th February to Shri Lalu Prasadji 
before the rail budget was prepared. Again we wrote a 
second letter on 1st of March. 

17.00 hr •. 

It's fine. It was not included In the budget but It 
should be considered for approval when the demands for 
grants are taken up for dlecusalon. There are 5 projects 
for Maharashtra and Marathwada region. I would like to 
say that the Mudkhed, Adilabad route Is 187 kilometree 
long Rs. 194 erore and 81 lakh Rs. were allocated for 
this and the project Is near completion. At present As. 
30, crore have been given but we stili need 57 crore 
rupees more. If we get 57 erore rupees we will be able 
to compete this long route pending from 50 years. The 
other route Is Sikandrabad-Mudkhed and Jankampaed, 
Bodha. 21 crore rupees have been allocated for this and 
As. 36 erore are atiU remaining to be released. ThIs line 
can be started If additional 35 crore rupees are provided. 
The length of Akolapooma Une that connecls Marathwada 
and Vldharbha is 210 kilometres. As. 25 crore have been 
provided for this. This line can be completed If As. 181 
crore and 48 lakh are provided. Mlraj-Latur line connects 
Marathwada with Westem Maharashtra. ~s. 36 crore have 
been provided for this. but It is inadequate, Rs. 123 crore 
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49 Iakh are required to complete the Mlraj-Latur route. 
We have taken 4 old and 4 new projects. There Is the 
only route that COMects Ahmadnagar, Beed, Parllbaljnath, 
Marathwada and Uttar Maharashtra. Till today the Seed 
district of Maharashtra is stili devoid of any rail facility. 
Politicians visit there, lay foundations there but nothing 
has happened so far. It is a part of the South Central 
Railway. I wouid like to say that Rs. 10 crore sanctioned 
for this is very meagre. I would like to say that this line 
falls under the constituencies of Shri Pramod MahajanJI, 
Shrl Mude Saheb and Shrl Shlvsagar Bhaljl, who have 
been representing the area for the last several years and 
no progress has been made on this line. Through you I 
would like to say that only 121 crore 44 lakh rupees 
have been provided for five projects which means last 
year it was 120 erore rupees and this year additional 
1 crore 44 lakh rupees have been given, we thank the 
hon'ble Minister for this. But I would like to say that we 
had expected 709 crore rupees to complete these 
5 projects. This has been a long pending demand of 
Marathwada region. It can be granted. We would like the 
Indian Railway Finance Corporation to complete this work. 
Shri Lalu Prasadji has called this budget a Charismatic 
Budget. The only Charismatic factor In this budget is that 
there has not been any increase in fares. But I would 
like to say that if we allow FDI (Foreign Direct Investment) 
which is being allowed In an other sectors, the undergoing 
rail projects would be completed In two years and the 
money will be recovered In the remaining four years. 
You should collect money from the Indian Railway Anance 
Corporation through this. There are five projects In our 
Marathwada region and if we get such a meagre amount 
of Rs. 12()"125 crore each year then it would take 6-7 
years to complete these projects. We request the hon'ble 
Railway Minister to provide Rs. 709 crore so that these 
projects could be completed within two years. To complete 
this wor1< after finding FDI the remaining money can be 
recovered till next four years. Our Marathwada region 
has been connected with Andhra Pradesh and with South 
RaHway. We have been demanding from Several years 
to remove Marathwada region from Nanded division and 
to place it with Dharmabad and Mudkhed. We iB., MP'a, 
MLA's, Industrialists and common people are connected 
with Mumbal and this is a Marathi speaking region. You 
will have to think about it. You had also tried to bring 
such a proposal in your Cabinet. 

Mr. Deputy Speaker, Sir, owing to the ongoing 
controversy over the Issue of creating railway zone In 
Bihar Shri Nitish Kumar, the then Railway Mlnieter had 
said that he would pur8ue this IuU8 later. We had 

expected that we will form the Govemment but It did not 
happen 80. Therefore, I would like to request laIu PraaadjI 
that the entire Nanded section which Is to be extended 
further from Mathegrah and Dharmabad, should be 
connected with Central railway so that an of Its offices 
could come under Central railway. 

Mr. Deputy Speaker, Sir, You have also visited our 
Marathwada region and the holy Nanded Gurudwara 
Saheb. I had requested the hon'ble Govemor of Bihar, 
Shrl Buta Singh and now I am also requesting Shrl Lalu 
PrasadJI that a world religious festival of Sikh Community 
Is going to take place In the year 2008 In which people 
of sikh community from around the world are going to 
assemble In Nanded. At present the Sachkhand Express 
runs only five times a week. Mr. Deputy Speaker, Sir, 
you also came by the same train. There is only a single 
train from there to Delhi therefore I request you that It 
should be run seven days a week instead of five days. 
I was expecting the hon'ble Railway Minister to amounce 
this Is the rail Budget but the hon'bIa Minister did not 
make any such announcement. Therefore, I request 
hon'ble Lalu Prasadji to connect the Nanded Gurudwara 
to the Patna Saheb Gurudwara in Patna I have requested 
the hon'bIe Govemor of Bihar in this regard. He Is the 
Govemor of Bihar and the hon'ble Minister of Railways 
Shrl Lalu Prasad also belongs to Bihar I request that 
both of you should try to link Nanded to Patna because 
the people of Sikh Community travel between Nanded 
and Patna as has just been stated by our coDeague Shrl 
Raghunath Jha. 

MR. DEPUTY SPEAKER: Guru Govlnd Slngh;i was 
bom in Patna and he died at Nanded Sahib. Hence both 
Patna ,·Sahib and Nanded Sahib are of great religious 
Importance. Therefore, I request that both theae holy 
places be interconnected. 

SHRI CHANDRAKANT KHAIRE: Mr. Deputy Speaker 
Sir, through you, I request the hon'ble Mlnieter of RaIlways 
to pay special attention towards connecting Patna and 
Nanded Sahib and issue directives to his ministry in this 
regard. It would entail that Marathwada Is connected with 
Bihar and If It takes place then not only the Sikh 
community but the entire country would be greatly 
benefited. 

Mr. Deputy Speaker Sir, there was an incident at 
Kalyan in Maharashtra In which several unemployed 
persons who had come there to give recruitment 
examination, lost their lives In a scramble. In this regard 
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(Shri Chandrakant Khalre) 
I had requested the then Minister of Railways Shri Nltlsh 
Kumar that all the railway recruitment examinations to be 
conducted through regional Recruitment Board should take 
place at Mumbai. The then Minister agreed to our demand 
that any recruitment examination for Nanded Division in 
South Central Railway would take place In MumbaJ. This 
would make it easy for our Marathi speaking unemployed 
youth of Maharashtra to take the examination. This Is 
the demand of our party Shiv Sena. Our party Chief Shri 
Bala Saheb Thakare had also put forward this demand. 
I would like to thank Shri Lalu Prasad for considering the 
demand of our party Chief to conduct recruitment 
examination of Nanded Division of Marathwada Region 
at Mumbai. 

Mr. Deputy Speaker Sir, I had pres~nted a proposal 
before the then Minister of Railways Shir Nltish Kumar to 
convert Sambhajl Nagar, Aurangabad railway Station of 
my constituency Into a model railway station. That place 
is very important from tourism point of view and a large 
number of foreign tourists come hare to visit the Ajama-
Allora Caves. The Chairman of Railway Board had also 

. visited the place. I had also met and requested him in 
this regard. The then Minister of Railways had allocated 
an amount of Rs. 5 crore for the modernization of 
Samtshaji Nagar, Aurangabad railway station but I am 
very sorry to say that the work has not yet commenced. 
I request that the work of modemisation of that Railway 
Station be started immediately because the team from 
Japan is to visit there. Your work can prove very helpful. 
Mukhandwari station be upgraded so that ChlkaJthana 
and Shandra which Is known as five star Industrial area 
and Shendra industrial area which is nkely to be converted 
Into a speCial economic zone would stand to benefit to 
a great extent from It. This has been our demand since 
1965. Sholapur, Tulzapur, Dharashlv, Osmanabad, Beed, 
Paithan, Sambhaji Nagar, Shllod, Ajanta, and Jalgaon, 
should be covered through a new route. As this route is 
near Ajanta and Allora, it can be beneficial for the tourists 
coming there. The people of my State Maharashtra and 
Andhra Pradesh visit Shirdi for the Darshan of Saalbaba 
and they have to get down at Nagarsool railway station 
near Manmad and have to travel through taxi to reach 
Shlrdl. It causes a lot of Inconvenience when this question 
was raised In the meeting of GM In Secunderabad, I 
was .upported by all the MPs of Andhra Pradesh to 
Immediately start a new train upto ShIrdi. KrIshna Exprees 
running between Thirupatl to Secunderabad has been 
extended upto Nlzamabad. I defna?d. that It should be 
extended upto Sambhaji Nagar, Aurangabad and further 
upto Rotegoen and Puntamba. The work from Puntamba 
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to Shirdl is going on and It Is likely to be completed 
within year and then It would be possible to run a direct 
train from Thirupatl to Shirdi. One of our former MlAa 
late Shri Shaligram Baslye Bandhu had tried hard for ten 
years to get a new rail route started between Rotagaon 
and Puntamba by requesting and meeting c1lfferent railway 
Ministers. 

Sir, I request that a new rail route Janna-Khamgaon 
connecting Marathwada and Vldarbha and another rail 
route connecting Ghatnador-Ambejogoi be started. I also 
demand that a new passenger train each from Nanded 
to Mumbai and Sambhajlnagar, Aurangabad to 
Ahemdabad, Jodhpur and Bangalore be started. A new 
Shatabadi Express Should also be started from Sambhaji 
Nagar, Aurangabad which should also Include the return 
journey. Several trains are running on the route but still 
they are inadequate hence I request that a Shatabdi 
Express be started there. Some new trains should be 
introduce because it Is a business area. I request that 
the number of bogies in Devgirl Express 1003-1004 
running between Mumbal and Nanded and extended upto 
Nizamabad and old route of Kanchigura, be Increased 
from the existing 18 to 21. We have staged a 
demonstration in this regard many times and also gone 
to jail. Several other parties besides the Shiv Sena have 
also taken part in the agitation. 

Mr. Speaker Sir, through you I demand from the 
hon. Minister that the route from Manmad to Nanded be 
electrified besides doubling the said rail line. Recently an 
accident had taken place at this line near Rotegaon. 

Through you, I would like to draw the attention of 
the hon. Minister of Railways towards Mulwndwari station 
between new station Maltakadi and Nanded. It is correct 
that you did not effect any hike in fares but the intention 
to open up the sector for foreign direct investment shows 
that you are also inclined towards privatlsation. 

SHRI RAM KRIPAl YADAV: You give it in writing. 

SHRI CHANDRAKANT KHAIRE: What should I give 
in writing I am speaking right now. I had given in writl~ 
on 1st of March but does it make any difference. The 
hon. Minister went to Bihar to take cane of the political 
affairs there and now he has returned. Through you, I 
would Uke to request the hon. Minister to llart a Shatabadl 
Expr888 and other trains from Nanded and ensure the 
development of M.-.thwada regipn! The hon'ble Minister 
should ensure the development of Maharashtra ~ he 
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h.. not done anything f~r Mumbal as on date. No 
adequate budget allocafion has been made for 
Maharashtra. Theretore, through you, I would like to 
apprise the hon. Minister of my sentiments and request 
him to fulfil my demands. 

[Eng/ish} 

SHRIMATI PARAMJIT KAUR GUlSHAN: ·Hon. 
Deputy Speaker sir, I am thankful to you that you have 
allowed me to speak on the Railway Budget. I rise on 
behalf of Shiromani Akall Dal. The Union Railway Minister 
presented the RaHway Budget In lok Sabha on 28th 
February 2005. People started praslng the Railway 
Budget. But this is a populist Budget and the Minister 
has played to the gallery. But when the people read 
between the lines, they found out the reality. The Railway 
Minister has talked about 8% economic growth rate and 
has mentioned Infrastructure as his priority area. He thinks 
that Railways will play a major role In the eo;., economic 
growth rate. But the 8% growth rate cannot be achieved 
by doling out concessions and Introducing new trains only 
for Bihar. The Minister wants to strengthen the RaYways 
and improve its working. Can thle be done only by 
reducing train fares? Not increasing train fares cannot be 
considered a good step towards achieving thle goal. 
Common man feels that if safety and security is provided 
to them during their travel on trains, they can even 
withstand a nominal increase In passenger fares. Today, 
Inflation rate is at an all time low of 5%. But, Sir, inflation 
directly influences prices and interest rates. Not increasing 
the passenger fares will only harm the economy of the 
country. A nominal increase in passenger fares would 
have been good for the economy of the country. The 
hon. Minister takes credit for Increase In the volume of 
passengers who travel by train. But, the entire country 
knows that this Increase is natural and has nothing to do 
with the efforts of the Minister. 

In our country, aupply Is less and demand is more. 
So, even a nominal increese seems Significant. This does 
not reflect the hard work or merit of the concerned 
Minister. It Ie because the Railway Minister was more 
busy In the elections In Bihar and hence could not put 
In any hard work for preparation of the Railway Budget. 
So he has over-looked several aspects. The hon. Minlaler 
has taken no steps to Improve the condition of goods 
train. The mere proclamation that he will give priority to 
defence sector and natural calamitiea is not enough to 
,""rove the condition of goods trains. The need of the 

.EngIIah Tr8MIation of the speech originally delivered In PoojabI. 
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hour is to Increase the capacity of the goode tralna. 
Corruption In this sector should be checked &0 that the 
Railway Department gets the income and revenue earned 
from this sector, not the corrupt people. The Railway 
Minister has talked in the Budget about using fiber optics 
technology in Railways. giving priority to information 
technology in Railways, allowing private companies in this 
sector and opening a calt centre in Patna. But his 
seriousness can be considered from the fact that he has 
said nothing as to how he will generate the resources 
and money needed to fulfil these ac:hemes. It seems as 
if the hon. Minister has a magic wand which he wilt 
wield and get things done. 

Hon. Minister should pay attention towards cJeanllness 
and create hygienic conditions on railway platforms. Long 
distance trains do have drinking water facilities and 
hygienic conditions for paslengers but In ordinary 
passenger trains, the condition of passengers Ie mleerable. 
At railway stations, cleanliness is a cuualty. Drinking 
water facility is absent for passengers 1M their relatives 
who come to receive or ... them off. Toilets remain 
dirty and filthy. Trains are generally late and passengers 
suffer a lot. if corrective meaau .... are taken, the. prestige 
of Railways will improve. The railway staff should 
cooperate with passengers and behave well with them. 
Booking counters should be increased and their working 
should be improved. Corruption and taking of Intoxicants 
among railway staff should be checked and reined in. 

There is an urgent need to change the railway time 
table at various places. There are pJacea where Iota of 
trains ply. Such a large number of trains are not needed 
there. I would like to draw your attention towards my 
constituency. Whenever I have to come to Deihl, I have 
to board a train at Bathinda at 11.45 in the night. h is 
not safe for a woman to board a train at that unearthly 
hour. Many a time, I find that even the railway employees 
are drunk and this is not safe for a woman. When I 
board a train from Delhi, the train reach .. Bathlnda 
railway station at 2.45 ~. Thoee family membera who 
come to receive me find It very difficult. So, changee 
should be made In the ralway time table also. 

Security of paaeengers should have been accorded 
top priority in the railway budget because C8888 of train 
dacoItiee and murders on trains are on the rise. Aa such, 
common people are avoiding traveAlng by train. Signal 
system, communication system and track 8yat11m ahouId 
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[Shrlmatl Paramjtt Kaur Gulshan) 
have been revamped and Improved 80 that accidents 
could be avoided. Anti-collision device should have been 
inltalled soon on all trains. But nothing has been 
mentioned about them In the Railway Budget. 

The hon. Minister claims to be the messiah of the 
poor. But in the Railway Budget, there has been no 
mention of filling the backlog for Sc/STs In the Railways. 
It would hav~ been better If the recruitment committees 
had been formed at the district level and their working 
made more transparent. The poor people should have 
benefited by reaching the recruitment centres easily. 

Hon. Minister, I want to draw your attention to the 
fact that Punjab and Bihar ahare a deep bond. Both the 
Statel are dependent on each other. Lakhs of migrant 
laboure,. commut. to Punjab for employment purpose 
but you have given a step motherly treatment to Punjab, 
as you had done last year. Sumltrajl had said In here 
epeech that flv. Statn could not find place on the railway 
map. I would like to say that Punjab should be added In 
that list as Sixth State. Only a DMU train has been 
ataIted between Amrltisar and Attari. The distance between 
Amrlt8ar and Attar! is hardly 20 to 25 kms and a peraon 
can cycle from one place to the other. So, this Is a bad 
joke that has been played upon Punjab. No new railway 
lines are to be laid, no new trains are being Introduced. 
Punjab has been totally ignored In this Budget. So much 
so that last year, my conetltuency Bathlnda had been 
declared a model railway station. But uptill now, nOthing· 
has been done at that railway station. The demands of 
lakhs of people of Mansa have been conv.nlently Ignored. 
the Chandigarh-MohaH-Ludhlana rail line Is yet to be 
completed. It Is a long standing demand of the people. 
Two Shatabdi trains should have been started-one 
between Ferozepur and Deihl and another between Deihl 
and Pathankot. Patlala ehould have been COMected with 
Ludhlana and Ambala. Jalandhar·Pathankot doubling of 
track Is yet to be completed. It is a sad state of affal ... 
In the December 8888ion, I had appealed to the hon. 
Minister that the Sachkhand Expreas should be provided 
a stoppage at Sirhlnd railway station in memory of the 
two martyred sons of Guru Gobind Singh h.... aged 7 
and 9 years. But it is sad to note that nothing has been 
done In this matter uptHI now. This atep motherty treatment 
agaIn8t Punjab should be 8topped. At least thoae 8Chemes 
should be completed that were started by the previous 
NDA Government. You have I8Id In:the Budget that you 
wll accord top priority to Q~ 'lector and areas hit 
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by natural calamities. Punjab should also be accorded 
top prtority as Punjab is a border State. Now, we are 
trying to improve our relations with Pakistan. Bulin ... 
opportunities will Increase. For this to happen, Punjab 
should be connected with various parts of India through 
trains that run at high speed. 

Mr. Deputy Speaker Sir, In the end, I would like to 
say that If attention Is not given to all these Issues, then 
this Railway Budget will become a big flop, a big cipher. 
There is nothing new in this Budget. Innocent people are 
being misled through this Budget. 

{TmnslsllonJ 

YOGI ADITYA NATH (Gorakhpur): Mr. Deputy 
Speaker, Sir, I thank you for giving me an opportunity to 
speak on behalf of my party on the rail budget of 2006-
06. Indian Railways celebrated Its 150th anniversary two 
years back. Indian RaUways have witnessed many ups 
and downs In Its long journey during these 160 years. 
Several functions were held all over the country to mark 
the 150th anniversary of the Indian RaIlways. We had 
before us the glorious history of 150 years of Indian 
railways. Several challenges were also there. The 
credibility of Indian Railways in which the public reposed 
faHh In the yesteryears has diminished today. Safety, 
Security and not letting any political nal)'OWf188s Impede 
the Implementation of other on9Orng schemes in public 
Interest and profitable from the point of view of revenue 
have been the main reasons for which the public had 
reposed faith In the Indian Railways. The contemporary 
NDA Govemment felt that 24 thousand crore rupees would 
be required under the safety and security head for the 
modernisation of the old rail lines and repair of dilapidated 
bridges all over the country. Regarding the projects which 
were started by various railway ministers at various points 
of time on behalf of the Ministry of Railways and which 
are stiU incomplete and the projects foundations of which 
had been laid but work could not be started, it was 
decided at the survey 8tage that approximately one and 
a half lakh crore rupees would be required for starting 
every project. That Is why it is Important that projects 
whk!h are Important from the point of view of revenue 
and which are In public interest should be undertaken on 
priority basis and a goocl initiative to go ahead with the 
ongoing projects was taken during the time of NDA 
Government under the "leadership Of hon.Atal Bihar! 
V~~. . 
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17.30 hr •• 

(SHRI VARKALA RADHAKRISHNAN in /he ChsilJ 

It is surprising that there is a constant downfall in 
freight eamings which is the main source of ravenue for 
railways. There was a time when the ratio of passenger 
traffic and freight was 60 and 40 percent which today 
has reduced to 80 and 20 percent. I think that given the 
poor condition of the railways and the Govemment not 
paying any attention towards modemlsatlon with safety 
and security being questioned, the situation will further 
worsen and any shortfall In freight earnings, the moat 
important source of revenue collection would prevent the 
Indian Railways from moving on the path of progress. 

Sir, it is the second railway budget of Railway Minister 
since the UPA Govemment came to power. The hon. 
Minister of Railways could not decide how to Improve 
the situation of Indian railways during the last 9 months 
and in what direction It would move. This year's railway 
budget reflects political prejudice and narrow mlndedness. 
The railway budget presented by the Minister of Railways 
which seems to be imbued with political narrow 
mindeclness would be beneficial neither to the Indian 
Railways and Railways Ministry nor to the country because 
if regional imbatance is created from financial point of 
view then it would affect the development of the country 
and the country would have to suffer and pay for it. 

Mr. Chairman, Sir, the Railway Minister has made 
several announcements in this railway budget but I do 
not think he would be able to fulfil them. A total of 16 
thousand 538 kilometre rail line we to be renovated out 
of which work on 5 thousand kilometre of rail lines Is yet 
to be completed. Out of the 2700 bridges one thousand 
bridges are yet to be renovated. Similarly 16 thousand 
741 level crossings were to be linked with inter-locking 
system out of which more than 8 thousand level crossings 
are yet to be linked with interlocking system. Despite all 
this if we promise to provide world class rail services 
and If we claim to put Indian Railways on the first place 
in the whole world then it is pure rhetoric. Indian railway 
budget also is mere rhetoric. I believe that an attempt to 
divert the attention of the House and public from the 
facts has been made through this budget. 

The hon. Minister of Railways has not specified If he 
has not increased freight rates and pasaenger fares to 
gain cheap publicity as to how he would mobilise 
Rs. 24000 crore required for railway security and 
modemiaatlon and hoW he would arrange for As. 1700 
crore for the Railways Safety and Security Head. What 
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would happen to the announcements he made last time? 
All these things have not been mentioned In the budget. 
It is commendable that one important iaaue of using the 
railways surplus land for commercial purposes by the 
Railway Land Development Authority which was al80 
highlighted prominently during the last four or five railways 
budgets, has been discU888d here. I sent a proposal 
regarding my constituency too In this connection to the 
Ministry of Railways but I regret to say that announcement 
was made In this regard by his Ministry four months 
back and it was aMounced In the budget too but I doubt 
whether It would ever be implemented. 

Last time a new zone was created by carving out a 
big area from Gorakhpur. the Headquarters of the North 
Eastem Railways. We objected to that. The NDA was in 
power then. Certain announcements were made for the 
development of Gorakhpur zone and the North Eutem 
Railways to compensate for its division to create a new 
zone during the NDA regime, and Implementation of those 
announcements had begun too. It mainly Included gauge 
conversion of Gorakhpur-Nautanwa-Gonda loopl/ne, 
doubling of railway line upto Gorakhpur-Sahjanwa on the 
Gorakhpur-Lucknow section. Important announcements 
were made like new city station for Gorakhpur, plying 
Gorakhdham Express from Goralchpur to New Deihl 
everyday and change In its time schedule. Important 
announcements like Gorakhpur-Lucknow Inter-city Expreaa, 
Gorakhpur-Mumbai Godan Express and an Express trllln 
from Gorakhpur to Durg etc. had been made and work 
had also begun regarding these announcement8 but today 
they are out to put the8e echeme8 on the back burner. 
The post of Deputy General Manager In Gorakhpur North-
Eastem Rallway8 has been abolished. 

{English} 

MR. CHAIRMAN: Please conclude. Your time Is over. 

{Ttanslslion} 

YOGI ADITYA NATH: One main Issue Is about the 
publicity and promotion of our official language. The hon. 
Minister of Railways has repeatedly announced that Hindi 
i8 our national language but the post of the Rajbhasha 
officer deputed for the promotion of the national language 
in the eastem railways has been abolished and he has 
been transferred elsewhere. Attempts are being made to 
dismantle the divisional officers of North-Eastem railways 
In Chapra and at other places In BIhar and the Gorakhpur 
Headquartrs of North-Eastem railways. Deaplte this show 
of narrow political thinking, If we claim to make Indilln 
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[Yogi Adltya Nath] 
raJlways number one in the whole world, then It would 
not be in the interest of Indian railways. Through you I 
would like to request the hon. Minister of Railways to 
leave alone the announcements he made last year, 
nobody knows what happened to them and when thoae 
schemes would be completed, but the ongoing schemes 
under Gorakhpur headquarters should be completed. 

We are well aware of what is going on within the 
border areas of India and Nepal. Keeping in view the 
Maoist activities going on in Nepal. I would like to request 
the hon. Minister of Railways that funds should be 
allocated urgently for gauge conversion of Gorakhpur-
Nautanwa-Gonda loopline linking the bordering areas 
which was approved during the time of NDA Govemment 
and this work should be completed at the earliest. 
Electrification of rail line between lucknow-Gorakhpur 
should also be completed soon. With the electrification of 
railway line not only the distance between Gorakhpur and 
lucknow would be covered within 3 to 4 hours but 17 
percent revenue of the railways would also be saved. 

/English} 

MR. CHAIRMAN: Please conclude now. 

/T,.nsl8lion} 

YOGI ADITYA NATH: Sir, I would like to raise 
another two-three issues. I am only the second person 
to speak from my party. Other people have taken too 
much time. The demand for doubling of Gorakhpur-Gonda 
line was also raised when a major train accident took 
place in Domingarh of Gorakhpur in the year 1996. The 
doubling of rail, line from Gorakhpur to Sahajanwa was 
approved but required funds have not been allocated for 
this work since the formation of UPA Govemment due to 
which the work has come to a half. It is my request that 
funds should be released immediately. Apart from it, 
demand for the construction of overbridges at four laces 
in Gorakhpur has been made repeatedly as the traffic 
gets disrupted due to busy rail line of Gorakhpur. There 
is a need to construct overbridges at Kudaghat on 
NH 28, Char Phatak, Humayunpur railway crossing and 
Sura)kund railway crossing. 

Sir, demand for upgradatlon of Ghughall railway 
station has been made aIongwith the construction of rail, 
line upto Ghughali ..,.. Mahar9nj ctstrict headquart ..... 
As of now work has not begun in this regard. I have 
given proposal to the Ministry for giving stoppage to 

important trains at main railway stations linked to 
Gorakhpur i. 8. Domlngarh, Sahajanwa, Pipralch and 
Ghughall but it has not been mentioned in the budget. 

Sir, there Is an important achame In Uttar Pradesh. 
Former Prime Minister, Shri Atal Blhari Vajpayee 
inaugurated the railway bridge constructed on the Sarayu 
in Ayodhya, the birthplace of lord Rama. Although bridge 
was open for traffic but no express train has piled on It 
since the change of Government. A new train should be 
started from Gorakhpur to New Delhi .. Ayodhya. I 
request the Minister of Railways to allocate suffICient funds 
for the said work in the interest of the nation. With these 
words, I express my gratitude for you. 

/EngI/$h} 

SHRI SACHIN PilOT (Dausa): Sir, I rise today in 
support of the Railway Budget-2Q05.06 presented by the 
hon. RaHway Minister. 

Sir, It is a well-known fact that the Railway 
Department with more than 14,26,000 employees is one 
of the oldest and the most widespread Govemment 
undertaking not only in India but al80 In the world. 
Railways is the lifeline of the nation. I would like to 
compliment the hon. Minister. like many other hon. 
Members have pointed out, I too would share their 
feelings and want to compliment him for not increasing 
the fares either of the freight or the passengers in the 
Railway Budget. 

Another important aspect which I would like to say 
Is on the concession that the hon. Minister has granted 
especially to· the farmers and the various sections of the 
society that produce milk and agro products. There Is 50 
per cent concession In second class rates. There Is 75 
per cent concession for girl children In the rural areas to 
go and take part In national competitive examinations 
and also 75 per cent concallion In the aecond cIus 
fare for students In the rural areas tor them to undertake 
school trips once a year. It is a commendable step and 
I congratulate the hon. Minister on that. 

If we look at the Railway Budget, you will realise 
that there is one thing that Is usually gone unnoticed 
and that i8, achieving of the prescribed percentage 
reservation of people belonging to.the Scheduled Caatea 
In all cIaaeee of RaIlway Hrvicee. That is oneupect of 
the Railway Budget which is U8~ gone unnoticed ancl 
I want to underline that· fact. There Ie aIeo 49.5 per oent 
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I'888rvation In the contract for amallcatering given to the 
Scheduled Castes, OBC., freedom fightere, MuaUma, 
widows and widows of Railway employees and a 25 per 
cent concession in the contract for book stall allocation. 

One of the hon. Members pointed out earlier a very 
important asped namely, the safety of the p8888ngere of 
our railways. In 2002-03, the number of accidents was 
325. In the corresponding year, between April, 2003 and 
December, 2004, there were 175 train accidents. It shows 
that there is 33 per cent reduction in the accidents than 
the previous years. I agree that even one accident Is not 
acceptabte but it does show that the Department and the 
Minister are very conscious &Pout making our Railway a 
secure way of travelling. 

The Special Railway Security Fund has already spent 
Rs. 6540 crore and they are also going to spend another 
Re. 3645 crore taking the total expenditura in the current 
year to Rs. 10,149 crore which is a commendable step 
in ensuring the safety of all the passengers of our 
Railways. 

About 12,138 kilometres of track have been renewed 
upto 31st March, 2005 and of the 2700 bridges that 
were to be undertaken to be repaired or renewed, work 
In 1306 bridges have already been done. 

Another important aspect on which I want to 
compliment him on the Railway Budget is that the meeting 
of the World Executive Council of the Union of the 
International Railways Is being held for the first time under 
the chairmanship of the Indian Railways in April, 2005. It 
is a matter of great pride not only for the Railway Ministry 
but also the people of this nation. 

In this country, we have 9000 passenger trains. In 
the Railway Budget, there is a proposal for introducing 
46 new trains, extending 27 train routes and Increasing 
the frequency of ten trains. The hon. Minister, in his 
speech, also pointed out that his Ministry is going to 
make available 400 additional coaches and put them on 
commercially and financially viable routes. 

In the Budget, there is a proposal for allocating 
As. 1365 crore for Udhampur-Srinagar-BaramuUa Hne. This 
line has received the highest priority of the Govemment 
of UPA and of the Railway Ministry. It is now a national 
projed and despite the flooding in the tunnel on that 
route, the Government and the Ministry are working 
eamestly to expedite this project to finish it as soon as 
possible. 
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As regards railway electrification, the target of 
electrifying 375 kilometres for the current year is likely to 
be achieved. I want to compliment the Ministry and all 
the employees for that. 

On new lines, 219 kilometres of new lines are to be 
completed in 2005-06. The Minister has not Increased 
the rates of freight or passenger travel. In spite of that, 
the eamings through the freight have gone up in the 
current year because of the efficiency of the Ministry and 
the hard work of the employees. The target for freight 
was increased from 580 million tonnes to 600 million 
tonnes. It is going to go up to 635 million tonnes in the 
next year. The passenger traffIC has increased by four 
per cent and the gross traffic receipts of the Railway 
Ministry have gone up to Rs. 50,968 crore which is an 
increase of Rs. 4,189 crore. 

In the current year, the working ratio of the Ministry 
is 87 per cent of the Budget. This is likely to improve to 
83 per cent. After the Implementation of the 
recommendations of the fifth Pay Commission, this is 
the first time in eight years, that the ratio has come 
down to 87 per cent. 

There is a step to simplify the goods traffic. The 
classification which had 4,000 commodities has been 
shrunk to 80. This wilt atmp/Ify the freight traffic. It will be 
beneficial for the peop/e who do business through freight. 
I would like to point out that the intention of the UPA 
Government, of the MInister and of the Ministry clearly 
/tea with the underprivileged and the poor of this country. 
This is magnified If you look at the fad that the Minister 
has taken stepa to ensure that there is reduction in the 
freight rates of products such as kerosene and LPG. 
Due to redudion In freight rates, the price of kerosene 
has come down from As. 135 to Rs. 130, which Is a 
reduction of 3.7 per cent; and there is a reduction of 2.7 
per cent in the price of lPG. This is again reflective of 
the thoughts and intentions behind making the current 
Budget. 

The Railway Budget shows us that 12.17 lakh random 
checks were conduded by the Railway Ministry to catch 
ticket less and irregular travellers. This has fetched the 
Govemment of India or the Ministry a sum of Rs. 226.88 
crore. 

It is Important that if the functioning of the Mlniltry 
of Railways needs to be made more transparent, people 
of this country should utilise the railway services and 
also pay for their travel and tickets. 
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(Shrl Sachin Pilot) 
I have a few suggestions for the hon. Minister. It is 

clear to us that almost every Member of this House wanta 
a station and a railway line in his constituency or area. 
Railways are connected with the travel of poor of our 
country. Rich can own cars and travel, the richer can 
travel by air. But railways are the one nervous system In 
our country which connects every part of our nation. 
Everyone's life is somehow related to railways. As there 
is always shortage of resources in the Ministry, I would 
like to make a suggestion. We have been successful in 
the system of toll roads and bridges. Maybe some such 
plan can be adopted here also where we can have a 
policy of extending these physical assets of the railways 
through the partnership of public and private sector on 
BOT lines or BOOT lines, keeping the existing structure 
as it is. It is only to enhance the capital investment In 
the Ministry. 

Now, let me come to Railtel. They have now installed 
optical fibre for 26,000 kilometres in our nation. This is 
likely to go up to 40,000 kilometres. The fibre optic will 
not only enhance the working efficiency of the railways 
but it can also be used as a platform to eam and 
generate extra revenue by leasing part of it to other 
Ministries or private entrepreneurs. 

There is a proposal mentioned in the Budget. The 
hon. Minister has mentioned about Rail Land Development 
Authorities Bill. It is a commendable step. I would like to 
make a suggestion here. Once we start using the extra 
land that we have in the railways, my suggestion would 
be to ensure that part of the land is kept aside In the 
rural areas and be handed over to either gf1llTl psnc/1IIpl6 
or nagar palikas so that the farmers of that area can 
store their produce. When the produce has to be 
transported from the stations to the msndls or to the 
markets, it can be used as storage house and be under 
the supervision of the gram ptII1CM)'lIts so that local 
bodies could be empowered, and the part of railways' 
assets in terms of land available can be used by the 
agriculturists and farmers. ... (Interrup/ions) 

In Railways, there are a few vacancies for Scheduled 
Tribes and OBCs, which have not been filled up. 
Vacancies in respect of Scheduled Castes have been 
filled up. But there is shortfall in the vacancies of 
Scheduled Tribes and OBCs. I would like to eamestly 
make 8 request to the hon. Minister, who is not preaent 
here now, that he should fill up these vacancies. 

When I travel by train in India, I have noticed that 
there is no facility for handicapped People to board the 

traln. There are no facilities for them in the platforme or 
In the railway stations. Maybe In the corning year,we 
must earmark some part of the Budget to make IUI'8 

that people who are physically challenged, who are 
handicapped, who have trouble getting on to the train 
and off the train--our trains are generally crowded--get 
some facilities. A Bill can be introduced to facilitate their 
travel. They need our support. 

I think the Budget is commendable. It i8 people-
friendly. It shows that the Govemment of the day is very 
sincere in its efforts to serve the common man of this 
country. The poorest of the poor win benefit through this 
Budget. 

I once again thank you for the opportunity given to 
me. I once again support the Budget. 

MR. CHAIRMAN: Shrl Tathagata Satpathy to speak 
now. 

... (Intsrruptions) 

SHRI KHARABELA SWAIN (Baluore): Shri Pilot, In 
the Railways, there is something called operating ratio. 
But, I think, you mentioned eomethlng about the working 
ratio. ... (Interruptions) Old you mention about operating 
ratio or working ratio? ... (IntsmJplions) Why did you not 
mention about it? 

SHRI SACHIN PILOT: This Budget is much better 
than the Budgets you made all these years. 
... (Intsrrup/ions) 

MR. CHAIRMAN: He has completed his speech. 
There is no question and answer session now. There la 
no such discussion on that. 

... (Intsnupt;ons) 

SHRI KHARABELA SWAIN: Shrl Pilot, you mentioned 
about the working ratio. There is something called 
operating ratio In the Railways. So, you mention about 
the operating ratio also . ... (Intsnuptlons) 

MR. CHAIRMAN: There is no question and answer 
session now. It will not come on record. When a Member 
Is called to speak and he is speaking, only his speech 
goes on record. He has completed his speech. After 
completion of his speech, these questions win not arise. 
Wtry do you put questions? 

Shri Tathagats Satpathy to speak now. 



421 

SHRI TATHAGATA SATPATHY (Dhenkanal): Sir, on 
behalf of the Blju Janata Dal, I have got an opportunity 
to apeak on the Railway Budget. The Biju Janata Dal 
represents the true spirit of Orissa. My State of Utkal Ie 
historically known as the land of Kallnga and now It ta 
known as Oriasa. 

We are today discussing the Railway Budget for the 
year 2005-06. Sir, you are my inspiration because when 
you are amongst us in the Bench., with the hoi polloi 
of this House, you go on speaking. No matter who aaye 
what, no matter even if the hon. Speaker stands up, you 
go on speaking. So, holding you as my inspiration and 
my leader, I heve dared to stand up today and apeak. 
no matter who says what, including you . ... (lnll1tn1p11ons) 

There are supposedly three ways; the right way, the 
wrong way and the Rail Way. Now, I assume that this is 
an old saying of· the Victorian times. But It now seems 
that there are only two ways. Of course, there is the 
right way which sits on this side of the House and there 
is the wrong rail way which sits on the other side of the 
Housel But, nevertheless, along with the national Budget, 
this nation lays enough stress on the Railways that we 
are probably the only country in the wortd which has an 
independent Railway Budget. This shows the importance 
given by the nation to the Railways. 

Let us have a moment to ponder. We are all aware 
that the famous Shri Lalu Ji has ruled an unruly State 
like Bihar for 15 long years. I think he has proven his 
political victory already. Losing the recent elections must 
have disheartened him. We believe so. Miscalculations In 
politics can alWays be set right. But when similar 
miscalculations take place in the operations of the 
Railways, they result In loss of thoUsands of lives and 
much money. Our hon. Railway Minister, the State 
Minister, the Cabinet Ministers and the whole nation know" 
that loss of lives runs into thousands in one single crash 
and in terms of money, it runs into crores. So, If we look 
back at the present UPA Govemmenfs rule, one thing is 
clear. I would not like to use the word ·regime- because 
·regime- is not appropriate for a democratic country. But 
during the rule of the UPA Government, in the first nine 
to ten months, the number of accidents in respect of the 
Railways has gone up incredibly. It is a pity that in spite 
of so many major accidents in the past year, there has 
been no special thrust in the safety sector of the Railways 
that we see in this Budget. We were told that the 
Railways would be putting up Electronic Earty Waming 
System or Signals-whatever the technical details may 
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be. But If you see the Budget, we find no special mention 
about It. This sector hu been completely neglected. It is 
a great concem for all middle-class and low-class 
travellers of this nation like me who travel In Railways 
nonnally. Of course, because of the kindness of the 
people of India, we get 32 air fares in a year. But, 
anyway, we are grateful to the people for giving us this 
opportunity. But I normally travel by rail. 

18.00 hr •. 

I know, every moment, every time I step on to a rail 
carriage, my life is threatened because I am steppingg 
on to somebody else's world and we do not know where 
we will reaoh or if we wHl reach at all or not. 

Now, let us admit It, time Is running out for all of us, 
including the time you will allow me to speak, so I shall 
not lengthen this. 

MR. CHAIRMAN: Hon. Members, If the House agrees, 
I shall extend the time of the House. If the House is of 
the opinion that the time should be extended, I have no 
objection. 

SEVERAL HON. MEMBERS: Yes please. 

MR. CHAIRMAN: All right. I presume that the House 
agrees. The time of the House is extended up to 
7 o'clock. 

SHRI TATHAGATA SATPATHY: Now, let us get to 
the brass tacks because eventually it is Orissa, the State 
whose all round development is of great Importance to 
all of us, even to you, Sir because it is a State you have 
admired and you have always told us in personal 
conversation that you like Orissa. 

You know my Chief Minister, Shrl Naveen Patnaik 
has brought in an era of transparency, honesty and 
responsiveness in the field of governance in Orissa. 
Although, Orissa is a rich State, it desperately needs 
infrastructure development and to develop infrastructure 
you need to invest in it, which has not been done by the 
Railways. 

I given you a few examples. I shall make my speech 
very short, but you are my inspiration. Against a national 
average of 19 krns. per 1,000 sq. kms, Orissa has only 
15.03 krns. per 1,000 sq. kms. During the year 2003-04, 
the East-Coast Railway made an income of As. 2,258 
crore due to enormous movement of traffic and has 
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IShri Tathagata Satpathy] 
surpassed the Income by another Rs. 105 crore during 
the first nine months of 2004-05. The East-Coast Aallway 
was made operational in April 2003. The Railway had 
transported 64 million tonnes of freight in the year 2003-
04, in the very first year of Its inception. The operating 
ratio is 63 per cent, perhaps one of the lowest in Indian 
Aailways. Tllerefore, with so much potential, it Is essential 
that the requirement of infrastructure development for East-
Coast Aailway is given prime importance. 

Let us go to the other side. Let us see how neglect 
is exemplified in the instance of Orissa. Sir, a simple 
over-bridge, at a place called Chainpal, crosses the 
National Highway No. 42, the highway that goes through 
Bhubaneswar to Mumbai. The over-bridge needs only 
As. 7 crore. But it is probably a joke for the Railway 
authorities to sanction As. 2 crore in this year's budget. 
Sir, you can imagine, you are a man of ~reat leaming 
and you can understand very well. Do you assume that 
the over-bridge will be built haH-way and left there so 
that in the next two-three years they wUl build It and 
bring It to the other side of the national highway. This is 
the way the thought works with this Govemment and the 
bureaucracy performs in this Govemment. 

Similarly, in Lanjipalli in Berhampore, there is a need 
of an over-bridge and this over-bridge needs only As. 
1.85 erore. But this year, As. 26 lakh have been given 
to this over-bridge for pillars or for base works, whatever 
it is. 

So, when It comes to neglect, Sir, you can 
understand that. Kerala is lucky. You are lucky enough 
to have a high level of education in your State. We are 
a rich State, but we are constantly neglected. So, to 
make matters shorter and quicker, I will just read out a 
few points where special attention is required for the 
State of Orissa to develop as an ultramodem and capable 
State. So, can I take five more minutes? 

MA. CHAIAMAN: There are many other Members to 
speak. 

SHAI TATHAGATA SATPATHY: I thank you for giving 
me five minutes. 

MA. CHAIRMAN: Today it Is up to seven 0' clock. 
There are a number of speakers. 

SHRI TATHAGATA SATPATHY: I will conclude it In 
five minutes. 

Sir, the doubling of the existing railway line from 
Khurda to Purl has been phased Into 16-kllornetre 
stretches. Probably, the total length of the line is 66 
kilometres. They are taking It up In stretches of 15 
kilometres. The first phaee has got • mere Re. 10 crore 
and It needs As. 3 crore more. There 'I • need of RI. 
13 crore for a 15-kllometre stretch, that is also in a line 
which Is totally on the beach. You know Purl Is on the 
beach. So, the line cannot go on forever. It ends there. 
So, 8 line of approximately 66 kilometres has been 
phaaed Into 15-kllometr8 8tretChH. That first phase also 
has got only Rs. 10 crore whereas it needs Ra. 13 crore. 
This Is the situation. In the lut four yeare, this • all that 
has happened. 

Simllarty, Daltari-Bansapanl Is a broad gauge rail link 
of 155 kilometres. There 18 Talcher-8ambalpur broad 
gauge rail link. A second bridge over Mahanadhl has 
received only As. 28.60 crore through the AVNL. It needs 
another As. 50 crore. This rail link connecta Koikata to 
Chennai. 

MA. CHAIRMAN: Please conclude. 

SHAI TATHAGATA SATPATHY: I am just qulcldy 
mentioning the poinll. 

Similarly, about the new lines, Haridashpur-Paradeep 
has extreme economic relevance to the State, It has 
been given As. 20 crore through the AVNL whereas it 
needs As. 233 crore. Similariy, Angul-Duburi-Suklnda road, 
which will be used for carrying iron ore, has been given 
As. 10 Iakh and It needs As. 242 crere. Talcher-Bimlagafh 
is a 154-k1lometre stretch. It has been s;ven As. 5 crore 
whereas It needs As. 727 crore. Daltari-Baneapanl rail 
link of 155 kilometres needs As. 128 crore. Money has 
been given to the AVNL, bl.ll a few crorea of rupees only 
have been given. 

MA. CHAIAMAN: Please conclude. Pleale co-operate. 
There are so many speakers. We have only 50 minutes. 

SHAI TATHAGATA SATPATHY: Sir, we like you. In 
the moming I said you are my Inspiration. You are my 
leader. 

MA. CHAIAMAN: You ,flave taken more than 20 
minutes. Pleue conclude. 

SHAI TATHAGATA SATPATHY: The Unes of Aupsa-
Bangiriposi and Nuapara-Gunupur need- gauge conversion. 
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MR. CHAIRMAN: We have only 50 minutes before 
us. We have about 10 apeakers. Let othera aIeo lay 
something. 

SHRI TATHAGATA SATPATHY: The new lines of 
Jeypore-Malkangiri, T alcher-Gapalpur, Bargarh-Nuapada 
VIS Padampur, Gopalpur-Rayagada, Jaleswar-Digha, Jajpur 
KeonJhar Road-JaJpur, Gorumahisani to Buramara need 
survey immediately. 

Then, we need some new trains to be Introduced. 
W. need a Bhubaneshwar-New Delhi train through 
Sambalpur, which would help develop the westem part 
of Orissa. That has been completely neglected. There 
are a few more points that need to be highlighted here. 

Sir, you are showing tolerance towards Orissa. I am 
very sorry to say that in spite of all the III feeling that 
they have towards Orissa, we will still fight for our rights. 

The Congress have neglected the State of Orissa 
for 50 long years. When it ruled at the Centre and ruled 
in the State, it only gave pain and It was bothel"lOl'n8 for 
the poor peopte of Orissa. Nobody .spoke on our behaH 
in this august House ear1ier. When we have come to this 
august House, we need your protection to put the 
demands of our people before you so that the 
Govemment will listen to us and the State of Ori88a wi" 
get a chance to stand shoulder to shoulder with other 
developed States. 

We are not proud of our poverty. Ours is one of the 
fighting races. The Kalinga war was fought by the Ortyas 
against Ashoka who came from Patilaputra, which is now 
Patna. We are the sons of that Kallng_ war. 
... (In.ffuptions) 

MR. CHAIRMAN: .Nothing will go on record now. 

... (lf1ISrnJpIion$r 
~ 

SHRI ALKESH DAS (Nawadwlp): Mr. Chairman, Sir, 
I would like to congratulate, through you, the hon. Minister 
of Railways Shri Lalu Prasad as he has again restrained 
himself from raising passenger fares. Commuters across 
all segments have been spared from paying more fare 
for their travel. 

There are many good sides to the Railway Budget. 
For instance, 54 pairs of new train services have been 
introduced; 28 pairs of train routes have been extended; 
and the frequency has been increased in respect of ten 

"Not recorded. 
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pairs of trains. A universal enquiry number, '139' has 
been Introduced; landline telephone booking has alao been 
introduced. The Intemet booking time has been extended 
and now it is between four o'clock in the moming and 
11.30 in the night. In 45 district headquarters, PRS is 
going to be introduced. Fare concession has also been 
announced for those seeking jobs in State Govemment 
services. So, the hon. Minister of Railways deserves 
thanks from the people. 

But there is also another side of this Budget. The 
first slogan of tile Railways is 'safety' and then comes 
'punctuality'. What was the safety report of the last year? 
There had been 325 accidents and 294 passengers died. 
The money allocated in the RaIlway Budget for safety is 
only three paise per rupee. In the Budget, for primary 
track renewal, the allocation has been decreased while It 
should be phased out by 2007. So, the Budget allocation 
In this head should be increased. 

I would give ,llanks to the hon. Minister since· the 
freight rates have not affected coal, cement, iron and 
steel, pig iron, clinkers and limestone. Petrol and naphtha, 
freight rates have been reduced. For kerosene, LPG; and 
the freight rate for milk transported in private tankers hu 
also been lowered. 

In the case of non-PDS foodgralns, the freight rate 
hu been hiked to 33 per cent. The poor families cannot 
survive only on PDS foodgralns and so they would be 
affected. Therefore, I appeal to the hon. Minister to take 
remedial measures on this aspect. 

The next issue Is of punctuality. There has been 8 

steady passenger growth of six per cent. The trains are 
overcrowded. The Standing Committee had recommended 
that all suburban trains should be of twelve coaches . 
There is no trace of any assurance on that 
rac:ommendation in the Budget. Now, the number of 
coaches are expected to rise by 3.1 per cent in this 
Budget and there would be an increase from 2,596 
coaches to 2,679 coaches this year. The allocation for 
locomotive rail engines has been lowered by 39.4 per 
cent while the requirement for locomotive engines has 
increased by twelve per cent. 

The UPA Govemment has been telling us that they 
are for reforms of the economy with a human face but 
It remains absent when thousands of hawkers who had 
been compelled to join that profession are being tortured 
by railway police and administration. There was no space 
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In the Budget for gMng licences to them. I am appealing 
to the hon. Minister to give licences to these hawkers 
and to make a provision for that in this Budget. 

Construction of rail overbridges is very essential in 
various points in the country. But there is a policy of 
share matching in the ratio of 50:50 with the State 
Governments. The State Govemments do not have the 
economic ability and so the Railways should construct 
rail overbridges by providing the whole share. 

In the North·Eastern region, the seven State capitals 
are not linked wfth railway lines at present. Some sort of 
surveys have been done but in this Budget there is no 
light provided on that. Thirty North·Eastem railway stations 
have been considered for development as model stations 
and annual earnings is less than Rs. 1 crore. But, where 
are the funds for development for that? The progress of 
modernisation of railways in the North·Eastern region Is 
very slow. So, targets for completion of the projects should 
be fixed and ten per cent allocation should be made for 
new initiatives in the North·Eastern region. I am sorry to 
say here that in this Railway Budget, the State of West 
Bengal has been deprived. I am again repeating that 
West Bengal State has been deprived in this Railway 
Budget. 

As you know, how many terminals are there in 
Mumbai and Delhi? But we have only two terminals in 
West Bengal, that is, Sealdah and Howrah. We proposed 
for another terminal, that is, Shalimar. But where is the 
funding for that in this Railway Budget? We also told 
about the interim arrangement, about short-term policy 
for establishing additional five platforms in Howrah Station. 
But no signal is there now in the Railway Budget about 
the establishment of five additional platforms In Howrah. 
So, people are facing a lot of problems in this regard. 

Fifty-four pairs of new train services have been 
introduced. Twenty-eight pairs of train track extended and 
ten pairs of trains' frequencies have been extended. But 
in this extension of Railways, West Bengal portion Is 
actually amounts to 'Nil'. In West Bengal, SHlguri is one 
of the important places after Kolkata and this Is becoming 
very important after the 'Look-East Policy' has beer. 
accepted. Darjeellng Mail and Kanchan Kanya is there, 
but we opted for a straight train from Sealdah to Siliguri, 
that is 'Janasatabdl Express'. But we are d1aheartaned in 
this Railway Budget becaUSe" there . is no provision for 
Janasatabdi Express from Sealdah to Darjeeling. 

In our State, three gauge conversions are required 
from narrow gauge to broad gauge, that Is, Shantipur to 
Navadwip, Ahmedpur to Katoa and from Burdwan to 
Katoa, But there is no provision in this Budget for these 
gauge conversions. It has been mentioned once, but no 
money has been provided. 

As far as Majherhat-Coaching terminal S8ntipur to 
Krishnagar is there, this provision is absent in the Railway 
Budget. This is our demand. This Is the fourth terminal. 
As far as Jhargram to Purulia new Une Is concerned, we 
opted for it because it is a tribal zone. The survey hal 
been completed. but no fund hu been aUocated in this 
Budget. 

As far as doubling from Panskura to Haldia is 
concemed, there is no trace in this Railway Budget. As 
far as doubling from Bandel to Katoa is concerned. small 
amount has been allocated in this Railway Budget and It 
will not serve up to Jeerat. As far as doubling from 
Bongaon to Sealdah is concerned, it has not been 
mentioned in the Railway Budget. 

As far as electrification from Katoa to Azimganj Is 
con".rned, there Is no provision in this Railway Budget. 
We also told about the rail-bridge over Bhaglrathl. But 
only Rs. 1 crora has been sanctloned and nothlngg will 
be done with this money. As far as direct train from 
Azimganj to Howrah Is concerned. there Is no proviaion 
in this Railway Budget. 

We also demanded extension of metro from Dumdum 
to Barakpur. However, there is no provision in this Railway 
Budget. 

As far 88 new train line from Krishna Nagar to 
Karimpur (80 kilometer) is concerned, only 13 kilometer 
has been surveyed, but no money has been sanctioned 
in this Railway Budget. 

We demanded the upgradation of Jalpalguri Road 
Station, but this Is absent In this Railway Budget. 

We also· demanded the doubling plus electrtfication 
of AndaI-Saithia Hne, but that is also absent in this Railway 
Budget. 

Again. I would like to point ouJ hera that there should 
have been some proposal In the Railway Budget about 
using of railway land which is lying without use. So, from 
this speech, through you. Sir, I would like to request the 
hon. Minister that In this Budget there should be some 
provision so that West Bengal should get some facilities 
in the railway services, In the new trains and in the 
communication, etc. 

So, with these few words, I conclude my speech. 



SHRIMATI MANEKA GANDHI (Plllbhit)~ Mr. Chairman, 
Sir I thank you very much. I have a very short speech 
to make. I believe that when the Budget is announced it 
has got some sanctity. 

/Translation} 

Mr. Chairman Sir, the hon. Miniater gave us 
usurance last year that a survey is being conducted 
under which Bareilly·Tanakpur meter gauge line would 
be converted into broadgauge and it was said that W8 
would have the survey report by 31 December, 2004 but 
now it is March, 2005 and we have still not been informed 
what happened to that survey, whether the report has 
been presented or not. 

Sir, we have been informally informed that the said 
rail line would not be converted into broadgauge as its 
rate of retum is not good. I would like to ask which rail 
lines rate of return is good in Bihar that 80 much of 
money is being invested there. 

Sir, my constituency of Pilibhlt falls entirely In terai 
region. It registers highest transportation of foodgrains 
and other goods. Transportation of maximum number of 
goods takes place here. Thousands of trucks pass through 
this area everyday then why BarelHy· Tanakpur metergauge 
line be not converted into broadgauge. 

fEnglisll} 

If you feel that you do not have enough money for 
this, then I am happy to put my MPLADS funds at your 
service so that you can build a part of it. If you beHeve 
that you stili need more money-it Is just 30 Idlometm-
we will do shramdllan so that you save on labour also. 

I agree with Shri PUot's contention that you put It on 
BOT, do something; but if you do not give ua a broad 
gauge, everything in the Ismi area, especially PUibhit· 
Lakhlmpur section, will be completely held up because of 
this one line. I would request you that as you promiled 
in your last Budget, please get on with it and give us a 
broad gauge. 

SHRI ANWAR HUSSAIN (Dhubrl); Sir, in the context 
of the Railway Budget as presented by Shrl Lalu Prasad, 
the hon. Railway Minister, I congratulate him and thank 
him for presenting a progressive Budget with so many 
concessions and developmental proposals. I do not like 
to repeat what our friends have already expreaeed here. 
I would only point out some of the difficulties about the 
North·Eastern region. I am happy that two of our friends 
have already expressed their concern about the problems 
of the North·Eastern "gion. 
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The hon. President of India, in his first Address to 
both the Houses of Parliament, had remarked that regional 
Imbalances are being created due to historical negligence 
of the Government. It is written in his speech that due 
to historical negligence, regional Imbalances are being 
created. In reapect of the North·Eastern region, the States 
were really neglected and as a result of that, the popular 
UPA Government in its Common Minimum Prograrnme 
has promised that ten per cent of its budgetary allocations 
in all Departments concerning developmental wodes will 
go to the North-Eastern region, the eight States. Similarly, 
the Finance Minister also promised the same thing that 
ten per cent would go for the North·Eastern region In his 
Budget speech. 

Sir, I regret that it is very unfortunate that in this 
Budget, which has been presented, ten per cent has not 
been given, even three per cent has not been given to 
the North·Eastern region. So, it is quite unfortunate that 
the Railway Ministry has not carried the Govt.'s promise, 
that Is, what has been Incorporated In the Common 
Minimum Programme. As such, I would request and pray 
to the Railway Ministry to review the matter and see that 
at least ten per cent is provided for the development of 
the North-Eastern region. 

In brief, I would like to presenteome of the burning 
problems of the North·Eastern region. First, in the North· 
Eastern region, there is no factory or industry of the 
Railway Department. I am very grateful to the Railway 
Ministry that this year, there is a proposal to establish a 
rail factory there, but in the second phase. 

I would request the Ministry of Railways to consider 
the eetabHshment of the proposed factory in the first phaae 
and not in the second phase. Second, the Bogibeel project 
ie a mega-projecl. The Government has allocated Rs. 12 
crore for this work this year. This project was started 
many years ago, but adequate funds have not been 
provided to carry out the work. I do not know how much 
time or how many more decades It will take to complete 
this work. I, therefore, urge upon the Government to 
increase the allocation for thi8 Boglbeel mega·proJect. 

Third, from the defence point of view, the North-
Eastem region 18 a strategic part of our country, but it 
does not have a double line. I, therefore, urge upon the 
Government to make the New Jalpalgurt-Tln8ulda line into 
a double line as early as poeaible. Fourth, a survey was 
conducted by the Railway Department to construct a BG 
line from Moran to Dibrugarh covering a stretch of only 
40 kHometers, but nothing has been sanctioned in this 
Budget. I urge upon the Govemment to aJIocate funds 
for this. 
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Fifth, Dhubri District, in my constituency, has 17 lakhs 
population. But as on today, there is not even a single 
effective railway line in this District which is very 
unfortunate. In the year 2002, due to a breach by the 
flood, railway line was closed. It was not restored due to 
the incompetency and inactiveness of the then NDA 
Govemment. In this Budget. I do not see any funds being 
allocated to resume this Dhubrl-Faklragram railway line. 
I, therefore, request the Ministry of Railways to take up 
the restoration of this railway line on a priority basis. h 
is very unfortunate that this District does not have even 
a single inch of railway network. Sixth, strategically and 
from the defence point of view, Rangla-Rangapara-
Morkokcheleng railway line is very important and It should 
be converted into a BG line. It Is a long pending demand 
of the people and I urge upon the Govemment to take 
It up on a priority basis. 

Seventh. it Is very gratifying to learn that the 
Govemment is taking up the Kumarghat-AgartaJa-Lumdlng-
Silchar-Jiriban-Imphal project as a national project. Unless 
the work on the Lumding-Badarpur portion Is completed 
on a priority basis, this national project cannot function. 
Therefore, the work on the Lumding-Badarpur should be 
taken up on a priority basis. 

Eighth, in the last Budget, the Ministry of Railways 
promised that a rail from Guwahati to Delhi vis Jogighopa 
would run. It is very unfortunate that though another 
Budget has been presented stili that commitment of the 
earlier Budget has not been fuHilled. I, therefore, urge 
upon the Govemment to see that their commitment In 
the Budget Is translated Into action immediately. Ninth, it 
is disappointing that allocation made for the new 
MoinagurhJalpaiguri railway project, which was started a 
few years back. is a meagre As. 60 erore. If money Is 
sanctioned in this way. It will take decades for the project 
to be completed. This matter should be considered. 

Tenth, the North-Eastem region has no other means 
of transportation than the road network for transportation 
of goods. Therefore, exprese goods trains should be run 
from different parts of the country to more points In the 
North-East. 

MR. CHAIRMAN: Please conclude now. You have 
already croseed the time limit. 

SHRI ANWAR HUSSAIN: Sir, theae are problems of 
the NortIrEast. I am the third speaker from the party. 

MR. CHAIRMAN: Your time Is over. 
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SHRI ANWAR HUSSAIN: Okay, Sir, I conclude my 
speech. 

SHRI PRABQDH PANDA (Midnapore): Mr. Chairman, 
Sir, It was my expectation that during the debate on the 
Railway Budget, hon. Minister of Railways, Shri Lalu 
Prasad, would be present in the House all along. 
However, I must now thank not LaJuJ but Shrl Velu who 
Is present here. I think he will listen to me and ponder 
oyer the lsaues which I would try my level best to put 
forward. 

I rise to support the poeItlve aepecta of the RailWay 
Budget that Is before us. At the same time, I would like 
to register my dissatisfaction on some _UN which have 
not been mentioned in the Railway Budget and which 
have not been adclre88ed. 

Indian Railways might be the second in the world In 
respect of the size of Its network, In respect of Its 
p888enger traffic, etc. Indian Railways is a powerful 
symbol of national integrity. This Is the largest public 
sector utility In the country. This Is the only public sector 
ut!lity which can provide affordable meana of passenger 
and freight movement in the country. In spite of 
development of roads like the East-West corridor, or 
South-North corridors or Golden Quadrilateral, there is 

, altemative to Railways. 

The Railway Budget narrates the most welcome and 
praiseworthy achievements on the passenger and freight 
traffic front. Freight sector registered a growth of 7.67 
per cent from the last year's target of 580 million tonnes 
to 600 million tonnes, surpaseing the 10th Plan target 
two years before. Pusenger traffic regiatered a growth 
of abc percent compared to the budget target of three 
per cent, a total of 8.3 per cent growth over the lut 
year. There Is a significant increase In intemal generation 
during the current fiscal. 

It Is a good thing. I must compliment the Railway 
Minister for not increasing the passenger fares and freight 
chargee. Unemployed youth who travel to attend Interviews 
for selection to the Central Govemmttnt and State 
Government jobs are given conceesIon. Fifty per cent 
concession has been given In the second cIasa fares to 
farmers and milk producers for attending training courses. 
ThIs Is au ri~ Seventy-five per cent conc8llion is given 
to the $Chool students. There Is a provision for free 
transport of relief materials to the dtsaster affected areas 
during natural calamities. I would Uke to know· as to why 
only 60 per cent c(IflCeesion of the normal tariff rate Is 
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given tor carrying dead bodie.. He 8houId dow free of 
cost for carrying dead bodIea. Why Ie he giving only 60 
per cent conc~on? 

We have raised several timed in this august House 
about the recruitment policy of the Railways. Earlier or 
existing recruitment policy is very wrong 88 It created 
havoc in different places. We wltne888d 88 to what 
happened in Assam, Bihar, Maharaahtra and other places. 
We demanded that at least recruitment of Group '0' poets 
should not be done by the Railway Recruitment Board 
(RRB) but by the local units. It is all right. So, I welcome 
it. There are other aspects also for which we must thank 
the Railway Minister. 

Sir, I have clesatiefactJon in regard to the safety and 
security becauae meagre money has been allotted to the 
safety and security. They should have allotted more 
money for the security and safety 88 there is an increase 
in the number of accidents. What about the assurance 
given by the hon. Minister In the last Railway Budget 
about the recycling of the scrap. iron? Nothing la 
mentioned in his Budget speech. It was stated that to 
abolish mafia in different areas, Railways is planning 
recycling of the scrap Iron but this time In the Budget 
ltseH there Ie no mention of it. 

Many things have been said in the eartler budget. It 
was said that free pass will be given to the spouse of 
the porter but it Is not yet been Implemented. I would 
like to mention specially all the DMsions In the South 
Eastern Railway, In general, and Kharagpur DMeIon, in 
particular, where this has not been Implemented. I do 
not know as to what happened in other zones. 

In the speech of the Minister, It is correctly noted 
that with the untiring efforts of the lakha of Railway 
employees, the fiacal and financial performance of 
RaIlways in the flt'at nine months of the current financial 
year hae been excellent. But what hal been done for 
the employees? What Is the strength of the employees? 
In the White Paper releued by the Ministry of RaHways 
In April, 2003, it is stated-there is need for more and 
more ataff in the field commensurate with the increue in 
the infrastructure eo that the basic goal of Railways 
eervlng the national economy and safety Is not 
compromis.d .. The Railway Board has become 
Instrumental In reducing the staff strength from 18.7 lakh 
in 1999 to 15.1 lakh in 2002. It has been reducing right 
from 1996 to 2002. Therefore, reducing process Is 
continuing. ... (/nlrltrI.If'IIon$) 
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MR. CHAIRMAN: Please conclude. 

SHRI PRABODH PANDA: I have got lot of paints to 
make. I would not take much time. 

Another point is about the land management. Lakhs 
and lakhs of people are staying in the Railway land. 
They are unauthorlaedly staying there. They have no other 
place to stay. They are working in the Railways. They 
are related to the Railways. They are the construction 
workers of the Railways. They have been staying there 
from the time of the formation of the station. So far as 
land management Is concerned, please make some 
providion for that. ... (lnltJnupti0n8) 

MR. CHAIRMAN: The time for your Party is over. 

SHRI PRABODH PANDA: I am very thankful to the 
hon. Minister as he Is going to Introduce indigenous 
system of medicine in the Railways. Homeopathy and 
Ayurvedlc doctors who are working In the Railway 
dispensaries are not recognised as regular doctors. Please 
do it. About the ratio of ROB, please review It. Almost lill 
the State Governments are suffering due to financial 
constraints. This ratio should be reviewed and at least 
75 per cent from the Railways and 25 per cent from the 
State Governments should be given. ... (Inlsnupliol1$) My 
last point Is this. In the last Railway Budget, hon. Railway 
Minister asked all of us to send our proposal to the 
Minister so that he could think over it. But this time, It 
has not happened. We are deprived of that. 

MR. CHAIRMAN: Please conclude. 

SHRI PRABODH PANDA: I have so many points to 
make. I will give the details later on. Please think about 
the masses who are living in the Railway land. Think 
about the passengers, think about the safety and security 
problem. 

[Trsns/6lionj 

SHRI RAJNARAVAN BUDHOLIA (Hamirpur, Uttar 
Pradesh): Mr. Chainnan, Sir, I support the railway budget. 
I welcome this decision of not making any hike In the 
passenger fares and I appreciate the propoaaJ to introduce 
new trains. However, , would like to say that my 
constituency, Hamirpur and Mahoba in Uttar Pradesh have 
been neglected In the railway budget. Through you, I 
want to apprise the hon. Minister of Railways that in 
1997-98 Raltways conducted a SUMty to lay 216 kilometer 
long rail line from Bhlnd to Mahoba via Ural and Ruth 
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and a 6 kilometer long line from Hamlrpur Road to 
Hamirpur. At that time the cost of rail line from Hamlrpur 
Road to Hamirpur was Rs. 15 crore and that of Bhlnd to 
Mahoba via Urai was Rs. 422 crorerupees. There is an 
immediate need to lay the said rail lines by getting the 
survey conducted in 2005-2006. Besides, there is a need 
to lay rail line from Hamirpur Road to Hamirpur, Harpalur, 
Madhya Pradesh via Vivar Muskara-Raath. Similar1y there 
is a need for doubling and electrification of Jhansi-
Manikpur railway line. 

There is a need to construct overbridges at Ra8th-
Jhansi Road crossing at railway station under Harpalpur, 
Madhya Pradesh on Jhansi-Manlkpur Railway line, Supa 
railway crossing, Kidari crossing and Raath-Ural crossing 
on Jhansi-Kanpur rail line and there is a need to make 
arrangements for sanitation, electricity, pure drinking water, 
sheds, security, retiring room and toilets at the railway 
stations of Belataal, Kabrai, Mahoba, Ragaul and 
Sumerpur alongwith their beautification. Computerised 
railway reservation should be set up Immediately in Raath 
city of Hamirpur. Arrangements should be made 80 that 
the route of the Utkal Express to Jagannath Puri should, 
once in a week, be changed to make It ply via Mahoba-
Banda instead of its usual route from Jhansi via Bina for 
the convenience of the people of Hamirpur-Mahoba. The 
said change in route only makes a difference of 60 
kilometers. Another issue is that there is no train from 
Mahoba to Lucknow. Arrangements should be made to 
run a new train. Tulsi Express and Chambal Express 
should be plied daily and no change should be made in 
their stoppage. 

I thank him for giving stoppage to train no. 82031 
8204 Kanpur-Durg biweekly Express at Ragaul railway 
station. A reserve quota of 60 berths should be provided 
for Ragaul station in Kanpur-Durg Express and a reserve 
quota of 40 berths should be provided for Mahoba station 
In Mahakaushal Express immediately and Mahoba station 
should be extended so that at least two trains can stand 
there. 

Another demand is that Rewa-Delhi Express should 
be run once in a week via Bancta-Ragaul, Sumerpur and 
Kanpur to Delhi and stoppage should be given at 
Sumerpur station. At present this train takes direct route 
of Kanpur-Delhl via Allahabad. The change In the route 
would result In addition of only a few kIIometera of journey. 

Lastly, I would like to thank the 000. Minister of 
Railways as he Md promised to ply the proposed Hazrat 
Nljamuddln-Chitrakoot Sampark Krantl Express In 2004-

2005. I request him to &tart It soon and get the work 
MIatIng to new Mahoba-Khajuraho rail line completed 
soon. I conclude with these words. 

{English} 

SHRI PRAHLAD JOSHI (Dharwad North): Mr. 
Chairman, Sir, it is being very much apread that 'the fare 
has not increased and the freight has not Increased much 
has been done and it Is a good budget.' But the most 
important thing is that what kind of services we are 
providing. 

If we take the figure., from 1951 to 2005-06, the 
volume of passenger traffic as well as the goods 
transportation has Increased seven to eight times. But I 
am sorry to say that the wagon carriages, during this 
period, has not even doubled. 

In my State, a large amount of Iron ore Is transported. 
But I am sorry to submit that the Railways are not able 
to provide wagons for these Iron ore to be transported. 
This is the state of affalrsl 

Sir, the annual outlay during 1991 was Rs. 1,832 
crore and this time for 2005-06, the annual outlay Is 
around 48 per cent, that Is, Rs. 7.343 crore. 

{Tl'IIf18I8tion} 

No provision has been made to increase Intemal 
resources which Is not a good. thing. 

{English} 

But there Is no Increase shown the mobilisation of 
funds from Internal sources. 

Sir, as regards Kamataka, I think, Kamataka has 
never been deprived as far as the Railway Budget Is 
concerned. A total of six new trains have been given to 
Kamataka. But the thing is that out of thaae 8Ix trains, 
three trains will be on track only after the gauge 
conversion Is completed. But I think, tift the next one and 
half years, this gauge conve.-.lon Is not going to be 
completed. 

M far as safety Is concerned, there Is a lot of 
problem. It wu mentioned last time that gauge conversion 
between Gadag-8ljapur would be taken up. When we 
went to the Railway Minister and the RaIlway offtcIaII, 
th8y uId that there Is a coet·lharlng problem. The point 
Is that ultimately people are ~ and the ~ 
are toeing revenue. Due to coat sharing, H the p_engera 
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are not given Hrvlcea, what ia the use? What Ia the 
fault of the peopJe? It may be the fault of the State 
Government or the Railway Ministry. Ultimately, this 
particular section has become a metre-gauge Island. 

For the lalt ten years, that is not being connected. 
During the NDA regime, there was lome Improvement. 
and money was also allocated. But now again, we are 
being deprived. An amount of only RI. 15 crore Is 
allocated. I would requeat the hon. "Railway Minister to 
immediately allocate more money, whether Kamataka 
Govemment glvel Its share or not, so that this gauge 
convel'llon il completed. 

AI far al Ankola new railway line project Is 
concemed, this II going on for lome time. Only an 
amount of Rs. 5 crore or Rs. 10 crore or Rs. 15 crore 
II allocated. Another problem here Is that the Environment 
and Forests Ministry has rejected the proposal. The MPs 
from Kamataka met the Environment and Forests Ministry 
officials and the Railway Board has also written a lette 
to them, 10 that It is reopened. After the meeting of ou 
delegation, the Environment and Forests Ministry said tha" 
It would reopen It, but so far, the Kamataka Govemmen 
and the Railway Board-the South Western Railway-
have not given a fresh proposal or presentation to the 
Forest Advisory Committee. Due to this, clearance Is not 
given so far and people do not know whether this project 
is ultimately going to be cleared or not. In this, according 
to me, the Railways have invested more than Rs. 60 
erore. After Investing Rs. 60 crore the South Westem 
Railway and the Kamataka Govemment are not bothered 
to give momentum. The Forest Advisory Committee 18 
telling that if a fresh presentation Is given, that project 
will be cleared. But it is most unfortunate that in the first 
meeting which was held on 25th October 2004, the 
Kamataka Govemment officials and the South Weatem 
RaHway officials went to the Forest Advisory Committee 
and asked for adjoumment. So far, they have not given 
a fresh proposal or prelentation in the case of Ankola 
railway project. So, this project is getting delayed and 
Budget allocation is also not being made. 

As far as new Bijapur-Bangalore railway line was 
concemed, it was demanded by the people. Last time, 
the Railway Minister had sent us a letter asking for the 
proposal. We also had sent a letter. In that letter, we 
had sent many proposals. We were under the impression 
that since only one new train was Introduced last time, 
this time they would consider other proposals and they 

would be Included in the Budget. But It Ie most unfortunate 
that they are not Included now. There are other epecIfIc 
proposals like Kottur-Harlhar new railway line. 
. .. (lnMmlption6) I will conclude. I will give the last point 
and preaent It or lay It on the Table of the House. 

Totally, Kamataka hu 20 railway projects coming 
under the Jurlldi9tlon of South Weatem RaIlway and South 
Central Railway. 

According to the present estimate made by the 
Railways, around Rs. 4293 erore are required to be 
invested. Going by the rate at which investment II being 
made, It will take more than 20 years to complete the 
existing projects, leave alone the new projects. Thla time 
Rs. 20 erore have been given. Out of thll, Rs. 15 crore 
have been given for Gadag-Sholapur project and 
Rs. 5 erore for Ankola Railway project. Out of a total of 
Rs. 4293 core, only Rs. 253 crore have been given. Last 
year Rs. 300 crore were given. 

They have spoken about transparency In purchase 
and sale. I do not want to elaborate on this. M far as 
transparency, eapecially In purchases Is concemed, In 
my area of Hubli Division, a few contractors are there. 
Only they give the tenders and they do not allow the 
new persons to participate In the tender proc.... ThI8 
rigging is going on for the last 10 many years. ThI8 h .. 
not been curtailed. We have requeeted the officerl to 
look Into It but nothing II being done. There is a lot of 
corruption In thl8. 

Recently, a tender was awarded for the supply of 
ballut material worth RI. 4 crore. In this tender procea, 
L-1 was Mr. Kinl and L-2 wu Mr. Veer Raju. Th.HCOnd 
tenderer quoted As. 39 lakh more. Even then, he wu 
awarded the tender. I want that there should be a CSI 
Inquiry into this matter. 

As far as the State of Kamataka is concerned, a lot 
of Injustice is being done and elpecially northern 
Kamataka is totally neglected. 

With these words, I would once again request that a 
CBI inquiry should be made into this matter. 

·Sir, it Is quite vociferously claimed by the Railway 
Minister plan size of the Budget is about Rs. 15,000/-
crores. It Indicates just about 5.5% more than the previous 
years plan investment. I take into consideration the 
inflation which was about 6% last year, the red plan 

........ this part of the apeech was IIIId on the Table. 
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inv •• tment has gone down alarmingly which alone 
suggests It is not a progressive Budget of UPA vlelon. 
There is no constructive mention about a clear cut policy 
to be adopted for safety and security, which Is Indicated 
by a meagre Rs. 3500 ero're provision made this year. 
The previo\Js regime had established Rs. 24,000 erores 
Railway Special Safety Fund to be spent till the end of 
2007 and the present Rs. 3500/-erores accounting just 
12% to 13% of it. it is a clear indication this Budget has 
not taken the safety of the passengers and the Railway •. 
Here again, I am constrained to say that the Government 
is more worried about the security and safety of Rallw.ay 
Minister than the Railway and travelling public. 

Further I would like to ask the Railway Minister 
through you Sir as he has claimed Rs. 4,800/-crores 
Budgetary support is taken from the Railways ItaeH, the 
freight tariffs and passenger fares remaining stagnant, 
how it is going to be accomplished, the Railway Minister 
owes an explanation. It indicates that the Railway Minister 
had upper most in the mind was electron. that he may 
be seeing all round the comer. But what turned out to 
be in the results of Bihar Elections is already the hlatory. 
This reminds me of MahatmaJI once said MSection of the 
voters in our country may be illiterate but certainly are 
not unintelligent". Hence, Sir, there is nothing in the 
Budget that can excite the people. 

After this birds view of Budget as a whole now let 
us look to what Karnataka as State is enthuaed. From 
the point of view of Kamataka it is quite disappointing. 
The investments show a decline with the Railways bringing 
down the outlays for the State 10 mere Rs. 156.43 emres. 
It looka 81 though the Railway Minister hu not seen the 
Karnataka In the Indian Map. I like to draw the attention 
of Railway Minister one by one through you Sir. 

Of the seven gauge conversion projects excepting 
few lines most of the works are at initial stages and no 
sufficient Budgetary allocation is made. The reasons for 
the snails pace of these works are due to non-functioning 
of cost sharing agreements. I strongly a!,< the Railway 
Minister through you Sir, why the Railway is not serious 
in realizing the practicality of these agreements and why 
Railway is avoiding the speedy implementation of these 
projects under the plea that the concerned State 
Government has not paid its share. Is it not the full 
responsibility of Railway to complete these projects with 
the proper ·fund raising arrangements with State 
Governments. Otherwlee the Railways wtt1 be losing the 

revenu .. besides the people of the region being put to 
great hardahipa. This should be lertoualy looked Into by 
the Government In view of the fact that the Bagalkot· 
Gadag region becoming metre gauge island bring the 
developmental activities to a complete standstill In the 
region. 

Once again the Karnataka State Is completely 
neglected In Track Doubling projects. Bangalore-Hubli 
Track Doubling Is a long-standing demand for the l88t 
many years. Once again this demand I. not given Ita 
due attention. Even the BangaJore-Tumkur Doubling project 
aa meagre of Rs. 161-crores is provided. Compared to 
the Doubling projects taken up In Tamil Nadu and Andhra 
Pradesh and other northern States Kernataka is not only 
let down seems to be treated step-motherly. I would like 
to draw attention of Railway Minister through you, Sir, a 
newly formed SWR zone having the administrative 
Jurisdiction over moat the part of the State Is not 
enthusiastic In sending the proposais of this projects and 
convinced the Railways for speedy approval and 
Implementation of the projects. People of the region are 
having apprehensions about the Hubll city maintaining Its 
status as headquarters of SWR. Owing to the attitudes 
of its senior officers reportedly making strategical moves 
to see that somehow SWR Is shifted back to Bangalore. 

Considering the very encouraging factor of the State 
contributing nearly 12% of the traffic generation, the 
number of new trains announced for the State In sheer 
rejection of demands for many more Important new trains. 
There was a long-standing demand for Bijapur-
Pandarapur·Shlmoga-Hospet, Gadag-Sholapur via Guntkal, 
Mangalore-Kerwar and direct trains from Hubli-Mumbal, 
Hubll-Puna and one more night train from Hubli-Bangalore. 
It Is quite disgusting for the people of this region. I request 
the Railway Minister to run Veehwanlpur Nizamuddin 
Sampari<a Krantl Expreas Train via Hubll and Belgaum 
with necessary halts Instead of the present route. None 
of these demands Is taken note by the Railway Minister. 

I like to express my concerns through you,. Sir,' about 
the treatment of northern part of the State. From the 
north Kernataka point of view, it is hardly anything to 
feel happy. 

Acquiring the land shHting of Railway Good shed in 
HUbli. The Railway Minister had discussed about the role 
of RLDs for surplus Railway land. It is Ironical to mention 
here that 100 acres of land was promised by the 
Government of Ke~atat<a to Rall~ays for shffting Hubli 
Goodshed which If materialized provides more space for 
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Hubll atatlon to be upgraded and modernisation is 
neglected. It is learnt despite the proposal sent to State 
Govemment by SWR for handing over of the land, there 
ii no specific assurance given by the State with regard 
to the proposal. Hubli being the headquarters of SWR 
needs to be given its due attention for upgradation of 
Railway Station. Presently there are only three platforms 
in the station which is not at all enough for the number 
of trains running through the station. In this regard, I 
press the Govemment through you, Sir, to take the serious 
note of this fact and to take immediate action for transfer 
of land. 

The long-standing demands of Davangere people like 
upgradatlon of Davangere-Chlkjaajur Railway Stations, 
over bridge In Davangree city new railway line from 
Davangere-Bangalore via Chitradurga, Hirlyur-Slra Railway 
level crossing between Harihar and Davangere. 

In Kamataka many level cro-'Ings are being cloaed 
for reasona known to Railway leading to a lot of 
inconvenience for the farmers to reach the respective 
lande. In this regard, I urge the RallwaY8 to formulate a 
clear cut policy. 

An attractive package was announced for 
improvement of a Century old Hubli Railway Workshop 
way back in 1997. But this Budget has no definite 
proposals in this regard.· 

{Translation} 

SHRI JAI PRAKASH (Hissar): Mr. Chairman, Sir, I 
rise to welcome the railway budget, 2005-2006 presented 
by the hon'ble Minister of Railways, Shrl Lalu Prasad. 
Shri Lalu Prasad had also presented the last year's rail 
budget. He had told the people of the country and the 
Members of the House that the next rall budget would 
be good for the unemployed youth, farmers and labourers. 
Therefore, I express my gratitude towards Shri Lalu 
Prasad and his associates, because the facilities provided 
to the unemployed youth in this rail budget have never 
been given before. The people in the former NDA 

Govemment used to say that they had done a lot for the 
development of railways. But I would like to tell my 
colleagues that the kind of concessions provided to the 
educated unemployed youth going for job interviews, 
farmers and milk vendors have never been given before. 
People from neighbouring areas of all the metropolitan 
cities like Deihl, Mumbal, Kolkata, Chennal etc. go there 
to sell milk. They cannot supply milk upto 1 00-150 
kilometers by cycle. The UPA Govemment is the first 
Govemment which has encouraged them by providing 
concessions to them. 

The former NDA Govemment never provided any 
facility to the farmers and milk producers. Our Railway 
Minister has provided conoesaion to middle and lower 
class school children going on educational tours. The 
way the UPA Govemment have encouraged school 
children by giving concession In rail fares Is highly 
commendable. 

19.00 hr •. 

The children of rich families can be sent on an all 
India tour by their parents, but this Govemment have 
done a commendable job by giving 75 percent concession 
to students residing in rural areas. . .. (InlsrruptiDflSj I will 
continue my speech tomorrow. 

(English} 

MR. CHAIRMAN: Shri Jai Prakash, If you are not 
concluding today, then you may continue your speech 
tomorrow. 

The House stands adjourned to meet again tomorrow 
at 11 A.M. 

19.01 hra. 

T'htI Lok Sllbhs then adjourntld tIQ EltllIfII7 of the Clock 
on Frldlly, March 11, 2005/Phs/guna 20, 1926 (.~j. 
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SI.No. Member'a Name Question Number 1 2 3 

1. Shri Ananth Kumar 112 1. Shrl -Bachda', Bachl Singh Rawat 1146 

2. Shrt Barad, Jaahubhal Dhanabhai 104 2. SM Aaron Rashid, J.M. 1184 

3. Dr. Chlnta Mohan 117 3. Shrl Acharta, Baeudeb 1160, 1246 
4. Shrl Dhotre, Sanjay 112 4. Shrl Adaul, Anandrao V. 1150, 1211, 
5. Shrl Gadakh, Tukaram Gangadhar 118 1279, 1316, 
6. Shrl Galkwad, Eknath M. 110 1332, 

7. Shrl Gangwar, Santosh 111 5. Dr. Agarwal, Dhlrendra 1158 

8. SM Hassan, Munawar 106 8. Shri Ahamad, AtIq 1149 
9. Shri KhalVenthan, S.K. 102 7. SM Ahlr, Hansraj G. 1157 

10. Shri Krishnadas, N.N. 101 8. Dr. Ajnala, Rattan Singh 1270 
11. Smt. Mane, Nivedlta 105 
12. 

9. SM Ananth Kumar 1253 
Shrl Mehta, Alok Kumar 107 

13. Shrt Murmu, Rupchand 113 10. Shrl Argal, Alhok 1123, 1215 

14. Shrl Owalsl, Asaduddln 114 11. Shri Athawale, Ramdaa 1137, 1252, 

15. Dr. Pandey, Laxmlnarayan 111 
1302, 1327 

18. Shrl Patel, Dahyabhal Vallabhbhal 114 12. Shrl Barad, Jashubhal Dhanabhai 1231, 1288, 

17. Shrl Pathak, Brajesh 120 
1320, 1338 

1B. Srnt. Purandeswarl, D. 
13. 

108 
Shrl Barman, Hiten 1133, 1230, 

1286 
19. Shri Rao, Rayapatl Sambasiva 109 

14. Shri Baxla, Joachim 1134, 1230, 
20. Shri Ravichandran, Slpplparai 108 1251 
21. Shrl Reddy, G. Karunakara 116 15. Shrl Bellarmln. A.V. 1194, 1284 
22. Shri Shaheen, Abdul Rashid 115 

16. Shri Blahnol, Kuldeep 1114, 1149 
23. Shri Singh, Ganesh Prasad 107 
24. Shri Singh, Kirtl Vardhan 

17. Shri Budholiya, Rajnarayen 1112, 1240, 105 1265, 1309, 
25. Shri Singh. Sugrlb 110 1314 
26. Shri Solanki, Bharatslnh Madhavsinh 102 18. Shri Chakraborty, Ajoy 1179, 12n 
27. Shri Sonowal, Sarbananda 119 19. Shri Chaliha, Kirip 1152 
28. Shrl Swain, Kharabela 103 

20. 8hr1 Chandel, Suresh 1161 29. Shrl Thomas, P .C. 117 
30. Shri Trlpathy, Braia Klahore 109 

21. Prof. Chander Kumar 1237 

31. Shri Veerendrakumar, M.P. 101 22. 
I 

Shrl Chandrappan, C.K. 1159 

32. Shrl Vaakhi, Madhu Goud 11B 23. Shri Chatterjee, Santaari 1146 
33. Shri Verrannaidu, K1rtjarapu 115 24. Shrl Chaure, Bapu Harl 1210, 1278 
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25. Shri Chavan, Harishchandra 1118, 1153, 50. Shrt Jogi, Ajlt 1203, 1267, 
1187, 1283 1272 

26. Dr. Chlnta Mohan 1232, 1267 51. Shrt Joshi, Pralhad 1121, 1153 

27. Shri Chitthan, N.S.V. 1141 52. Shrt KaJmacll, Sureeh 1138 

28. Smt. Choudhary, Anuradha 1160, 1207, 53. Shrt Kamat, Gurudas 1147, 1234, 
1212, 1245, 1330 
1280 

54. Shrt Kenodl., Mahesh 1152 
29. Shrl Chouhan, Shlvra; Singh 1225 

55. 8hrt Karunakaran, P. 1144 
30. Shrl Chowc:lhary, Pankaj 1153, 1239, 

56. Smt. Kaur, Preneet 1181 1295 

31. Shrl Chowdhury, Adhlr 1126, 1153, 57. 8M Khan, Sunil 11n 

1244, 1298, 58. Shrt Kharventhan, S.K. 1148, 1218, 
1325 1312, 1331 

32. Shri Chowdhury, Bikash 11n 59. SM Koll, Ramawaroop 1123, 1215 

33. Shri Dhlndaa, Sukhdev Singh 1198, 1270 80. Shrt Konyak, W. Wangyuh 1182 

34. Shri Ohotre, Sanjay 1225, 1293 61. Shrt Koahal, Raghuveer Singh 1116, 1220 

35. Shri Femandes, George 1145 62. Shri Krlehna, Vljoy 1139, 1159, 

36. Shrl Gadakh, Tukaram Gangadhar 1288, 1310 
1227, 1300 

Shrl Gadhavi, P.S. 1152 83. Shrt Kulaate, Faggan Singh 1190 
37. 

38. Shrt Galkwad, Eknath M. 1283 84. Shrl Kumar, B. Vlnod 1209, 1275 

39. Shrt Gandhi, Pradeep 1225, 1293 65. Shrl Kumar, Nlkhll 1153, 1193 

1292 88. Shri Kumar, SaHan 1142 
40. Shrt Gangwar, Sant08h 

1148, 1236, 67. SM Kumar, Shallendra 1185 
41. Sml. Gawali, Bhavana P. 

1290, 1320 88. Shrt Kuppuaaml, C. 1297 

42. Shrt Gehlot, Thawarchand 1213 69. Shrt Kul\lP, Suresh 1183, 1337 

43. Shrl Gowda, D.V. Sadananda 1192 70. Shrt Kushawaha, Narendra Kumar 1240 

44. Shri Harsha Kumar, G.V. 1274 71. Shrt Madam, Vlkrambhal Arjanbhal 1130, 1221, 

1233, 1288, 
1267 

45. Shrl Hassan, Munawar 
1321 72. Shrl Mahajan, V.G. 1112, 1240, 

Dr. Jagannath, M. 1199, 1315 
1265, 1309 

46. 

Dr. Jatiya, Satyanarayan 1110 73. Shrl Mahato. Sunil Kumar 1158, 1241 
47. 

Smt. Jayaprada 1174 74. Smt. Maheshwarl, Klran 1153, 1187, 
48. 1314 
49. Shri Jha, Raghunath 1111, .1247, 

75. Shri Mahtab, Bhartruharl 1176, 1201 
1300, 1339 
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76. Shri Mahto, Tek Lal 1170 100. Shri Paswan, Sukdeo 1297 

77. Shri Mandai, Sanat Kumar 1173, 1266 101. Shrl Patel, Dlnsha 1208 

78. Shri Mar.dllk, S.D. 1139, 1159, 102. Smt. Paterlya, Neeta 1176 
1232, 1287, 

103. Shri Pathak, Brajesh 1136, 1224, 1300 
1306 

79. Smt. Mane, Nivedita 1227 
104. Shri Pathak, Harin 1189, 1259, 

80. Dr. Manoj, K.S. 1149. 1180 1306 

81. Dr. Mediyam. Babu Rao 1150, 1188 105. Shrl Patll, Balasaheb Vlkhe 1189, 1197, 

82. Shri Mehta. Bhubneshwar Prasad 1183 
1268 

83. Dr. Meinya, Thokchom 1206 
106. Shri Patil, Prakash Bapu V. 1140, 1229 

84. Dr. Mishra, Rajesh 1175 
107. Smt. Patil. Rupatai Dlliprao Nllanga 1151 

85. Shri Moghe, Krishna Murari 1158 
108. Shri Patil, Shrinlwas Dadasaheb 1117. 1193 

86. Shri Mohan, P. 
109. Shri Plngie, Devldas 1182, 1248, 

1264, 1278 1315 
87. Shri Mohd.. Tahir 1160, 1212, 110. Shri Prabhu. Suresh Prabhakar 1263 

1246. 1280, 
1299 111. Shri Prakash, Jal 1160, 1219 

88. Shri Mollah, Hannan 1228 112. Shri Prasada, Kunwar Jltin 1330 

89. Shri Munshi Ram 1160. 1207, 113. Smt. Purandeswari, D. 1262. 1306 
1212, 1245, 114. Shri Radhakrishnan, Varkela 1115, 1250 
1299, 

115. Shri Rajender Kumar 1129. 1132. 
90. Shri Murmu, Hemlal 1191, 1260, 1149 

1307, 1335 
116. Shri Ramakrishna, Badlga 1138, 1269, 

91. Shri Naik, Shripad Yesso 1188 1291, 1311 

92. Smt. Narhire, (Saw.) Kalpana 1125, 1207,' 117. Shri Rana, Kashiram 1195 
Ramesh 1261, 1262 

118. Shri Rao, K.S. 1249, 1300 
93. Shri Nayak, Ananta 1167 119. Shri Rao, Rayapati Sambas iva 1235, 1289, 
94. Shri Oram. Jual 1177, 1196, 1318 

1267 120. Shri Rao, D. Vittal 1144, 1204. 
95. Shri Owaisi, Asaduddin 1150, 1193. 1282, 1328 

1216 121. Shri Rathod, Haribhau 1158, 1263 

96. Shri Palanisamy, K.C. 1127 122. Shri Rawale, Mohan 1287 

97. Shri Panda, Prabodh 1184, 1256 123. Shri Reddy, G. Karunakara 1240 

98. Dr. Pandey, Laxminarayan 1226, 1292 124. Shri Reddy, Magunta SreenlYaaulu 1202. 1271 

99. Shri Parste, Dalpat Singtl 1150 125. Shri Range PatiI, Tukaram GanpaIrao 1258 
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126. Shri Sai Prathap. A. 1166, 1249 147. Shri Singh. Uday 1298 

127. Shri Sangwan, Kiahan Singh 1131 148. Shri Singh, Rajlv Ranjan "Lalan" 1141, 1169. 

128. Shri Saradgi. Iqbal Ahmed 
1232 

1185, 1253, 
1281, 1318, 149. SM Solanki, Bharatainh Madhavalnh 1228 
1323 

150. Shri Solanki, Bhupendrasinh 1152, 1207 
129. Shri Satpathy, Tathagata 1189 

151. Shri Subba, M.K. 1120, 1214, 
130. Shri Scindia. Jyotiradltya M. 1149, 1195 1283 

131. Shri Shaheen, Abdul Rashid 1223, 1298, 152. Shri Suman, Ramjl Lal 1141, 1169, 
1324 1174, 1267 

132. Shri Shakya, Raghuraj Singh 1310 153. Shri Surendran, Chengara 1200 

133. Dr. Shandil, Col. (Retd.) Dhani Ram 1143 154. Shri Thummar, V.K. 1122. 1152, 

134. Shri Shivajirao, Adhalrao Patil 1160, 1169, 1258 

1172, 1211, 155. Shri Tripathi, Chandra Mani 1188 
1276 

Shri Shivanna, M. 1171, 1254, 
156. Shri Tripathy, Braja K1shor. 1141, 1238, 

135. 1294. 1338 
1303 

136. Prof. Shiwankar, Mahadeorao 1160, 1212, 157. Shri Varma, Ratllal Kalldaa 1152 

1280, 1317, 158. Shri Veerendrakumar, M.P. 1217, 1284. 
1333 1314. 1319 

137. Shri Sidhu, Navjot Singh 1168, 1318 159. Shri Verma, Rajeah 1205, 1273, 
138. SM Singh, Lakshman 1136 1288, 1314, 

1329 
139. Shrl Singh, Chandra Bhushan 1144, 1178. 

1336, 1338 160. Shri Yadav, Akhilesh 1149 

140. Shri Singh, Chandrabhan 1225, 1293 161. Shri Yadav, Anjan Kumar M. 1119 

141. Shri Singh, Duahyant 1154, 1242, 162. Shri Yadav. Baleshwar 1124, 1193 
1313, 1334 

163. Shri Yadav, Paras Nath 1160 
142. Shri Singh, Kirti Vardhan 1159, 1232. 

1287, 1330 164. Shri Yadav, Ram Kripal 1156. 1243. 
1297 

143. Shri Singh, Mohan 1155, 1212 

Shri Singh, Prabhunath 1111, 1186, 
165. Shri Yaakhl. Madhu Goud 1249. 1300. 

144. 1301. 1326 1257, 1304 

145. Shri Singh, Rewatl Raman 1175 166. 8M Yerrannaldu, KinJarapu 1255 

146. Shri Singh. Sugrib 1222, 1291. 167. Shri Zahedi, Mahboob 1113, 1140. 
1322 1177 
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1298, 1306, 1331, 

0tIfwK:s 1111, 1118, 1138. 1149, 1160. 1161, 1176, 1184, 
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1274, 1297, 1300, 1302, 1303, 1323, 1332, 
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1159, 1177, 1189, 1205, 1208. 1266. 1329, 

1112, 1130. 1143, 1158 1165, 1194. 1204. 1216, 
1218, 1226, 1230, 1233, 1238, 1271, 1273, 1283, 
1286. 1286. 1292. 1304. 1311. 1318._1324. 1334. 
1337, 1338, 

1169, 

1119, 1123, 1124. 1128, 1131. 1132. 1133. 1134; 
1136. 1141, 1162. 1155, 1157, 1158. 1180. 1163. 
1167. 1172. 1173. 1180. 1181. 1187. 1188. 1193, 
1197. 1211, 1212, 1232. 1241, 1242. 1243. 1255. 
1267. 1268. 1269. 1272. 1276 •. 1277. 1280, 1282. 
1284, 1288. 1293. 1301, 1309, 1310. 1313. 1325. 
1326, 1328. 1333. 

1113, 1114. 1115. 1116. 1117, 1122, 1127, 1129, 
1135.1145,1151.1153.1162.1164.1166.1168, 
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